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LOK SABHA
Tuesday, June 5, 196221 Jyaistha,
1884 (Saka)
The Lok Sabha met at Eleven of the
clock.

[MR. Seeaker in the Chair]

ORAL ANSWERS TO QUESTIONS

Banning of Communal Bodies and In-
stitutions

+
{ Shri Harish Chandra
Mathur:

Shri Prakash Vir Shastri.
Shri Vidya Charan Shukla:
Shri Naval Prabhakar:

| Shri M. K. Kumaran:

Will the Minister of Home Affairs
be pleased to state:

’lz‘!l.i

(a) whether Goverment have come
‘o any conclusions regarding the
banning of communal bodics and  in-
stitutions; and

(b) what recognition gnd financial
assistance is being given by Govern-
ment to such institutions?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
As [ stated in the House on the 30th
November, 1961, Government have
decided to defer a decision on  the
matter for the time being.

(b) Apart from the recognition that
is given to certain parties by the
Election Commission, Government
have not given any recognition or
financial assistance to communal
bodies or institutions as such.

Shri Harish Chandra Mathur: Just
at this National Integration Council
885 (Ai) LSD—I1.
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I understand this matter has been
referred to a committee, but before
this was referred to a committee, may
I know whether the Government them-
selves have given any thought to this
matter and, if so, what is their line
of thought?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri); We have given
thought to this matter and, in fact, it
was discussed fully in one of the Chief
Ministers’ Conferences sometime back.
A number of difficultics were pointed
out, both legal and, especially, con-
stitutional. It was felt that since free
association is provided in the Con-
stitution it may cause difficulties to
Government if some legal steps are
taken. Anyhow, our main problem is
that we are not able to take action
against communal organisations; al-
though we consider them communal
and. they declare that they are not.
So, this aspect was again considered
at the last mecling of the  National
integration Counecil and it was felt
that this should be studied further. A
closer study was needed and a com-
mittec was set up.

Shri Harish Chandra Mathur: T hope
the hon. Home Minister’s attention has
been attracted to what was said by the
Chief Minister of Punjab only day
before. namely, that he was taking
active steps to stop financial aid  to
these comunal bodies and organisations
in his State. May 1 know if he s
taking this as an isolated action or
whether there is a concerted drive in
the country?

Shri Lal Bahadur Shastri. What has
the Chiet Minlster of Punjab said? I
could not follow.

Shri Harish Chandra Mathur: The
Chiet Minister of Punjab stated the
day before vesterday—it has appeared
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in yesterday's papers—that he is en-
gaged in taking action against those
communal bodies and what he wanted
to stop the financial aid or assistance
which was being given; possibly he
had the schools and other institutions—
communal and religious—in mind. I
do not know what institutions he had
in mind. 1 thought he was in inti-
mate contact with the Home Minister
and I only wanted to know whether
this action by the Chief Minister of
Punjab is being taken in isolation or
whether it has been discussed with
the Chief Ministers of States and
it is only part of a concerted drive.

3hri Lal Bahadur Shastri: Firsll}" 1
think there has been no consultation
betwecn the Chief Minister and our-
selves, and sccondly, I do not know
what the hon. Member means by
communal organisajions. Sometimes
there are caste institutions alseo and it
is just possible. I am not aware as to
what the Chief Minister's intention is,
but the State Governments are free to
take action in this regard provided the
law permits it.

wiy awr ST et o Aregafe
AT W AuzAt 97 gfager AmE
T I A1 WEAAT ATIH A9 F A5
g T TA XA OF AT VRN 2, AT PR
e wEAT g fF oA g wre gz
Faara &1 freafm w7 F f5 aregarfar
AT 77 Aqsq41 § a7 fagT =1 0F
feq foa &1 aftgfaa 41 & 717
aregatfawar &1 afeamr 3 5 am
fafsga &1 2 °

W} A AZGT WEA T AT
§ e 7z @it 748 ¥ dmaq ria
Fifa7 # a7 AW A7 97 37 fA7q
a7 fa=rr s {3 Fa0 afvar 2
qf7 fea 1 37 afowar & waae
qTERETiTE HEqr WET ST | AAAlg
FEEr WA § % 4z 95 gAar g
fitfremsa R T g F ¥
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7 ga fad g7 @ fawe §7 & &)
G fF g wwar 2

Shri Vidya Charap Shukla: There
are many prominent public bodies
like the Banaras Hindu University
and the Aligarh Muslim University,
which have a communal label on
them. May I know what steps Gov-
ernment gre taking or propose to take
to remove the communal character
of the names of these great institu-
tions?

Mr. Speaker: All would be taken
together,

Shri M, K. Kumaran: May I know
whether it has come to the notice of
Government that at least g portion of
the amount received by the edu-
cational institutions run by com-

munal organisations and religious
organisations is being utilised to
promote the interests of particular

communities and sections?

Shri Lal Bahadur Shastri: I do not
think that it  generally  happens,
beeause if the hon. Member is refer-
ring to educational institutions, they
are open for al] students. As far as 1
am aware, there is no restriction on
admission on the basis of caste or
community.

Shri Badrudduja; May 1 know
what oxactly is the definition of
communal organisation?

Mr  Speaker: Thal is to be consi-
dered.

Shri Badrudduja: 1 want to know
whether all  organisations—religious,.
cultural and political—are to be in-
cluded in it or merely political orga-
nisations of a particular characler?
May I know whether political orga-
nisations which indulge in communal
aclivities ang political organisations
which do not indulge in such
activities and religious and cultural
organisations founded by particular
communities are also to be taken
into consideration?
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Mr. Speaker: That has to be con-
sidered,

ot ¥ : T F AT AT FAfA
¥ fgg  wemar &1 wfafafs gaman
T 91 W I g ¥ qAfAw A
w1 #q17o wHo w7 fage wfafqfa
41 AL TATAT TET 4T W AFET
g w1 wyfaffy g4t 72 g=mar ar ?

Mr. Speaker: That is going into
details.

Shri Bade: Only one member was
called from the Hindu Maha Sabha...

Mr_ Speaker: That is going into so
many details as to why one member
or two members of one organisation
were invited and so on. That is a
different matter. He can write to the
Minister that he should call others
also,

Shri M. Ismail: May I know whe-
ther the committee which has been
eappointed to study the gquestion of
commun:l organisations includes
members of the Jana Sangh and
Hindu Mauahasabha?

Mr, Speaker: That information has
been given that they were called.

Shri Lal Bahadur Shastri: Yes, Sir;
they were invited to the meeting of
the Integration Council and one of
them i a member of the Integration
Council. II has bren put on that
committece. We will greatly welcome
if other organisations—I hope the
hon. Member will not feel offended
it T say, other communal organi-
sations  like the Muslim  League—
will also go before the commiltec
angd place their point of view.

o wtfass Tra ¢ T g7 ATA
RATARA AT FrArA7 & f wfr oA
& 77, 72t 7% {5 g G471 & o
& T, ™ T # Axgsifow a@-
AT B IATC T # AT IA ST GAT
Wt qeFA famms ooy F 9w 7
T %% ¥ &% fea am ¢ § 17 3 wsai
FazfEgam g ?
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) WTR T e o A
HIEH AT § FF T2 & 98 TR 2 4%
gtF 8, O ¥7 # meeg Al fw W
ot wmar @ fF = a3 a7 fa=re @mr
arfer f& 1 g@EarT grerETfaEar
a7 FFGAfAH BATT § IT KT THT
It 7% 7 ey w7 0 wEE faedr
arfed a1 781 fa=eT =rfed

Shri Hem Barua: In view of the
fact that the changes that were
effected in the election laws with a
view to dicouraging communal
approaches during election did not
vield the desired results, may T know
what steps Government visualise to
stop communal approaches except
banning of the communal parties,
which the Government do not want
to do?

Shri Lal Bahadur Shastri: It is now
time for us tp consider these mat-
fers. The elections are over and we
have seen what kind of forees emerg-
ed during the elections. T think we
should all put our heads together
and consider as to what measures
should be adopted in future, so that
such activities do not take place,

Some hon. Members rose—

Mr. Speaker: Already we have
spent 10 minutes. I do not think we
get to anything now, Next gquestion.

Shri Shree Narayan 1Das

Shri Shree Narayan Das: Question
No, 1273,

Shri Nath Pai: What happened to
Question No, 12727

Mr. Speaker: That question has
bern postponed to be answered on a
later date by the Minister of Com-
merce and Industry.

Tax Collection and Natlonal Income

*1273. Shri Shree Narayan Das:
Will the Minister of Finance be
pleased to slate:
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(a) the latest estimate made by
Government with regard to the per-
centage between tax collection and
the national income;

(b) whether Government are
aware of any private institution
having es!imated the same; and

(c) if so, how Government's esti-
mate compares with that of the
private cstimate?

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) The latest estimate of national
income is for the year 1960-61. Total
tax collection by the Central, State
and local Governments is estimated
at 95 per cent of national income in
that year,

(b) No, Sir.
tr) The question does not arise.

Shri Shree Narayan Das; May 1
know whether any previous estimates
of the percentapge of taxation to the
national income arc available; if zo,
how do they compare with the pre-
sent percentuge?

Shri B. R. Bhagat: In 1959-60 the
percentage was 10, previous to that
it was 9.2 and still previous to that
it was 97 So it has beep at  thot
level, Only in 1959-60 it was 10, not
because the taxalion level was low
but becau.c there has been a bigeer
spurt in the national income from Rs.
12040 crores to Rs, 11240 evores  The
tax has gong up from 1285  crores
to 1356 crores.

Shri Shree Narayan Das: May 1
know whether it is proposcd to study
the subject thoroughly with 5 view
to seeing whether our taxation  in-
creases according to the increase in
our national income?

Shri B. R, Bhagat: That is very
much kept in view, It is increasing
with the incrcase in the national in-
come. For example, at the beginning
of the Third Plan....

Mr. Speaker: That was all that he
wanted. Iy is increasing.

JUNE 5, 1962
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Shri 8. N. Chaturvedi: May I know
how this percentage compares with
the percentage of taxation in our
neighbouring countries?

Shri B. R. Bhagat: From that point
of view, Sir, India js among the least
taxed countries in the world. In Pak-
istan ang Philippines, for example,
the percentage is around 8 whereas
in Burma the percentage is around
15.

Rourkela Steel Project

*1274. Shri Vidya Charan Shukla:
Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether any steps have been
tuken or are being taken to see that
former mistakes of uncorrelated
work, etc. are not repeated during
the expansion work at Rourkela
Steel Works; ang

(b) if so, the salient features of
the measures proposed to be adopted?

The Minister of Steel and Heavy
Industries (Shri €. Suobramaniam):
fa) and (b)) Experience  gained
during the construction of the mil-
lion ton plant will be fully utilised
during the expansion phasce

Shri Vidya Charan Shukla: May I
know if the Solveen Commitlee or
Mr. Wuanchoo who came back  from
West Germany have  recommended
certain steps to be taken during the
expansion period:  if so, what are
those recommendation:  that have
been made and accepteg by the Gov-
ernment?

Shri . Subramaniam: The Solveen
Committee was concerned  with the
existing plant. with the working of
that plant 1o capicity.

Shri Vidya Charan Shukla: I
wanted to know the recommendations
of Mr. Wanchoo regarding the ex-
pansion of this stecl plant

Shri C. Subramaniam: This ques-
tion has been considered with regard
to the expansion of the Rourkela
Plant, and we do not want to commit
the mistakes which have been com-
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mitted during the initial construction
of the million-ton plant. That ques-
tion has been considered and, apart
from any recommendations from Mr.
Wanchoo, we have taken certain deci-
sions.

Shri Vidya Charan Shuokla: My
question was whether any recom-
mendations have been made by Shri
Wanchoo after he returned from
West Germany,

Shri C. Subramaniam: Not with
regard to the expansion programme
at Rourkela.

Shri Morarka: May I know whe-
ther iy is g fact that a sum of Rs. 10
crores has been earmarked for the
purpose of correcting the mistakes at
Rourkela under advice of the Solveen
Committee?

Shri C. Subramaniam: This ques-
tion relates to the cexpansion  pro-
gramme.

st wo fao AgTrar : ¥4 AAAT
A TATT T T F7T 7 ©VFHAT T
& TEIAT & AT H TRAT FT ACEHT
FATHEAFE FZaA a4 F77 7

Shri C. Subramaniam: Sir, T do not
sec any difficulty, but T do agree that
[ have recently seen some paper Te-
ports. But they are only paper re-
ports.

Dr. K. L. Rao: May | know whe-
ther similar difficulties have  been
experienced in other steel plants; If
not, what are the reasons why they
have appeared here?

Mr. Speaker: Other steel plants are
not concerned here,

Shri Hem Barua: May I know whe-
ther it is a fact that Mr. Solveen has
pointed out in his report some glar-
ing mistakes like faulty maintenance,
inadequacy of technical staff as also
diversion of attention from this
plant to another plant considered as
a prestige plant; jf so, what steps
Government have taken to explore
or re-examine the causes leading to
these defects pointed out by him?

JYAISTHA 15, 1884 (SAKA)
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Shri C. Sobramaniam: As I have
already pointed out, this question
relates to the expansion programme
of Rourkela. The Solveen Commit-
tee report was concerned with the
existing  plant  and the defects
thercin. I am sure, the House
will get an opportunity to take into
consideration the Solveen Committee
Report.

Shri Hem Barua: They are int-
mately connected, Iy is because of this
report submitted by Mr, Solveen that
West Germany is standing in the way
of expansion of the Rourkela plant.
Is it not so? Shri Wanchoo has
pointed it out.

Shri C. Subramaniam: One thing is
that we  should  work the existing
plant to full capacity. It is for this
purpose the Solveen Committee made
certain - recommendations. Because
the full capacity has not been reached
in the Rourkela plant, it is alleged in
the  papor reports, West  Germany
wanted to wait till that capaclty 1s
reached before the expansion  pro-
gramme is taken up. But the report
as such has nothing to do with the
expansion.

Shri Warior: May I know whe-
ther the Solveen Committee has
found out during the investigation
that there were many mistakes in
designing the machinery itself and
that the blame for that should not be
attached to West Germany?

Mr, Speaker: This question relates
to the cxpansion programme. Shri
Kumaran,

Shri M. K. Kumaran: My question
has been covered,

Shri Warior: I was only pointing
out that in the expansion programme
these mistakes should not occur.

Shri Harish Chandra Mathur: The
question is about the former mis-
takes. May I know whether the
fault was mostly on the managerial
gside and that resentment has been
expressed by the West German Gov-
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ernment that they have
sarily been belittled?

unneces-

Shri C, Subramaniam: The ques-
tion relates to “former mistakes of
uncorrelated work”. That is to say,
there were so many firms concerned
with the erection of the plant and
we have found that therpe has not
been sufficient correlation, It is with
reference to this that the question
has been put. In the expansion
phase of this programme, we are
trying to avoid those mistakes.

Shri Hem Barua: On a point of
order. The question is very definite.
1t reads:

“whether any steps have been
taken or are being taken to see
that former mistakes of uncor-
related work ete. are not re-
peated during the expansion work
at Rourkela Stecl Works;”

It means that the expansion pro-
gramme of this stecl plant is cor-
related with the existing plant,
where certain mistakes have been
pointed out by Mr. Solveen, Those
mistakes are to be examined so that
the expansion programme mignt bDe
undertaken.  Therefore, when the
Minister says that this question con-
cerns only with the expansion pro-
gramme and then tries tp over-ride
the recommendations or suggestions
made by Mr. Solveen, I think there
is a point of order involved in it

Shri C. Subramaniam: The ques-
tion was whether we are aware of
the few mistakes which had been
committed in the erection of the
initial one million plant. T said “Yes,
we are trying to eliminate those mis-
takes”. The Soiveen Committee Re-
port is with reference tp the defects
which we have found in the Rour-
kela plant and how to remove those
defects. 1 had stated that we would
try to avoid those mistakes. There-
fore, if you want to discuss the
Solveen Committee Report, that re-
port will have tp be placed on the
Table. I intend placing it before
the House at the appropriate time so
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that there will be time enough for
the House to consider the wvarious re-
commendations which have been
made by that Committee,

Shri Hem Barua: Could we, through
vou, ask the Minister to place a copy
of the Solveen Committee Report om
the Table of the House?

Mr. Speaker: That is for him to
do. I do not think there is any
opportunity for me to call upon him
to lay a copy of the Report on the
Table of the House.

wig=t widt el w) fgd o ges
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Hindi Books to Non-Hindi Speaking
States

*1277. Shri Bibhuti Mishra: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that Gov-
ernment propose to supply Hindi
books on various subjects to various
non-Hindi speaking States;

(b) if so, the expenditure to be
incurred thereon;

(e) the number of persons likely
to be benefitted from these books; and

(d) the extent of enthusiasm shown
in non-Hindi speaking States for Hindi
hooks?

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir.

(b) A provision of Rs. 2 lakhs has
been made in the budget for 1962-63
for this purpose,

(c) & (d). The books are intended
to be supplied to the schoolcollege
and public libraries in the various
non-Ilindi speaking Siates|Union Ter-
ritories. It is felt that such free
gifts of judiciously seleeted Hindi
books would go a long way in creat-
ing interest in Hindi in those areas
and thus help the cause of propaga-
tion of Hindi in the country.

oy fauafa fag @ =2z87 1 294
A qAT Fadr 2 fa aega7 & &1 A
A0 3AA fAo 13 rets-e:r F
fafzad f@ar 2 1 & s =azar g
f& #1131 718 w10 § g9 mfzst
arr aETt 7 A §3 A0 F19
AT qAT 2 ¢

Tlo ®To ®To HWE! : 77 HAT
T & gz f3a7 & fam 2, &g
afeed & @7 & fam @ 21 @ R
a1 A Fifasdi & gerwAgt Ay
qafas qeagragt & fam addy srodr
#Yr ag AT gATfE & gAu A fEae
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Shri C. K. Bhattacharya: May 1
know whether therc is any proposal
under this scheme to supply Hindi
books printed in local script?

Dr. K. L. Shrimali: No, Sir.

Shri Shree Narayan Das: What is
the basis on which the supply of
books to libararies or other public ins-
titutions arce made?

Dr. K. L, Shrimali: The basis for
seleclion is that the subject-matter
should be easy, interesting and edu-
cative; the book should be attractive
s0 as to appeal to young readers and
books should be as low=-priced as pos-
sible.  These are the three criteria
which the Selection Commitiee keeps
in view in making sclection of the
hooks.

Shri Shree Narayan Das: 1 wanted
1o know not the basis of selection of
books but the basis on which these
books are supplied to institutions,
such as, libararics. How are they
sclected?

Dr. K. L, Shrimali: This is the
basis of selection.

o Mifaeg q1a : 747 7RG 7Y
T A & aTHq £ fF it 9 giwar
fa¥ uw af & fod F14 =7 § afdfory
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HEATE
Shri D. C. Sharma: May I know if

the books mentioned in the list will

be given to the Parliament Library
here?

Dr. K. L, Shrimali: I would be very
glad to place these books here, bul
they are  mostly meant for  school
children.

Wi TRSAQAATT : A AT ATZAT
g f& 33 o=t & wfafvam +n @12
qifag geas ff 97 1w arfs
Fast mfvfas faer o & o 73 7

Mo Fo HAlo sfwidi :  AMAT
TS 39 7 A fAEEr g wer
FHED AT 1 TR ITIFA AWAL TAHT
T340 1

-

sy TRETHA= . IA TR d
¢ 4 sufaA o & A1 FriEE

mad  HE 1 T AT #T
HqaTA FAA A qEE HIr Turad A1 A
mdar wed  fr gz |ar7 F7 AT
a AFT | AT HaTH F7 A |

o UREEQAR T WHAAT T8
g f5 o w9 § FRET e § ag ¥
I A A I g AT = OF wrg



8777 Oral Answers
¥ g gouwa fr § N fe ofdfrs
U ¥ fadt arfas geas 99 7

Mo Fo WMo MEIH( il
sgfeT wifas &

New Polytechnics in Delhi

afe
[ Shri Vasudevan Nair:
*1278. \ Shri Warior:
Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to state:

(a) whether there is any proposal
to start two new Polytechnics in
Delhi;

(b) if so, the estimated
of these institutes; and

(¢} the courses proposed to be
started in these polylechnies?

strength

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

Women's  Polytechnic—Annual ad-
missien capacity—300.

Wowen's  PPolytechnic—Annual ad-
mission capacity—150.

{c) Pusa Polytechnic—Civil, Mec-
hanica! and Electrical Engineering.

Women's Polytechnic—

I. Diploma courses in:

(i) Electronics

(ii) Library Science

(ii1) Interior Decoration.

(iv) Medical Laboratory Technology.
(v} Scerctarial Practice

II. Certificate course in—

Architectural Draughismanship and
Assislanceship.

Shri Vasudevan Nair: In the Poly-
technics that are being started in the
Capital, may I know whether {here
will be seats reserved for students
from other regions also?

Shri Humayun Kabir. All seats in
Delhi are open to every one who ap-
plies.
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Shri Vasudevan Nair: I wanted a
specific answer to my question, whe-
ther there will be reservation of seats

for other regions.

Shri Humayun Kpabir: There will
be no reservation for any particular
region in the Delhi institutions, but
people from all areas who live here
and who qualify arce admitted.

Shri Warior: What is the total al-
location for these Polytechnics?

Shri Humayun Kabir: It is a little
difficult to say, because the figures
are fluctuating. But we are working
on the following figures. For the
Pusa Polytechnic it is expected that
an ampunt of about Rs. 43 lakhs will
be involved, and for the Women's
polytechnic an amount of about Rs.
33.84 lakhs.

oy @y faeAr wEr fRoEe oW
gr 3% THitgater wfasa 2 amr 9=
qrFiisfar malg ZfEfaes  afasy
T AW WTFT 39 fAD T AT ST R
f& zasr smasreAr wtaTn wEEA

Fr AT TEE Y

o gMAA FART : IAAATA A
TZA L AW LT T2 E | Rl A 2A A
TEIA TOH A § a8 9T 97 @
A2

Shri Priva Gupta: Wil the hon.
Minister be pleased to state if even-
ing classes for those who are working
in different  firms ete,  will also be
provided in such Polytechnic schools?

Shri Humayun Kabir: Not in this
pariicular Polytechnic, bui the ques-
tion of providing evening classes and
part-time courses in under examina-
tion separately.

Shri Jaipal Singh: Have I under-
stood the Minister correctly? I think
he said that all “who qualify and
live here” will be admitted. That is
what he said, at least that is what I
heard him to say. Is it correct?

Shri Humayun Kabir: Naturally a
polytechnic in Delhi caters mainly
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‘for people who are resident here.

That is quite obvious.

Dr, K. L. Rao: May I know whe-
‘ther these Polytechnics will be so
designed as to cater for engineering
-degree courses at a later date?

Mr. Speaker: Shri Kunhan.

Shri Humayun Kabir:; Should I

.answer that question, Sir?

Mr .Speaker: It was a suggestion, I
thought.

Shri Kunhan: Out of the 450 seats,
may I know how many will be re-
served for the Scheduled Castes and
Scheduled Tribes?

Shri Humayun Kabir: The general
formula will apply. There is no
question of any special reservation in
the cuse of women.

Shri Maheswar Naik: Why is it
that the Delhi Polytechnic has been
‘abolished when these new Polytech-
nics arc in demand?

Shri Humayun Kabir: It is news to
me, Sir, that the Delhi Polytechnic
has been abolished.

Steel Plant at Neyveli

+
Shri Umanath:
"3’9'{511:-1 D. C. Sharma:

Will the Minister of Steel and
Heavy Industries be plsased to state:

(a) whether it is a fact that the
Government of India proposes to es-
tablish steel plant at Neyveli itself
in addition to the one proposed at
Salem so that the wagons carrying
lignite from Neyveli to the proposed
iron and steel factory in Salem Dis-
trict, will carry back the Iron ore
from Salem to Neyveli Steel Plant;

(b) whether any proposals for the
establishment of the additional steel
plant at Neyveli, has been submitted
by Government of Madras; and

(c) if so, the details thereof and
the Central Government's dicision
thereon?
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The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
fa) to (c). The question of setting up
a pig iron plant in the South based
on Neywveli lignite, which can be
developed later into a steel plant, is
at present under the consideration
of a Technical Committee appointed
by the Government. The Committee
will also recommend the most suita-
ble sites for locating the plant and
its various units. A decision will be
taken when the recommendations of
the Technical Committee are availa-
ble.

Shri Umanath: If two units of the
steel plant are established, one at
Neyveli and one at Salem, there will
be maximum utilisation of wagons as
well as more production on the capi-
tal charges. What reasons weighed
with the Government against estab-
lishing two units at these two cen-
tres?

Shri C. Subramaniam: There is no
question of Government being against
this proposal. The Technical Com-
mittec will consider this aspect also
and make recommendations.

Shri Umanath: May I know whe-
ther the attention of Government is
drawn to the statement in the press
by the Steel Consultant of the Mad-
ras Government that it is tentatively
decided to have the plant at Neyveli;
if sp, what are the advantages of
having the plant at Neyveli instead
of in Salem which was originally pro-
posed?

Shri C. Subramaniam: It is a ques-
tion of carrying either lignite to the
place where iron ore is available or
moving iron ore to the place where
lignite is available. It is considered
easier to move iron ore rather than
lignite.

Shri Kunhan: Is any foreign colla-
boration proposed in the matter of
preparation of the project report and
financial assistance?

Shri C. Subramaniam: Yes, Sir.
The East Germans arc assisting us in
this project.
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Shri Nambiar: May [ know whe-
ther the Government put concretely
this suggestion of setting up two
factories, one at Salem and one at
Neyveli to the Technical committee
or whether the Technical committee
had got the idea of this proposal in
its mind?

Shri C. Subramaniam: This has
been put to the committee by the ap-
propriate authorities.

Industries in Delhj

*1280. Shri Shiv Charan Gaupta:
Will the Minister of Home Affairs be
pleased to state:

(a) the sites that are being deve-
loped by Government for industrial
purposes in Delhi;

(b) the numbuer of developed plots
and where they would be made avail-
able for shifting factories|industries
from conjesteq areas; and

(c) the factorics|indusiries which
are proposed to be shifteq under this
scheme?

The Minister of State in the Minis-

try of Home Affairs (Shri Datar):

acres

“a) () Jhilmila Tahirpur . 9000
tu) Arca enclosed by Lawrence
Road, Ring Road and R.ulway

Line to Rohrak 195-10
(i) Area of willages  Naraina,

Tehar and Nungal Raya sitwated

on the west of Railway Line to

Rewari . . . 310°15
(i) Okhla arca i 57300
‘o) Near Naraina village 129+ 45
(vf) Mear Wazirpur village 18400

(b) and (c¢). The details in this re-
gard are being worked out,

Shri Shiv Charan Gupta: May I
know what facilities are proposed to
be given to the industrialists whose
industries are proposed to be shifted
here?

Shri Datar; Out of a total of 4000
acres that are really to be developed
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so far as the industrial area is con-
cerned, this is the first instalment.

Shri Shiv Charan Gupta: 1 wanted
1o know, as regards shifling of facto-
ries, what facilities are proposed to be
given to them so that they may be in
a position to shift the factories,

Shri Datar: To those persons whose
lands are being taken, when they are
carrying on industria] work, they
would be given at certain concession
rates.

Shri Shiv Charan Gupta: What are
the facilities?

Shri Datar: At concession rates to
those whose lands are being taken.
To other industrialists they would be
given at auction rates.

Aid to Famine Stricken District of
Andhra Pradesh

*1282. Shri Eswara Reddy: Will the
Minister of Finance be pleased to
state:

(a) whether Government of Andhra
Pradesh have requested the Central
Government for financial and other
assistance for providing relief to the
people in the famine stricken district
of Anantpur, Andhra Pradesh; and

(b) if so, the amount and nature of
assistance given so far?

The Deputy Minister in the Ministry
of Finance (Shri B. R. Bhagat): (a)
No, Sir.

(b) Does noy arise.

Shri Eswara Reddy: Irrespective of
the State Government's request, may
I know whether the Centre proposes to
do anything in this matter to come to
their rescue?

Shri B. R, Bhagat: Although the
State Government has not asked for
any flnancial or other help, I may state
that the Ministry of Food anq Agri-
culture have during 1960-61 given an
additional allocation over and above
the Plan. of Rs. 1'4 crores for minor
irrigativn in the drought affected areas,
Also they had stepped up the supply
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both of wheat from 4000 tons to 6000
tong and of rice from 25,000 tons to
50,000 tons.

Bhri Eswara Reddy: May I know
whether there are any permanent
famine relief proposals under the con-
sideration of Government and if so,
what are they?

Shri B. R. Bhagat: We give assis-
tance when the State Government asks
for it. There are definite rules for
giving relief. Primarily it is the
concern of the State Government to
come to us for relief. We provide it
under the rules. We have very defi-
nite rules.

Shri Nambiar: May I know whe-
ther the Central Government are at
all aware that there are famine con-
ditions in Rayalaseema arca and whe-
ther it has been brought to the notive
of the Central Government?

Mr. Speaker: A{ least now they are
aware.

Shri B. R. Bhagat: As 1 said, the
Andhra Pradesh Government did not
write to us and has not asked for any
help. How are we to know about it?
The hon. Member may say that.

Shri Nambiar: Such a big famine

Mr. Speaker: Hc can ask his coun-
terpart in the State. They should
move the State.

Shri Inder J. Malhotra: May I know
the main causes of this famine, whe-
ther it is due to drought or any other
reason? May I know why these crop
failures are there?

Shri B. R. Bhagat: The hon. Mem-
ber wants to know the causes of the
famine. I have no information about
that.

Mr. Speaker: Next question.

Shri Inder J. Malhotra: The Minis-
ter of Food and Agriculture is here,
He can answer it.

Mr. Speaker: Order ,order. I have
called the next question.
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Free Mid-day Meals for New Delhi
School Children

*1284. Shri D, C. Sharma: Will the
Minister of Education be pleased to
state:

(a) whether some arrangements
have been made to provide free mid-
day meals for 30,000 school children
studying in the New Delhi Municipal
Committee Schools; and

(b) if so, details thereof?

The Deputy Minister in the Ministry
of Education (Shrimati Soundaram
Ramchandran): (a) Yes, Sir.

(b) It is proposed to distribute milk
which is received as a gift from
UNICEF. About 70,000 children would
be covered. The requirements of
milk powder are estimated at about
one million pounds and the annual re-
curring cost of the scheme is estimated
at Rs. 3 lakhs. The schempe 15 now be-
ing finalised and is proposcd to be n-
troduced with effect from the current
academic year.

Shri D. C. Sharma: May I know
the approximate value of the milk
powder which will be given to us by
the UNICEF?

Shrimati S daram Ra handran:
They will be giving us gne million Ibs.
of milk powder. The exact value is
not given.

Shri D. C. Sharma: Mav [ know
why Government require Rs. 3 lakhs
for the distribution of this milk
powder to these children in the Delhi
schools?

Shrimati Soundaram Ramachandran:
The reconstituted milk has to be dis-
tributed for nearly 70,000 children in
various schools. We have to appoint
enough number of personnel such as
supervisors, upper division clerks and
others. We have also to have storage
facilities. Then some small honora-
rium has to be given to peons or to
any other volunteers for reconstituting
the milk powder and distributing it.
Sugar, fuel and other things hawve
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also been provided for within this sum
of Rs, 3 lakhs.

Shri Vasudevan Nair: From the
statement 1 find that 70,000 children
-would be covered by the scheme. May
I know the tota] number of students
to be covered, and if there is any gap,
how Government propose to fill that
gap?

Shrimati Soundaram Ramachandran:
The gap is roughly 70,000. The other
children are already covered. So, this
scheme will cover all the children in
‘the schools in Delhi

Shri P. Kunhan: May I know whe-
ther any financia]l assistance has been
given to the other States also for this
purpose?

Shrimati Soundaram Ramachandran:
Yes, in other States also, similar
schemes are being formulated.

New Education Code for Delhi

+
© Shri Maheswar Naik:
*1285. ¢ Shri M. L. Dwivedi:
| Shri Rhagwat Jha Azad:

Will the Minister of Educaiion be
oleased to state:

(a) whether a new ceducalion  code
for Delbi to smoothen relations bet-
wWeen the  managementy  and the
teachers is ready to be enforced soon;

(b) if so, what arg the main fea-
tures of the new code; and

(¢) how these new provisions differ
[rom the old ones?

The Minister of Education (Dr, K.
L. Shrimali}: (a) and (b). An Educa-
tion Code for Delhi is under prepara-
tion und shall, inter alia, contain Chap.
ters on Departmental  Organisation,
Inspuction of Schools, Rules for Re-
cognition, Grant-in-aid Rules, Serviee
conditions of aided school teachers, in-
cluding Punishments and Appea] Rules,
Fees and Funds, Rules for grant of
scholarships, Rules to be followed by
achools in regard to admissions, trans-
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fers, class promotions, medical exami-
nation, ete.

(c) Since the Code is still under pre-
paration, the gquestion of comparison
does not arise at this stage.

Shri Maheswar Naik: May I know
whether the new Code contemplates to
prevent the malpractices indulged in
by the managements at the moment?

Dr. K, L. Shrimali: The Code will
lay down certain rules, and if the
rules are properly observed by both
the school managements and the tea-
chers, there will be no malpractice.

Shri Maheswar Naik: Are Govern-
ment aware that in certain private
schools, the managements enter into a
contract with the teachers for a stipu-
lated salary per month, but while pay-
ment of salaries is made, the teachers
are persuaded to accepl a lesser pay
than the stipulated amount?

Dr. K. L. Shrimali: Occasionally,
there is a casc like this. It will not
be fair to have a sort of gpeneral con-
clusion from that. 1 have already
stated that if any hon. Members bring
any such case to my nolice, severe
action will be taken against the
managements  which indulge in this
kind of practice.

Shri Priva Gupta: The teacher will
then lose his job.

Shri D. C. Sharma: May 1 know
whether there is o going to be a sepa-
rate code for Government  school
teachers and a separate codpe for pri-
vate schonl teachers, or there will be
only one code to cover both catego-
ries?

. Dr. K. L. Shrimali: Government
teacrers are governed by the Govern-
ment Servants' Conduct Rules  This
code is for private schools

Shri D. N. Tiwary: May 1 know
whether this code will have any legal
sanction or whether it will be only
advisory in character, and if the lat-
ter, how it is going to be enforced?
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Dr. K. L. Shrimali: The rules will
be enforced by the Department of
Education.

Shri Hem Barua: Has the attention
of the hon. Minister been drawn to
the statement made by the Director of
Education, Delhi, during the Delhi
teachers 'strike to the effect that the
managements here indulge in all sorts
of irregularities and malpractices and
all his efforts to improve the situation
have not yielded any results so far? If
s0, how do Government propose to
bring about good relations between the
teachers and managements or expect
the teachers to co-operate with rotten
managements like these?

Dr. K, L. Shrimali: This 1s too large
a question. Government have taken
several steps to safeguard the mte-
rests of the teachers. When this new
code is formuluted and comes nto
force, 1 think it will be innther <lep
to safeguard the intercsts of teachers.
I have already said that it hon. Mem-
bers have any complaint with regard
to any particular school

Shri Hem Barua: The Directuy of
Education has complained.

Mr. Speaker: Order order, One
question he asks with my permission.
The second question he imposes him-
self and the third he is asking by way
of a point of order.

Dr. K. L. Shrimali: It is quite true
that occasionally some cases do occur.
It is also true that the Director of
Education had sent down a circular to
the heads of all manacemenis. But
the difficulty is that I can only give a
general answer to a general question.
If hon. Members bring up any specific
complaint I shall be greatly obliged
to them, and I can assure the House
that severe action will be taken
against those people indulging in these
practices.

Shri Brahm Prakash. When was this
question of framing a code taken up
and what time it will take to com-
plete it?
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Dr, K. L. Shrimali: It will not take
long. This has been under prepara-
tion for some time.

Dr. L. M. Singhvi: Is it proposed
to evolve an all-India education code
which should be applicable to Delhj as
well as the various States? Is it pro-
posed to have the various States agree
to such a model code?

Dr. K. L. Shrimali: This is a sugges-
tion for action.

Mr, Speaker: Have they agreed to
such a thing being done?

Dr. K. L. Shrimali: As the hon.
Member is aware, education is a State
subject, and we cannot draw up legis-
lation or any code whecih would be:
common to all State Governments.
However, we are examining that ques-
tion also, whether we can draw up
some kind of model legislation which
can be accepted by all State Govern-
ments.

Shri Sham Lal Saraf: 1In vicw of
the fact that private educational insti-
tutions when they receive grants from
Government are supposed to enter inte
an agreement, and it is because that
that agreement is not entered into pro-
perly by certain institutions, that such
things are happening, will Government
see to it that such institutions enter in-
to such agreements and observe them?

Dr. K. L. Shrimali; This is a sug-
gestion for action.

Shri §. N. Chaturvedi: Do Gov-
ernment propose o make any provi-
sion in the reviseq code so that
teachers do not leave the schools in
the middle of the term?

Dr. K. L. Shrimali; This also a sug-
gestion for action.

Shri Jashvant Mehta: During the
transitional period before the code
comes into force, what steps have
Government taken to protect the
rights of the teachers?

Dr. K, L. Shrimali: The old code
is there and rules are there. It is only
a question of revising the old code.
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Shri Hem Barua: The hon. Minis-
ter has been repeatedly saying that
if cases are brought to his notice, he
would take drastic measures and all
that. May I draw hig attention to the
statement published in the Statesman
during the teachers’ strike and request
him to consult his own Director of
Education here instead of relying on
us?

Mr. Speaker: He has better reliance
on hon. Members.

Study of South Indian Languages in
Hindi Regions

*1286. Shri Hari Vishnu Kamath:
Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have con-
sidered or are considering any proposal
to make the study of a language other
than Hindi preferably Tamil Telugu,
Kannada or Malayalam, compulsory in
Schools in Hindi speaking regions with
a view to removing ane of the psycho-
logical barriers to nation wide adop-
tion of Hindi as the official language
of the Union;

(b)if so, at what stage the matter
rests; and

(c) if not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a),
(b) and (c). The three- language for-
mula evolved by the Governnient of
India in consullation with the State
Governments provides for the teach-
ing of a modern Indian language other
than Hindi in Hindi-speaking areas.
The State Governments of Bihar, Uttar
Pradesh, Madhya Pradesh and Rajas-
than have reporteq that they are tak-
ing steps to implement the three-
language formula,

Shri Hari Vishnu Kamath: My ques-
tion wag slightly different. I gpeci-
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fically mentioned four languages of
Dravidian origin, Tamil, Telugu, Kan-
nada and Malayalam, and asked whe-
ther there was any proposal before
Government to teach one of them com-
pulsorily in the Hindi-speaking region.
There is no answer to that. DBut irres-
pective of that, I will proceed to ask
my supplementaries. In which State
or States has resistance in greater or
less degree to the adoption of Hindi
as the official language been encounter-
ed so far, and is that resistance more
to the Hindi language as such, or
rather to the date set in the Constitu-
tion for its adoption as the official
language?

Shri Datar. Though it was stated’
here as another Indian language, still
the idea was that preferably it should
be a South Indian language. This
question wag taken up with all the
four Hindi-speaking areas. They have
agreed 1o make the necessary changes,
and from the information that I have
got, the UP. Gowernment are intro-
ducing one of the four languages at the
secondary stage,

Shri Hari Vishnu Kamath: My sup-
plementary has not been answered. T
will put it again. Has the resistance
to Hindi encountered in some State or
States been more to the Hindi langu-
age as such or rather to the date set
in the Constitution as a deadline for its
adoption as the officia] language of the
Union because the first part of the
article says that Hindi shall be the offi-
cia]l language of the Union?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): It is true there
has been some fecling about this mat-
ter, about the introduction of Hindji at
an early stage. The hon. Member is
aware that sotme time back the Prime
Minister had made a statement in this
House about keeping English as an
associate language for almost an inde-
finite period. I have also recently
said that we propose to introduce a.
Bill as early as possible.

Wt andm fag fazwar o
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Shri Umanath: Is it a fact that
certain North Indian universities have
alrcady underiuken teaching of South
Indian Janguages under the voluntary
teaching scheme; if so, how iz that
scheme working, and  how  many
students are covered by that?

Shri Lal Bahadur Shasiri: I am not
awarce of the details, but it has just
begun.  Only other day, the Viee-
Chancellor of the Allahabad University
met me and he said that he had in-
trodured a scheme; and therc aliso, he
felt that he would be providing for
some scholarship, if funds were made
available {o him, to boys who try to
learn one of the South Indian langu-
ages.

st wFTs AT mwest o fae
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Shri A. N, Vidyalamkar: May 1
know  whether, in the matter of
selection of second languages, the
convenience of the States, especially
bilingual States like Punjab, will be
kept in view?

Shri Lal Bahadur Shastri: 1 per-
sonally feel that that it should be
kept in view. And, I am very parti-
cular that in Punjab, the Hindi speak-
ing people should try o learn Guru-
mukhi and the Punjahi-speaking
pcople should learn Devnagari or
Hindi.

Shri Vidya Charan Shukla: The
Home Minister relerred to the state-
ment of the Prime Minister that Eng-
lish will be kept as an  ‘associate’
language, May we know what is the
definition of this ‘associate’ language?

Shri Lal Bahadur Shastri: The hon.
Member should wait till the Bill has
been introduced.

o Tiifasg 21| © aqT HIA4Tg JAT
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Shri Hari Vishnu Kamath: Arising
out of the Home Minister's answer to
my supplementary question in the
course of which he referred to the
Prime Minister's assurance given some
time ago, is the House to understand
that the Government has decided pot
to implement clause (2) of article 343
of the Constitution relating to the
deadline of 1965 for the adoption of
Hindi as the official language und has
decided to bring suitable legislation
under clause (3) of article 343? Is
that the idea?

Shri Lal Bahadur Shastri: It is
obvious. From what I have said it
is clear that we will have to take steps
in accordance with what is provided
in the Constitution. When we legis-
late, it will clearly mean that we
cannot introduce Hindi compulsorily
from the date prescribed in the Con-
stitution, Of course, Hindi will be
there and it will have to be taught;
and Government employees and others
will ‘have to learn it. But, there
should be no compulsion and mno
special difficulty created for the em-
Pployees.

Walch Industry

*1287. Dr. L. M. Singhvi: Will the
Minister of Steel and Heavy Industries
be pleased to state:

(a) the total investment in the
watch industry startedq in the public
sector;

(b) the reasons and circumstances
which impelled Government to start

885 (Ai) LSD—2
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watch manufacturipg in the publie
sector; and

(c) the margin of profit on sale of
watches manufactured in India in the
public sector?

The Minister of Steel and Heayy
Industries (Shri €. Subramaniam):
(a) So far Rs. 150 lakhs have been
invested. About another Rs. 50 lakhs
may be necessary.

(b) To augment the effort of units
in the private sector and reduce ra-
pidly dependence on imports it was
considered that the skill and climate
of precision work available at the
Hindustan Machine Tools Ltd., at
Bangalore should be utilised in manu-
facturing quality watches.

(c) The Programme envisages
assembly of watches from imported
componenis in the first stage. It is
only when manufacture of compo-
nents is established and quality siabi-
lised that it will be possible to say
what the margin of profit would be.

Dr. L. M. Singhvi: Is it proposed
to license any private manulaciurers
in the ficld of watch manufacture in
India, in the near future.

Shri C. Subramaniam: I think cer-
tain private sector people have also
been licensed for the manufacture of
watches.

Dr. L. M. Singhvi: Is the Govern=
ment aware that this is a casz of
inter-locking of investments, one
public undertaking investing in  an-
other public undertaking? The Gov-
ernment has, earlier, announced its
views against this. What 1s the Gov-
ernment’s position now in this respect
of interlocking of investments in the
public sector?

Shri C. Subramaniam: This has
been started as a unit of the Hindu-
stan Machine Tools; and so far Rs. 150
lakhs have been invested. And, I do
not think, as a policy we would avoid
this—one unit subscribing for another
unit. It will depend upon the units
concerned.
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Shri P. K. Deo: What percentage
of the components are imported for
these watches and by what time will
we be self-sufficient in the manufac-
ture of these components?

Bhri C. Subramaniam: I think I
answered this question once before.
Just now we are importing all the
components. By January 1963, we
would be manufacturing 54 per cent,
of the components and by 1966 we
would reach 84 per cent.

Import of Transformer and Axle il
and Lubricants

*1288. Shri Hem Barua: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether it is a fact that Gov-
ernment have entered into an agree-
ment with Rumania for the supply
of transformer angd axle oil;

(b) if so, the nature of this agree-
ment;

(c) whether it is also a fact that
Government are negotiating with other
International parties for the supply
of lubricants; and

(d) if so, the names of the countries
concerned and the nature of negotia-
tions?

The Deputy Minister of Mines and
Fuel (Shri Hajarnavis): (a) and (b).
Under the Indo-Rumanian Trade
Agreement dated 22nd December, 1960
as renewed on  13th February, 1962,
Indian Oil Compny Limited (wholly
public undertaking) have entered into
an agreement on 12th  April, 1962
with M[s Petrolexport Trade Enter-
prise for the Republic of Rumania for
import of Transformer Qil and Axle
Qil., The payment is 10 be made in
rupees and the delivery would be
F.0.B. Constanza.

(c¢) and (d): The Indian 0Qil Com-
pany are carrying out nepotiations
with parties from Eastern and Western
Europe and U.S.A. for the import of
lubricants to India but no deal has
yet been settled. The nature of nego-
tiations differs from case to case and
are at various stages.
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Shri Hem Barua: May I know whe-
ther steps are taken towards the
production of transformer and axle
oil in our country in our refineries?

Shri Hajarnavis: That proposal is
already under consideration and when
we get the requisite machinery they
will probably be produced in our
refineries.

Shri Hem Barua: May I know whe-
ther the Government &re entering
into an agreement with the ENI for a
lubricant plant in this country and
also whether there is a proposal from
ESSO for the establishment of a lub-
ricant plant?

Shri Hajarnavis: These proposals
are not actually considered by the
Government; these are considered by
the Indian Oil Company who have
certain proposals before them. The
ENI proposal is also being considered
by them.

Shri Priya Gupta: The hon. Min-
ister says that if plants are available,
India can produce axle and transfor-
mer oil. What is the difference in the
cost of importing this oil and the
cost of manufacturing them after get-
ting the plants to make this oil?

Shri Hajarnavis: 1 want notice.

Shri Vidya Charan Shukla: Are
there any private parties connected
with this deal or this deal is a Gov-
ernment to Government deal?

Shri Hajarnavis: Itis not, as I said,
a Government to Government deal:
it is done by the Indian Oil Company
and the persons who have made tihe
offerg are also corporations or com-
panies.

Shri Hem Barua: The hon, Deputy
Minister has said that the setting up
of a lubricant plant with ENI colla=
boration is under consideration by the
Indian Oil Company. May I know
whether it is not one of the terms of
the agreement with ENI that the
sredit opened by them will be utilised
partially for the establishment of a
lubricant plant?
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. The Minister of Mines and Fuel
(Shri K. D. Malaviya): Yes, Sir, One
of the schemes enumerated under the
arrangement is the manufacture of
lubricating oil with their collabora-

tion.
Rest Houses for Lamas from Ladakh

*1289. Shri P. K. Deo: Will the
Minister of Scientific Research and
Cultural Affairs be pléased 1o state:

(a) whether a rest house has been
built in Delhi for the visiting Lamas
from Ladakh;

(b) if so, at what cost and how many
persons can be accommodated there;

(c) how 'many Lamas visit Delhi
annually;

(d) whether similar facilities will be
made available to visiting priests of
other religions; and

(e) if so when?

The Minister for Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) to (e). A rest house with
a library and reading room together
with a hall for cultural activities has
been built at a cost of Rs. 531 lakhs
in Delhi for visitors from Ladaki and
other outlying arcas and can accom-
modate 84 persons. The rest lhouse
is not meant for exclusive use of
Ladakhis or persons professing any
particular religion.

We have no information about the
number of Lamas visting Deihi
annually.

Shrl P. K. Deo: Sir, part (¢) of my
question has not been answered.

Shri Humayun Kabir: Il was com-
p]eted and handed over to the society
in the 19th of May, 1962.

h_‘lll-._Speaker: (d) is whether similar
facilities will be made available to
others.

_Shri Humayun Kablr: I have re-
plied to that, Sir the rest house is not
meant for exclusive use of Ladakhies.
So, it is already answered.
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Shri P. K. Deo: Then why should
it be called a hostel for Lamas?

Mr. Speaker: What is there in the
name?

Shri Hari Vishnu Kamath: Is it a
fact that during the last five years a
large number of Ladaakhi Lamas
have been seized by the Chinese and
liquidated in concentration camps and
elsewhere?

Shri Humayun Kabir: How does 1t
arize out of the question on regt
house?

Shri Harl Vishau Kamath: This re-
fers to Ladakhi Lamas,

Mr. Speaker: Question Hour {s over.

WRITTEN ANSWERS TO QUES-
TIONS

Coal for Steel Plants

*1275. Shri A, S. Salgal: Will the
Minister of Steel and Heavy Industries
be pleased to state:

(a) whether it is fact that last year
due to the short supply of coal and
slow movement by Railways the pro-
duction of the Steel Plants was affect-
ed;

(k) if so, how the press note issued
by the Ministry of Railways on the
8th April, 1962 said that coal require-
ments of Steel Plants had bcen met
in full;

(¢) whether it was dus to some
irregular co-ordination between the
Ministry of Railways and the then
Ministry of Steel, Mines and Fuel;
and

(d) what action Government are
taking to bring in more co-ordina-
tion?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) No, Sir.

(b) to (d). Do not arise.

Heavy Electrical Plant in Andhra
Pradesh

*1276. Shri Yallamanda Reddy: Will
the Minister of Steel and Heavy Im-
dustries be pleased to refer to the
reply given to Starred Quostion No, 237
on the 24th November, 1961 and state
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the progress since made in setting yp
of the Heavy Electrfical Plant in
Andhra Pradesh?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
Preliminary work has been taken on
Iland‘. Land for the project has been
acquired. Levelling and dressing of
the plant site and construction of
training school, roads and railway
gidings are in progress. Six Indian
Engineers are associated in the pre-
paration, in Czechoslovakia, of the
Detailed Project Report.

Ordnance Factory for Explosives

*1281. Shri Birendra Bahadur Singh:
Will the Minister of Defence be
pleased to state:

(a) whether it i3 a fact that his
Ministry is opening a new Ordnance
Factory near Bhandara for the manu-
facture of explosives;

(b) if so, when it is likely to go
into production and

(c) what will be the production
capacity of the fatcory?

The Minister of Defence (Shrl
Krishna Menon): (a) and (¢). Yes, Sir.
It is not in public interesi to disclose
on the floor of the House the capacity
and the products to be manufactured
in this factory.

(b) By middle of 1964,

Iron Ore Project in Orissa

*1283. Shri Venkatasubbaiah: Will
the Minister of Mines and Fuel be
pleascd to state:

(a) whether the Orissa State Gov-
ernment have been allowed by Cen-
tral Government to start a  project
for the extraction and export of two
million tons of iron ore annually
from a hitherto undeveloped area of
the State;

{b) if so, the reasons that have
prompted Government to give such
permission;

(c) the exact terms and conditions
under which the permission has been
given; and
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(d) whether similar permission is
proposed to be given to other State
Governments also.

The Deputy Minister in thp Minis-
try of Mines and Fuel (Shri Hajar-
mavis): (a) to (c). The Central Gov-
ernment have approved in principle
a scheme of the Orissa Government
to step up production of iron ore
in the Sukinda-Daitari area, from
05 to 20 million tons, for export
subject to the following conditions—

(i) the State Government accom-
modating the scheme within
their overall ceiling;

(1) the Railways being able tp
move the surplus production
from this area (surplus to
what can be handled through
Pradip port) to Calcutta or
Vishakhapatnam, as the case
may be; and

(i1} the availability of foreign
exchange required for the im-
plementation of the mining
project.

Part of the Sukinda_Daiteri area had
alrcady been opened up during the
Second Plan for export. The area is
close to Caleutta, as well as the pro-
poscd new ports at Haldia and Pra-
dip.

(d) The Stale Government of
Mysore has already set up an organi-
sation for the exploitation of mineral
resources, including iron ore, for
export.  Any requests from other
Stute Gowvernments, for wundertaking
mineral devclopment  projects  for
exports, will be dealt with on merits.

Sale of ‘B' Vehicles to Ex-Service-
men

*1290. Sh-i A, V. Raghavan: Will
the Minister of Defence be pleased
tc state: ]

(a) whether there is any proposal
to sell surplus ‘B’ vehicles to E=x.
servicemen;

(b) what are the terms on which
they will be made available; and

(¢) whether Government are consi-
dering the desirability of selling them
on a hire purchase agreement through
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the District Soldiers’, Sailors’ and

Airmen’s Board?

Yhe Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir. Orders
exist for the sale of surplus ‘B’
{ehicles when available direct to
Ex-servicemen for the purpose of
their rehabilitation in civil life.

(b) Applications from Ex-service-
men for release of vehicles are enter-
tained on the basis of recommenda.
tions of the ISS&A Board and the
Director General of Resettlement. An
Ex-serviceman is not eligible for the
release of more than one vehicle.
The vehicles are released to them at
a price 159, higher than that obtained
at an auction held before the date of
release, for the reasons that the
better vehicles are reserved for dis-
posal to Ex-servicemen and the sale
is direct, saving for the Ex-service-
men the burden of the commission to
middlemen.

(c) No, Sir.

Agreement with ESS0O Standard
Eastern 0il Company

( Shri Rameshwar Tantia:
+19q1, | Shri P. C. Borooah:

7 Shri Warior:

| Shri Indrajit Gupta:

Will the Minister of Mines and
Fuel be pleased to state:

(a) whether it is a fact that Esso
Standard Eastern il Company has
offered to scrap the refinery agree.
ment and to replace it with the usual
industrial licence;

(b) whether it is a fact that Esso
is willing to consider Indian Public
ownership of shares in the Company
proposed to be incorporated in India;
and

(¢) if so, the details thereof and
the reaction of Government thereto?

The Minister of Mines & Fuel (Shri
K. D, Malaviya): (a) to (c). Yes,
Sir. It is proposed to hold discussions
with the Company.

Pig Iron Plant

*1292. Shri Shivaji Rao S. Desh-
mukh: Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether it is a fact that Gov-
ernment have sanctioned the seiting
up of a low-shaft furnace pig iron
plant in Vidarbha area of Maharashtra
Btate;

(b) if so, whether it is in the pri-
vate sector; and

(¢) the proposed site for its loca-
tion?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). Yes, Sir.

(e) Chanda District. Maharashtra.
Hindu Succession Act

*1293. Shri Hem Raj: Will the
Minister of Law be pleased to refer
to the reply given to Unstarred Ques-
tion No. 362 on the 23rd November,
1861 ang state:

(a) whether any decision has since
been taken by Government to amend
the Hindu Succession Act in the light
of the Punjab High Court Judgement
published in 1961 (Punjab 489 A.ILR.);
and

(b) if not, when it will be taken?

The Deputy Minister in the Minis.
try of Law (Shri Bibudhendra
Mishra): (a) and (b). The Central
Government is awaiting the decision
of the Punjab Government on the
Report of the Committee appointed
by the State Government to suggest
amendments to the Hindu  Succes-
sion Act, 1956 in relation to that
State. Final decision will be taken
only after the views of the Punjab
Government have been received.

Hostile Nagas' Activities in Manipur

*1294. Shri Rishang Keishing: Will
the Minister of Home Affairs be
pleased to state:

(a) the number of encounters and
names of places where encounters
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took place between the Hostile Nagas
.and the Security Forces in the months
of April and May, 1962 in Manipur;

(b) the number of persons killed,
,wounded, and the number of arms
lost on both sides;

number of
the hill

{c) the approximate
hostiles now operaling in
greas of Manipur; and

(d) measurcs adopted and proposed
to be adopted to suppress the activi-
ties of the Hostile Nagas?

The Minister of State in the Minis-
try ¢f Home Affairs (Shrl Datar):
va) and (b). A statement giving the
required information is laid on  the
Table of the House. [Sec Appendix
111, annexure No. 81].

(c) 500 approximately.

(d) The Ukhrul, Tamenglong and
Mao Maram sub-divisions have been
declared as disturbed areas under
section 3 of the Armed Forces (Assam
and Manipur) Special Powers Act,
1958. The West Bengal Security Act,
1950, has also been extended to
Manipur, to enable the Administra-
tion to take effective measures against
the activity of Naga hostiles. Security
forces are carrying  out intensive
patrolling,

01l in Gangetic Basin

*1295. Shri K. C. Pant: Will the
Minister of Mines and Fuel be pleased
to state:

{a) whether any preliminary sur.
veys for the exploration of oil have
been carried out in the  Ganpetic
busin of UP,;

(b) if so, what is the promise held
out by the results of the surveys; and

(c) the steps Government have
taken or propose to take to begin
drilling operations without any fur-
ther delay?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) Yes, Sir.

(b) Tt is premature to make any
assessment of potentialities.
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(¢) Information drilling was started
in this area on 26-8-1960. Three
structural holes have already been
drilled and one deep well is being
drilled near Ujhani. Another deep
wel] is proposed to be drilled near
Garha in Shajahanpur District,

Petroleum Resources in ECAFE
Regions

*1296. Shri P. C. Borooah: Will the
Minister of Mines and Fuel be pleased
to state:

{a) whether it is a fact that the
ECAFE has recently completed a
survey of the petroleum resources;
of Asia and Far East, including India
in connection with a proposed sym-
posium on development of petroleum
resources in ECAFE region;

(b) if so, the estimated reserve in
India according to that survey; and

tc) what is their assessment of the
petroleum reserves in Assam?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) to (c).
A statement is placed on the table of
the House. |See Appendix III.
annexure No. 82].

Forged Currency Notes

J Shri Warior:

"1297:  Shri Bibhuti Mishra:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Delhi Police have detected forged
Hundred Rupee Indian currency notes
as coming from Andhra Pradesh; and

(b) if so, what steps Government
have taken to apprehend the offen-
ders?

The Deputy Minister in the Minis-
try of Finance (Shri B. R, Bhagat):
(a) and (b). 5 forged hundred rupee
notes were detected by the Delhi
Police during this calender year. The
cases are under police investigation
and it has not been possible so far to
determine the sources of these for.
geries.
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Shortage of Coal in Ahmedabad

. [ Shri Balkrishna Wasnik:
*1298. { Shri Yajnik:
| Shri P. C. Borooah:

Will the Minister of Mines and
Fuel be pleased to state:

(a) whether the Engineering
Manufacturers' Association Ahmeda-
bad has declared that it will close
its units from 1st June, 1962 due to
shortage of coal; and

(b} if so, whether Government are
taking any action to supply enough
coal and avert closure?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) The
Engineering Manufacturers' Associa-
tion, Ahmedabad, had  resolved to
observe a token strike for one day on
1st June, 1962. No report about any
strike actually having taken place
has been received.

(b} To improve supply of hard
coke to Ahmedabad it is proposed to
move 3 block rakes of 50 wagons, at
the rate of 1 rake per month, ie.
about 3,000 tons in all, of nut coke
from Bhilai Steel works to Ahmeda-
bad. This movement will be over and
above the State's existing quota.

Manufacture of Coffee Machines in
Defence Rifle Factory

*1299. Shri Raghunath Singh: Will
the Minister of Defence be pleased to
state:

(a) whether it is a faet that a rifle
factory of Defence Department
manufactured Espresso Coffec ma-
chines which venturc proved to be
uneconomical; and

(b) the reasons for manufacturing
such machines in the Rifle Factory?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) No, Sir. The project is economical
and of benefit to Defence Services.

(b) (i) To use spare capacity and
re.utilizable material.

(ii) To utilise labour which becomes
available on account of fluctuations.

(iii) To retain all expert labour
within the factory und keep their
skills in action.

Foreign Exchange for Students
going abroad

*1300. Shri Indrajit Gupta: Will the
Minister of Finance be pleased to
state:

(a) whether some new conditions
have recently been laid down for
release of foreign exchange for those
going abroad for higher studies;

(b) if so, what are the conditions
and the necessity for improving them
at this stage; and

{¢) whether it i a fact that many
University students already admitted
to foreign cducational institutions
are unable to proceed s a result
thereof?

The Deputy Minister in the Minis-
try of Finance (Shrl B. R. Bhagat):
(a). Yes; Sir.

(b) Government have decided that:

(i) As regards non-technical sub-
jects, for certain subjects no
foreign exchange should be
released; for certain  other
subjects, exchange should be
released only if the students
have already secured admis-
sipn  in certain  institutions
which have an international
repule in the respective
fields; and

(i) As regards technical sub-
jects, for diploma courses and
apprenticeship minimum edu-
cational qualifications should
be imposed in the case of
those who are not gradumtes
or have not secured stipends
abroad,
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These restrictions have become
mecessary due to further deteriora-
tion in our foreign exchange position.

(c¢) To avoid hardship to students
who have already obtained admission
to courses which were eligible in
terms of past policy, it has been
decided to release foreign exchange
to them provided they satisty a
#tricter criterion of minimum educa-
tional gualifications.

Nationalization of Private Coa]l Mines

“1301. J 8hri Sohodh Hansda:
\_ Shri S, C. Samanta:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether any final decision has
been arrived at to nationalise the
uneconomic private coal mines;

(b) if so, the steps  Government
have taken in that direction; and

(c) how long Government will
take 1p nationalise them completely?

The Minister of Mines and Fuel
(8hrl K. D. Malaviya): (a) Therc is
at present no proposal for the nation-
alisatiom of private coal mines

(b) ang (0). Do not arise.

Institute for Training Machine Tool
Deslgners at Jalahalli

[ Shr P. C. Borooah:
| Shri Subodh Hansda:

*1302. ! Shri Bishanchander Seth:
1 Shri Bhagwat Jha Azad:
[ Shri ¥Venkatasubbaiah:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(ay whether it is a fact that a
training institute  for training of
machine tool designers, rescarch on
machine tools and production of
Prototype is being set up at Jalahalli
ncar Bangalore,

(b) if so, when the construction of
building for the institute will be com-
pleted;
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(e) when the first batch of tralnees.
will be admitted; ang

(d) whether all the Czech experts
have arrived?

The Minister of Steel and Heavy
Industries (Shri C, Subramaniam):
ta) Yes, Sir.

(by to (d). Discussions with Czech
experts for the preparation of the
Project Report have been held and
the receipt of the Project Report is
awaited. The details of construction,
training programme, etc, will be
known when the Report is received
and a decision taken thereon.

School and College Education in
Madras

*1303. Shrl Umanath: Will the Min-
ister of Education be leased to state:

(a) whether it 13 a fact that the
Government of Madras have propos-
ed to Central Government their defi-
nite preference for a ten year second-
ary course, followed by a {wo year
pre-depree course, and a three year
degree course;

by if so, what are Government's
reactions therelo;

(c) whether it is a fact that the
Madras Government are  finding it
difficult to implement the eleven year
course 1o be followed by 3 year
depgree course; and

(dr if so. what are the difficulties
and steps proposed to be taken by
Government to help the State Gov-
ernment to resolve them?

The Minister of FEducation (Dr.
K L. Shrimall): (a) to (d). A state-
ment is laid on the Table of the Lok
Sabha. [See Appendix III, anne-
ure No. 83].

Escorts Motor-Cycle and Scooter
Factory, New Delhl

*1304, Dr. L. M. Singhvi: Wil the
Minister of Steel and Heavy Inams-
tries be pleased to state:

(a) whether it is a fact that Poland
has contracteq to supply over one
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million dollars worth of machinery
and technical assistance to the Escorts
Motor-cycle and Scooter Factory near
Néw Delhi:

(b) if so, how the repayments are
to be effected; and

(e) the production capacity of the
factory and when it will reach the
stage of ful]l production?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) to (c). Mys. Escorts. Limited,
New Delhi, have been granted a
licence under the Industries (Deve-
lopment and Regulation) Act, 1951,
for the establishment of a new indus-
trial undertaking at Faridabagq for
the manufacture of Motor cycles and
scoo'ers. The capacity sanctioned is
6,000 Nos. per annum. They are
expected to go into production by
the end of thiz year. It will take
two to three years to reach full pro-
duction.

The firm propose to collaborate
with M/s. CEKOP of Poland. They
have been permitted to import
machinery  worth Rs. 52 lakhs for
implementing the Motor cycle scheme.
They have already entered into a
contract with the foreign firm for
the supply of machinery worth
Rs. 10,890,000 required for the first
phase of the scheme. Contract for
the balance amount is likely to be
finalised shortly.

The contract provides for payment
of the cost of machinery in Indian
Rupees.

Natural Gas Struck in Olpad,
Surat District

*1305. Shri Shree Narayan Das:
Will the Minister c¢f Mines and
Fuel be pleased to state:

(a) whether it is & fact that natural
Eas has been struck in Olpad, Surat
District in an oil well drilled in the
region; and

(b) if so, the nature of the findings?

_The Minister of Mines ang Fpel
(Shri K. D. Malaviya): (a) end (b),
Indications of gas have been observed
in two tube wells and one deep oil
well in Olpaq region. Thesa indica-
lions are suggestive of minor pockets
of natural gas,

U.K. Loans to India

*1306. Shri Raghunath Singh: Will
the Minister of Finance be pleased to
state:

(a) whether India and UK, signed
on the 23rd May, 1962 two agree-
ments for a £32 million credit loans
which  will be supplied by UK to
India; and

by if so, the details thereof?

The Deputy Minister in the Minis-
try of Finance (Shrl B. R, Bhagat):
(a) to (b). Yes, Sir. Agreements
were signed with the UK. authori-
ties for twe loans (i) L£22 million
(Rs. 2933 crores) for expansion of
the Durgapur Stecl Project, and (ii)
£10 million (Rs. 1333 crores) for
fmport of 4 broad range of dewvelop-
mental goods. Both  the loans are
repayitble over 4 pertod of 25 years,
the  first  repayment  of principal
starting  after 7 yoears. Interest s
payable at the rate currently applied
by the British Treasury to a loan for
a comparable period out of the Con-
solidated Fung of the Uniteq King-
dom plus § per cent towards adminis-
trative charges.

Polytechnicy and Junior Teochnlcal
Shools for Girls

‘1307 J Shri Subodh Hansda:
| Shri Mohammad Elias:

Will the Minister of Scientiic Re-
search ang Cultaral Affalre be pleas-
ed to state:

(a) whether it is g fact that the
Curriculum Committee set up by the
National Council for Women's Edu-
cation has approved the setting up of
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polytechnics and
schools for girls;

junior technical

(b) if so, what further steps Gov-
ernment have taken to set up such
Institutes; and

(c) how many such institutions
will be set up during the Third Five
Year Plan period?

The Minister of Sclentific Research
ang Cuoltural Affairs (Shri Humayuan
Kabir): (a) Yes, Sir,

(b) The scheme has been sent to
all State Governments and Central
assistance will be given in the esta-
blishment of the Polytechnics.

(¢y Twenty three,

Fourth (il Refinery

[ Shri P. C. Borooah:

*1308.% Shri warior:

Will the Minister of Mines and
Fuel be pleased to state:

(a) whether the fourth public sec-
tor oil reflnery is proposed to be set
up in South India;

(b) if so, where; and

(c) what steps are being taken In
that direction?

The Minister of Mines and Fuel
(Shrj K. D, Malaviya): (a) No deci-
esion has yet been taken.

(b) and (c). Do not arise .

Arrears of Wages of MES Employees,
Bikaner

2511, Shri Karnl Singhji. Will the
Minister of Defence be pleased to
state:

(a) whether arrears of wages have
been paid tp the employees of M.E.S.
Bikaner (Rajasthan) according to
the recommendations of the Second
Pay Commission;

(b) if not, when a decision in this
behalf is likelv to be taken;
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(c) the number of workers who are
eligible for this benefit; and

(d) the number of workers who
have been paid according to the re-
commendations of the Commission?

The Minister of State in the Minis-
try of Defence (Shri K. Raghu-
ramaiah): (a) to (d), Arrears have
been paid to 368 out of 56 employees
concerned. In regard to the remain-
ing 20 employces, consultations with
the audit or administrative authori-
tics are not yet concluded. Instruc-
tions are being issued to expedite the
pay fixation and the payment of
arrcars in these cases.

Fertilizer Factory at Mangalore

2512. Shri M. K. Kumaran: Will the
Minister of Steel anq Heavy Indas-
tries be pleased to state:

(a) whether the State Government
of Mysore have submitted a proposal
to the Centre to set up a fertilizer
factory at Mangalore in the private
sector; and

(b) if so, what action has been
taken thercon?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). No proposal has been
submitted by the State Government
of Mysore for the establishment of a
fertilizer factory at Mangalore in the
private sector; but the State Gov-
ernment have recommended the grant
of a licence to a private party. The
scheme submitted by the party has
been approved in principle and a
formal licence will be issued after
details relating to the financing of
the project are settled.

Black-Marketing in Nationalised
Text-hooks

2513. Shri M. K. Kumaran: Will the
Minister of Education be pleased to
state:

(a) whether the attention of Gov-
ernment has been drawn to com-
plaints that there is black-marketing
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in nationalised text.books in different
parts of the country; and

‘[b) if so, what steps have been
taken in the matter?

The Minister of Education (Dr.
K. L. Shrimali): (a) No, Sir.

(by Does not arise.

Megional Training College for Multi-
purpose School Teachers

2514, Shri M. K. Kumaran: Will the
Minister of Education be pleased to
state:

{a) whether it is a fact that preli-
niinary works such as acquisition of
lund for campus eic. were done in
sctting up a Regional Training College
to train teachers for  multipurpose
high schools in Kerala;

(b) whether it is alse a fact that
the proposal was subsequently drop-
ped; and !

{cy if so, the reasons therefor?

The Minister of FEdocation (Dr.
K. L. Shrimall): (a) to (c). The
siles suggested by the Government of
Kerala were examined along with the
sites suggested by other State Gov-
ernments, The Kerala site was  re-
jected in favour of a better site avail.
able in the same zone. Bevond this,
no other action such as acquisition of
land was taken by the Government of
India, in the case of the Kerala site.

Accepting Higher Tenders in Manipar

2515. Shri Rishang Keishing: Will
the Minister of Home  Affairs  be
pleased to state:

(a) whether it is a fact that accord-
ing to the Audit report the Manipur
Territorial Council in 1958-59 and
1959-60 as a result of accepting higher
or the highest tenders suffered a loss
of over a lakh of rupees;

(b) if so, whether the practice of
accepting the higher or the highest
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tenders has been stopped now as a
result of audit objection;

ic) whether the loét amount has
heen recovered; and

(d) if reply to parts (b) and (e¢)
above be in the negative the reasons
therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (d). The information js being
collected from the Manipur Adminis-
tration and will be placed on the Table
of the House.

Beggars in Delhl

6 J Shri E. Madhusudan Rao:
" Shri Berwa:

Will the Minister of Home Affalrs
L¢ pleased to state:

251

{a) whether it is a fact that a large
number of beggars are still found in
Delhi and New Delhi despite the en-
forcement of Bombay Act in the Capi-
tal;

(k) it so, the reasons therefor; and

(c) the steps being taken by  the
Government to check this?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Cham.
drasekhar): (a) No. only a few
beggars are still found begging in the
Capital.

(b) Some ascape notice of the An-
ti-Begging Squad while a few are
fresh arrivals from outside Delhi.

(¢) Action is being taken for roun-
ding up these beggars.

Delhl Beggars Home

2517. Shri E. Madhusaodan Rao:
Will the Minister of Home Affairs be
pleased to state:

(a) the total number of inmates of
Delhi Begpars Home started recently
by Government;

(b) number of persons, who are
disabled and those who are able to do
some type of work; and
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(e) total number of women beggars
housed there?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrashekhar): (a) 697.

(b) Disabled—238,
Able—459.

(c) 110.

Compensation to LAF, Officers Re-
leased by Nagas

2518. Shri E. Madhusudan Rao:
Will the Minister of Defence be
pleased to state:

(a) whether any compensation will
be paid or has been paid to the four
[LAF. officers recently releascd by
the Nagas;

(b) if so, the amount paid or to be
paid to cach of them;

() whether any secret activity  of

Nagas has been unearthed by these
officers; and

td) if so, the details thereof?

The Minister of Defence (Shri
Krishna Menon): (a) No.

(b) Does not arise.

{c) and (d). It is not in public

interest to divulge information in this
regard on the floor of the House.

Dlvorce under Hindu Marriage Act,
1955

2519, Shri E. Madhusudan Rao:
Will the Minister of Law be pleased
to state:

(a) whether Government arc consl.
dering to have some new legislation
for having more simpler conditions
for divorce etc. under the Hindu Mar-
riage Act of 1955; and

(b) if so, the details thereof?

The Deputy Minister in the Minks-
try of Law (Shri Bibhudhendra
Mishra): (a) No, Sir.

(b) Does not arise.
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Suicide Cases

2520, Shri E. Madhusudan Rao: Will
the Minister of Home Affairs be
pleased to state:

(a) the total number of suicide
cases in each Union Territory during
the years 1961-62 and 1960-61; and

(b) the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):

(a)

Number of suicide
cases during

1961-62 1960-61

Union Territory

(1) Delhi 94 97

(2) Manipur 3 9
(3) Tripura K7 93
(4) Laccadive and )
Amuindivi Islands . Nil Nil
5} Andaman & Nico-
bar Islands . 14 7
1961 1960

(6) Himachal Pradesh 1y 1y

(b) (1) Disturbed family life
(i1) Protracteq illness
(iii) Failure in love-affairs

{iv) Failure to sccure employ-
ment

(v) Failure in examination
(vi) Poverty

(vii) Loss in business
(viii) Birth of illegitimate child

{ix) To cscape punishment from
law

(x) Mental derangement
(xi) Dispute over properiy
{xii) Unknown reasons.
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Iron and Steel Quota to U.P. Traders

2522, Shri Achal Singh: Will  the
Minister of Steel and Heavy Industries
be pleased to state:

fa) whether it 1s o fuct that origi-
nally Iron Merchants of UP.  were
given quota both for Registered stocks
holdership and fabricationship:

(b) why the licences in respect of
one or the other above noted quotas
were withdrawn from some of the
dealers leaving others to  continue
with two licences; and

(c) the steps taken in the matter?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) to (¢). Distribution of the States’
quotas of iron and steel is done by
the State Government, as they are

primarily concerned. The informg.
tion, as furnished by the Government
of Uttar Pradesh, is that originally
some firms were functioning both as
Registered Stockholders and fabrica-
tors. Generally, quotas of the firms
who have already been drawing two
quotas for several years in the past
are not cancelled except for good and
valid reasons. In some cases, for
valid reasons, action has been taken
to cancel one or both the quotas of
the firms drawing dual quotas. The
present policy of the State Govern-
ment is not to allow dual quotas to
one and the same firm in new cases.

Elementary School Teachers of Orissa

2523. Shri Ulaka: Will the Minister
of Education be pleased to slate:

(a) the Total grant sanclioned by
the Central Government to Orissa
Government for increasing the salary
scales of elementary school teachers
during the period from 18960 to March
1962;

tb) whether the grants were uti-
lised fully; and

(¢) amount sanctioned for 1062-63?

The Minister of FEducation (Dr.
K. L. Shrimall): (a) According to the
present procedure, Central grants on
the development Schemes of any
State Government are sanctioned as a
lump-sum for all Schemes and not
separately for individual Schemes or
for individual items of expenditure.
Accordingly the question of sanction-
g Central grants to the Govern-
ment of Orissa for inereasing the sal-
ary scales of primary teachers does
not arise.

(b) and (c). In vicw of the posl-
tion stated under (a) above these do
not arise

Cultural Centres in Orissg

2524. Bbril Ulaka: Will the Minister
of Sclentific Research and Cultural
Affairs be pleased to state:

{a) whether Central Government
have received any proposals from
Orissa Government for the construe-
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tion of cultural centres in the State
during the Third Five Year Plan
period;

(b) if so, the location of Centres,
District-wise;

(c) the amount allotted to each

centre;

(d) whether any financial assistance
was given by Central Government to
Orissa Government for construction
of such Centres during the Second
Five Year Plan period; and

(e) if so, the amount granted to
each of the Cultural Centres?

The Minister of Scientific Research
and Cultura] Affairs (Shri Humayun
Kabir): (a) Proposals were received
from Orissa Government for construc-
tion of Open-air theatres in rural
arcas during 1961-62, under this Mi-
nistry's scheme,

(b) The theatres arc located at the
following places:—
(1) Tikabali Grampanchayat in
Phulbani District,
(2) Jamboni Grampanchayat in
Mayurbhanj District.
(3) Nawarangpur Grampanchayat
in Koraput District.
(4) Sukleswar Grampanchayal In
Cuttack District.
(5) Buguda Grampanchayat in
Ganjam District.

(e) Ra. 1,150 per theatre, which is
increased to Rs. 1,500 in heavy rain-
fall arcas.

(d) and (e). Yes, Sir, Rs. 1,500 per
theatre for 10 theatres, five each dur-
ing 1959-60 and 1960-61.

Beales of Utkal University Teachers

2525. Shri Ulaka: Will the Minister
of Education be pleased to state:

(a) whether the afliliated colleges
of the Utkal University in Orissa have
received any financial assistance from
the University Grants Commission for
mmprovement of pay scales of teachers
during the period from 1958 to March,
1962; and
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(b) if so, the amount granted year-
wise?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir; four affiliat-
ed colleges of the Utkal TUniversity
have received such assistance.

(b) 1958-59—Nil
1959-60—Nil.
1960-61—Rs. 1,22,825:78.
1861-62—Rs, 11,517-29.

Oriya Drama

2526. Shri Ulaka: Wi]l the Minister
of Scientific Research and Cultural
Affairs be pleased to state:

(a) whether the Sangeet Natak Aca-
demy has given financial assistance
for the promotion of Oriya Drama
during 1861-62; and

ib) if so, the amount sanctioned for
the purpose to  various Institutions
during that period?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). Yes, Sir. During
1961-62 the Akademi sanctioned grants
to the following institutions for the
promotion of Oriya Drama:—

1. Orissa Sangeet Parishad, Puri—
Rs. 1,000.

2. National Music Association,
Cuttack—Rs. 5,000 (for pro-
duction of a dance-drama).

Sports in Orissa

2527. Shri Ulaka: Will the Minister
Education be pleased to state:

(a) the amount of grant given by
Central Government to Orissa Gov-
ernment for the cncouragement of
sports during the Second Five Year
Plan period;

(b) the details of amount spent
year-wise on various schemes; and

(¢) the amount of grant sanctioned
for 1962-63?

The Minister of Education (Dr. K. L.
Shrimall): (a) Rs. 98,500.
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(b) Information is still awaited

from the State Government.
(e) Nil

Development of Oriya Language

2528. Shri Ulaka: Will the Minister
of Scientific Research and Cultural
Affairs be pleased to state: ,

(a) whether any financial assistance
was given by the Central Government
to the Orissa Government for develop-
ment of Oriva language during the
period from 1959 to March, 1962; and

(b) if so, the amount of grant in
each year of the above period?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yos, Sir;

(b} Year Amount
Rs.
1959-60 36,000
1960-61 12,067
Total 48,067

Vijnan Mandirs in Orissa

2529, Shri Ulaka: Will the Minister
of Scientific Research and Cultural
Affairs be pleased to state:

(a) the number of Vijnan Mandirs
proposed to be established in Orissa
during the Third Five Year Plan
period;

(b) whether any Vijnan Mandir
was established in Orissa during the
Second Five Year Plan period; and

{¢) the number of rural villages in
Orissa benefited or expected to be
benefited by the above scheme?

The Deputy Minister in the Minls-
try of Scientific Research and Cultu-
ral Afflairs (Dr. M. M. Das): (a) Ten,
&s proposed by State Government.

(b) Three.

(c) The information regarding the
number of villages in Orissa benefited
by the Scheme is being collected and
will be laid on the Table of the
House. The villages expected to be
benefited in future can be ascertained

only after new Vijnan Mandirs are
established.

Coal for Orissa

2530. Shri Ulaka: Will the Minister
of Mines and Fuel be pleased to state:

(a) the annual demand of Orissa
for coal since 1957;

(b) the quotas allotted by Central
Government against those demands;
and

(c) the quantity of coal actually

supplied annually?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) to (c).
Statistics about the demands made by
the State Governments from time to
time, but not accepted by the Coal
Controller, arv not maintained. The
figures of the allotted quota and des-
patches of coal and coke for Orissa
since 1957 are given below:—

(Figures in wagons)

Year Quota Despatches
1957 Kuk2 4347
1958 K304 5634
1959 9363 Gobo
1960 10162 4150
1961 10791 4800

Reserves for Investments of L.I.C.

2531. Dr. M. 8, Aney: Will the Mi-
nister of Finance be pleased to state:

{a) whether under the rules fram-
ed by the Life Insurance Corporation
in the matter of providing reserves
for investments in ‘Building and Pro-
perties’ and for ‘Mortgage Loans’
there are any provisions indicating
conditions or circumstances to classify
any such loan as bad and doubtful;
and

(b) if su, what are those conditions?

The Minister of Finance (Shri
Morarjl Desal): {a) and {b). No:
lules as such have been framed by
the Life Insurance Corporation of
India for providing reserves for in-
vestments in Building and Properties.
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and for Mortgage Lioans and classify
them as bad and doubtful. However,
the following working principles have
been evolved:—

With a view to replace the cost of
‘the Buildings at the end of their life
time the Corporation set aside some
reserve at the close of each year. The
.amount transferred to Reserve each
year in respect of each building will,
.after a certain number of years,
.amount to the original cost of that
building. In other words, at the end
.of the lifetime  of a building, a Re-
.serve equal to the original cost of that
‘building will be in existence.

" So far as Beserves for loahs on
"Mortgages are _concerned, at the end
.of each year, each and every Mortgage
loan is scrutinised to ascertain whe-~
ther the balance of loan under each
mortgage is _fully recoverable or
~doubtful of recovery. It the Re-
serves provided in previous years are
in excess of the total amount of loans
-which are considgred doubtful of re-
-govery, then no additional Reserve is
‘provided for in that year. Tf, how-
-ever, the total of doubtful loans is in
-excess of the Reserves previously pro-
vided, then an additional Reserve
sequal 1o this excess is provided in the
. Accounts.

Austrian Loan to India

[Shri S, C. Samanta:
2532. { Shri Subodh Hansda:
[ Shri M. L. Dwivedi:

Will the Minister of. Finance be
-pleased to state:

(a) whether the loan offered re-
~eently by Austria to India will come
-through ‘Aid India’ Club or bilateral-
dy;

(b) what would be the amount;

(c) whether it has been offered for
.a specitic purpose; and

(@) if so, what it is?

The Minister of . Finance (Shri

“Morarji Desai): (a) to (d). There have
‘been some discussions with the Aus-
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{rian autherities on the subject of a
loan to India and it is expected that a
loan may be extended under the aus-
pices of the °‘Aid India’ Club. The
amount of loan and the purposes for
which it will be utilised will be nego-
tiated bilaterally.

Scavenging Conditions Enquiry Com-
mittee Report

[ Shri Subodh Hansda:
2533J Shri S. C. Samanta:

7 Shri Siddiah:

LShn Balmiki:

Will the Minister of I{Ome Affairs
be pleased to state: o

(a) whether the scavenging condi-
tions Enquiry Committee’s repori
which had recommended the removai
of the practice of carrying night soil
as head loads has been accepted by
all State Governments, Railways and
other Institutions for implementation;
and

A

(b) if 50, whether the recommenda-
tions are being implemented every-
where in the country?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chan-
drasekhar): (a) and (b). Copies of
the Scavenging Conditions Enquiry
Committee Report have been forward-
ed to all State Governments, Union
Terribory Administrations and Minis-

iries of the Government of India for

their consideration and implementa~
tion. Most of the recommendations
made by the Committee have to be
implemented by local bodies under
supervision of their State Govern=
ments. There are about 223 recom-
mendations, action on all of which
cannot be taken up simultaneously.
The local bodies will have to draw up
phased programmes and carry out
implementation of recommendations
over a length of period according to
local conditions. Whereas, many of
the local bodies in different States
have already started implementing
various recommendations, this is ex-
‘pected to be taken up at other plactc
gradually.
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Grant of financial assistance to State
Governments for the scheme of intro-
duction of wheelbarrows has been
liberalised following the recommenda-
tions of the committee. Action is
also being taken to implement the
recommendations in the areas under
the control of the Ministry of Defence
and the Ministry of Railways. An
Advisory Committee with Prof. Mal-
kani as Chairman has been appointed
to mobilise efforts.
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Primary Education under Municipal

Corporations %

2535. Shri Shree Narayan Das: Will
the Minister of Education pleased
to state:

885 (Ai) LSD—3.

(a) whether the result of the study
undertaken of the conditions of pri-
mary education under the Municipal
Corporations in India is available;

(b) if so, the important findings and
recommendations made;

(¢) whether fhey have been con-
sidered and decision taken thereon,
and

(d) if so, the nature of the decisions
taken?

The Minister of Education (Dr. K.
L. Shrimali): (a) The study is not
yet complete. _ H

(b) to (d). Do not arise.

Excise Duty on Powerloom Silk
Fabrics

2536, Shri Sham Lal Saraf: Will the
Minister of Finance be pleased to
state:

(a) how much excise quty was col-
lected in the last financial year on
powerloom pure silk fabrics since
excise duty was doubled; and

(b) how the receipts that may have
been collected compare with the col-
lections made in the previous finan-
cial year when excise duty was 50
per cent less?

The Minister of Finance (Shri.
Morarji Desai): (a). The excise duty
on silk fabrics was not doubled. Ad-
ditional Excise Duty in lieu of Sales
Tax was levied from 1-3-1961. The
total realisations of basic and ad-
ditiona] excise duty during 1961-62
are as under:

Rs.
Basic . i . i . 4,50,000
Additional 3,68,000
ToTAaL ' 8,18,000

(b) The total collections during 1960-61
are a s under:—

Rs.
Basic . . . . . 5,65,000
Additional (for March 1961 only) 38,000

6,032,000
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0il and Coal deposits in Tripura

2537. Shri Dasaratha Deb: Will the
Minister of Mines and Fuel be pleased

to state:

(a) whether any survey has been
made regarding oil and coal deposits
in Tripura,

(b) whether reports of recent dis-
covery of such mineral deposits are
with the Government; and

(c) whether any survey would be
taken up in the near future?

Th= Deputy Minister in the Ministry
of Mines and Fuel (Shri Hajarnavis):
(a) Yes, Sir. As a result of surveys
carried out Ly the Geclogical Survey
of India during 1952 und 1954-55, the
tollowing results were obtained:—

Lignite: Lignite deposits were re-
ported from  several places in
Dharamanagar and Kailaspahar sub-
divisions in northern Trioura. A 2
feet (0'6 metre) thick Lignite seam was
traced for about 1°2 kms. in Pratya-
kray Chara, east of Ujjain Than-
gnang. A number of exposures were
also reported from Hira  Chara,
Dhartui Chara, Daula  Chara near
Natling Chara T.E. Bhutai Chara, Deba
Chara, Lamba Chara about 10 kms.
north-east of Pecharthail and Kumar-
ghat. The analyses of lignite samples
show that they contain up to 41 per
cent. fixed carbon. The occurrences
so far recorded are not of <conomic
significance.

Oil: Promising anticlinal structurcs
were located in the vicinity of [Inkoti,
Kobangshi, Kamuntah, Langtarai,
Atharmura and Baramura.

Gas seepages werg recorded at the
following places:

1. Hossi Chara and Mikhi Chara
north-west of Ampi Bazar

2. On the Aatharmura anticlinal
structure;

(i) In the Branch of Mailak
Chara east of Amarpur.
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(ii) In the Laban Chara near
Dambura.
3. On the Baramura-Deotamura
anticlinal structure:

(1) In Tuibarehung Chara.

(ii) On the Mamurbhanga in a
branch of Betuga Chara
near Manu Bazar.

({b) No further discoveries have been
reported recently.

(c) Systematic mapping in parts of
Tripura is planned to be undertaken by
the Geological Survey of India during
the II1 Plan period and work will
commence during this year.

The 0i] and Natural Gas Commis-
sion also propose to conduct surface
geological mapping in certain parts of
Tripura during 1962-63.

Officiating Allowance tp Survey of
India Employees

2538. Shri S. M. Banerjee: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) thg total number of Class I,
Class II Class III ang Class IV em-
ployees in Survey of India, directorate-
wise, officiating in higher posts or
grades during 1958-59. 1959-60, 1960-
61, and 1961-62;

(by the tota] amount of »fficiating
allowance drawn by each class of
cemployees separately during the said
vears; and

(¢) the total number of Class I.
Class II, Class IIl and Class IV em-
ployees confirmed during the suid
vears, separately?

The Deputy Minister in the Ministry
of Scientific Research and Cultural
Affairs (Dr. M. M. Das): (a) 10 (c). A
statement is laid on the Table of the
House. [Sece Appendix III. annexure
No_ 84].

Survey of India

2539. Shri S. M. Banerjee: Wil] the
Minister of Scientific Research and
Cultura] Affairs be pleased to state:
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(a) the total square miles in diff-
erent States of India, separately, sur-
veyed by the Survey of India from the
Ist April) 1957 to the 31st  March,
1962; and

(b) the total number of employuves
recruited from the 1st April 1957 to
the 31st March, 1962 in Topographical
Sectiong of Survey of India?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr. M.
M, Das): (a) and (b). The time and
labour neccssary for collecting the
required information will not be com-
mensurate with the results.

Manipur Administration

2540, Shri Rishang Keishing: Will
the Minister of Finance be pleased to
state:

(a) whether it 15 a fact that Mani-
pur Administration have to depend
completely on Accountant (reneral's
office, Shillong for financial approval
and sanction of any scheme or  ilem
and pay slips for the employees ete.

(b) il the answer to part ({a) above
be in the affirmative, whether Govern-
ment arg aware of the immense in-
convenicnces and hardships suffered
by the Manipur Administration aad the
employvees on account of it; and

() whether Government will  take
measures to remove the invonveniences
and hardships?

The Minister of Finance (Shri
Morarji Desai). (a) Financial ap-
proval and sanction to schemes are
accorded by the Government of India
and Manipur Administration and not
by the Accountant General's office.
The pay slips are, however, required
to be issued by the Accountant General
in the casc of gazetted officers in ac-
cordance with the procedure followed
all over the country.

(b) The authority for payment on the
basis of the sanctions to schemes issu-
ed by the Government of India and
Manipur Administration and the pay
slips to gazetted officers are issued by
the Accountant General, where neces-
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sary, in the normal course, as ig done
in all other States and in the majority
of the cases the same are received by
the Administration in time. It can-
not, therefore, be said that immense
inconvenience and hardship is caused
tv the Manipur Administration or to
its employees.

(c) The question does not rise.

Mica Mining Industry in Andhra

2541. Shri Yallamanda Reddy: Will
the Minister of Mines and Fuel be
pleased to state:

ta) whether Government propose {0
supply heavy drilling machinery on
rent to the Mine owners for conduct-
ing prospecting operations with a view
to introduce scientific system of pros-
pecting and to eleminate highly risky
speculation in the Mica Mining Indus-
try in Andhra Pradesh; and

(b) if so, the details of the propusal
and when it will be impleminted?

The Deputy Minister in the Ministry
of Mines ang Fuel (Shri Hajarnavis):
tay No, Sir. Because of the erratic
nature of mica deposilts and uneven
distribution of mica in the i eamatite
exploratory drilling may not be as
useful in mica as in the case of metal-
ilferous deposits. However,  through
periodic inspection and special  field
studies of mica mines, the Indian
Burcau of Mines have detected certain
characteristics by which it mmay he
possible to locate mica bearing zones.

(b) Dors not arise,

Reservation of Posts under Manipur
Administration for Scheduled Tribes

2542. Shri Rishang Keishing: Will
the Minister of Home Affairs be pleas-
rd Lo state:

(ay the percentuge of rescrvation in
various grades of posts under Manipur
Administration for scheduled tribes
upto March, 1962;

(b) whether the reservation has
been filled up in all grades of posts:
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(c) whether strong demands have
been made by the tribal peopie to
reserve at least 40 per cent. of the posts
in proportion to their tribal popuia-
tion; and

(d) if so, whether any action has
been taken in this regard?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati
Chandrasekhar): (a) For Class I and
Class IIl posts, there is a reservation
of 5 per cent. posts for Scheduled
Tribes alone. In the case of Class II1
and Class IV posts, there is combined
reservation of 20 per cent. for Sche-
duled Tribes and Scheduled Casles.

(b) The reserved quota has been
filled up only in the case of Class 1V
posts. The actual percentage of
Scheduled Tribes as on 1st January,
1962 in services under the Manipur
Administration was as follows:

Class T—79%..

Class 11—13'1%.
Class IT1—14-7%.
Class IV—264%.

(¢) and (d). Some  representalions
have been received by the Manipur
Administration, but it has not been
considered necessary to cnhance the
percentage of reservation, as candi-
dates from Scheduled Tribes are not
coming forward in sufficient numbers
to utilise fully even what is reserved
for the Scheduled Tribes at wresent.
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Research Statiens for Fruit Preser-
vation

2544. Shri Subodh Hansda: Wil| the
Minister of Scientific Research and
Cultural Affairs be picased tn slate:

(a) whether it is a fact 1hat Gov-
ernment propose to set  up research
stations for fruiy preservation in cdiff-
erent States;

(b) if so, number of such siations
to be set up, and

(c) the time by which all the Siat-
ions will be set up?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayum
Kabir): (a) and (b). Attention of the
Hon'ble Member is drawn to reply
to part (a) of Starred Question No.
1178 on 4th September, 1961.

(c) Two main stations and tv:o sub-
stations are already functioning and
the remaining are expected to be set
up by the end of 1963.

Govt. Offices in Imphal Area, Manipwr

2545. Shri Rishang Keishing: Will
the Minister of Hom= Affairs be pleas-
ed to state:

(a) the names of Government offices
and institutions that will be shifted
and located in the Imphal nrea, Mani-
pur;
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(b) the progress so far made in the
construction of buildings for them;

(c) whether any special measure
was taken before starting the con-
etructions as the whole area remains
wet and marshy throughout the year;
and

(d) if so, the special measure taken?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) The
following Government offices/institu-
tions will be shifted to the new build-
ings at Lamphelpat, Imphal:—

(1) Civil Hospital.
(2) Nurses Hostel,
(3) Fishery Centre and Office.

(4) Office of the Inspector General
of Police,

(5) Districy Courts.
(6) Office of the Sub-Registrar.

(7) Co-operative Training In-
stitute and Hostel.

(8) Fire Station.

(b) Buildings for the Fishery Cen-
tre and office of the Inspector Geuneral
of Police have been completed. Build-
ings for the Office of the Sub-Registrar,
Co-operative Training Institute and
Hostel and the Fire Station are under
construction and have reacheq the
roof level. Contracts for parts of the
main Hospital building and the Nurses
Hostel as well as for the  District
Courts have been allotted and the
work on the former is in progreas.

(c) and (d). Some of the area in
which buildings are being constructed
is wet and marshy during monsoon
months. With the completion of the
works relating to storm water drains,
which are expected to be completed
before all the buildings, conditions
causing dampness wil] disappear.

“Selzure of Gold Smugglegq from
Pakistan”

2546. Shri Raghunath Singh: Will
the Minister of Finance be pleased to
state whether it is a fact that in a
village situated in the border area of

Khalra, contraband gold was seized
by police on 2lst April, 1962, which
was smuggled from Pakistan?

The Minister of Finance (Shri
Morarji Desai): It is a fact that omn
21st April, 1962 gold weighing 7998
Grams and valued at Rs. 96,000 was
seized from one Shri Mohinder Singh,
son of Shri Bal Singh of Village Wan,
Police Station Khalra, District Amrit-
sar. The seizure was made at Bhagtan-
Wala Gate, Amritsar and not in any
village in the border area of Khalra.
The gold was suspected to have been
smuggled from Pakistan.

Madras Engineering Group,
Bangalore

2547. Shri Umanath: Will the Min-
ister of Defence be pleased to state:

{a) whether it is a fact that Sube-
dar T. N. Tatachary of Army Edu-
cation Corps attached to Training
Battalion, Madras Engineering Group,
Bangalore, was found murdered while
on duty inside the military barracks
(Meanee Lines, Bangalore) on the
1st November 18681;

(b) whether it is a fact ihat the
Officer Commanding that Battalion at
Bangalore has entrusted the care to
the civil authorities; and

(c) if so, the reasons therefor?

The Minister of Defence (Shri
Krishna Menon): (a) No, Sir, Sube-
dar T. N. Tatachary was found dead in
his residence, quarter No. 3 (JCOs.)
Meanee Lines Bangalore on the morn-
ing of 2Ind November, 1861.

(b) and (c). The case was first re-
ported to the civil police for investi-
gation but later when it was allged
that the murder of the individual was
caused by a Havlildar of the same
unit, he wag claimed from the civil
police by the military authorities for
trial by court martial.
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Student Houses for Calcutta
University

2548. Shri Subedh Hansda: Will
the Minister of Eduncation he pieased
to state:

(a) whether the propohal to con-
struct two student houses by the Cal-
<cutta University has finally been con-
sidered:

(by if not, when this wil] bz finally
wconsidered:

(c) what is the total estimatad ccst
of these two houses; and

(d) what percentage will be borne
by the University Grants Commission?

The Minister of Education ¢Dr. K.
L, Shrimall): (a) No. Sir.

(bY When a suitable proposal is
received from the Calecu'ta University.

(c) Rs. 7 lakhs.

(d) The Commission’s assistance is
on a basis of a cciling of Rs. 25 lakhs
against an estimated cost ¢f Rs 35
lakhs for each of these two houses.
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Import of Horses ;Mnlcs

2550. Shri S. P. Singh: Wil  the
Minister of Defence be pleased to
state:

{a) whether 1t is a fact thai horses
and mules are being imported from
abroad for the use of aur armed
forces;

(b} if so_ the number of such animals
imported during the last three years;

(c) how many of these animals were
meant for breeding purposes ang how
many for general use;

(dy what incentive and encoury
ment is being given to the brecders in
this country; and

(e} when such imports from forcign
countries are expected to he slopped?

The Minister of Defencs {Shri
Krishna Menon): (a) Yes, Sir.

(by and (¢y, It will nol bhe in the
public interest to disclose the number
of animals imported during the last
three years. However, these include
168 animals for breeding purposes.

(dy Apart from the various steps
taken by the Ministry of ¥Food and
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Agriculture and various State Govern-
ments to promote =2quine breeding
generally, the following .neasures are
taken by the Ministry of Defence by
way of incentive and encouragement to
breeders:—

(i) free service of Army's qualily
stallions to brood mares of
private breeders;

(iiy free technical advice in re-
gard to the maintenance and
upkeep of the breeders’
stock;

(iii) purchase of foals frum the
mares of private hreedcrs in
the open market at competi-
tive prices; and

(iv) organisation of Fairs and
Shows and award o»f prizes
to the breeders,

(e) It is not possible to say at this
stare when imports of animals can be
stopped: but the policy »f Govern-
ment is to promote breeding in the
countrv and several measures have in
recent vears been taken to this end.

Excavations in Ghaggar Valley

2551. Shri Bishwanath Roy: Will the
Minister of Scienticfi Research and
Cultural Affairs be pleased to state:

(ay whether it is a fact that recent
excavations in the bed of the Ghaggar
Valley in Rajasthan have revealed
several sites of historic antiquity;, and

(b) if so, the details therenf?

The Minister of Scientific Research
and Cultural Affairs (Shrl Humaymn
Kabir): (a) Yes, Sir.

(b) The details are available in
“Indian Archacology—A review"

1960-61 (pages 31-32).

Pakistani Nationals overstayviug in
India

2552. Shri C. K. Bhattacharyya:
Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that 23
Pakistani nationals who came to Indla

last year on regular visas have over-
stayed and gone underground as re-
ported in the Amrita Bazar Patlrika
dated 25th April 1962 ({Calcufla
morning edition); and

(by if so, whether any steps Lave
been taken to find them out ind ariest
them?

The Minister of State in the Minis-
try of Home Affairs (Shrl Datar): (a)
and (b), The information is being col-
lected and will be laid on the Table
of the House, as soon as it is avail-
able.

Conversion of Scheduled Caste Hindus
to Christianity

2553. Shri C. K. Bhittacharyya:
Will the Minister of Home Affairs be
pleased to state:

(ay whether there hag been mass
scale conversion of Schedulad Caste
Hindus to Christianity in the Rarnchi
area: and

(b) whether the attention of Gov-
ernment has been drawn ts a mani=
festo issued by the Christian Mission-
aries in which they want to bring the
Scheduled Tribes and the Scheduled
Castes under the care of Mother Mary?

The Minister of State in the Rlinh-
try of Home Affairs (Shri Datar): (a)

No.

(by No such mainfesto has come to
the notice of Government.
South Indian Languages in North
Indian Universities

2554. Shri Umanath: Will the Minis-
ter of Education be pleased to state:

(a) whether the scheme of teaching
South Indian languages ‘n North
Indian universities has becn 1mple-
mented in the North Indian universi-
ties;

(b} if so, the names nf the unt-
versities where these languages have
been introduced and the names of
languages in each university;
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(¢) the number of North Indian
students, who are being taugiat South
Indian languages with names of the
languages ang universities in  which
they are taught;

(d) amount of grant given to each
of the universities for this  purpose;
and

(e) the strength of teaching staff for
each of the South Indian !anguages in
each university?

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir; in some
North Indian Universities,

(by (1) Aligarh Muslim Universily:
Telugu and Malayalam.

(2) Allahabad University:
and Telugu.

Tamil

(3) Banaras  Hindu
Tamil and Telugu.

(4) Delhi University: Tamil, Telugu,
Kannada and Malayalam.

(c) This information is not readily
available.

University:

(d) (1) Aligarh Muslim Univeisity:
Rs. 33,000. (Recurring and non-recur-
ring).

(2) Banaras Hindu
Rs. 12000. (Recurring).

University:

(3) Allahabad University: Nil

(4) Delhi University: Rs. 93.350. (Re-
curring and non-recurring).
(e) Aligarh Muslim University:

Telugu—1 lecturer.
Malayalam—1 lecturer.

Allahabad University:

Tamil—1 Assistant Profassor.
Telugu—1 Assistant Professor.

Banaras Hindu University:
Tamil—1 lecturer.
Telugu—1 lecturer.

Delhi University:

Tamil—1 lecturer.
Telugu—1 lecturer.
Kannada—1 lecturer,
MWnlayalam—1 lecturer.
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Philology—1 Reader.

South Indian Histor & Culiure—
1 Reader.

Library Assistant—2.

Trombay Fertilizer vaclory

2555. Shri Subodh Hansda: Wil] the
Minister of Steel and Heavy Industries
be pleased to state:

fa) the progress made in the con-
struction of the Trombay Fertilizer
Factory;

(b) whether it is according {o
schedule; and

(¢y when 1t is expected to start
production?

The Minister of Steel anq Heavy
Industries (Shri C. Subramaniam): (a)
A statement is laid on the Table of the
House. [See Appendix III, annexurc
No. B6].

(b) Yes.
(¢) In April, 1964.

Wemen as Teachers of Primary Schools

2556. Shri P. R. Chakraverti: Will
the Minister of Education be npleased
to state:

(a) whether it is a fact ‘hat women
are more suited fo take up teaching
work in primary schools;

(b) if so, what measures Govern-
ment have adopted to persuade women
to undergo training for ihe purpose in
large number;

(cy what facilities have been made
available to women for adequate train-
Ing;

(d) what will be the proportion of
women in total number of teachers
employed in primary schools by the
end of Third Plan period; and

(e) the progress so far achieved in
fulfilling the target?

The Minister of Education (Dr. K.
L. Shrimall): (a) to (e), A statement
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is laid on the Table of the House.
[See Appendix III, annexure No. 89].

Building Material for Tripura

.. J Shri Dasaratha Deb.
2507,
. Shri Biren Dutta:
Will the Minister of MHome Aflairs
be pleased to state:
(a) the total quota of G.C.I sheet,

steel, iron and cement for  Tripura
during the Second Five Year Plan

period;

(b) the quantity that was supplied
to Tripura out of that quola;

(e) whether jt is a fact thut due to
shortage of these materials constiuc-
tion works in Tripura is sufering at
present; and

(d) if so, what steps are being takenp
to remedy it?

The Minister of State in the Minis-

South Indian History & Culturc—

try of Home Affairs (Shri Datar): (a)

G.C.I. sheets—4,795-05 tons

Steel and Iron—6,901-05 tons

Cement—47,405-00 tons.

(b)y G.C.I. sheets—3,64599 tons.

Steel and iron—4 26515 tens.

Cement—29,611-00 tons.

{c) No work is suffering al present
for want of shortage of these materials,

(d) Does not arise.

Daceoits in Tripura

2558. Shri Dasaratha Deb: Wil. the
Minister of Home Affairs be pleased
to state

(a) whether it is a fact that a pang
of dacoits has been operating at Dain-
Chara area in Tripura;

\b) if so, how many cases of dacoity
have so far occurred in that area;
and

(c) the steps taken by Government
to check the activities of dacoits?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar': (a)
angd (b). No. There is a village namned
Dainchara in Police Station Kanchan-
pur, Tripura. Since the beginning of
1961 only one dacoity has been re-
ported from this Police Station up tiit
the 30th April, 1962

(c) Police vigilance 1= Yeing maite
tained

Traffic Problem in Delhi

0559, | Shri Bishanchander Seth:
| Shri Gauri Shanker:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that his
Ministry is considering a proposal to
appoint g broad based committee to
sludy the growing and complex traffic
problem in Delhi;

_ (b) if so, when the Committee is
likely to be formed;

(c) its members and powers; and

(d) how it will solve the traffic
problem?

The Minister of State in the Minds-
try of Home Affairg (Shri Datar): (a)
and (b). Government are shortly
appointing a Committee to examine
the traffic problems of Delhi,

(¢) The matter is under considera-
tion.

(d) Suitable measures will be taken
after the recommendations of the
Committee have been received and
examined,

Coke Oven Plant

2560. Shri Umanath: Will the Minis-
ter of Mines and Fuel be pleased to
state:

ta) whether any proposals have
been submitted by Government of
Madras to Central Government for
the establishment of a coke oven
plant;
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(b) if so, Government’s reactions
thereon; and

(c) the details of the proposals sub-
mitted?

The Minister of Mines and Fuel
{Shri K. D. Malaviya): (a) No.

(b) and(c). Do not arise.
Customs Duty on 0ld Goods

2561. Shri N. Sreekantan Nair: Will
the Minister of Fimance be pleased to
state:

(a) whether old goods, originally
manufactured in India, are liable for
Customs Duty, when brought back to
India;

(b) If so, the rates of assessment:
and

(c) the items which are so liable
for duty?

The Minister of Finance (Shri
Morar)i Desai): (a) Under Section 25
of the Sea Customs Act, 1878, if goods
produced or manufactured in India
be imported into any customs-port
from any foreign port, such goods
shall be liable to all the duties, con-
ditions and restrictions, if any, to
which goods of the like kind and
value not so produced or manufac-
tured are liable on the first importa-
tion thereof:

Provided, that , if such impo:tation
takes place within three years after
the exportation of such goods, and it
is proved to the salisfaction of the
Customs-collector that the property
such goods has continged in  the
person by whom, or on whose ac-
count, they were exported, the goods
may be admitted without payment of
duty if no drawback in respect of the
goopds has been allowed under section
43B, and on payment of duly equal
to the amount of the drawback if
drawback has been allowed under
that Section

(b) and (c). where the proviso tn
section 25 of the Sea Customs Act is
not applicable, the goods in question
‘are liable to the same rates of duty
as are applicable to similar foreign
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goods. The rates of duty on different
articles are set out in the Indian
Customs Tariff, which is a priced pub-
lication, available from the Manager
of Publications, Publications Branch,
Government of India, Delhi.

New Universities

2562. Shri E. Madhusudan Rao: Will
the Minister of Education be pleased
to state:

(a) the names of the places where
new Universities will be started dur-
ing the year 1962-63; and

(b) the number of proposals re-
celved by Government for opening
new Universities during the same
period?

The Minister of Education (Dr. K.
L. Shrimali): (a) and b). A state-
ment is laid on the Table of the
House.

STATEMENT

(a) and (b). It is no: possible to
s‘ate how many universities wiil be
started during 1962-63 and at what
places they will be located. Tt is for
the State Governments concerned ‘o
take a decision to establish new uni-
versities within their jurisdiction and
a sum of Rs 405:90 lakhs has been
allocated in the States sector of the
Third Five-Year Plan for the new
Universities, details of which are
given below:

S. Name of State New Amount
No.  Government I'niversi-  allocaterd
ties “in lakhs

of
rupees),

1. Andhra Pradesh . i 10°23
2. Ciujarat g 2 2000
3. Madhva Pradesh . 1 2000
4. Punjab 1 10 D0
5. Rajasthan 1 10°00
6. Ulitar Pradesh 1 11500
7. Woest Bengal 3 22593

Tora 405-99

— e o —— — —

PThis includes development  of old an |
noew Universities,
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Fertilizer Plant in Madhya Pradesh

2563, Shri Birendra Babadur Singh:
‘Will the Minister of Steel and Heavy
[Industries be pleased to refer to the
reply given to Unstarred Question
No. 669 on the 4th May, 1962 and
state:

(a) whether the proposal to estab-
lish a fertilizer plant in Madhya Pra-
desh has been abandoned; and

(b) if not, whether any other party
has approached Government for set-
ting up this factory?

The Minister of Steel and Heavy
Indwstries (Shri C. Subramaniam):
(a) and (b). The licence issued to
the party has been surrendered and
Government are considering alter-
native arrangements for establishing
a fertilizer factory in Madhya Pra-
desh.

Andaman Firing

2564. Shri Nambiar; Will the Minis-
ler of Home Affairs be pleased 1o
stale:

(u) whether the total number of
dead in the Andaman Firing of 10th
April, 1962 has riscn to meore than
eight and the seriously injured to 36;

(b how many of the dead and
wounded are from Tamilnad;

() whether any compensation has
been paid to the bereaved families
and the injured; and

id) whether the ban order under
Section 144 still continues?

The Minister of State in the Minis-
iry of Home Affairs (Shri Datar):
ta) No: 3 PW.D. employees died and
20 were injured.

(b) All the three who died and 16
out of the 20 persons who were in-
jured were from Tamilnad.

(c) Not yet.

{d} No. ine order remained in forve
till May 9, 1962.

Pilot Linguistic Surveys in NEFA

2565. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) whether a general classification
of all the languages and dialects exist=
ing in the NNEF.A. has been com-
pleted on the basis of pilot linguistic
surveys in the different parts of the
Agency carried out recently; and

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) This is in prue-
gress.

(b) The resulls are not yel ready.

Study of Modern Indian Languages im
Delhi University

2566. Shri Malaichami: Will the
Minister of Education be pleased 1w
state:

(a) whether the students who have
studied anyone of the modern Ilndian
languages of the States, have 1o take
up the same language in the Univer-
sity classes also;

(b) if so, whether the same pro-
cedure is being adooted in the Delni
University;

(c) if so, how many students are
studying the modern Indian languages
in the colleges of the Delhi Univer=
sity; and

{d) whether the facilities offered
are adequate for the proper prosecu-
tion of the studies?

The Minister of Education (Dr. K.
L. Shrimali): (a) to (d). Informa-
tion is being collected and will be
Jaid on the Table of the Sabha in due
course,

Charcoal Factory at Madras

2567. Shri Malatchami: Will the
Minister nf Mines and Fuel be plcas-
ed to state:

(a) whether any proposal has beem
received from Government of Madras
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for aid to start burnt charcoal factory
at Madras; and

(b) if so, the estimated amount and
the aid asked for?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) No.

(b) Does not arise.

Overtime Allowance in Armed Forces
Headquarters

2568. Shri S. M. Banerjee: Will the
Minister of Defence be pleased 1o
state:

(a) whether it is a fact that over-
time allowance is being paid regularly
to the employees concerned in the
main Ministry of Defence, New Delhi;

(b) whether it is also a fact that
overtime allowance has not so far
been paid to the employees concern-
ed working in Armed Forces Head-
quarters, New Delhi since June, 1861;

(c) if so, the reasons for the delay;

(d) when it is proposed to pay the
arrears of overtime allowance to the
employees concerned; and

(e) what steps have been taken to
ensure that overtime allowance is
paid regularly?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
ta) Yes, Sir.

(b) Payments have been made to
some individuals while in the case of
others claims are pending with audit
authorities.

(c) The delay in the payment of
overtime allowance in respect of staff
serving in Armed Forces Headquarters
is due to the fact that claims on ac-
count of pay end allowances of The
Defence Civilians are subject to pre-
audit which entails some delay.

(d) Payments of outstanding dues
on account of overtime allowance are

expected to be made to the persons
eoncerned shortly.
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(e) Suitable procedure has been
evolved in consultation with the
audit authorities to ensure regular
payment of overtime allowance,

Chinese Nationals Overstaying in
India

2569, Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
1o state:

(a) the number of Chinese naticnals
apprehended during the first quarter
of the current year for overstaying
in the country without valid doeu-
ments; and

(b) the action taken against them?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b), The information is  being
collected and will be laid on the Table
of the House as soon as possible.

Traffic Signals in Delhi

2570, Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
tn state:

(a) whether a study made by some
officials of the Police reveals that
there is need for more traffic police
and road signals in Delhi; and

(b)y it so, the steps taken or pro-
posed to be taken to provide the
same {0 solve the traffic problems?

The Minister of State in the Minis-
iry of Home Affairs (Shri Datar): (a)
and (b). While no special study has
been undertaken recently, the ques-
tion of improving the regulation of
trafic is under the constant review of
the Delhi Police. Government are
shortly appointing a committee to
examine the traffic problems of Delhi
and to make their recommendations.

Cars Owned by Central
Government
2571. Shri P, C. Borooah: Will the
Minister of Finance be pleased to
state:
(a) the number of cars owned Wy

Ministries and Departments of Cen-
tral Government;
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(b) how many of them are costlier
than Rs. 20,000 and to what use these
cars are put: and

(c) what is the total cost of these
cars?

The Minister of Finance (Shri
Morarji Desai): Requisite information
is being collected from the various
Ministries/Departments and will be
laid on the Table of the House when
ready.

Fourth Asian Games in Djakarta

S Shr; P, K. Deb:
2572, | Shri Y. N. Singha;

Will the Minister of Education be
pleased to state:

ta) whether the Indian team for
the Fourth Asian Games to be held
at Djakarta has been selected; and

(b) in which of the Asian Gumes
India is going 1o participate?

The Minister of Education (Dr. K.
L. Shrimali): (a) No, Sir.

(b) No final decision has yei been
taken in the matter, It is under-
stood that the Indian Olympic Asso-
ciation proposes to select for partici-
pation in the Asian Games only such
competitors who at least conform to
the performance registered in the
Second place at the last Asian Games
held at Tokvo in 1958,

Archaeological Survey in Ladakh

aea3, [ Shri P. K. Deo:
| Shri Y. N, Singha:

‘Will the Minister of Scientific Re-
search and Cultural Affalrs be pleas-
to state:

(a) whether a survey has been con-
ducted of the archaeological sites In
Ladakh; and

(b) if so, the result thereof?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Not yet.

(b) Does not arise.

Tagore Centre in Londoa

J Shri P. K. Deo:
%514, | Shri Y. N. Singha:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
vd to state:

(a) whether any attempt has been
made to have a Tagore Centre in
London for cultural activities; and

(b if so, the progress made so far?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayum
Kabir): (a) and (b). This Ministry
has no information about the estab-
lishment of such a Centre in London.
The School of Oriental and African
Studies, London University, in co-
operation with the Indian Council for
Cultural Relations, New Delhi has
however established Tagore Centenary
Lectures, which will serve as a centre
for Indian Studies with special vef-
erence to Tagore. The first series of
Tagore Centenary Lectures was de-
livered in June, 1961,

National Institute of Sports

2575. Shri P, K. Deo: Will the
Minister of Education be pleased to
state:

fa) whether foreign coaches are
employed on the staff of the National
Institute of Sports;

(b) who they are and whatl they
roach: and

(c) their terms and conditions of
service?

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir.

(b) 1. Mr. H. E. Wright (England)—
Football,

2. Mr. Chan Kon Leong
(Malaya) —Badminton.

3. Mr. Josh’ Culbreath (USA).—
Athletics.
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4. Dr. Otto Peltzer (West Ger-
many)—Athletics (in the
field Wing).

(c) 1. Mr. H. E. Wright (2 years'
contract from 20th May,
1961).

2. Mr. Chan Xon Lecong (3
Vears' contract from 2l1st
October, 1961).

(i) A monthly salary of £ 100
sterling at the end of
each calendar month, to
be paid in Indian cur-
rency at the prevailing
exchange rate.

¢11, Free board and lodging
on a scale considered
reasonable by the Insti-
tute,

(iii) Tourist class return  air
fare from Essex (UK)
Pcnang (Malaya) to New
Delhi and back respec-
tively for the coach and
his wife.

(iv) Single rail fare from the

place of residence to the
nearest airport.

(v) Single first class rail fare
from  New Dclhi  to
Patiala,

(vi} Free medical facililies
(excluding medicines).

3. Mr. Josh Culbreath (2 years'
contract from 9-9-1961).

(i} A monthly salary of £ 40
sterling at the end of
each calendar month, to
be paid in Indian cur-
rency at the prevailing
exchange rate.

(ii) Free board and lodging
on a scale considered
reasonable by the Insti-
tute.

(iii) Tourist alass return air

fare from WNORRISTON

' (U.S.A) to New Delhi

13 and back for the Coach
and his wife.
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(iv) Single rail fare from place-
of residence to the near—
est air-port.

(v) Single first class rail fare
from New Delhi to
Patiala,

(vi) Free medical facilities
(excluding medicines).

4 Dr. Otto Peltzer. (He has
been with the erstwhile
Rajkumari Sports Coaching
Scheme since August, 1958
and continues to be with
the National Institute of
Sports after the merger of
the former with the Instie
tute).

(i) One way economy class
air passage India-Ger-
many.

(ii) Free internal travel in
India.

(iii) Free board and lodging
in India.

(iv) Salary £ 40 upto 31-3-
1962 and £ 50 from 1-4-
1962 pm. payable 1n
Indian currency.

His services are utilised on the
field and mostly with army units.

Delhi Schools in Tents

2576. Shri Maheswar Naik: Will the
Minister of Education be pleased to
stale:

fa) how far the ban on holding
classes in tents in Delhi has met with
success;

(b) whether a proposal is in hand
for supply of text books free to the
students of the primary classes; and

(¢) if so, the estimated annual ex-
penditure to be incurred under this
head?

The Minister of Education (Dr. K.
L. Shrimali): (a) No such ban has
been imposed and as such, the
question of its success does not arlse.
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However the Delhi Municipal Cor=
poration have taken steps to replace
560 tents by prefabricated structures
and have under consideration a pro-
posal to construct 670 improvised
structures to replace tents by the end
of July, 1962

(b) Yes. It is proposed to give free
text books to poor and deserving
children to the extent of 20 per cent.
of total enrolment in Class I and
10 per cent each in classes IT and 111
by the Delhi Municipal Corperation.

(e) Rs. 50,000.
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Body to study Institutions of
Hindu Marriage ete.
2578. Dr. I.. M. Singhvi: Will the
Minister of Law be pleased to state:

) whether it is proposed to sot
up a body to study the working and
the consequences of domestic legis-
lation relating to the institutions of
marriage, family and succession
among Hindus; and

(b) if su, what would be the pre-
cise terms of reference and the basis
of composition?

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra
Mishra): (a) No, Sir.

(b} Does not arise.

Recognition of Associations

2579. Shri S. M. Banerjee: Will'
the Minister of Finance be pleased to
state:

{a) whether it is a fact that the:
Accountant Generals of Bombay,
Simla and Kerala have not restored
recognition to associations even after
the issue of orders by the Home
Ministry:

(b) if so, the reasons therefor;

(¢) the number of associations
whose recognition  has not yet been
restored; and

(d) the steps taken by Government
i this regard?

The Minister of Finance (Shri
Morarji Desai): (a) Yes, Sir, except
that the recognition of one of the two
Associations of the staff of the office
of the Accountant General, Punjab has
heen restored.

(b} The recognition of the assocla.
tions has not so far been restored
because the conditions laid down iln
the Central Civil Services (Recogni-
tion of Service Associations) Rules,
1959, are still to be fulfilled by them.

(c) Threc.

(d) The members of the staff of
the respective offices have been
informed that the restoration of the
recognition of the associations will be
considered as and when the defects
pointed out to them are remedied.

High Cour’. of Assam

2580. Shri R. Barua: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government propose-
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to appoint a third judge for the High
Court of Assam; and

(b) if so, when and why there has
been so much delay in coming tn a
final decision?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes.

(b) Owing to the difficulty in get-
ting a suitable person for this high
office, the vacancy could not be filled
s0 far, The matter is under active
consideration of Government.

Pension Benefits for LN.A. Personnel

2581. Shri Yashpal Singh: Will the

Minister of Defence be pleased to
state:

(a) whether it is a fact that the
former I.N.A. personnel receive no
pensionury benefits;

(b) if so, what kind of help Gov-
ernment have provided for their
rehabilitation; and

(c}) how many INA. personnel
have received help from Government?

The Minister of Defence (Shri
Krishna Menon): (a) The answer is
in the negative. Indian Army per-
sonnel who had joined the ILN.A. and
were subscquently  discharged from
the Army, were granted service pen.
sionary benefits under the normal
rules for their total service, including
the period spent in the ILN.A.

(b) Apart from the grant of pen-
-sionary benefits, they have been
treated like other ex-servicemen, and
have enjoyed the following facilities
in the matter of re-employment in
overnment service:

(i) Preference in recruitment to
posts for which military
training is a qualification,
such as in the Border Police,
Armed Police, Home Guards,
Watch and Ward etc. and alsn
in  recruitmemt to civilian
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appointments in Defence in-
stallations;

(ii) Relaxation of the age-limit
for recruitment to the extent
ol service rendered in the
Armed Forces plus a grace
period of three years, if
necessary; and

(1i1) priority as for retrenched
Central Government em-
ployees in the matter of
registration and submission
of their numes by Employ-
ment Exchanges when vacan-
cies are notified by employ-
ing departments,

¢} Pensionary awards were grant-
ed to 10780 ex-I.N.A. personnel. Pay.
ments could not be made to a few
persons as they were nol traceable.
Upto April 1962, 1183 ex-<I.N.A. per-
sonnel had been re-enrolled in the
Army, and 98 had been employed as
civilians in Defence  Establishments
upto the 30th June 1961.

Manganese and Iron Ore in Bijapur
District

2582 [ Shri R. G. Dubey:
582. \ Shri . B. Patil:

Will the Minister of Mines and Fuel
be pleased to state:

(a) the number of applicants who
have applied for exploiting the
Manganese and lron ore in Kamatagi
hills near Bagalkot in Bijapur Distriet
of Mysore State;

(b) how many of them were
granted the licence: and

(¢) the average production per ycar
in this area?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar.
navis): (a) to (c). The information is
being collected from the Government
of Mysore and will be placed on tha
Table of the House as soon as avail
abla o
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Strike in State Bank in 1960

[ Shri Bade:

) Shri Brij Raj Singh:
" Shri Lahri Singh:

| Shri Kachhavalya:

2533

Will the Minister of Finance be
pleased to state:

(a) how many State Bank of India
employees took part in the strike of
March, 1960;

(b) how many of them have been
suspended; and

(c) how many have been charge-
sheeted?

The Minister of Finance (Shri
Morarji Desai): (a) About 18,000
employees in the categories of clerical,
cash and subordinate staff participated
iri the strike of March, 1960.

(b) and (c). No employee was sus-
pended or charge-sheeted on account

of his having taken part in the strike.
State Bank of India Union

( Shri Bade:

2584, ) Shri Brij Raj Singh:
7 Shri Lahri Singh:
L Shri Kachhavalya:

Will the Minister of Finance be
pleased Lo state whether it is a fact
that the State Bank has withdrawn
the facilities given to the Employees’
Union prior to strike of March, 1960,
for example, withdrawal of special
Savings Bank rate and withdrawal of
facilitics given to the Union to deduct
the subscription of the Union from
the salaries?

The Minister of Finance (Shri
Morarji Desai): The rate of interest
allowed by the State Bank of India
ou the funds of its emplovees’ unions
held in the savings bank accounts at
certain offices was reviewed and re-
fixed in Scptember, 1961 on business
considerations and principles and in
order to facilitate the adoption of a

885(Ai)LSD—4.

uniform practice in all offices. The
facility given to the unions to deduct
their subscriptions from the emplo.
yees' salaries was discontinued by the
Bank from June, 1960, on the advice
of its solicitors that such deductions
were not permissible under the pro-
visions of the Payment of Wages Act,
1936. The State Bank was not in-
fluenced, in taking these decisions by
the strike of the employees in March,
1960.

Fire Control Radars

2585. Shri Basumatari: Will the
Minister of Defence be pleased to
state:

(a) when the manufacturing of fire
control radars will be taken up; and

(b) which foreign firm has entered
into agreement?

The Minister of Defence (Shri
Krishna Menon): (a) Such equip-
ment is under production.

(b) Messrs. Contraves of Switzer-
land.

Defence Production Conference, 1961

2586. Shri Basumatari: Will .the
Minister of Defence be pleased to
state:

(a) the main recommendations
made by the Defence Production Con-
ference, 1961,

(b) how many of them have been
accepted; and

(c) how many of them have been
implemoented?

The Minister of State in the Minis.
try of Defence (Shri Raghuramaiah):
{a) to (c). It is not in public interest
to discuss the main recommendations
made by the Defence Production Con-
fercnce 1961, The Conference was
held to discuss the following:

(i) ways and mcans of accelerat-
ing thc achievement of self-
sufficiency as far as possible
for service requirements of
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stores and equipments hitherto
being imported;

(ii) utilisation of surplus capacity
wherever available for manu-
facture of equipments for the
civil sector of items now
being imported;

(iii) ways and means of red\.;c'ms
foreign exchange expenditure
as far as possible and also
earning foreign exchange by
exporting equipments manu-
tactured in the Defence
industries.

The recommendations of the Con.
ference have been submitted to Gi_w-
ernment and they are under active
consideration.

Agreements for Foreign Collaboration

2587. Shri Basumatari: Will the
Minister of Defence be pleased to
state:

(a) what agreements for collabora-
tion have been concluded by his
Ministry during the year 1861-62;

(b) names of the foreign firms
which will be in collaboration; and

{e)y how many arc already in

operation?

The Minister of Defence (Shri
Krishna Menon): (a) Certain Colla-
boration agrecements were concluded
during the period 1961-6G2 for the
manufacture in the Defence Produc.
tion Organisation of electronic equip-
ment, cxplosives, ammunition, Jeeps

and Tanks.

(b) 1t is not in the public interest
to provide this information.

(c) All the agreements are in
operation.
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B.A. First Year Students of Delhi

2589. Shrimati Sarojini Mahishi:
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that a num=-
ber of B.A. 1st year students of the
constituent colleges of Delhi Univer-
sity have been detained no! because
of poor performance at the cxamina-
tion but because of shortage of
attendance;

(b) if so, the number of students
who have been so detained during the
yvear 1961-62;

(¢) if the students were incligible
for promotion on account of shorlage
of attendunce, why they were permit.
ted to appear at the examination at
all;

{d) what is the point in detaining
students who were otherwise guali-
fied in the First ycar when the short-
age of attendance could be made up
in the Second year especially in view
of the integrateq three-year B.A.
Course; and

(e) whether a similar rule exists in
any other university?

The Minister of Education (Dr.
K. L. Shrimali): (a) to (e). Infor-
mation is being collected and will be
laid on the Table of the Sabha in due
course,
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Hardinge Library, Delhi

2590. Shri P, K. Deo: Will the
Minister of Edueation be¢ pleasad to
state:

(a) whether the members of the
Hardinge Library staff in Delhi are
not paid their salaries regularly every
month;

(b) if so, the reasons thercfor; and

(c) what steps are being taken by
Government to relieve their hardship?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir.

(b) The Management did not have
sufficient funds.

(c) The Municipal Corporation,
Delhi, which is responsible for making
adequate funds available for meeting
the financial requirements of the
Library has recently enhanced its
quarterly grant to the library from
Rs. 7,500 to Rs. 10,000.

Plagues of Poet Tagore

2591. Shri P. K. Deo: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

{a) whether busts, statues and
plaques of Poet Rabindranath Tagore
have been in great demand from
foreign countrics;

(b) which countries have asked for
their supply; and

(c) from which source Government
are arranging their supply?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). Requesls were
received from our Missions in Brazil,
Mauritius and East Pakistan,

(c) Busts, siatues and plaques of
Poet Tagore were not included in the
material sanctioned for supply to the
Indian Missions abroad for use for
Tagore Centenary exhibitions, and
have not been supplied. Large photo-
graphs have however been sent.

Written Answers 8862

Expeditions to Himalayan Peaks

2592. Shri P. K. Deo: Will the
Minister of Defence be pleased to
state:

(a) whether any army team Is
leaving for expedition to some Hima.
layan peaks;

(b) if so, to which peaks;
(¢) the composition of the party:

(d) whether the mountaineering
equipments they carry are of indigen-
ous manufacture; and

(e) if not, which are of foreign
manufacture?

The Minister of Defence (Shrl
Krishna Menon): (a) Yes, Sir.

(b) An Army team will leave this
month for Riwo Pharguyl (22000 ft).
Another Army team is already on the
mountains for climbing Mana (23,860
ft.) and Nilgiris (21,240 {t.). This
party left for the mountains in May,
1962.

(¢) Mana, Nilgiris
1. Capt. Jagit Singh
2. Capt S. N. Dubey
3. Capt. Kuljit Singh
4, Capt. N. Shurma, AMC.
5. Cuapt. Harbhajan Singh
6. Capt. 5. C. Sabharwal
7. Spr. Sohan Lal
8. Spr. Amar Dev.
Riwo Pharguyl
1. Capt. P. S. Bakshi
2. Capt. J. N. Wadhwa
3. Lt. H. V. Bahuguna
4. Capt. K. P. Sharma
5. Onc Doctor
(d) and (e). All the equipment
carried by the expedition parties is
of indigenous manufacture except

items like Oxygen masks and raw
material for eiderdown jackets, etc.
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Institute of Indian Foundrymea

2593. Shrimati Maimoona Sultan:
Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether the Annual General
meeting of the Institute of Indian
Foundrymen was held in Bombay in
the Second week of May, 1962;

(b) if so, the main suggestions/
observations made at the meeting; and

(c) Government’s decision thereon?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam): (a)
The Annual General meeting of the
Institute of Indian Foundrymen was
held in Calcutta on the 28th and 29th
April, 1962,

(b) and (c). A copy of the proceed-
tngs of the meeting has been asked
for and will be c¢xamined when
received, with a view to taking appro-
priate action.

Coke Oven Plant

2594. Shrimati Maimoona Sultan:
Will the Minister of Mines and Fuel
be pleased to state:

(a) whether a coke oven plant is
proposed 1o be established near
Bombay during the Third Five Year
Plan period;

(b) if so, at whal cost;

(c) whether the Bombay State
Government have approached the
Centre for approval of the Scheme;
and

(d) if so, whether the approval has
been accorded?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) and (b).
An application from a private firm for
the grant of a licence under the Indus-
tries (Devclopment and Regulation)
Act, 1951, for the establishment of a
Coke Owen Plant near Bombay at a
cost of about Rs. 600 lakhs has been
received.

(c) The State Government have
recommended the grant of licence.
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(d) The application is under con-
sideration.

Overtime Allowance

2595. Shri P. C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that the
overtime allowance payable to Central
Government employees is restricted to
a maximum of one third of an em.
ployee's monthly salary;

(b) if so, whether certain categories
of employees like the personal staff of
Ministers, etc. are exempted from such
limitations;

(c) if the replies to parts (a) and
(b) above be in the affirmative, the
reasons therefor; and

(d) whether the benefit of the
exemption referred to in part (b)
above is also proposed to be extended
to other employees who are connected
with the work relating to the sittings
of Parliament or the Business before
Parliament?

The Minister of Finance (Shri
Morarji Desai): (a) Yes, Sir, except
in those cases where overtime allow-
ance is pald under the statutory rules.

(b) The ceiling normally applivs to
the personal staff of Ministers ete.
also; bul, in special cases, overtime
allowance can be paid to such staff
subject to a maximum of one half of
their monthly emoluments, if  the
officers to whom they arc attached
certifv that they have satisfied them-
selves that the overtime work per-
formed by their personal staff neces-
sitating the payment of overtime
allowance in excess of one third but
not in excess of one half of their
monthly emoluments was necessary
in the public interest.

(¢) The reason for prescribing a
higher ceiling in the case of the per-
sonal staff is that the Ministers/Officers
to whom they are attached often
keep late hours and the personal staff
have generally no option but to work
overtime.
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(d) No, Sir; there is no such pro.
posal under consideration at present.

Movement of Coal by Road

2596. Shri P, C. Borooah: Will the
Minister of Mines and Fuel be pleased
to state:

{a) whether Government have
taken a devision on the proposal to
subsidize the movement of coal by
road; and

(b) if so, the nature of the decision?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) and (b).
There is no specific proposal at pre-
sent to subsidise movement of coal
by road. But Government is consider-
ing the question of making increased
use of road transport for the move-
ment of coal, and, in this context, the
economics of such movement is being
examined.

Children’s Books

2597. Shrimati Laxmi Bai: Will the
Minister of Education be pleased to
state:

(a) the total number of children’s
National Prize Winning books pub-
lished so far; and

(b} the number of such books In
Telugu?

The Minister of Education (Dr,
K. L. Shrimali): (a) 156.

(b) 13.

Mid-Day School for Adult WOmen

2598, Shrimati Laxmi Bai: Wil] the
Minister of Education be pleased to
state:

{a}) whether there is any scheme to
help State Governments financially
for opening mid-day schools for adult
women to increase percentage of
women education; and

(b) if so, the total amount spent so
far State-wise?

The Minister of Education (Dr. K.
L. Shrimali): (a) No, Sir.

(b) Does not arise.

Ex-Servicemen

2599. Shri Hem Raj: Will the Mi-
nister of Defence be pleased to state:

(a) the number of ex-servicemen as
on 31st December, 1961, State-wise;

(b) the number of those who are
engaged in useful employment; and

(¢) whether there are any propo-
sals to give employment to those who
are without work of any sort?

The Minister of State in the Minis-
try of Defence (Shri K. Raghura-
maiah): (a) and (b). The information
desired by the Member is not avail-
able. However a stalement giving
(1) the number of ex-servicemen
borne on the Live Registers of the
Employment Exchanges in each State
seeking employment assistance as on
31st December, 1961 and (2) the num-
ber of cx-servicemen found employ-
ment in ecach State during the year
1961 is laid on the Table of the House.
[See Appendix III, annexure No. 89].

(¢) No advanced proposals are
under consideration at present. There
are however general plans under con=
sideration for rehabilitation and re-
settlement and for occupational  fit-
ness. These plans have not yet reach-
ed a stage in our consideration for in-
formation asked for to be given. The
following facilities and concessions
have bren allowed to ex-servicemen
to enable them to secure employ-
ment:—

(1) Preference is given to  ex-
servicemen in filling up posts
in Police, Excise, Watch and
Ward and other Departments
for which military training
and expericnce is a qualifica-
tion.

(2) Ex-servicemen are treated as
retrenched Central Govern-
ment servants for the purpose
of priority for consideration
for recruitment into Govern-
ment service.
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(3) Relaxation of age to the ex-
tent of service rendered in
the armed Forces plus a grace
period upto three years, if
necessary, has also been per-
mitted except in the case of
appointments  filled by the
Union Public Service Com-
mission through competitive
tests.

(4) Ex-servicemen (as well as ex-
civilian employees of Defence
Scrvices) are  given prefer=
ence over all other categories
of applicants in appointment
to vacancies notified by De-
fence Establishments to  Em-
ployment Exchanges.

(5) Ex-serviccmen can cnroll at

any Employment Exchange

irrespective  of where they
normally reside.

Registration of servicemen at

Employment Exchanges can

be donc 6 months before their

discharge/release,

(]

(7) Army Special Certificate has
been recognised as equivalent
to Matriculation Certificate
Army Education Certificales
of 1lst, 2nd and 3rd Classes
have been recognised as equi-
valent to  8th, fth and 4th
standards in schools by a
majority of the State Gov-
ments.

Advocates Act, 1961

2600. Shri Hem Raj: Will the Mi-
nister of Law be pleased to state:

(a) the number of advocales and
~leaders of wvarious categorics who
were enrolled before the commence-
ment of the Advocates Act, 1961
State-wise; and

(b) the number of pleaders who
have enrolled themselves as advocates
upto December, 19617 -

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra
Mishra): (a) and (b). The informa-
tion is not available with the Govern-
ment of India and will have to be
collected from the High Courts, State
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Bar Councils etc. As soon as it is

available, it will be laid on the Table
of the House.

Pay Scales of Primary School
Teachers

2601. Shri §. B, Patil;: Will the Ni-
nister of Education be pleased to
state:

(a) whether there is any suggestion
from the public or by an association
of teachers to increase the pay scales
of the primary school teachers in the
country; and

(b) what are the pay scales of pri-
mury school teachers in the country
(State-wise).

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir.

(b} A statement is laid on the Table
of the House. [Placed in Library, See
No. LT-176/62].

Contract for Military Boot-Ankles

2602 I Shri Brij Raj Singh:
“ 7 Shri A. P. Singh:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that the
contract for the supply of boot-unkles
for the military forces has been chang-
ed over from the Bata Shoe Co. 10
some other firms; and

(b) if so, the name of the firm hold-
ing the contract?

The Minister of State in the Minis-
try of Defence (Shri Raghuramalah):
(a) and (b) No. Sir, M/s. Bata Shoe
Co. have never supplied Boots Ankle
for the use of the Defence Services.
The question of changing over {from
this firm to some other firm, there=
fore, does not arise.
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Defence Research and Development
Council
Shri Brij Raj Singh;
2603.1 Shri A. P. Singh:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to establish a
‘Defence Research and Development
Council’ for military research work;

(b) if so, whether it will be an auto-
nomous body;

(c) how much staff Government in-
tend to employ for the Council;

(d) how much staff will be taken
from the present Defence Establish-
ment and how much will be newly
recruited; and

_(e) what will be the service condi-
tions of the staff to be cmployed at
the said Council?

‘Il‘he Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir.

(b) It is autonomous to the extent
that the Council will exercise full
administrative powers of the Minis-
try of Defence in matters relating to
establishment, control over stafl etc.
belonging to it. .

(¢) The staff for the Rescarch and
Dt_:velopment Council for the present
will be found from the existing re-
sources,

(d) and (e). Do not arise.

Indo-U.S. Agreements

26M.f Shr! P. C. Borooah:
7\ Shrimati Maimoona Sultan:

Will the Minister of Finance be
pleased to state:

(8) whether it Is a fact that a
number of Indo-U.S. agreements pro-
viding for a total grant of Rs. 33.9
crores to India have been recently
concluded;

(by if so, how many agreements
huve been signed; and

(¢) to what particular programmes
the grants relate?

The Minister of Finance (Shr
Morarji Desai): (a) to (c). PL 480
Agreements signed with the U. S.
Government inter aliac provide that
certain specified portions of the gene-
rated funds would be given as grants
and loans to the Government of
India for economic development,
These grants and loans are drawn
after projects for the utilisation of the
assistance are selected. Agreements
for the utilisation of a sum of Rs.
66.255 crores as grant for certain pro-
jeets had been signedq in the past. In
addition, the following further grant
projects have been selected and
agreements  signed for them  since
December, 1961:

Name of the Project Amount
allocated
(Rs. in
crores)
Malaria Lradication . 1500
Elementary Education 1200
Primary Health Centres . 3-00
Medical Educater  training e,
expansion of medical colleges . 2-90
Small-pox Eradication . 1-00
ToTAL . . . 33:90

Royalty on Minerals

2605. Shri P. C. Borooah: Will the
Minister of Mines and Fuel be pleas-
ed to state:

fa) whether Government have re-
ceived petitions from miners in Orissa
secking relief in regard to payment of
some royalty arrears under the Mines
and Minerals (Regulation and deve-
lopment) Act, 1957;

(b) if so, their pricise grievances;
and

(¢) Government's decision thereon?

The Deputy Minister in the Minis-
of Mines ang Fuel (Shri Hajar-
navis): (a) Yes, Sir.
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{b) The main grievance, as stated
in Clause (a) of the question itself,
is the demand made by the State Gov-
ernment on the lessees concerned for
immediate payment of alleged arrears
of royalty.

(¢} The petitions which were re-
ceived in April are in the form of
revision applications, made by each
individual party concerned, to the
Central Government under rule 54 of
the Mineral Concession Rules, 1960.
They will be dispased of in accord-
ance with the quasi judicial procedure
relating to them, after obtaining the
comments of the State Government
and giving necessary opportunity to
the parties concerned to make further
representation on the said comments;
consequently final decisions are likely
to take some time.

Underground Mines at Korba

2606. Shri D, C. Sharma: Wil] the
Minister of Mines ang Fuel be pleas-
ed to state:

f{a) whether a Soviety firm has fur-
nished plans for twp under-ground
mines at Korba;

(by whether the plans have been
accepted; and

(¢) the broad features of the plan?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) and (b).
The Soviet firm, M's. Tjazhpromex-
port. furnished Project Reports for
the underground mines a; Surakachar
and Banki in Korba, These were duly
examined by the National Coal De-
velopment Corporation and were re-
commended to Government for im-
plementation. Government have sanc-
tioned both these projects.

(¢) The broad
schemes are—

features  of he

Surakachar Banki

Non-Recurring ex- Rs. Rs.
penditure 6,58,10,300 3,70,82,400

Output per annum

by March, 1966 . 1-1 06
million million
Tonnes Lonnes
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Grade of coal and its High  wvolatile non
possible uses. coking  Grade —I
suitable for steam
aising and  with
pussibility  of blen-

ding.

Mcthods of working  The mines will be
highly  mcchanised
and will use coal
cutting and convey-
ing  machines to-
gether  with electric
locomotives and
mine cars for carry-
ing the coal inside
the mine upto the
screening plants.

Handling of International PasSengers
by Delhi Police

2607. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Delhi Police has
been direclted to sireamline the hand.
ling of international passengers by its
immigration staff at Palam and
Safdarjang Airports; and

(b) if so, the steps taken by them
in this regard?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). The need for expedi-
tious clearance of passengers at Palam
and Safdarjang as well as other inter-
national Airports in India has been
impressed on the immigration staff.
Suitable measures in this regard, which
are constantly under review, have also
been taken.

Coking Coal Colliery at Ramgarh

2609, Shri D. C. Sharma: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether it is proposed to deve-
lop a coking coal colliery at Ramgarh
with the aid of the T.C.M. of the
United States; and

(b) it so, the details therof?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) and (b).
The Agency for International Deve-
lopment (popularly termed as ‘ALD."
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and fomerly known as T.CM.) is
financing the preparation of a project
report for the Ramgarh coal mines and
the connected coal washery. The
project envisages a production of 1.2
million tons of coal by 19685-66. The
said Apency has almeady entrusted
the work of preparing the project
report to the Pierce Management Cor-
poration, a reputed firm of mining and
management engineers in America,
It is proposed subseguently to seck
D.L.F. assistance for the actual deve-
lopment of the mine.

Black Marketeers near Cinema
Houses In Delhi

2610. Shri D. C. Shrama: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that a large
number of goondas and blacklmar-
keteers have been operating near
cinemas in Delhi; and

(b) if so, the steps taken or pro-
posed to be taken in the malter?

The Minister of State in the Minis.
try of Home Affairs (Shri Datar:) (a)
69 such cases were reported from 1st
Junuary, 1962 to 15th May, 1962 as
against 76 during the corresponding
period of the preceding year.

(b) A statement is laid on the Table
of the House. [See Appendix 111
annexure No. 90].

Scholarships to Scheduled Caste
Students in Punjab

2611. Shri Daljit Singh: Will the
Minister of Education be pleased to
state the total number of Central
Government Scholarships awarded to
the Scheduled Castes students of
Punjab State during the ycar 1961-62?

The Minister of Education (Dr.
K. L. Shrimali): 3,668.

Tribal Housing Scheme in Punjab
State

2612. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased to

statc the total amount allocated for
the Tribal Housing Scheme in Punjab
State during the year 19v1-62?

The Deputy Minister In the Minis-
try of Home Affairs (Shrimatl
Chandrasekhar): The information has
been called for from the State Gov-
ernment and will be laid on the Table
of the House when received.

Iron and Steel requirements of
Punjab

2613, Shri Daljit Singh: Will the
Minister of Steel and Heavy Indus-
tries be pleasedq to state:

{ay the total requirement of Iron
and Steel of Punjab during 1961-62;
and

(b) whether this requirement was
met from the Rourkela Steel Plant?

The Minister of Steel and Heavy

Industries (Shri C. Bubramaniam):

(a) Steel 123,678 1onnes  for
restricted categories
viz., sheets  and
wire only.

Pig irun 127,417 lonnes.

(b). No, Sir. The Rourkela works
produces only plates, sheets and tin-
plate and not any other types of
steel required by the State Gowvern-
ment

Schoul Mid-Day Meals Scheme
in Punjab

2614. Shri Daljit Singh: Will the
Minister of Education be pleased to
statee the amount of grant given by
Central Government to the Punjab
Government for school mid.day meals
scheme during 1961-627?

The Minister of Education (Dr. K. L,
Shrimali): It iz not possible to Indi-
cate the amount of Central assistance
given to the Punjab Government
during 1961-62 for the school mid-day
meals scheme as the Central assist-
ance is not given scheme.wise, but is
given in lump sum for all programmes
of education.
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Three Years Degree Course in Punjab

2615. Shri Daljit Singh: Will the
Minister of Education be pleascd to
state:

(a) the number of colleges, both
private and Government in Punjab
State which have so far implemented
the three years degree course scheme;
and

(b) the number of colleges which
are still to implement the scheme?

The Minister of Education (Dr.
K. L. Shrimali): (a) Ninety-four
colleges, both private and Govern-
ment in Punjab State have so far
implemented the three vear degree
course scheme.

(b) Two, Sir. They are to intro-
duce the scheme with cffect from the
admissions of 1962.

Vijnan Mandirs in Punjab

2616. Shri Daljit Singh: Will the
Minister of Scientific Research and
Cultural Affairs be pleased {o state:

(a) the number of Vijnan Mandirs
proposed {o be started in Punjab State
during the ‘Third Five Year Plan
perind; and

(b} their location, if decided?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) Phased programme
for the establishment of Vijnan Man-
dirs in Punjab State during the Third
Five Year Plan has yet to be drawn
up by the State Government,

{b) Does not arise.

Pending Cases in Punjab High Court

( Shri Daljit Singh:
2617. { Shri M. L. Dwivedi:
| Shri Shiv Dutt Upadhyaya:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a large
number of cases are pending In the
Punjab High Court; and
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(b) if s0, the steps bcing taken to
dispose them of?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
The number of cases pending in the
Punjab High Court on lst January
1962 was 14,106. Out of these the
number of over two ycar old cases
was 4,503,

(b) Steps have been taken and are
being taken for the clearance of
arrears in the High Court. Six posts
of Additional Judges have been sanc.
tioned for this purpose. The number
of working days has also been raised
to 210 in a calendar year.

Hard Coke for Gujarat

2618. Shri Yajnik: Will the Minister
of Mines and Fuel be pleased to state:

fa) the quantity of hard coke allot-
ted to the Gujarat Stute during the
last six months; and

(b} the steps that Government pro-
puse to take to grant more hard coke
to Gujurat and Ahmedabad City?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) The des-
putches of hard coke for Enginecering
Works in the State of Gujarat during
the period from November, 1961 tn
April, 1962 have becn as under—

Months Despatches
(Wagons)
November, 1961 216
December, 1961 131
January, 1861 114
February, 1962 126
March, 1962 158
April, 1962 117

(b) It is proposed to move 3 block
rakes of 50 wagons, at the rate of 1
rake per month, ie, about 3,000 tons
in all, of nut coke from Bhilali Steel
works to Ahmedabad. This movement
will be over and above the State's
existing quota.
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Royalty on 0Qil

2619. Shri Yajnik: Will the Minis-
ter of Mines and Fuel be pleased to
state:

(a) the amount of foreign exchange
that has been paid as royalties and
patents to any foreign concerns engag-
ed in prospecting or refining oil during
the last five years; and

(b) the steps that Government pro.
pose to take to reduce the drain on
foreigm exchunge?

The Minister of Mines and Fuel
(Shri K. D. Malaviva): (a) and (b).
Information 18 not rcadily available
and is being collected and will be laid
an the Table of the House.
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New Physics Laboralories

2623. Shri Warior: Will the Minis-
ter of Scientific Research and Cultu-
ral Affairs be plcased to state:

(a) whether Government have taken
any decision to start new physics
laboratories during the Third Plan
Period; and

(b) if so, the nature of the scheme?

The Minister of Scientific Research
and Cultoral Affairs (Shri Humayun
Kabir): (a) No, Sir.

(b) The question does not arise

Roads to Jawalamukhi

2624. Shri Hem Raj: Will the
Minister of Mines and Fuel be pleased
to slate:

(a) whether it is a fact that the Oil
and Natural Gas Commission has
closed its road constructed for drilling
purposes in Jawalamukhi to vehicular
traffic of the public;

(b) if so, whether it has put the
public to great hardship;

(¢) whether any  represenlations
have been made to this effect to the
Commission; and

(d) if so, the result thercof?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) to (d).
In view of the Oil and Natural Gas
Commission’s operations in that area
the road was not open o the publie
except in case of cxtreme emergency,
Certain representations were received
in the matter and have been carefully
considered by the Commission. To
meet the  convenience  of  goneral
public restricted use of road is now
bheing allowed.

Group Insurance Scheme

2625. Shri Nath Pal: Will the Minis-
ter of Finance be pleased to state:

(a) the procedure adopted by the
Life Insurance Corporalion in sccur-
ing group insurance business direetly
from commercial and  industrial
undertakings;

(b) who is the recipicnt of the
commission in such cases;

(c) whether Government have
received any complaints recently from
commercial  or industrial concerns
from Bombay regarding the non-
pavment of such commizsion, and

(d) it so, the details thercof?

The Minister of Finance (Shri
Morarjl Desal): (a) At prescnt, group
insurance business is normally secur.
ed from Commercial and Industrial
Undertakings through the efforts of
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class | Officers of the Corporation, In
a few cases, the services of agents
have to be utilised for establishing
contacts with the managements of the
undertakings and in  subsequent
negotiations.

(b) The agent receives commission
in those cases where his services have
been availed of; in other cases no
commission is payable.

(e} No, Sir.
(d) Does not arise.

Japanese Trade Credit

2g2g. J Shri Raghunath Singh:
" - Shri D. C. Sharma:

Will the Minister of Finance be
pleased to state whether Japanese
Government have decided to extend
an additional trade credit of 10 to 15
million to India?

The Minister of Finance (Shri
Morarji Desai): No, Sir. The last
meeting of Consortium was specifi-
cally convened to enable members to
indicate additional assistance to India
but the meeting was adjourned with-
out arriving at any final decision. It
is hoped that Japan as well as the
other members of Consortium will
indicate pdditional assistance adequate
to cover our requirements at  the
next meeting to be held shortly,

Employees of public undertakings

2627. Dr. L, M. Singhvi: Will the
Minister of Finance be pleased 1o state:

(a)  the eriteria entitling various
Staty undertaking employees includ-
ing the Administrative and other
services to travel by A C.C. first class;
and

() whether it is proposed to review
and/or revise the Government policy
in this respect?

The Minister of Finance (Shri
Morarjl Desal): (a) Employees of
State undertakings are permitted
ACC. travel according to the rules
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made by cach undertaking. Govern-
ment have not prescribed any criteria
for this purpose. But the gcneral
pattern of rules for A.C.C. travel is
similar to that obtaining for Govern-
ment servants.

For the latter, entitlement to A.C.C.
travel is based on pay. Government
servants with  monthly pay of
Rs. 2,250.00 or above are generally
allowed 1o travel by A.C.C. Those
drawing pay of Rs. 1,6000.00 pm. or
above are also allowed A.C.C. travel
but a rccovery of one nP per kilo-
meter is made from  them. ACC.
trave] is noi allowed on transfer.

(b) No, Sir.

Tribal Block Staff

¢ Shri D. J. Naik:
J
2628. | Shri C. M. Kedaria:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the recommendations
of the Committec on special multipur.
pose development blocks regarding
employment of tribals on the block
staff have been implemented by the
various state Governments; and

(b) if so. the number of tribals
employed g0 far in class 111 and class
IV services in all tribal development
Ylocks, State-wise?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) The Government of India have
addresed State GovernmentsAUnion
Territory Administrations. Full infor-
mation regarding acceptance or other-
wise of this specific recommendatiop
by the different Governments/Admi-
nistrations is not available. Final
replies from all of them have not been
received.

(b) The information is being col.
lected: a statement will be laid on the
Table of the house as soon as possible,
showing the number of tribals in
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Class IIl and class IV service in the
tribal Development Blocks.

Engineering Students from NEFA,
Nagaland and Manipur

2629. Shri Tombi: Will the Minis-
ter of Scientific Rgsearch and Cultu-
ral Affairs be pleased to state:

(a) whether there is any special
arrangement to give admission to a
good number of students from back-
ward arcas NEFA, Nagaland and
Manipur in engineering colleges and
post-graduate classes to bring them
at par with their counterparts in
other parts of the country; and

(b) if so, the steps taken and those
proposed to be taken?

The Minister of Scientifie Research
and Cultaral Affairs (Shri Hamayun
Kabir): (a) and (b). Depending on
the requests received from the
Administration of these territories
from vear to year, seats are specially
rescrved for degree courses in various
engincering colleges. In 1961-62. 17
seats were reserved for the sludents
of these territories.

For  post.graduate courses,  no
request has been received so far,
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Delhi Rent Control Act

2632, Shri 8. N. Chaturvedi: Will
the Minister of Home Affalrs be
pleased to state:

(a) whether under the Delhi Rent
Control Act 1959 a5 a result of the
Jjudgement of the Supreme Court the
owner cannot recover possession for
his own use however imperativ.e hig
need of premises let with his consent
express or imphed, for residence cum
business or commeoercial purposcs;

(b whether this s causing  hard-
ship;

() whether Government's aittention
has been drawn 1o this aspect of the
matter, and

(d) if so, what they propose (o do
abwut 11”

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
() The Delhy Rent Control Act was
passed 1n 1958 According to o judge-
ment of the Supreme Court, if pre-
mises are let for residential purposes
and ot 15 shown that they are used by
the tenant incidentally for commercial,
professional or other purposes with
the consent of the landlord, the land-
lord would not be entitled to obtain
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the eviction of the tenant under
clause (e) of proviso to section 14(1)
of the Delhi Rent Control Act, 1858.

(b) to (d). Stray representations
have been made by individuals
stating that some hardship is being
caused to them duc to the judgement
of the Supreme Court referred to in
reply to part (a). Government do not
propose to take any action in this
connection.

Sahitya Akademi

2633. Shrimati Renuka Barkataki:
Will the Minister of Scientific Research
and Cultural Affairs be pleased to
state:

(a) how many publications have so
far been issued by the Sahitya
Akadomi;

(b) how many of these publications
are in English and how many in
regional languages;

(¢) in which regional language the
highest number of books have been
published; and

(d) what are the Assamese language
publications sponsored by this body?

The Minister of Scientific Kesearch
and Cultural Affairs (Shri Ilumayun
Kabir): ia) 200,

(b) T publications are in Engilsh, 3
in Sanskrit and the remaining 199 in
other Indian languages,

(¢) The number of books published
in the various lanpuapes of India
(excluding Sanskrit and English) is:—

Assamuese 5
Bengali 10
Gujarati 13
Hindi 40
Kannada 14
Kashmiri 5
Malavalam 18
Marathi 11
Oriya 4

' Punjabl 14

5, 1962
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Sindhi 5
Tamil 24
Telugu 15
Urdu 21

Total: 199

(d) The publications in Assamese
issued so far are:

1. Banabhattar Atmakatha (Hindi
novel by Hazari Prasad
Dwivedi).

2. Sanchavana (an anthology of
Assamese poetry).

3. Bhakti Gita-Pada Sanchayana
(an anthology of Ancient
Vaishnava lyric poetry of
Assam).

4 Amar Kavi (o biographical
sketch of Rabindranath Tagore
for young readers by Lila
Majumdar).

National Book Trust

2634. Shrimati Renuka Barkataki:
Will the Minister of Educatiom be
pleased to state:

ta) how many publications have so
far been issucd by the National Book
Trust;

(b)Y how many of these publications
are in English and how many in
regional  languages;

(e) in which regional lanpuage the
highest number of hooks have been
published; and

td) what are the Assamese language
publications sponsored by this body?

The Minister of Education (Dr.
K. L. Shrimali): r(a) 50 (including
one reprint) upto 28-5-1962.

(b) English 8

Regional Languages... .42

(c) 5 books each in Bengali, Hindi
and Marathi.
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(d) 1. Books published.

(i) ‘India Today and Tomorrow’
(Azad Memorial Lectures by
Shri Jawaharlal Nehru)—
translated by Shri Hem
Barua).

(ii) 'Kalki’ (by Dr. S. Radha-
krishnan—translated by Shri-
mati Nilima Dutta).

II. Assamese translations of the
following titles are in various
stages of preparation and
publication.

(i) ‘Jwalamukhi’.

(1) ‘Aspects of Science'.

(iii) ‘Educational Reconstruction in
India’.

{iv) ‘A Tale of Two Cities"

{v) 'Lachit Barphukan and His
Times'.

(vi) '‘Akbar’.

(vii)'Lakshminath Bezbarua'

tviit) “The Grand Rebel’.

tix) ‘Judy and Lakshmi'

(x) 'One World and India’.

(xi) ‘The Transposcd Heads.'

(xii) ‘Introduction to Indian Art".

(xii) *Neel Durpan’.

(xiv) *When the World was Young'.
12 hrs.

CALLING ATTENTION TO MATTERS

OF URGENT PUBLIC IMPORTANCE

(1) CEHTAIN REPORTED HEMARKS OF

US Asnpassapor re. Ispia’s DEFENCE
Forces

Mr. Speaker: We shall now tuk - up
Calling Attention Notices,

Shri Warior (Trichur): Undes Rule
197, T cal]l the attention of the Minister
of Defence to the following matter of
urgent public importance and I requuesy
that he may make a statem:nt there-
on:

“U.s. Ambassador Mr.
Galbraith's remarks about India's
defence forces as revealad in the
newly-released U.S. Conress-
jonal Committee Report.”

JYAISTHA 15, 1884 (SAKA) Attention to Matters §886.

of Urgent Public
Importance

The Minister of Defence (Shri.
Krishna Menon): Mr. Speaker, Sir,
the Government of India has no res-
ponsibility nor any desire to condition
the opinions expressed by His Excel-
lency the Ambassador of the United
States in India. So far as this parti-
cular matter is concerned as I  re-
ferred to before, they can only be
regarded as estimates by an observer.
I have stated to the House that all
forces in the world are ill-equipped,
that is, in regard to the making of
new arms. It is very wrong to con-
vey the impression that the Indian
Army is weak and is incapable of
meeting any reasonable contingency
that mighy arise. 1 am sure that was
not the purpose of the U.5. Amhnssa-
dor. Obviously, our equipment would
be lower in quality and in modernity
than those of countries which receive
foreign aid or military aid from other
places.

The next part of the questinn  re-
lates (o our relative relationships  or
lack of them, our allergy or lack of it
in regard to China and Pakistan. I
have also stated in the defenee de-
bate that the defence policy of this
country is conditioned by the profee-
tion of our fronticrs and wherever the
agpgressors may come, we wiil do our
best to safeguard ourselves, Sn, we
do noy choose between evils tha way,

The third part relates to the osti-
mate of thye Ambassador abou’ ‘he
relative relianee or othe rwise that the
Prime Minister places en hic eolle-
agues. T am not aware thap the Prime
Minister has communicated or js like-
Iy to communicate or is Lkely 1o have
inferences drawn about the  relatlve
values of his colleagues in tne rabinet
svetem of Government. T have no
other comments to make on this,

Shri Warior: May I know how
Hi=s Excellency Mr. Galhraith got all
the details in regard to the information
about our forces? He stat»s that it Is
about half a million strong, elc., etc
How did he get this information which
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is confidential? These are considered
to be confidential matters.

Mr. Speaker: Mr. Jalbraith himself
tmust be knowing. Is thece any ans-
wer to this?

Shri Krishnag Menon: N9, Sir. It i1s
not necessary to answer. He can say
“what he likes.

Mr. Speaker: From what source; dia
Mr. Galbraith get this information?
‘Has the Government any clues?

Shri Krishna Menon: We have not
given any information.

Shri Warior: May 1 know whether
the Government is making any en-
~quiries to this effect? This is a leak-
age.

Shri Nambiar (Tiruchirapalli): It
is a serious leakage in respect of mill-
tary matters,

Shri Vasudsvan Nair (Ambala-
puzha): Has it come to the notice of
the Minister that between the state-
ment made by the U.S. Ambassador in
India and the statement made by the
Indian Ambassador in the United
States recently which was very ruch
disputed, there is so much of simi-
larity. especially regarding the cquip-
ment problem? If so, may I know
whether the Government has enguired
whether there was any cxchange of
views between thp two?

Shri Krishna Menon: [ submit that
it does not arise ouy of this questicn.

(i) Fire 1N CONNAUGHT Prack
st arrdr (frare) F:94
aziza, | faaw es & weaiq wzemd
war &1 =99 {7 gfgaraam T
"z T ¥ faoq &1 A wrpez wvAT 7
oY =0z & i 3z T8 A & wwn
qHFIH T —

FATZ T 7 AT q07 77 §
1T fade F1 Arward
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The Minister of State in the Ministry
of Home Affairg (Shri Datar). Least
night, a fire broke out in Connaught
Place at about......

off qoTel . EFURT ATEE,——

®g AAdy wxEd o g 4

weay wgEq ;31 fafaer
qrza fzedl & aqmA & q&7 7

it TAETE qrEw (IIOEF) AT
7g7 wsdr fedt a1

Shri Datar: The gquestion was put

both in English and Hindi.

Shri Priva Gupta (Katihar): Sir, I
rise to a point of order. Is it because
that the hon. Minister does not know
Hindi that he has sat down?

Mr. Speaker: Yes; but he has asked
his colleague tp answer it Where
is the point of order?

Shri Priya Gupta: Thank you, but
we should know it.

Mr. Speaker: But hon. Members also
must know what the point of order
should be.

E-w1T WA (s A agaT
strest)  fagFr A AT & AT T
y faaz o7 a1z 27 4 0F FT0Z WO
AT 1 A FAAET AT 2 fR 1
fasdr &1 @IOTT FO TAZ A AAT | TEA
9z 2o A ATA F1¢ Ifzvz 2, Ay
ZF1A 7 4z 70T A1 fH7 37 W00 ATE
HETAT A BT T oY IHE A A
4t 717 §F g1 ArAA A1 $femam w
T, T2 HA TAT | HET IA T A1T HEATE
F gAY AEATT 7 BA T AT AEATA
F wErAIA A @@ A 7 zrsfan
TrarzEt At fasga aww 7 o9 3AET
A1 TF ATAA AW w5A @z AT
Y | IF & AT A2 AT HIT AT TET
TN FrEgAr FEAT FT A {2 A0 TET
ART F7 4T | FET 4T AT AT £
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Shri Shiv Charan Gupta “Nelhi

Sadar): It has been pointed out in the
Press reports that the hose pipes were
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Table

leaking. In this connection, I would
draw the attention of the House to the
fact that in 1958 a serioug Hre bLroke
out in Teliwara area and at that !ime
an enquiry was made. Many steps
were suggested and two of ithem were
regarding the flre hydrants and about
the hose pipes also. I would like to
know whether Government propose
to make enquiries about those steps
which had been taken by the fire ser-
vice to make their service efficient and
why these defects are ctill there?

Shri Lal Bahadur Shastri: As [ said
just now, I have also read especially
the news which hag appeared in  the
Statesman and 1 think some of the
points raised in it are fairly important.
I cannot say one way or the wother
unless I make enquiries from  the
Delhi Administration. But T do pro-
pose to make enquiries and satisfy my-
self on that point.

12.08 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS  UNDER ALl INDIA
SERVICES AcCT

The Minister of State in the Minis-
try of Home Affairs (Shri Datar). 1
beg to lay on the Table, under sub-
gection (2) of section 3 of the All India
Services Act, 1951:—

(i) a copy each of tne following
Notifications making certain
amendments to Schedule III
to the Indian Police Service
(Pay) Rules, 1354 -—-

(a) G.S.R. No. 1066, dated the
2nd September, 1961.

(b) G.S.R. No. 1091, dated the
9th September, 1961,

(c) G.S.R. No. 1233, dated the
7th October, 1961. [Placcd
in L'brary, see No. LT-170/
62].

(ii) a copy of the All India Ser-
vices (Travelling Allowances)
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Amendment Rules, 1961, pub-
lished in  Notification No.
G.S.R. 1125, dated the 16th
September, 1961. [Placed in
Library, see No. LT-171f62].

(iii) a copy each of the lollowing
Notifications making certain
amendments to Schedula III
to the Indian Administrative
Service (Pay) Rules 1854:—

(a) G.S.R. No. 1244, dated the
14th October, 1961.

(b) G.S.R. No. 1246, dated the
14th October, 1961. [Placed
in Library, see No. LT-I'I?.J.!
62].

(iv) a copy of the Indian Civil
Service  Provident Fund
Amendment Rules, 1961, pub-
lished in  Notification  No.
G.SR. 1274, dated the 2lst
Octiber, 1961, [Placed in
Library, see¢ No. LT-lTB;b‘?.].

(v) a copy each of the following
Notifications snaking certain
amendments to thz Serretary

of Stale’s Scrvices (General
Provident Fundy  Rules,
1943:—

(a) G.S.R. No. 1275, dated the
21st October, 1961.

(b) G.S.R, No. 1276, dated the
21st October, 1961. [Placed
in Llbrary, see No. LT-174/
62].

NotiFicaTioN UNDER FOREIGN EXCHANGE
RecuLaTioN AcT

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
On behalf of Shrimati Tarkeshwarl
Sinha I beg to lay on the Table a copy
of the Foreign Exchange Regulaticn
(Third Amendment) Rules, 1962 pub-
lished in Notification No. G.S.R. 642,
dated the 12th May, 1962, under sub-
section (3) of section 27 of tha Foreign
Exchange Regulation Act, 1947. [Placed
in Library, see No. LT-175/62).
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12.09 hrs.

RE: LAYING OF A CERTAIN
REPORT ON THE TABLE

Shri Hari Vishnu Kamath (Hosh-
angabad): May I request jyou, Mr.
Speaker, to give your ruling on a mat-
ter which garose during the Question
Hour? 1 could not raise it at that
time, because under Rule 50 of the
Rules of Procedure and Conduct of
Business, no discussion shall be per-
mitted during the Question Hour, The
matter was, you were pleased to ob-
serve, in the course of an answer by
the Minister of Steel and Heavy Indus-
tries that the Solveen Report might
not be or could not be placed on the
Table, that you were not quite com-
petent, I did not quite understand
you. Is it that you cannot direct a
Minister to place any report on the
Table of the House?

Mr. Speaker: I did not mean that.
If he wants to have that context, he
can come to me, I will call for the
records, and then he can explain to
me,

Shri Nath Pai (Rajapur): The im-
pression was very clear. We got the
impression becausce you said it was not
up to you to direct the Minister to
lay on the Table the report we were
asking for. We beg to submit to you
that this is a public enterprise and we
are cntitled to demand reports when
there is a gencral impression that that
public  enterprize iz not performing
according to expcctations, Certainly
you can direct the Minister to lay
them on the Table,

Mr. Speaker: Whenever such ob-
servations are made, they are certainly
related to the context and under the
circumstances that existed at that mo=-
ment. I did not give a general direc-
tionn at that moment that papers can-
not be laid on the Table or I could
not ask the Government to lay any
statement on the Table. That was not
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my intention at all. It has not been
rightly understood.

Shri Hem Barua (Gauhati): We want
your ruling for future guidance whe-
ther we can ask for such reports,

Mr, Speaker: When it arises next,
certain]ly we will decide then.

Shri Hari Vishnu Kamath: For the
present, Sir, will that report be laid
on the Table?

Mr. Speaker: Now 1 completely for-
get what the context at that moment
was. Only when I refresh my memory
with all the facts that were before me
at that moment I can give my ruling.
How can I remember all that now?

Shri Hari Vishnu Kamath: We shall
bring it up later.

12.12 hrs,

CANCELLATION OF SITTINGS OF
LOK SABHA

Mr. Speaker: The House will realise
that ¢ F.iday, the 1st June, 1962, the
Ministcr of Parliamentary Affairs stat-
ed that Goevernment were thinking that
the current session might conclude on
the 22nd June, 1662. The Government
have since conveyed their proposal to
me and 1 have agreed that the House
might adjourn sine die on Friday, the
22nd June, 1962, Sittings of the House
fixed for the 25th, 26th, 27th, 28th and
29th June, 1962 have accordingly been
cancelled.

12.13 hrs.

ELECTION TO COMMITTEE

CenTrRAL Apvisory Boanp ofF Bronocy
FOR BOTANICAL SURVEY OF INDIA
AND ZoOLOGICAL SURVEY oF Inpia

The Minister of Scientific Research
and Cultura) Affairs (Shrj Humayun
Kabir): Sir, I beg to move:

Demands for 8894
| Grants

“That in pursuance of paragraph
2(4) of the Ministry of Scientific
Research and Cultural Affairs Re-
solution No. F, 14-43|58-S.1I, dated
the 23rd May, 1958, the members
of the Lok Sabha do proceed to
elect, in such manner as the Spea-
ker, may direct, two members from
among themselves {o serve as
members of the Central Advisory
Board of Biology for Botanical
Survey of India and Zoological
Survey of India for a term of three
years commencing from the date
of the Gazette Notification notify-
ing the appointments, subject to
the other provisions of the said
Resolution.”

Mr. Speaker: The question is:

“That in pursuance of para=
graph 2(4) of the Ministry of
Scientific Research and Cultural
Affairs Resolution No. F. 14-43|58-
S. II, dated the 23rd May, 1958,
the members of Lok Sabha do
proceed to elect, in such manner
as the Speaker may direct, two
members from among themselves
to serve as members of the Central
Advisory Board of Biology for
Botanical Survey of India and
Zoological Survey of India fm: a
term of three ycars commencing
from the date of the Gazette Noti-
fication notifying the appoint-
ments, subjeet lo the other provi-
sions of the said Resolution.”

The motion was adopted.

12.14 hrs.
DEMANDS FOR GRANTS—Contd.
Minisiny or Home Arratis—Conid,

Mr. Speaker: The House will now
take up further discussion on the
Demands for Grants under the control
of the Ministry of Home Affairs. Out
of 10 hours 4 hours have been taken
and 6 hours remain,

Shri U. M. Trivedi (Mandsaur): Sir,
may I make one submission. All of
us sitting on this side have felt that
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this “six more hours” may kindly be
extended to “eight more hours”, Two
hours more may be devoted to the
debate on the Demands for Grants
relating to the Ministry of Home
Affairs. All of us are feeling that this
will require a longer time thanp has
been allotted to us. If you are pleased
to do so and if the hon. Minister has
no objection. Sir, the time can be
extended,

Mr. Speaker: What is the reaction of
the Government? The demand is that
the time may be extended by another
two hours,

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): I have no ob-
jection. The more the merrier,

Mr. Speaker: [ have no objection in
doing that. To me the difficulty is that
those who have not spoken on other
subjects have given their names to
speak on the Demands for Grants
relating to the Home Ministry because
it covers such a large variety of sub-
jects that eve yone can speak and
wants to speak. Therefore, I have got
already about 60 names. [ do not know
how many more would be standing up
who would require to catch my cye.
Therefore, I am also 11 difficulties.
Even if I extend it by ten hours pro-
bably I may not be able to accommo-
date all the hon. Members. I would,
therefore, request hon. Members 1o
take as little time as possiblc. 1 sug-
gest that they should reduce the time
from fifteen minutes to ten if they
want a larger number tc be accom-
modated.

Shri Harish Chandra Mathur (Ju-
lore): It is necessary that those Mem-
bers who have not participated so far
should be given an opportunity. At
the same time, I would suggest that
at least those Members who want to
make valuable contribution should be
given more time,

Mr, Speaker: Then there is an im-
plication that those who do not get
more time have nothing to contri-
bute.
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Shri Harish Chandra Mathur: I am
prepared to withdraw.

Mr. Speaker: That is a good sacri-
fice if he can make it.

Shri Harish Chandra Mathur: What
is the use of having a discussion in the
budget if we cannot make good points?

Mr. Speaker: It is for the House to
decide, If they want that they should
get more time and fewer Members
might be called, I have no objection.
If the House wants to stick to that,
certainly I am in the hands of the
House. If it be the pleasure of the
House that the time given to each
Member should be olnger, say, 20 to
25 minutes. I have no objection.

Some Hon. Members: No, no.

Shri A. K. Gopalan (Kascrged):
Those who have not already sponken
in the budget debate, the new-comers,
they must be given an opportunity to
speak,

Mr. Speaker: In that case, I shall
have to reduce the time for others.
Now Shri Dasaratha Deb.

Shri Dasaratha Deb (Tripura East):
Mr. Speaker, I have moved a num-
ber of cut motions. inviting the atten-
tion of the Home Minister to the pro-
blems of the people living in the Union
Territories. At the very beginning [
should express my gladness over the
fact that the Government have declar-
ed that all the jhumias of Raima-
Sarma have been exempted from the
additional tax of Rs, 4 annually with
effect from the 14th Apiil, 1962, because
it was I who had been asking Govern-
ment to exempt them for the last few
years. Now, ultimately, the Home
Minister has taken the decision and I
congratulate him for that, There is
no doubt that the decision of the Gov-
ernment will give some relief to the
jhumias in our State in future, but it
fails to give immediate relief to them.
Government have still been demanding
the arrears of that tax should be
realised. This additional tax was im-
posed in this part of the territory of
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Tripura during the period of the
Maharaja's rule and in return they
were provided certain facilities for
exporting timber and other jhum pro-
ducts to the neighbouring State of
Pakistan. That facility has been with-
drawn after the integration of tTri-
pura into India. The arrears have ac-
cumlated since that period. Since it
has been withdrawn [{rom that period,
the excemption also should be cffective
from that period, Because there is no
moral justification for Government to
ccllect that tax from the people. So, 1
demand that the arrcars that have been
accumulated during this period should
be written off,. Why could our Home
Minister wot exempt this meagre
amount, may be a few thousands, for
the benefit of the poor people, if Shri
Morarji Desai as Finance Minister
could sacrifice a sum of Rs. 123 crores
the arrers due to non-payment of in-
come-tax, for the benefit of his capi-
talist friends? I hope he will do it.

Then I would suggest that he should
wajve not only this amount but also
the arrcars of the agricultural loans
advanced to the refugees, because the
people concerned have not the means
to pay back that amount.

Coming to another point, it is very
unfortunate that last yvear more than
2,000 tribal refugees migrated to Tii-
pura State because of some communal
trouble created by the Muslim com-
munalists in East Pakistan. They came
from the Chittagong Hill Tracts. At
that time ] appealed to the hon, Home
Minister as well as to the hon. Prime
Minister to give them shelter and
rehabilitation aid. But they did not
respond to it. It is a matter of great
shame on the part of our Government
as also the people of India that these
people were refused shelter and were
pushed back to Pakistan with the help
of the Police at that time. I hope that
this would not be repeated in the case
of the exodus o fthe uprooted humani-
ty which is now coming to India.
Humanity demands that all the facili-
ties should be given to those brethren
of ours. When we have taken full res-
ponsibility for rehabilitating the so-
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called Tibetan refugees, these bre-
thren of ours should not be denied any
rehabilitation aid. They should be
rehabilitated here.

Regarding the future adiministrative
set-up, just this morning I read in the
Statesman  that Shri Asoke Senn has
submitted his report to the Home
Ministry. In that report also I find
that he has totally rejected the revival
of a full-fledged legislative assembly.
What he has suggested is that a small
executive committee might be formed
in cach Union Territory which will
carry out the day-to-day administra-
tion work under the overall supervi-
sion of the Lieut-Governor or the Chief
Commissioner, whoever may be there.
This exccutive council shall not be able
to initiate any legislation. Also, 1t will
have no jurisdiction over certain sub-
jects, like, law and order, taxation etc.
That is only the ncgation of the legis-
lative assembly. I am sure, the people
of our State and the Union Territories
arg not going tp accept this proposal
because they have demanded g full-
fledged legislative assembly.

You know, Sir, ever since the emer-
gence of the Union  Territories they
have been asking for a full-fledged
legislative assembly., A waumber of
movements were launched in that area.
You might remember that some iwo
years back a satyagraha movement
was launched in  Manipur, Similar
movements have been launched in
Tripura State also. I do not know
why the Govermment are neglecting
our demand. It is a matter of great
tragedy for the people of our State
and also a matter of shame for the
Governmeny that the Government till
now should not respond to the demo-
cratic needs of the people there.

Very often the spokesmen of the
Government have said that since the
Union Territories are represented in
Parliament and are under the super-
vision of the Parliament, there should
not be any demand from these people.
If that argument is to be accepted,
why should we have legislative as-
semblies in the States at all? Why
should we have legislative assemblies
in the States if Parliament alone can



8899 Demands

[Shri Dasaratha Debij,

keep control on each and every pro-
blem of the States? So, this is no
argument at all.

Amnother argument advanced is very
curious. I know when Shri Asoke Sen
visited Tripura he advanced that argu-
ment. He said that we have territorial
councils and territorial council also is a
representative body; so, we cannot say
that we are not getting any democra-
tic rights. I do not know how a terri-

orial council can be called an assem-
bly. So, this should not be there.

Another argument was that if the
legislative assembly was given, the
Central aid may rot be given to that
extent that the people of that parti~
cular territory are now getting, If
that amount is given to the Chief Com-
missioner and the Executive Council,
why can the same amount not be given
to the people who have been elected to
the legislative assembly there? There
is no argument about it. That is why
I ask the hon. Home Minister whether
Government consider the people of the
Union Territories as second-grade citi-
zens. Is it because of that reason that
these people were given that second-
grade democracy? This type of terri-
torial council, corporation or the exe-
cutive committee which has been sug-
gested by Shri Asoke Sen would not
do, They should realise the actual
needs of the people and must give a
full-fledged assembly. Without that,
whatever administrative set-up you
give may not satisfy the people there.
That is my demand.

The most burning problem in Tri-
pura is the proposed enhancement in
the rate of land revenue. The Tri-
pura Administration has already pro-
posed to increase the rate of land re-
venue in our State. The proposed
rate, I think, would be three to four
times higher than the existing rate in
the case of agricultural land, In the
case of the land in the urban area it
would be fifteen to twenty times
higher than the existing rate. It is too
much. What is the basis of calculat-
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ing this? The only basis, I am told by
the Chief Commissioner and aiso by
the spokesmen of the Government, is
that the prices of land have been in-
creased and that is why, they say,
the people have to pay more. This in-
crease in the price of land should not
be a criterion to increase the land re-
venue there. Because, people are not
expected to pay the land revenue by
selling their lands themselves, The
main criterion would be whether the
productive capacity of the land has
increased and whether the crops or
the net income which they derive out
of their land is suffitient to fulfil the
needs of the people; and if any extra
amount is there, then that may be
considered, Without that you cannot
increase it.

I should say that our peasants are
economically hard hit and the produc-
tive capacity of lands has come down;
and the prices of agricultural pro-
ducts, particularly those which earn
cash, gre very low in our parts. Even
the Government reports have recog-
nised this. And this is due to the
transport difficulties there,

Thirdly, the general condition of our
people is also very very poor. Even
the Government reports say that the
indebtedness is greater than in any
other part of India. And our cost of
living index is much higher than that
of any other part of India, and it is
two times higher than that of Calcutta
city. There is therefore no argument
or reason why this land revenue
should be increased. It should not be
increased. That is why I suggest that
there should be no increase in the rate
of land revenue in Tripura for the
next ten years, And in these {ien
years it should be the endeavour of
the Government to create more irri-
gation facilities, so that the producti-
vity of land can be increased. And
after ten years we can see what ac-
tually happens, whether we can in-
crease it or not. :

Another point I want to stress is
regarding jhumia rchabilitation in
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Tripura. The Jhumia rehabilitation
scheme is part and parcel of the Tri-
bal welfare scheme in Tripura. But
1 must say that the Government have
totally failed to execute this scheme
in our part. And it is mainly for two
reasons, one, the unrealistic nature of
the scheme itself and, secondly, the
corrupt practices indulged in by the
executive officers there. A number of
times I have drawn the attention of the
Government in this respect, but Gov-
ernment did not take much care to
remove all these difficulties. In their
report the Government has claimed
that about 13 000 jhumia families have
been rehabilitated there, But I would
a2k the Home Minister to please visit
the place and he will find that half
of the people are not there where
they have been settled. Why has this
happencd? 1 have no time at my
disposal, otherwise I can give you the
reasons in detail, One reason is the
insufficient amount of aid. They
were given only R:. 500 per cach
family. How can a family be reha-
bilitated with that amount of Rs.
5007 With that amount they have to
purchase the agricultural implements,
cattle etc. A pair of cattle costs Rs.
300. Reclamation of land is very cost-
ly. It is our experience that even
with a much bigger amount Rs. 1200
or 2000, a refugee family cannot be
rehabilitated there. We have seen
that. How do you expect that a
juhmia could be rehabilitated with
Rs. 500 per family?

Then, the places whera these peo-
ple were settled could not provide
any job. That is why, to find a job,
they had to leave their places and go.
The quality of the land is very bad.
They are poor, Mostly they are tilla
lands. Their yielding capacity is very
low. That is why these people have
deserted. In order to successfully im-
plement the Jhumia rehabilitation
scheme, I suggest that a Tribal de-
velopment Board must be formed in
Tripura. This Board must have full
power 1o formulate 'the scheme it=
self in consultation with the Central
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Government and the State Govern-
ment, They should also be given full
power to execute the scheme. This
Board must be elected by the Tribal
people, If you do this, you can solve
this problem.

Then, I come to the question of
forests, The Foret department 1is
also another point of harassment in
our part. The Forest department is
bringing newer and newer lands
under Reserve forests, Without con-
sidering whether any people are stay-
ing there and what would be their
difficulties in that particuiar area,
those areas are brought under Reserve
forest. This consideration is not at
all there, This is wnat actually hap=-
pens. In a certain arca rome 100 or
300 jhumia familes have been settled.
All of a sudden, the area was declared
as Reserve forest. These people were
told, this i; Rescrve forest, you can-
not cultivate jhum, you must go out.
They are asked 1o work as forest la-
bourers. How can you impose this
on them? This policy is absolutely
wrong. I am not against afforestation.
Rather.] want it. But before doing that,
you must arrange to rehabilitate those
people of that particular area else-
where. Without doing that, you can-
not declare an area fo be Reserve
forest, There are areas where human
villages have grown. Suddenly, you
declare  that area as Reserve forest.
Enormou - inconvenicnce is created.
These people have to collect fuel and
other forest products for their own
use, This is not allowed. That i3
why my contention is those compact
areas where human  villages have
grown up, should not be brought
under Reserve forests. We have got
waste 1ands. If those areas are brought
under Reserve forest. there will be
less trouble to the people. There is
no man there. What these people, the
Government officials, do is this. There
are certain roads constructed near
villages. They construct offices near
such villages and they immediately
declare the area as Reserve forest. It
should not be done in this way,
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My point is, a person, cither a {ri-
bal or a non-tribal, should not be
forced to becomc a forest labourer
against his will. It is the duty of
the Government to give work ond
persuade them. If they find from
their own experience that working as
forest labourer is prospective and bet-
ter, these people can go there.

As regards Scheduled Castes and
Scheduled Tribe:, I have no *ime to
speak, If I get any other orcasion, I
will speak, But, my point is this. Last
time also, I said this. I want a scpa-
rate Ministry for the Scheduled Castes
and Scheduled Tribes in the Centre as
well as in the States. I do not want
the Home Ministry to be over.
burdened with this work. This is a
big problem. Two-thirds of the popu-
lation constituted by them. We have
created a separate Ministry for
rehabilitation of refugees. This popu-
lation is much bigger. You must create
a separate Ministry for the Scheduled
Castes and the Scheduled Tribes. If
a separate Ministry is constituted,
then, I think that this work can pro-
gress smoothly,
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[’Jﬁ‘i‘o o M]

araq &0 &5 fefegae g1 ol @z
fefear Fifaew 1 &A1 FT F A
AT U WET F1 AGFT IAHI ZFT
MEE FW SAET WTE W1 T AYE
WIEA & 49 0 ZR FTRN FHT FT THT
YT ST &MY FRD AT R AT
STTAT &1 JrEA7 1 F15 AT |

qTA T § gFq TofeT v fEare
g 1 = famt %1 W 99T 97 @
g1 T § ¢ qTdHe A AT FF 2,
TOiET § § 7T AN AAT £79 F O
AR fegmma 7 owe 97Fe Fm &4
7 & #fFa fergeam & famet it sma
I 7@ A e Faadt 5 oow 2 &
fFaTT 1 @21 | AT ®1 3T AT
AT =TT wY AT 97 AE AT T
TR FLF TART 7T 991 T7 79T a1
fagy f zar7 20 #r T wA a7
% AT ZR FAT 7 FART T93 21 A
IA WAEI & ATT § TIAT AT AR
FIAZ |

ot qgemy arfge  (Froaaa)
qATT #FT wET, go7 fafasz &
A 7 {10717 org 2 77 av ama &)
g 7 9z 4 Fure @ fifafzaa 11 475
ST FT TATIT FRAT | 32 T097 234777
FATE U 21 HT ZALTHA U AET ;AT
2 fx s a2 e gigom 2 s
e ? gafan fx szr aF § awgar g
AT A1 2 E | ffeman o g,
T AXTUF T AE & | AT 29 99 O
FEA AT 2 | ®F Fifa7 fF F1E At
LT oTAT & A 9 T IHEr i
oo AT & 1 ag Fear g fF A IfemA
A AE T F A At ae &
Fagafimagsas s FoE
T F AT, A FIA TFEr 7 U
S gr ar g  fr A AT O &Y
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&1 39 # qEoredT 9T Y7 &7 A
T 2 E AET | I AT UF AT 28 )
gw T fergeam & @ amer 3feaw
For # 1 zafAn AR wE A AT A &
f& fergigza & AW &) g=ma7 Tfzw )
g fafady &1 ot feE & F swman g
IA & Aga A 06T 99 & o fF oaw
Fiqaa ¥ fergivaa da1 Fv §
afam 4 smaar g f& 0fr A
feegigus g8z FImMT ST 3TAT
AT | FEA 390 A1 2 @Y A F
A Gar g A AT

o3 § [T A AASAZ 57 F 320-
THARNATE T AATZ 133 2FFH T3
FIHIF P ——

“The Ministry of Home Affairs
is also charged with the responsi-
bility for the Administration of
Scheduleg Castes, Scheduled Tri-
bes and the Backward Classes.”

T IFT o 3473 FIA, A3q5T
ZIEET AT ATAS FATHT &1 AW fAm
3 wfFw 32 @0 ATEATE T & are
7 A fremar<r a7 faF 72 a2
w7 39 qea H AIsAfET A al
TEAT & 1| gAAwE v 2, fAwm ot #
AT AT E A AfgegA W1 2 ) 3 Al
fratfafaedt &7 &1 37 q@ewE o
F1E qaTA AET & 1 IRIA TH AT A1
for 7 721 faar | 99 &1 A7F AEH
Zrar 2 fr a® 7T 9T 39 § qarfeasw o5
fdar<r 72t & | w9 aawE ff 39w
fast a7 sy fF ag #ea gifa &%
gFd £\

g fafqezdr & wf@ ot aga &
uqrEzHEE g § #I1T gAfaw qafaw
afaa s # 776 ¥ i S¥Fra OF
g 37 ¥ gg A qarq amar @ fr 39
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treqsE wTeew fad 74 @few ag T
AT AT § 6 g8 § §g qaww J
2, fagg ot & A\ w77 ®aAt agafE
F A oAt & 1 7 ar Fear g fw ogere
g1 fafreze aea g0 w1 agfama #3)
AT AT ITHT 74T F7 faa0 77 2,
Area F1 faq 747 goar & a1 72 37 F
wege 4 f& amafds & oam
AR TN E

A ATAT 32099 &7 @ £ A%
A % fag w7 F 499 =Iw § A%
fafaezd &1 7131 § 1 2 731 517 7
37 7% fafazed i 3z 1 qgr & fr ek
AT A74A 12799 A1 FF F27 97 717
g1 7fFT |1 amar =22 7 wreafEe
& Hq T AAF (a7 97 77T 7 I
UTgTEAZA 2 A, 3TEEIG A W
faim aam feemr Ama 3 w8 2 7w
1 AT g1 A o avad aar Aqem
aq T & 7 UAT ZTAd § 9F aF A9 3A
S0 FT F4TA AZL TG A9 7% 42
TEIAA Eqaa G G g1 ' 2 7
gafau & @ & 7o woar i FzeaE
BTHT FT HIT &1 AAL FTF JIEATES
FIACE AT AT AMET ) wAT =T
GHT ART 770 2 A Az |@q1A 777 & %
TEAE 3 Iqa &1 ST, d1 92 691
f&a<r AT AT & | ST qF AT IR0
TEN FT AR 12T AL §1 FHAT
2

GMRAT  FEATT &1 WY 9
Afoa | Qo= 22997 F1 AT qa79
£ ¥ %! & | g9 fafaeedt & avr
7g farierd |1 & wix e ofiars &1
9 U qzT § I9H 39 A i
F1 TAAT FCA F1 FERETO AT § 1 7T
Qf@r #t 3aa7 0 7oAt foredard
AT § 1 3 g o fF AT Aem @
T gy & sT & A T R F
e f f5 e g2w & fag w19 s

JYAISTHA 15, 1884 (SAKA)
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FUT 5941 @9 &7 @ § | foma &
.Y, AP FIEHIK H 3.3% AN
femmas 923 & 3. ¢¥ F<re §Ur @9
FLWRE 1 F qgAr Iear g fF mfew
dw@ Fue, waw wYC fage 7 ar
FA< fFar 8 7 #a7 ag A= ofwrs 7@t
&7 fagre &7 fazar qar a=r & foem
AT AE! & 7 Wl 92 faA gu awi W UF
| IST AT A7 £ A ra=T § /v
O AR TR 99 T2 F A6 A
w12l AR fag 1 o oF d7 qeF @
o 72t fazm #1 frem o foenm
goT & | 3 ave & vz MU MiwE
& feam gt @ 1 s ft avfaeara & faar
ZAT & | IAET Y ®ATT AT AHET
#F 7 7% 7% %71 2 i gz Arma & a6
FTETT A9T ¥ w27 & ot Sifqan #
ATE T AgA A IAT FIOEA A7E AH
TREAT AT FrAT 70 A1 fAm
# faar  Trgw g g FT AW
FXEH  TAFI  TAAT  FIAT AMET |
T TAAAZ IF O3ATE F SAATHE
Agt FTAT F, AT IA K1 AAST T=FT
Tt 7T g | qafea @ fEa
TATHZ FT QLA AT AHAT FTAT

T |

fafaszr 1 foi? & wiad oA
Houg v forrwmw 2 0ogw fa=far
¥ ouw A wa v @ —faw 7 oAR
aga ara7 "H g g—fw s
¥ qifgeas & gaaEt T sfwe-
T gAT & | A G H wmeA W]
ot 774 fag, 7 937 S 7 OF e
Zr, fam & A 771 # fF zavm
g Tffew FosE 8§ o971
w1g &, fam § & qrw 4§ 99 #1 aEw
7 7€ | & qa wmew g v ai w
e & qrET 9vEA g F AN @
G & | AT e AT AR
¥ o & war § frdgar ¥ w9



8911 Demands

[ =g = arfez]

T, FMATF & FIT 2 A OF OF F7%

IE 2?7 A {wAT fT ZTAE ® oA 2,
Tt frEr s FEd 91 0 T=;
& fafes w1 ofFm #7192 &A1
s oar fr 7 A oAl f@w T
qTEY T 99 T4 | AT F AR TFA
#F wrfre T8 F1owE

Ffwa d grvwa fafezs TEs
g awfrs w=a1 & a7 Fg7amE
FIHT F7 39 A 97 A 1 {5 vl
F qaesAl v WA R oA F AT
qrAIE II1E A &, IA AT EEAA
1 & 1 A ww Fen Az g fE oA
oTETH fES % L {FIH & 9 ¥ T8
w2 W AT £ fF vt & A
FaFT AW A2 g A7 g7 fan
I 7 A g frard 79 4
Ffem o= 18y H 79 gan, A1
aFa Am i 4 77 39 & geAE
qr | 37 77 S A geve & JAF
# fr=id #79 &1 A7 gz W@l 9,
s ®1 @y famr mar 41, resy #
FEM A AR Fdrz frard e
fom @ adiam az g f& 33
qAZZ a2 W% ) IW IF TT 3 F AYE
g frwfeai o= AT w7 3AE AR
FgAT a9 mE, A1 AW 7 721 {7 36
O BIRATE | BZAA T 2, 37
fF qev? & A=A § 3Id HIAAMI
&A@ I A5 f@y ur 4 14 faq
I ARA A IT A TE AT AMMET
T gE 9 mA A & fF owe
I AR W FFwELTA A€ ZAT, AV
FET I IA K13 FT AGY (FHar w@T )
I FI IAT THT LA AT 41 0
( tnterruptions ) Far 5 & 7
ot Fgr &, wafdaa az & a9
AW adl T vgA AT #1284t F A
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# g o fesi adlgan) #aT 8%y
 dfy 3 o ww @tz frad &1 R
2z fa7 7z wATe IaTE AT EE
T o7 § fF 9w rewy ¥ 18R
a% zfgeo= g1 71 41, 71 39 av-
fomi Gz oA a4t 747 957 | mifET
IEFT gw-aw Al 3w A4 fara
veey ¥ wa Feaw i faafas & 97 @
fraifenr o= g, A1 77 #wTAS IS5
fe goama Ifeerz 77 78 2 WA
77 fafaev mza @ o7 a7 &1,
a1 fm & wawar g f¥ 41 a@1 ®1
agrT weEr AF) WA AT 3 | IAAT
A A& 77 AEFE g ATfEd A1

-

wa H AT &7 fAIEA § OATEAI-
frrs v ghm o ATL 4 Fg At FTAT
MM E | ATAA FEATA BAT A
tafrifes wrmfefm 4 are § o
fem W g9 fawfrr 72229 #1133
fazrag 1 A1 | A7 AHATH 2 WG
gz qga ¥ 5 mAAT A7 AT
frard F1 A | AT A AT WAAEA
ma-sfem Fa 44 7 I ¥ AL
F oy Y@eqad mA fwar 7T A A
At i Fm fafasdy ong oaw AR
fagrar 1 39 & A =2z F1 frAvmA
@t fg 3 A w0 G I A
Ffr =rfET A7 A A T Ao e HIT
fazie 4 A1 T%7 39 T A #4F
v Fifzd 1 Afwa F FEEEEA T9-
frop TEqr 9 3T 74492 o AT FI29
5 38 faafad & 340 foar 1 T8 91
A8 | 75 713 w7 A (R A A
A q T @A § 7 WET AT &
qg & g1 mar g & ag HIARZ FEAT
£g & WS §3 2 1 Ag weE AT
@ & 1 AW WA ¥ ag A frwr
24 wifgd W7 I ®1 AGT AT 08T
fr g% 71 §9 %8 2 & T8 FA WL
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2 mwaar g f fage w17 go dre
# 3% %1 39 F1 AR Trorea 291 wfEd
A e R M ST fF ag
g4 fF 227 1 gHAT 0F FT Gl
o Adt o mT A AR FT IR, A
g A E

st fama &3 (nzr) o owA
T @iz §TE WIE7, A7 | Jo Fio #
FFqTq97 3{ ﬁ"!“T #1 o o TadAZ
7 WIIEATE A A AT FT I &1 AT
faar 2 1 afs wadm agem 7 a9
s7mmar 2, 4 fAq 47 gz wanfor
Fr g

SegW WERY . qg W@TEz AT
wTe T AR &1 AAeg Agem 7 fAas
gz Fgd o 47 @gz wh wEv a1
g1 faan & f& st 38 wRaw
qegv, ot Afz7. ¥ 7€ &, aF 3% TA
2

st Agewr afgr - d97 907 F
¥ g it #fFT 3F 1 7€ T
7 fagrT ® A7 q To Tro H 371 T |
(interruptions)

oeOe WERA  #1 A4 TTF A
FTEZ ATE WIET IET AT 2T 7

Wi wgeie afgt  wm owAA 2
fa fegema ® wvqad feezdfars
gF 2wt w1 F a1 £ fxoaea-
fafaezs arga & w97 @787 | 92 %71
fa wremr i feezdfea o fag a1ve
a7 i ¥ gFAATT 917 09 747 fog
CE A B IEAC TS A 4 A A A
2N | 3A AVE &7 A9 g # 1 ;AT
ag & F 37 %1 8 LA 1 | 3T &1
T T 0F g7 92 &1 AFArE  fF
gl F@ ua feezdfms g4 2, o
g138 w7 maddz 1 a7 €7 £ ¥ 3a
818 71 497 &7 fF G471 a7 3zt a9
gt @

JYAISTHA 15, 1884 (SAKA)

for Grants 8914

ot ww gruAt (AmafEfaa-aie
wrm ) faega s aa &0 Prw
F1 97§71 AURA |

@t qpwe afge s ama
uz 2 f& 59 g= faww % ama oo gea
§ ardr 8 a1 g fafeez wga #=d
2 f¥ og 22z & 1 @2 grdv 1 w90
¢, 39 a8 @gi 97 I9% ark ¥ feepma
Y g1 A @1 wlFwT g oY w5=-
wrfm i iaragTer g fF i g,
gg &1 0% w7 &1 fEe @, @Er 9%
WFan e i grasar &
€9 9g 7 I9 9w feeedfwmy &
qry & arfeamz # fererem A@r g,
AR AFFWEAT F oFEEr Fr ¥
#Y sEeqr W7 A wE & gf-,
gratfe s F arv # feraa g
WET ATET FATHI W AAAT H AT )

d w5 7 aew g fa gwe
FEEZATT AT §H FT9H 7 4g DAM
frar 2 f& o q7% oF Agav €z
# =7 azi a7 g7 A% FEafaEt & A
¥ g%% 4t fgFraq greit o g9 fAa
w7 fe wafad €1 g ey
# AT W TIT F1 A-®T FT4 AT OIN
ar # feefa #7941 2% 79 299
1 2 fwdY 347 £1 381 | 913 98 ZATC
grga #1 vt 2 fF gwrT gew oF
AgA7 w2z 2, A1 f%7 77 79177 &1 2%
2 fF oF wryATA oA FFfe qv
q341 WAT g1, 89 AeAll=A%1 22 &1
a7 7 a7 70d fx 3w 47 ofaEy
TAA 1| W7 FH GAT I F)7T T A
T MiAgmz #{T mAAT T3 A0
fezmata s ®T a1 F wwwAr £ fF
aifgear mifgear 29 feem 1 71t
¥ T g1 oAwdr &

oifaT #§ & 3w FEM fF WE=-
@« fafaeer aga @@ 7@A 9T M
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[ mgeme e

FOT | F Fr@rT ai § Fgar g
g 5 w3 aF agafdir 1 fewea
& & S W oddeE, fafaea
Y7 OFrETIHE FT W 9 &1 =
AE TET ATARAT AR AL H gHEAA
oo w1 Iedg 780 graTl A sqrar
4T3 @ Wiy & 7 S w8,
39 & ymfas 39 F1 =wa Fw@
arfgg | w7 AEAfE § Ew A
fgeraT & Jr, a1 sHEEA -
ma g, ¢ w7 aE gan far wix
weF & @3 oF & &1 3 ZEi o
7 3wIE F71 # f wmvan fefaees
HIgT 37 &1 &1 0% =0 24 )

-l Gla 1yl samae Lo

o Sl S glule o - als
P L R
Py g it oo -2
el Kol O S iy
ek & prefell] Yoy vy - kS
Ut MFea o ol - a . o
S VI -,'_:.f & & it ot
S N - WS oa yansl
I R R
LS B I R N L]
o S Sy e - e
L L R LR =¥
SEaS Ly Pl - b ek yay
ooyl 2 Ul ety 07 i
t_r'l-ﬁ e ._,-Ual—-“w ‘__-,S _p’ -
oS e S 2 LSy 5o
S ool Py - e sy
o = PRV S PR e
K S5 pen oS ) pee sy
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oot e - D ke
@y e 5 -0 Rk
vt ma a LS e S
wypd S Sy o Sewke
2ty Sy - 2
Jly 2oy S ltegale (L5 p - b
ey Al - uth b gl
s S 2k e gae Jus
= ala Ulpy 55 8y o ooyl
Ut & Sy g S glude g
oo ot o S e
S B
Joay KT ed S SRl
Byman e M ] = e o
R i Nt R &S oy
- aa sl Uy Bdeyye
Ut ool 0 B eyl iy
BRI S R L

Sl ry oS @l e
mur U Sl S sk
- uﬁ,a, éLa,J I, o= c}"ﬁiﬂﬂl
*“The Ministry of Home Affairs
is also charged with the respon-
sibility for the administration of

Scheduled Castes, Scheduled
Tribes and the Backward Classes.”

Spedst & et ee

Sypkat 3] tllyd Bypadden =k
Dol o 2 Kl
M e sl S WL o
,ai -a W e PO gleaad
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¥oe WL e e
ot M Pk - e ey
Sl ._fw - Utk o &K
SO e e eRendy )
oS53l Ll € Ay Reliailyeny
il - 2 ey Jh= P
LS e K58 S K
S a U oplee Sla p o )
wh S Gt £ 5t et
Syl & A2l - a e gl
B o Jele wdad gyl b g (ple
- ot Ke

a9 aagd S gRwde egp
oo dp el
R R Y S I
i Oyn uiale ya = ik
S A Ua LWy g e
Syadad gl RK Spipd L)
YIRS LS TR SN R
ilee 635 pe ol S Ul Uley
O ol e e e - e e
ot -t Sy S il b
Yok pgp eglan &5 gen LS
- o wiaias S el ceale
b oK o gl sl
By 9 &l Uy fok =28
pbile & KigS  mpmzie oSl
-2 g Py gl S

2 5 pipRedl Peyi o
P il IS o e
Wl 95 (mfade Uiay S (eRelal
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a4l WS -
S 2l o Mo pleds
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Ol od e I g e
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atS R iyl g G S
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NN N Y I TT S
e m A U glae i gud @
Jhdyal LS ag of o T LG

- e gt g B Kl

dla o o gkl sl
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o ool e G g Yl
oS4 e S el yi )
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- e glored  dul GyS Cys
P S - LT
T2 S P S e de
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[pUe sumne 2]
S oo Pl & e Ugo  yae
2 S @ dy S Al N
U = P e ol - e
e Jaler yl 1P o peedS
2 Y G &y gpS VN e
S p Unly Uag e - a0
Syl pel = Rl ey SAT
Sl Byl kg WS - 2 LS eai S
Jedd WS zan Kl - e ey
o e el -2 el e e o
W e Jh S g2 e 2
W S e ee Judn S\
I R Nt
A e g S Mo - L) ugg
Iy Lo e (gul dan K Yl sy gl
JEb ey o e ) -2
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S d e el Uy L
ey S l__’L.S,:.]. 6y &5 o LS aado
wt! O U e s & &l
o Sl e Sl S ey
Syl wl pas Ay S wpdy J1AN8
Yo w S e P S
SyS fbil K ompedy  (wdyy oA e
W= Sea U Qelpd oS
Claplped K Gl af sy
bal apeXi 8 ol 'y & 5 ey
=5yl 2 pfer 2 Uge ylae yuy
Uale § Lilagy of adadyd o
Job ol g S A - Ll
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B e Sty S oRebe
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Cop e o er -2 B
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ot et e Oy e d
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& o T o sty llen
o ot el o e - e
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ShnS ey B e Linly
Sy - e ke R S
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el - e Sla gl S0 g0k
Sy S sl e s dla 50
ca e S By - e Jle
S S
ol Fpke 3y -6 gl
Sl gpd Wk & S i
el ol S ol oS Sy
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- B S ot Al S
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Lo lper 1y & K (B o

- oap Jdla el



2921 Demands

Sy & S g e el el
oS al pae el £ pitalan o
S ol -a Ko e
Uyl Ly b - A WS edaia
S ooyl bl g & e ey
-2 M S a2y £ by
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S iy Sy oz S pedae
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19 puudse yae 3199) onn <o)
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2L el e 2199 6 W
2% K e - S 3y8ay %y ady (b
S RES YRR\ KV S S s o N
e pl SiP e ey ]
dlans S ol ! Fep gt B3y
S UGS 3 ey STl gam
bl =l & - a L ge a0
ewbie S 2]901 &K - 2
ot @ oY pyehes f ae
e bt ol Xl 5 A8 S
R b PR OlaaT g S ]
oy ol S S Ak Jhe - o
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Ut et I G S saiyliile
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S pmdl ame - el o
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Ju & 4._.67 - ke oS Sy gl
ERRNS TOURRN S SR U € S |
ity S e agls & g0y
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S edlon S L,..:,._.r_l.ugwl
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muet dyp ekl e e
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S oy pilpe 5 olile o S

- A e S ey Sl g
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Mr, - Speaker: Is Shri Maniyanga-
dan here? No. Shrimati Akkamma
Devi,

Shrimati Akkamma Devi (Nilgiris):
Respected Speaker, Sir, I thank you
for having given me this opportunity
to speak on the Demands for Grants
under the control of the Home Mins-
try. There is a sizable tribal popula-
tion in Nilgiris which is a tribal area
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in Madras State and ! take this op-
portunity to speak on the Scheduled
‘Tribes, their welfare, their economic
problems, backwardness in education
and the various measures of relief
needeq from the Government during
the Third Plan period. Today we
speak of nationa] integration when the
handicapped sections of our popula-
tion who live in wvillages, slums, forest
areas and such places are neglected.
In the First and Second Plans some
welfare schemes had been drawn up
for the uplift of these down trodden
people but unfortunately most of the
schemes were not implemented suc-
cessfully as they should have been.
Many committees and commissions
were appeinted to study the living
conditions of the Scheduled Tribes
and Scheduleg Castes. Accordingly,
these committees after touring inten-
sively the respective tribal areas have
submitteqd their reports with their
suggestions and recommendations to
shower light hope and enlightenment
on these neglected tribes. We have
not seen the practical side to our en-
tire satisfaction. Unless the 1lot of
these Scheduled Tribes is improved
economically, educationally and social-
ly, I am afraid there will he no salva-
tion for our country.

13 hrs.

Our Constitution places a  special
responsibility on the Central and
State Government; for the advance-
ment of backwarg classes. The wel-
fare of the Scheduled Tribes and
Scheduled Castes, economically, edu-
cationally and socially, is the concern
of both the Central and State Govern-
ments, The report of the Backward
Classe: Commission says that the
Scheduled Castes and Scheduled Tri-
bes yet have Inferior social status
than the other communities classified
a3 backward, and as such, it is to
these Scheduled Tribes and Scheduled
Castes that special relief measures by
the Centre and the Statc Governments
are absolutely mecessary.
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In Madras State, we find the Sche-
duled Tribes mostly in the Nilgiris.
We have the Todas the dwindling
population, because of polyandry
which is common among this tribe.
They live in Munds, comprising small
huts; the entrance to each hut i; so
small that we have to crawl on all
fours to enter these huts. Their main
source of income is their buffaloes.
These tribes come under the lot of
landless people, Undar the first and
second Plans, thanks to our Govern-
ments, the Women's Welfare Depart-
ment, the Central Social Welfare
Board, the All-India Handicrafts
Board and the Servants of India So-
ciety came forward to ameliorate their
living conditions by helping them
with various welfare activities. Yet,
these amenities are quite inadequate
for this dwindling population. I re-
quest the Government to sanction
agricultural relief measures and to
provide a separate medical clinic for
them,

Now, I pass on to the Adivasis, the
Kurumbas, the Erulas and the Paniyas
who inhabit the forest areas in the
Nilgiris distriet. It is a shocking sight
to see their living conditions in the
midst of forests, No protected water-
supply is there; there 1s no proper
house other than the thatched huts
with unclean surroundings. It is
simply pathetic to see the little ones
eating edible fruits of the forest and
wandering about without education
or proper clothes and other necessities
of life. Community development pro-
pects, the Central Social Welfare
Board and other voluntary organisa-
tions have come forward with welfare
services, but I am sorry to say that
most of the schemes have not been
implemented.

More voluntary organisations should
be formed for running residential
schools for boys and girls, The All-
India Handicraft; Boarg zhould pro-
vide gainful employment to these tri-
bal women to enable them to work
and earn and supplement their family
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income. Pure drinking water-supply
is essential in these forest areas, be-
sides housing and electricity.

The Kotas are agriculturists and
artisans and they belong to the artisan
classes without security of employ-
ment and their traditional occupation
has ceased to be remunerative. I re-
quest the Government to grant agri-
cultura] relief measures, gainful em-
ployment, maternity assistance and
more schools for the uplift of these
tribal population. In this connection,
1 would like to state that in tribal
areas, the girls study more or less up
to the third or the fourth class and
then they get into married life. After
a number of years they become
widows o rdeserted or destitutes, and
it is a problem for them to stand on
their own legs. I request the Gov-
ernment to start condensed courses of
education for adult women and there-
by help these girls to study and pass
the eighth standard first and then get
into training centres and thus cnable
them to stand on their own legs.

Lastly, I come to the Badagas of
Nilgiris who are classified under the
backward community. This popula-
tion occupies the rural areas of Nil-
giris. These agriculturists depend on
the monsoons and if the monsoons fail
them and if the prices go down, their
lot becomes miserable, Their main
income-giving crop is the potato, and
recently this crop has been badly
affected by the blight disease and as
a result the poor agriculturists were
placed in indebtedness. Not only were
there such heavy losses, but they were
faced with a shortage of seed pota-
toes and many thousands of acres
were left uncultivated. I request the
Government to supply them with at
least a thousand tons of great Scot
variety of seeds from the United
Kingdom which suits the soil and
climate of Nilgiris. I also request the
Government to supply insecticides at
concessional rates to combat blight di-
seases and other diseases affeciing
agricultural produce.
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Regarding indebtedness in the tri-
abal areas, money-lenders dupe them
and extract a high rate of interest
from them. To repay this borrowed
amount together with interest, the
tribals are forced to dispose of their
belongings, When these tribals apply
for loans from the co-operative socie-
ties or co-operative banks, cnly the
better-placed among them make u:ze
of all the opportunities whereas the
really deserving cases are being neg-
lected. Impartial selection should be
made and special consideration should
be shown towards the deserving cases
of the tribal population.

In the report, it is mentioned thut
constant efforts are made to improve
the representation of Scheduled
Tribes in the Central services and
that there is a special cell in the
Home Ministry tp deal with this pro-
blem. In this connection, I would like
to state with due respect that many
students who have secured good
marks have been rejected and others
well-placed in life have been selected
because Of recommendations and
backing. From the report, I find
that the representation of Scheduled
Tribes in the All- India services is
very low. I request the Government
to give a fair representation under the
third Plan and to start a pre-exami-
nation coaching centre in the South
for the welfare of Scheduled Tribes
and Scheduledq Caste students, and
also to allot a substantial number of
scholarships to post-matric courses
and triba] research and training
centres.

Mr. Speaker: Speeches are not read
here. I allowed her to read because
I thought this was her first sp2ech,
but I find that she has spoken ecarlier
also.

Shrimati Akkamma Devi: There
should be more girls' schouls and
hostels,

Mr. Speaker: She does not listen
It is most advantageous, at this stage,
to ignore the Speaker! She should
conclude now.

Shrimail Akkammga Devi: T shall
conclude in a minute. I request the
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Government to see that housing faci-
lities are given; these are absolutely
essential. Also, more girls’ schools
and hostels should be started in the
Third Plan period in the iribal areas.
Further, maternity assistance shcula
be provided to all the tribal popula-
tion. With these words, I resume my
seat,

Mr. Speaker: Next time when she
wants to speak, she should do so with-
out a prepared speech.

Shri Balakrishnan (Kolipatti): Mr.
Speaker, Sir, when I rise to speak on
the Demands of the Home Llinisiry
with respect to the Schedul:d Casues,
Scheduled Tribes and the backward
classes, I must acknowledge that scme
progress has been made in the wel-
fare of Scheduled Tribes and back-
ward classes during the First and
Second Plan periods but since there
is no proper assessment abrut the
progress which has been mada s¢ far,
one cannot say hew  much progress
has been made so far in this direction.
But speaking frankly, I can say that
the progress is very sluw and poor.
The main reason why T am saying
that the progress is slow and poor is
that the provisions made in the First
and second Five 7Yecar Plans were
insufficient for 'he large population
of India. Another reason 1is, the
officers to whom the work is entrusted
are not taking keen interest in the
implementation oy that welfare work,
2nd they are showing lack of interest
in the execution of work. Another
1eason is there is no proper coordina-
tion between the various departments
and the welfare department. Unless
there is proper cowurdination and co-
operation betwcen the various depart-
mentg and the welfare departments,
the implementation of welfare work
will not be successful. Take the police
department. If it is not coopera-
ting with the welfare department,
the Untouchability Offences Act can-
not be properiy  implemented.
Similarly, if the revenue officials, the
tahsildars, revenue divisional officers,
revenue inspectors, etc., do not co-
operate with the welfare officers,

JUNE 5, 1962

for Grants 3932

welfare work cannot be properly
implemented in the villages,

Then, there is no uniform policy in
regard to the implementation of the
welfare work in the country. From
State to State, the policy differs.
These are the reasons why the pro-
gress is very slow and poor.

Even the amounts which were pro-
vided in the First and Second Five
Year Plans were not fully utilised.
In the First Plan, a provision of Rs. 39
crores was made for the welfare
work, out of which only Rs. 29 crores
was ulilised and a big amount was
left unspent. Even in the Second
Plan, out of Rs. 91 crores which was
provided, only Rs. 65 crores were
spent and Rs, 26 crores were left
unspent. From the Commissioner's
report, I find that a major portion of
the amounis provided for wvarious
purposes was not fully utilised.

Take cottage industries, for
instance. For starting cottage indus-
tries for scheduled castes and tribes
and backward classes, in the Second
Plan, the allocation made was Rs.
5,74,32,468. But the total expenditure
incurred during the Second Plan
period was only Rs. 1,32,77,816. That
means only 48 per cent was utilised
and 52 per cent of the amount was
unutilised. Regarding  cooperative
societies for the scheduled castes,
scheduled tribes and backward class-
es, the provision made in the Second
Plan was Rs. 215-43 lakhs, but the
total expenditure was only Rs. 90°37
lakhs. I am sorry to state that only
42 per cent of the amount was utilis-
ed and a large amount of 58 per cent
was not utilised. Even in regard to
housing, which is very important as
far as the scheduled castes and sche-
duled tribes are concerned, because
most of them are houseless, the allo-
cation made in the Second Plan was
Rs. 1080-84 lakhs, out of which only
Rs. 668-94 lakhs was spent and a
major portion was left unspent, This
means only 61 per cent of the amount
was utilised and 39 per cent was not
utilised.
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Regarding employment in the
Centra)] Secretariat Service, I find that
in the stenographtrs service, the
figures are: Permanent strength—
Grade I, total number of employees
83, scheduled castes nil, scheduled
tribes nil. Grade II, total number 80,
scheduled caste 1, scheduled tribe mil.
Grade III, total number 937, scheduled
castes 20, scheduled tribe 1.
Temporary strength: Grade I—total
number 70, scheduled castes nil, sche-
duled tribe nil. Grade II—total num-
ber 153, scheduled caste nil, scheduled
tribe nil. Grade III, tota]l number 704,
scheduled caste 4, scheduled tribe 1.
In the clerical service, permanent
strength, Grade I—total number 1518,
scheduled castes 17, scheduled tribe
mil. Grade II—total number 3100,
scheduled castes 215, scheduled tribe
nil. Coming to All India Services, on
1-1-1960, out of a total number of
1652 IAS officers, there were only 38
scheduled castes and 10 scheduled
tribes, IP/IPS officers: total number
917, scheduled castes 20, scheduled
tribes 6. IFS(A): total number 192,
scheduled castes 3, scheduled tribe nil.
IFS(B): total number 1796, scheduled
castes 29, scheduled tribe 7. This is
the position of the scheduled castes
and scheduled tribes in the Central
Secretariat Services,

I understand that even when the
candidates have passed the written
examination for the recruitment of
IAS and IPS officers successfully, they
are not appointed. I do not know
why. Perhaps the reasom is the oral
test. It is not the oral test which
finds out the ability and efficiency. So,
I request the Government to give
some concession at least to the sche-
‘duled castes and scheduled tribes in
the oral examination.

Regarding the special coaching
«centre, I am glad that the Govern-
ment is proposing to open a centre in
the south and in some other places. I
submit that this can be done during
the current year itself, so that more
scheduled castes and scheduled tribe
<andidates may avail of this oppor-
“4mnity. The strength of the Allahabad
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coaching centre, I am told, is very
poor. I hope in the coming year, the
strength would be increased.

Regarding sanction of scholarships,
I hope the Minister knows that there
is much delay in the sanction of
scholarships. I request the Minister
to see that the delay is ‘avoided.

1 want to make a reqguest
to the Minister. After the
completion of the SSLC, many sche-
duled caste and scheduled tribe
students could not go to college
studies, because every student has
to spend nearly Rs. 200 to Rs. 300
for the initial expenditure. I would
request the Government to consider
advancing a loan of Rs, 200 or Rs. 300
to the students, so that more students
can avail of college education.

Regarding untouchability I want to
make one or two points. Untouch-
ability is the main obstacle faced by
Scheduled Castes in their economic
development. Supposing a Scheduled
Caste man wants to run a restaurant
or a tea shop, no caste Hindu will go
there to take tea or idli. The caste
Hindus are prepared to take coffee or
idli from a non-Hindu hotel, from a
Christian or a Muslim hotel, but not
from a hotel run by a  Scheduled
Caste man. Therefore, untouchability
is the main obstacle for the economic
development of Scheduled Caste
people.

Shri D. C. Sharma (Gurdaspur): I
will take idli and coffee from you.

Shri Balakrishnan: Many people
say that untouchability cannot be re-
moved by application of law. I feel
that no social reformation took place
anywhere in the world without force-
ful application of law or without a
revolutionary action. If at all the
Negroes were liberated in America, it
was not through peaceful application
of law but by forceful application of
law. Even in our country, without
forcefu] application of law the Sharda
Act could not have been a success.
Therefore, unless the Act is effective-
ly and forcefully applied, social dis-
abilities will continue for ever,
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Mr, Speaker: The hon. Member
should conclude now,

Shri Balakrishnan: With your per-
mission, Sir, I want to read the
observations of the Estimates Com-
mittee about removal of untouch-
ability. They have said:

“Regarding implementation and
effectiveness of the Act, the Com-
mittee understand that the Act
has not been very effective and
the general experience has been
that a large number of offences
relating to the practice of un-
touchability go unnoticed partly
due to lack of interest on the part
of police officials and partly
because the Scheduled Caste
people in the rural areas being
economically dependent upon the
caste Hindus are afraid of lodging
complaints against the offenders.”

Therefore, unless the Act is effec-
tively enforced untouchability  will
continue for ever. I would, therefore,
stress that something should be done
to enforce the Act more effectively so
that the Scheduled Caste people also

can march ahead with their brothers.
-

Mr. Speaker: The hon. Member
should have at least shown this much
of courtesy, when the bell was rung,
to request that he may be permitted a
little more time. Instead of doing
that, he said he would read that
quotation.

st OW  §Ew qEw (AEET)
ReqH AFEW, g wAIHG 1 77 foew-
et g f& 3z 3w & uay ofdfeafa 4
¢ fr 8w ¥ oA @A AT
afed uo-Fw W @l FEl H
femmr & w8 | GdY ofcfefa Gur #
Tttt frwm T H
et wiias Wi aemifas faowar
R sa §F fMd g wmaw
FTH ITE 9F | W gy § qme-
qomET # o T SE & goe R
ord i T & ooft avr i wie g,
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it w1 F, @EA # fgwm F 99 )
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7R A/ 41 97 & gfamt w5 wfe-
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ol "R A oAar & fa waE
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ST ez ®I ATRAT H WV I & 40T
gefera faod v | ag @@ A7 ¢ sa
Wt ® AT T4 AT g P G
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s ¥y o a4k fear am @ fF =
Awft A 971 o ghomt s Jfk-
arfgat #1 faea =ifgd, @ 1 O
sfqma M g 78 g1 w1 &, 9= 6 gw
§ 99 % fad gwaw fmrgwr &1 A
¥ Foqar # o7 awdr ¢ 5 5w fes
it # gy g g, fow & foa |-
WO #Y HEEAT A 7

w feafa #1 sror ofa-a9r1 &,
A fr @R & A g ¥ fd agd
oo fag & @ & | 59 g W A
oY% FEA IAC XA FT AR
aaT wgaT g, o & gw &l & A
% g o g & fe g e o 1@
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13w 02q ¥ 9w oF  fage ofa
F1 qE 7 a9 3, a1 we AT,
ko o, qfa, I & gqa wfwr ¥
AR mwa I T s ar edr
faomdy # g1 9 & #re Gar S
2 fF ardr drgan 39 frod & @i
#ur o

&t ¥o ®o ®f : ) Mafasw
2

st TR qa% e I aE W
frdt gud froedt a1 q=g oAt a=
ST &, S| fE o 2, /1 feT ga T Al
He & wzea, faum o & wem
o7 gareae, afsrs afaw w1 Foddq,
agi F1 gfem 1 %, 7= 36 £ G-
A ® T & 7 T T 2 oA
T Ay e T H few o @ aw
T ATfa-%41 F1 W 2 H 57 q% s
war w2 fazdy, a9 aF 7 gw A9 aq
@0, #4615 G2 §9 7 7 Aaw 7w
T wfa-faadr % sE-fg awT e
# ot gg feafa § oz mmaifas 2
fF &1 &rr faramrdr w1 gl av 5
¢ 97 & frmg Y a2 & a9 oI9S
g

afa sar &1 faem & 50 w9
¥ A% w1 FEAET A2, 98 AR
¥ & AW | F 1E-AAT AERg & fA-
de Fem 5 w7 @y 9w § B A
¥ uaAT FEA gY, a1 4g OAT eqEedr
Fw &3, fam # 30 2w & i qwi
FI AW qg7 &1 AT fAg YT wE A
forg oz smamas & feow 2w & efc-
w7, sfeafaat A frgy st & faa,
A wou-venw fgy gq -0 o,
#q% & weATar §9F, FA(H A AAE
wify qaemmET § & av 9t gfom w=-
afcada we® Gk &7 §— 37 & foa
A afgeret & fag—wdife  wfgad
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747 frgdt g #-faw & < Frarfas
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F1 sgaedT AEY ®Y ATY &, T IA FAGA
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T AR AfaFR # Rl 9% S
T Al &1 FHAT | T FT AT 48
g fF g e awoan @h oAk
9rg I g W@h, J9MF " gW
MW

ag Fg0 f5 swfogy gu am
@ & gAFW gl NaT W §W|
T 9¢ 9T A4, a9 IT & fqea-
T W a1 g & S,
dar #t ¢ fF 2o o @ foar o
=Y fRT arft # < <@ wmd | S
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saeg TaT | Afae F gqegT Ivo
& wgaTc aegufa ®Y ag whwee & fr
ag arfas W frar aifs & gfe
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[ T Fa% 7]

¥ fagdy g€ wea fagdr g€ onfrat
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e F1 TreEafa wEiE 7 39 T IgHrEA
fear | 39 Gy gATy g9 AH Y
AT 39 q97 F 7 WAy w12 o
43 4 | w125 A 7 AF www ¥ 77
Fz7 5 Faq o) =0 7 ¢ fF 0z
qrErT JrE FW T wA FL WT I
#Y foafq &1 w13 afes ag s gaend
fF 37 %1 fegwal 3 79+ gy
#1 &7 g2 foar @1 aFar 3, 37 ¥
IYIT FT AT AT | FERT T AR
2 F1 990 fFar /1 30 A1, geuy
FT qgdT qrfeariz #1 wafy & @
I F A1 Sfrdaw @@ WK 3w §
o fawifan & afafrsa 72 g@m
faar & %o fegst wifvgl & fog
dafat &, & oat & Fag ¢
Y wfqem, Famm 2 # 33 wffea o
AT 3, ¥ ®§ ¥o gfawa gzeror fear
wig | A7 Tg7 3@ & Fr 3 Fawfat
F AT FIAT I ER, T 92T ¥ q2
9T 3 fere o 7@ wEr € faw 9T
et {97 &K g | FTHT FTOEH
Iy afe 39 & a9 A
FGT TG T X I F AASAT F A
A Y o fod & 99 & ag dw
e, ¥ fmT ot 5 w1 FET & 2
qT qﬁj @1 AT |

Q¥ WTAHIG §9eq @ {3 AT Fo
F¥ gT
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off TW da% arew S, 0
qATE T S T | HIA F WEAAA
aaeqt F @ fawg € @ feuy =
qiferqriie ¥, fRT & L2 ys #1 afear-
¥ ¥ A1 e afearie § s=t 8
HIT AT WY 99 X faae T TR &
fer gaTL g #AT ASISy # EW AW
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farfeat ®1 /07 FTAT &1 qga gL A
IE § | Aeqed AEIET, ¥ W0 F AfF
fraeT =1 fe  Aom0 &1 0F 9F
W fear a1 9\ "9 ¥ g8 AreAET
faar ar f& o #1 ®1¢ smafa 7@¥ Erft
UL WA G250 39 97 929 FET
98 | § 3§ 959 F W9 agedt ¥,
S fF AT § 7% e 39 9 ==
F & W 1S  FF 33 o at Aww
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sfeT ag s=< e g f& wfagm
o3 729 g fF F9 ¥ F7 T F1 AW
Fr FEAT TS G AT T @, I
FT 97 99 W fF 79O F @y qUR

g

# g WA ngey ¥ fad a7 wwm
f& gumare AR I g9 & FE-
FLO FT ATH TG §, F997 WL TAA-
T gar & fa¥ww & wE o
T AT gar & G4 afew F47 9%
qridl # T § FHEEr § | -
ot & fasedlsoor &1 A for s
&, ol w1 g9Et & ®q ¥ | st
oY | FAT TR gur 99 A Y damal
FT1 fos mman, Sfww og swfaga =
¢ | gl & warEn foaet § ofwd
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T &, e 9% T FY wqa @
I & fogd 1€ waw = & @1
g | afen ofwdt &1 g9 9 wwT
< faar o & faw &1 fovrm &
2 | SH FT OHMT @WaT & T g
FT €Y 7 FT JIL AGAN A9 g7
& R aar #1 @ 7T oo F amEw
F Fam § #1F fgear A fasar
9 e AT {909 & 99 § I W7
Fr§ ofugre 98 & 1 faedi § d8 @
damas W ofws & g @
Fgd &t mEa F7 faFEwer g o
g @fFw w9« ¥ 9z 919 9gr a8 8 |
§ agm fF 12 o wimm 5w A6
FIH AIT |

Y FT ST FAAE AEA FOAT
g, S F AT AT F HEe Wo THo
AT wde dro THe FHET E, T Tz
w4t AEmE & aga faamargas faga
Fem fF arae forgeae AX waa
TAT FRITATE F I9GAT  IAHT AT
ﬁﬂ%|%ﬂ'{'§ot{nﬂ_‘ﬂ‘o u'T{qr%o
dto woﬁ%%ﬁ&:\frm%gr
AT T F A9 IW A wEAET I
AT 78 | 73 WA #, wedy wgl
9T 9¢ fa@ FT  amt faewerdr &7
g 95 @y &, 1 i aw oF foo
¥ fAe gue fao 7 ok aw #§ dey
fas & 1 97 F1 w9 fae &7 o o
TR R AT A AR T AT T
FE aree® A& 8 | qE O AT
g &1 gufea gt g 1% faen-
TR Adma =g arg, Sifs of@g
& @t § W 99rad g awdr § |
FOAET WIfg AT AT WA W AT
g av gu & W uew R FE
@RI & qEET 9 §, 99 a% 9%
NUTHT A AGE g1 AT Iq A T
AW F oy Y 9F om AT qwdt |
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W9 TWE CFar &Y T3 T49f
At @ 1 o gwa usfw oEar
ST AT | I LT OFAT FERAT
# #tr o ™ 7w 5 FaA
T W T @ @t I ¥ = sy
gform & e 1 o= oEar
e g #1 o gaTes aw
FT | gOTEG a9 #1 faEa & o
[ F arnfawar e o1 @ g,
¥fFa aft oF AR GaEE W HIA
AT Srad F fad qatem Fiwndw
AT T IH FY wfafxar @it wR
ferg Fwea ot gFfr | FaT W F FaAy
F wEr A § oft owar gt 7 g
T8 ¥ "X Y 79 oW ET 91 FEmea
&g, qgl 9¢ & UFar ¥ qq Fy E
AT AR AT FT TH7 H G147 441K
FO § THHFAIT 9T

ut & (@ATONN) : g TeA A
g1

st TwEew qrew T oa@ @
gark FHgfaee Ay & | o9 Q% 39 &1
qAT9 dAT g1 A1 FwEd ;T qafem
AT & gEEET &< @ A g9 9%
UKAT FY A9 FGT | 7 G g W
qut #Aft & qamar & faw #7 awar F
fazam a8Y &, fa% wmw g famm
2, ®IC aF P &, @ q1 0T G-
faee wiEl 1, faT &1 qFar & fammg
&, 7€ qamr 9ed, Wit @/ IT w0
HqAT AFET TH g AE |

il TFAl AT §HT, 985 Wl
qHAT FEAAA GAT 97 W ST FEREAT
¥ oF ard 9T & A fgar my fE
qId fergem Y T FTO #7¥ oA
T @ | AT FE AT I T A
ar | fa® OF Ager | @@ qeRad §
X 98 e A Y ag faeea gar
foF HAAT TT FTT FT AT T QG
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[57t Tordas qa]

1< "7 &) g5 aq ¥ foar mv § 5
ST qgt sfafeae wrer o ot @i

gAIR #faqm ¥ wwex war @ a1 R

1 (A%Y F HAG! @ow g HIR TS
wrar & wag fg=dr o0, ofFq o9 07
sgaeqr & AT 7E & fF a7 ek &
arg W wafs fer ar  fergemr
WA AET FF CFEA, TS FOA HT
1Al 4 dTad, ag T AT eI
F & # g4y @l | farea g mr R
0T HAAT TH AW q A ATHT AL E
3a & fad Frga A gwre WA AgEy
@ o g 9 o gEE qET en
gt |y AT AR @ AT g fF
g ot st ww amr f@=r @1 oW
oAy § F AT 99 9¥ 97 gEaed
FL AT & 43 FT | TeaT g FOA A0
O FTA T4 & aTg GAA gg AT
& ® 7 @Al AT g FHAT TF FIA
Y drET o @I T awg @ feer
1 g0 GAT WO F qGA 1 AL
A @ E )

13.37 hrs.

[Mgr., Depury-SPEAKER in the Chair]
# #gm e ag oFar @ & afer g
A H ¢,000 To AfaF 97 IS AT T
¥ SR AR AT AW qF I A
St wiwge $9 9Zdr 73X A At
gHAT AT I FT T9EA FYA T Y
g wifaw & | W & afd TR
I FT THEF TATH AT TR § 1 AW
F gt fagd wnfa & o, gt
T FAT aifa & 97 0 F g N
1t Tat ST qEarE A 9§ 99
FT {1 9 GG § A6 F Fo sy
N e TE or @ ¥ 1 g deen
WO F CFaT GO ¥ g1 @ g |
wRIT AT H AT HY AT A7 Sy
& 1 W ag Ayl #F I w1 S gl
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& A, FA9T F IogE Tl ar
aad, fe Ay agi U o1 F147 @ar
TR A g 2 o gw e 4
a g7 wa & faes, s aeA &
fasms 4, ot arifE @7 9 e
g W AAAF % 9T 7T 4, W]
w4 gH WG § AT gW wAdr ¥ qa,
FAAT AT F AT § 1w faeddt &
St HAT aEs F afagt s Faw
9% & § JaeTdlr § guTe gE & AYyoErar
F1 7T gHTQ AT AT+ A=aml &1 (&
T AT 4, FH A T FAT 47 7 97
gHAa &1 o | wTor wdwEl & ofEar
FI g W KAwT A w1 gITA A
19 FE AT ¢ g AT A1 §T @Y, A
HETCHT AT FT ATHT 87 23 & {of1-
ofqgi & o= 47 & 1 fagar wav J@r 97
ez fqar mgmAr e & 9o oEE
T, Tt AT F1 fAfr 72 2, A ag
T fAfa i g, s e TITT
73 Yefrafa fagar &Y awfa & 1 =5
o¥ fagan &1 oFifaaer & | e gard
gL IE A g g 3w A
fameaardr arfeaat a¢ @ & | gdr &
¥ & a9 7T AFAT FT TFGA FA7 AT
gqred & | foame & &7 97 997 9@
# faama afeeg @ Tw @91 § 9409
g0 | # aga3, fF FgT # & {efrafa
ot feet @ & wrafea ), o &
&% 7t wreHt 9 faam o § oadr
¢ @ & 9 9T F@9 A7 WL F@¥
¥ IufgErt & gFEy ofew 1 ¥
T | faamsl F A @iy @ Far
g & £ aoey ?

st ferey wreraw (&) - Wi
qrfeai & &= °7 |

ot TrAEee aree ;w19 T fawas
gl ¥ ¥ 90
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JET TEN 9 F T G4 T | av
oI AT feafy ZRT A1 ST FgT AT
ua JF A1 g IO 4 fF gerfy
qd BT § AHT TT AT WA U
T ww Iy § w< famr g i dy
F AT I AT AT o | 5w X
TR R aRER ada T 'Y

ot @A (3]|AET) ¢ T A
weE F1 9 gAfeea @ oA A
a1 FF< are faar ! st s
Tzem #1 7g " g fE o midvat ¥
T § Tt ¥ fosgg A A famn ?
7L @ard # T gr9w # ag e wgAr
FZT AT B )

Shri K. C. Sharma
The inference is this and he is entitled
to this inference. When the circum-
stances are such that an inference can

be made in logic, an hon. Member is
entitled to make that inference.

51 TIAHET ATAW ¢ W 57 FAAT
FT ATCTET AT T FT T R | T
FAAT F1  g9aT W qiataT F F¥
FfTw gl Wi | Al afr g@ aw &
gifqs 219 1 7 agam T4r a1 ag
[EFT GfTows 39 1

Tg WA ¥ T AF 9T ¥ AT
fauzasrdr afsadi w1 OFa § fod
g f¥3 § A9m9T &7 F uF "
¢43 T IS 4f WYY 97 &7 9Eg o
#rat & fgerd qwear 9T ar Ay
gq 3w § avwfysan, F2an, ok
FTHTE FY AEAT FT IR KT | #fweT
& FTTH AT HTA A FTH A9% ATE7
T & 1 A g w1 " A fag
&R o IH F WA F1aT Y @Y
T G F197 &7 F & 597
atfae &1 Q0 gAT wAW Y § |

uF faars & m9 F g w2 F
‘T TEAT ARAT £ | UF A A 9TAT
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¥ i 9T F a8 A gz &) drafeer
o #t aw & 3zt F ofeide # fag
ST #grae fag wrRdw o mgAana
at ¥ favg @ g & | A5 F OF
wEarT ‘g g fawemr g vw #
T a1 —

Shri K. O, Bhara: On a point of
order, Sir. An election petition has
been presented and the matter is sub
judice,

Shri Surendranath Dwivedy (Ken-
drapara): But he is not referring to
the election petition.

Shri K, C. Sharma: Quotations are
there. The whole case has come
before the election tribunal.

AN WEYAD : Gg ATHAT G4-
afedr & | 77 9 W/ 4G A g )

Shri Surendranath Dwivedy: Sir,
he has not raised that. He does not
refer to the petition. But he can
make allegations.

ol THEAE qrax © X gAFd
fadem & art & §3 AL Fgar | &
At g qu3 0 oY W g AT &7
eqrq fgamar smgar § o A oAt
Agraw fag wrdm & faars a1t
foram sar 9% &1 fors &7 <@ 97 1 A
39 w@are # famr ar f #graw fag
WA #AgHE T § )

Shri K. C. Sharma: Sir, I riseon a
point of order. I make one submis-
sion. This is under dispute whether
this was printed in the press or not.
When a matter is before the election
tribunal, the whole case comes up. The
whole case means whether the facts
are as they are alleged to be; whether
the facts as they are alleged to be, if
they happen to be the facts in fact,
come within the orbit of law or not;
if they come within the orbit of law
whether the legal implication is such
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that the election should be invalidat-
ed. These are the three principles of

an election petition and it comes
under that. Therefore he cannot
refer to that.

Mr. Deputy-Speaker: If the matter
is sub judice, he cannot refer to it.

Shri Badrudduja (Murshidabad):
On a point of order, Sir,

Shri Harish Chandra Mathur: Sir,
this point of order must be decided
first.

Mr. Deputy-Speaker: I uphold the
point of order. He should not refer
to it when the matter is sub judice.

St TREEE qTay : IITEA TRy
W g & g5 78 #g g%t {5 38
HTHAT HATAT H 741 § AT ALY | G F
qar T & afeT F gmw @t
& art § g ¢ Fgar | § ar w9 &
Y fad I8 sEa #1 garEn ¥ FT
ANt A aqgm e § fs “m=
wsz” FY @A & faers A g9 A=
&=T F@T § aqT FATE fr g ! 99
& faars & foe garfz gd @r
& a1 5 w9 9% g WAE W 9%
aar w1 ?

Mr, Deputy-Speaker: He
leave it to the court to decide.

should

Shri Daji (Indore): Sir, may I be
allowed to submit that an election
petition is an entirely different mat-
ter? A publication may be objection-
able for the purpose of election or it
may not be; yet, it may be objection-
able under the Criminal Procedure
Code or the IPC. What the hon, Mem.
ber is referring to is this: What has
the hon, Home Minister done to take
legal steps? It may be that for elec-
tion purposes it may be quite all right,
The election tribunal may hold that
it is not objectionable and the election
may not be set aside. Yet, it may
come under the Criminal Procedure
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Code or the IPC. A matter is sub judice
if it is an ordinary criminal prosecu-
tion and not on technical grounds as
under an election petition.

Mr. Deputy-Speaker: Even an elec-
tion tribunal is a court.

Shrj Daij: Maybe, the same matter
is not in dispute.
st TwEEE graw ;. SUTERM
wEEA, ¥ FT 9§ & F1E gEEeT g
21 g9 ¥ 9@ ¥ g W 9 At
gra ¥ FT ag vy foar f& g& 2
¥ o, &5y Wi QE #1 #% A
A&, 37 S AT H w1E A AL L.

Mr, Deputy-Speaker: He cannot
read that. It is a matter before the
court.

Shri Ram Sewak Yadav: This mat-
ter is not before the court. An elec-
tion petition is something quite differ-
ent from this pamphlet.

Mr. Deputy-Speaker: What is it
that he is reading?

Shri Ram Sewak Yadav: I am sub-
mitting that this press by publishing
this note has created hatred against
that particular gentleman and that it
was the duty of the Home Ministry to
bring to book that culprit.

Mr. Deputy-Speaker: He cannot
hold the Home Ministry responsible
for everything that a private person
does.

Shri Ram Sewak Yadav: It is not a
private person.

Shri Lal Bahadur Shastri: If you
will permit me to submit, the hon.
Member should also realise that if
any action has to be taken against the
printer, publisher or the editor, it
will have to be done by the State
Government. Of course, the utmost
that the hon, Member can do is to
bring this to our notice and we can
draw the attention of the State Gov-
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ernment to it. *He has to keep that
also in mind.

Shri Ram Sewak Yadav: That is
what I am doing.
Mr. Deputy-Speaker: He cannot

hold the Central Home Ministry res-
ponsible for that. He must agitate
that in the UP Assembly and not here.

Shri Surendranath Dwivedy: He is
asking them to bring it to their notice.
St TREAE ITAY ¢ IITEA AR,
TFAT WRAT § qey AhEy o
¥ WI89 TW HANT ® gET FT ¥
FLA FATaT mat | AR A W FATR
¥ a3z 19 @A e g ofw
I9 w@a & faars Fard 7 w7 )
Mr. Deputy-Speaker: It is time for
him to conclude.
ST AT QU AT A
SATET T AT WH WIST A ¥ fom |
AW T agT w9 AYe e @

Mr. Deputy Speaker: He has to

wind up now,
Shri Ram Sewak Yadav: I am
just finishing, Sir.
IUTEqE  WIIET, . frg,

fewma st A Ty anfy o

& A ¥z gra aifed g3 & 1 awr 9%
fordare gang amd &1 e @ §
I & A AEET 3 e 2
wiwd i g agi 1 srasgwa
F1 9 TEF F 7%F4T | e F AT 9T
# fadza &% fF afrgz & OF ¥ ot
i TEEdr @ OF | gEer 9F QT
Arr # agi 9% uE g 3 R
9THY F¥ FATE K T AR 77 g
B9 97 @Y | g Y 9F A g
Re7 37 % forg sqarear %t i feT 1
A Q@ 3T g 1w A o= A
YT % fiRT sqaear # o & ) 2w
2 Fr i v Qg 2
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T axg ¥ faoeit &1 ot wEr
oasht FT A off T waear mir
& | TET % TTH F G & I FT AH
#1 = ad fem mar

MEANFmaE e e fs
ey mfaa gamsi § farheEre g
FAT & &1 WEAWHAT & T IF A
oY T &1 FIH IFET AR |

Shri Harish Chandra Mathur: Mr.
Deputy-Speaker, Sir, this Ministry of
Home Affairs is charged with  very
heavy and difficult responsibility. I
will not agree with my hon. friend,
Shri S. S. More, that it is a residuary
Ministry. Very clearcut and very
heavy responsibilities are clearly de-
fined. The hon. Home Minister is res-
ponsible not only for peace and public
tranquillity, tranquillity in public life,
but as a matter of fact it is a minis-
try for internal affairs. He is in
charge of the strength and health of
the nation. He is supposed to keep hig
fingers on the pulse of the nation. He
is supposed tp keep track of the varl-
ous trends and tensions that develop
in this country. He is supposed to
apply the necessary correctives when
necessary. Not only that. He has
been given a special charge of the
Backward Classes and the Scheduled
Castes also, because he is in charge
of the social health of the country.
And it is, therefore, that the entire
administrative apparatus iz placed
under his direct control. He is in
charge of the all-India services, his
Intelligence agency is spread all »ver
the country, he has his Vigilance Divi-
sion in every sector of public life.

And his responsibilities, Mr. Deputv-
Speaker, are very much enhanced in
this develeping economy. When about
Rs. 2,000 crores are spent every year
in the implementation of the Plan, it
has a definite and a great impact on
all aspects of social life. Tt Increases
the responsibility of the administra-
tion, and with this expansion particu-
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larly in the public sector, his respon-
sibilities are definitely tremendcus,

Apart from that, when we have got
-aeighbours who are fomenting trouble,
when we have border disputes, they
have a repercussion on the internal
affairs. When certain communal
troubles are engineered gver the other
side of the border, they have their
repercussions here. He has to keep a
watch over them and he has to look
to these things. He is supposed to
look after the infiltrations from our
bordering and neighbouring States,
and he is charged with the responsi-
bility in the matter of the spies and
the gsabotage and all that is happening
in this country.

It is, therefore, in this context and
in full appreciation of his tremen-
dous responsibilities that I ‘wish to
meke certain observations. I hope
the hon, the Home Minister will not
deny that this House has given him
the iullest co-operation, all sections
of this House. Whatever legislations
he has wanted we have put them,
including the repugnant Preventive
Detention Aet, in his armoury so
that he may be effective and be able
to keep the national health in perfect
order. For border disputes, for pro-
paganda on the border areas, for com-
munal troubles, all sorts of legisla-
tions have been passed by this House,
and his armoury is full of all these
legislations. It therefore becomes
necessary for him to give a full and
gond account of all these activities. I
think these are more important mat-
ters than what have been referred to
in this Annual Report, and I would
expect the hon. the Home Minister to
give us a full account of all these
important and vital matters which are
of national importance; T would expect
him to take the House into confl-
dence and tell us how he has dis-
charged his responsibilities. how he
has utilised all these Iinstruments
which we have placed In his hands.

We have in our minds now, first of
all, the national integration. I do not
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understand, what is the locus standi
of thig National Integration Council,
or what is this National Integration
Conference and Council which is con-
vened here. I think it is primarily
the responsibilify of this Parliament to
take account of these important fac-
tors which affect the national integra-
tion, which is a vital part of the
naticn-building  activities. Is it a
super Parliament, or what, I do not
know. I could have understood if a
certain Council could have been ap-
pointed through a resolution of this
Parliament, Are these decisions re-
garding languages, are these decisions
regarding communal activities to be
taken by some exterior bodies? It is
only an indication of the fact that this
Parliament has not been able to dis-
xharge its responsibilities, that the
leaders in this Parliament have failed
in giving a leadership o the country,
and fthat we, Members of Parliament,
have not come up to the expectations.
Even if we have not done so, who is
the authority who appoints thiz Na-
tional Integration Council over and
above this sovereign body? It is the
right and duty of this sovercign hody
to look into all these important mat-
ters. It is this body which will take
a decision regarding languages, it is
this body which will take a decision
regarding all other matters. 1 1efer
to it more particularly because I find
that immediately decisions are taken
at that meeting, they are conveyed to
the Chief Ministers and certain ac-
tions are initiated. These decisions
can only be of a reccmmendatory
nature and they must come to this
Parliament, they must receive the
seal of approval of this Parliament,
and it is only then and then alone
that certain actions can be taken.

I wish now to refer to another mat-
ter. It was in as early as 1950 that
we passed this enactment, an Act “to
provide for the expulsion of certain
immigrants from Assam”. What has
happened to thig? We gave all this
power to the hon. the Home Minister
as early as in 1950 under which he is
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supposed to have taken action against
the infiltrations which have been go-
ing on merrily for all these years.
And I was simply surprised to find
in this Report a reference that cer-
tain facts and flgures having theen
brought to his notice because of the
Census, certain enquiries are now
being made. I would like to know
whether there was any instrument,
whether there was any agency which
was working for the effective imple-
mentation of this enactment which
was placed in the hands of the hon.
Minister. May I know what his Intel-
ligence agency was doing, what is the
information of the Home Minister to
this day, and how he o2xplains that
this ‘s now being enquired into and
it is now that we are going to find out
whether there have been large-scale
infiltrations or not? This is what is
mentioned in this Report. I hope the
hon. the Home Minister will be able
to give a very smashing and a very
effective reply to this. He should
take the House into his confidence and
tell the House that this matter was
constantly in his notice and ‘hat he
had taken particular note of it. In
these reports which are before us the
dispute is whether there have been
about 2 lakhs of people who have
emigrated, or 5 lakhs. Even in cer-
tain high quarters it is sald—it has
been discussed by the Assam Legisla-

tive Assembly and by the Assam
Congress Party—certain sections say
that the infiltration has been to the

tune of 2 lakhs, while certain other
people say that it has been to the
tune of 5 lakhs. If that is so, cer-
tainly the hon. the Home Minister
owes an explanation to this House
and the country.

T woulg also draw attention to an-
other enactment which was passed in
1959 when this section 198B was
amended, so that action could be
taken against the yellow press for
publishing defamatory articles against
Mrnisters and against high civil ser-

vants. When I asked a question on
the floor of this House to find out
whether any single case has been

885(Ai) LS—T.
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launched under this provision, whe-
ther any use whatsoever has been
made of this provision, .ne answer is
“Nil”. Why was this leg'slaticn pas-
sed? Is it the contention of the Home
Minister that this enactment has serv-
ed as a deterrent and that the yellow
press ceases to be sp, that there are
no defamatory articles? Only the other
day I read something against a Deputy
Minister of the Central Government,
and we read so many th'ngs. But if
these enactments are passed wv ex-
pect that certain effective action will
be taken. So these are larger issues
‘over which I hope the hon. the Home
Minister will throw some light as to
how these enactments have been func-
tioning and how he proposes to make
better use of them.

We find in Delhi itself so many
cracker explosions. How do we ac-
count for them? I can understand, it
is very difficult top stop the cracker
explosions. In such a vast place
somebody could do it at any time.
But we do expect that we will be able
to track these cases and seize the hand
which is behind all this. I hope the
hon the Home Minister will he able
to satisfy the House in respect of these
large issues.

I will now pass on to the working
uf the public services. The hon. the
Home Minister will excuse me if 1
say that this term “public services”
continues to be a myth even today. I
do not think we have any puklic ser-
vices. We have officers. We have
offic'als. We have subordinates. We
have menials. There is no spirit of ~
public service at all. T do not know
what steps are being taken to infuse,
to inject that spirit of public service
and between the services also, whe-
ther there is any team spirit. I do
understand, they cannot all be placed
at one level. But, those people who
are at the higher level can only take
the respect of a captain. The who'e
team has to work as such. I do not
know whether that team spirit s there
or not, whether all these people who
are working as subordinates of these
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officers feel, here is a captain who is
giving leadership, who is looking
after us very well and who is giving
directions, or whether they work in
separate departments or compart-
ments. We have to see to that.

14 hrs.

We are talking so much of socialism.
Have we been able to introduce any
element of socialism in the services
first? Whether they know how to be-
have between themselves: that is the
first question. We have got at 1the
top the LAS. We have got the Na-
tional Academy at Mussourie. T tried
to make a little study of the subjects
which are being taught there. 1 feel
and I have no hesitation in saying
that there has been a considerable im-
provement in this National Academy.
I have no hesitation alsv in saying
that there is far greater room for fur-
ther improvement, I would certainly
submit to the hon. Home Minister that
for recruitment ang for training of
services, which comprises a wvery
large sector, there must be an Advi-
sory body—a Standing advisory body
—on which he must not hesitate to
take certain people from public life.
They will inject a new outlook. It is
only an advisory body. Many other
institutions have advisory
bodies. Here, we have in the Com-
munity development, a Central ins-
titute of research and training. They
do not hesitate to take an Advisory
committee. I do not know why, in an
important matter, where all these
services are recruited for administra-
tive purposes we cannot have an
Advisory body to advise the Minister
on various matters of training.

What is going to be the pattern of
behaviour? They all talk of people
of this country being the masters.
Who are treating the people of this
great country as masters? In a soci-
alist state, even in a welfare state, the
administration comes in the way of
the people every day, at every step.
When the administration comes into
our life at every step, it becomes
absolutely necessary that it does not
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come as an irritant, it does not come
as a provocation, it does not come
as an obstruction and it does mnot
come in a corrupt form. It must be
sympathetic; it must be friendly. It
must have understanding. It is this
behaviour pattern of the administra-
tion which brings the administration
into contempt, which brings the Gov-
ernment into contempt and which
brings the ruling party ito contempt.
It  should, therefore, be the
anxiety of the hon. Home Minister
to the that the behavour pattern of
the entire administration is com-
pletely orientated. This can only be
done through proper recuitment and
through proper training. For  that
purpose, I have suggested that at
least, as a first step, there should be
an Advisory committee,

I also recall the attention of the
hon. Home Minister to what I submit-
ted—I have not tried to deal with the
matter at length—last time about the
working efficiency in the Ministries.
He was good enough to deal with it
at length. He almost agreed with me.
I do not know what steps the hon.
Home Minister has taken in that re-
gard by now. I hope he is looking
into the matter.

I would also like to invite the atten.
tion of the hon. Home  Minister to
some very wrong trends which are
developing in the districts. There is
complete  concentration of all the
senior, experienced officers in the
secretariat, whether it is at Delhi or
whether it is at the State headquar-
ters. Nobedy wants to go to do the
fleld work. Still, all the incentives
are being taken for the higher services.
To those who are working at the
Centre, there are special allowance,
special grades. In the Districts, you
have the Collector and District Magis-
trate, He used to have 18 to 20 years
experience in the British days, in the
old days. From 18 to 20 years, it
came down to 8 to 10 years. From 8
to 10, it came down to six years and
now, it has come down to four years.
1 wish the hon. Home Minister reali-
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ses this. A Collector and District
Magistrate goes as the head of a
district with four or five years ex-
perience. What do the people call
him? A clokra. It is with this con-
tempt of chokraship that he has got
to maintain his position. When. that
complex is there, there is reaction in
his mind and he resorts to bossism.
That creates another chain of wrong
reaction to this young man—I pity
that young man—who has got to con-
trol on the technical side people with
an experience of 10, 15, 20 years. I
hope the hon. Home Minister  will
give particular attention to this mat-
ter. It will be said there are very
few people. Facts and figures are
given that there has been rotation and
people from the Centre do go to the
State. If you analyse the statement,
you will find that it is only the
junior staff which comes and goes: not
the senior staff. T hope he will kindly
give particular attention to this mat-
ter.

Regarding corruption T would not
like to indulge in any general state-
ments. 1 entirely agree with the hon.
Prime Minister that much talk of cor-
ruption also breeds corruption. But,
I think, suppression of this malignant
growth is far more dangerous. It is
now agreed on all hands that there is
widespread corruption, If you look
at this report, you will find there are
two classes here, One is dealt with
under complaints from the people. If
vou look at the complaints, you will
find that from year to year, the
number of complaints has risen much
more against Gazetted officers. Here
is a statement. It was 1397 in 1956-
57. Tt iz 3305 in 1961. So far as
vigilance cases are concerned, they
were 616 in 1056.57; they are 536 in
1961. I do not know why there s
this  disparity. Even anonymous
complaints which have come to them
have been found to contain an ele-
ment of truth, about 15 to 20 percent
Also 1 find that the percentage of
disposal of vigilance cases has gone
down from 55 to 39 in this year.
This requires the immediate attention
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of the hon. Home Minister. I cannot
blame the services alone for this un-
fortunate state of affairs. There are
certain stresses and strains which have
come into working which are respon-
sible for abuse of authority. One most
unfortunate thing is groupism in the
Ministries. When there is groupism
in the Ministries, there is great abuse
of the administrative services. The
services exploit the politicians and the
politicians exploit the services. It is
a matter in which, I think, neither the
Vigilance division nor anybody else
can do anything. It is only the lea-
dership of the hon. Home  Minister
which may, if he cares to go out of
his way to take certain steps, do some-
thing. This is a chain which has
started. When there is  groupism,
there is complete exploitation. It
filters down to the services at the
lowest level, It is a very unfortu-
nate fact. This abuse of authority has
got to be stopped.

Another thing is about the reforms
which are going to be introduced. I
wish to sound a note of warning that
these reforms are going just the
wrong way. Now, you are going to
take technology and science to the
masses. The increase in the number
of the administrative  services will
only tilt the balance the wrong way.
It is just the wrong thing which is
being done. I shall take another
opportunity to deal with this matter
further.

Mr. Deputy-Speaker: The hon.
Member should now try to conclude.

Shri Harish Chandra Mathur: I
shall just mention three points briefly.

As regards the Industrial Manage-
ment Pool, I find that that Pool s
completely denuded. There are hardly
three persons left in that Pool who
are available for servicee We have
not been told what has been done
about this matter. I feel that by the
time we discuss these Demands next,
the Industrial Management Pool would
have been better consituted.
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I wish the Zonal Councils also to be
strengthened.

Finally, I would say one word about
the pensioners. You have completely
forgotten them. They have the
same ailments as other Government
servants, and, therefore, their requests
should be looked into.

As regards prohibition, 1  attach
considerable importance to it. But I
wish to say that the country is not
prepared for prohibition, We have
not been able to prepare the country
during the last fifteen years for pro-
hibition. The unfortunate fact is that
the administrative services are not
prepared and are not fully equipped
to effect prohibition. The result is
nothing but a loss of revenue on the
one hand, and the opening of the
flood-gates of corruption on the other.
Therefore, until and unless you
prepare the people, and until and
unless you gear up your administra.
tive machinery to yield results, it is
no use. It is not a fad or a fashion to
talk of prohibition. We believe in
this, and we want this to come about,
and If this country succeeds in hav-
ing complete and total prohibition,
that would be really a great day, and
it would serve as a great example to
the entire world. 1 entirely agree
with that idea, but it is no use decei-
ving our selves and shutting our eyes
to the realities of the situation name-
ly losing the revenue on the one side
and opening the flood-gates of cor-
ruption on the other.

Shrl Sezhiyan (Perambalur): Con.
sidering the limited time at my dis-
posal, T shall focus my attention only
on one particular problem, namely
the language problem which is agitat-
ing very much the minds of the peo-
ple of the South. At the outset. I
have to say that we have nothing
against Hindi as such, Hindi as any
other regional language has got its
own place and has got to be respect-
ed. As long as it is used as the lang-
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uage of administration in the region
where it is largely spoken, we have
nothing against it. The trouble comes
only when it is called the ‘national
language', when it is imposed as the
‘official language’.

Even at the time of the Constituent
Assembly, a Member coming from the
South gave a note of warning. He
said:

‘I may say that the South is
feeling frustrated. If there is
the feeling of having  obtained
liberty, freedom and all  that,
there is very little of it felt in the
South. Sir, coming to the capital
in the northernmost part of the
country, and feeling ourselves
strangers in this land, we do not
feel that we are a nation to whom
the whole thing belongs, and that
the whole country is ours. Unless
steps are taken to make the people
of the South feel that they have
something to do with the country
and that there iz some  sort of
unity in the country, I do not
think the South is  going to be
satisfied at all. There will be
bitter feeling left behind. To
what it may lead, it is not easy to
say at present.”

That was what Mr. T. A. Ramalingam
Chettiar, a Congress Member of the
Constituent Assembly said at that
time. Now, it is found that his fears
are well.grounded. From 1937, when
the first anti-Hindi agitation started
in Tamil Nad, from that date, we find
that the opposition to Hindi language
as the ‘official language’ has grown in
the South. Persons who were for the
introduction of Hindi in 1837, persons
who have done yeomen service in the
South for the spread of Hindi are now
to be found in the forefront to oppose
Hindi as the official language of India.
Important persons, persons who are
to be found outside the ranks of the
DMK and the DK, persons who have
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earned well-merited eminence in the
South, have issued an appeal to the
Prime Minister about three or four
years ago, in which they have stated
that:

“The opposition to the introduc-
tion of Hindi as the official langu-
age of the Union is shared by all
sections of the people of South
India, although except politicians,
others are not so clamorous about
it.".

the signatories to this appeal being
Dr. C. P. Ramaswami Aiyar, C. Raja-
gopalachariar and other persons who
were eminent educationists, scholars,
professors, vice-chancellors, editors
ot leading dailies and weeklies, artis-
tes etc.

They have further stated that:

“Where large parts of the coun-
try are affected adversely and
and such injury is made manifest
to the Government the procedure
of the Parliamentary vote has but a
limited significance. It is a nega-
tion of the basic principle of de-
mocracy, namely respect and pro-
tection of vital minority interests
and not the tyrannous rule of the
majority wvote.

Further in the context of the
present issue there is a misappre.
hension about those opposed to
Hindi being in a minority. It is
not as if those in favour and
against are spread all over the
country in wvarying proportions.
The whole of South India is
opposed to the official langauge
policy. This is not the same as
minority of numbers only It is
the opposition of a part of the
country itself"”.

This is what their appeal contained,
and this is what those eminent men

had to say.
The plea of constitutional sanctity

and constitutional provision sounds
weak in the minds of those who have
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been hurt by the policy of Hindi. Sir,
the Constitution is not a rigid one. It
is a flexible one. So many amend-
ments have been made to the Consti-
tution. Therefore, it is high time
that we make a reappraisal] and a
fresh examination of the facts and
the situation.

Even at the time of passing the
Consitution, there was not a clear
majority for the official language

policy as it is found in the Constitu-
tion. A Member from the South—I
think I can mention the name also—
Mr. L. Krishnaswamj Bharati, who
was a Member of the Constituent As-
sembly disclosed later on how this
language provision was included in
the Constitution and passed. He pgave
a statement years later, in which he
said:

“As a Member of the Consti-
cuent Assembly, I have no doubt
signed the Constitution Act. But
I wish the public to know more
about the circumstances in which
the Members of the Congress
Party had to function. At our
Congress Party mecting, after
heated decbates for many  days
over the language question, the
poll revealed an equality of votes
and the President adjourned it.
At the next sitting also, the House
(the party meeling) divided and
curiously again, there was a tie,
ang the President of the meeting
gave his castilng vote In favour
of Hindi....Party discipline made
us vole for the present article in
the Constitution on language at
the open session of the Constitu-
ent Assembly. Now I feel the
atmosphere free enough for one
to express the wview that the
question of official language must
be revised so as to be in accord
with the wishes of the people in
the States.”.

That was what a Congress Member
had stated.

Shri Tyagl: I am sorry that my
hon. friend is wrongly informed. The
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[Shri Tyagi]
casting vote was given on the ques-
tion of numerals, whether they should
be Hindi numerals or the Roman or
international numerals, I was also
present and I know what happened.

Shri Sezhiyan: Mr. Krishnaswami
Bharati was a member of the Consti-
tuent Assembly and this is what he
has stated. If my hon. friend wants to
contradict me, he can do so when he
gets his chance, I am only quoting
what is contained in the statement
issued by that member. If it is wrong
I accept my hon. fricnd's correction.

Shri Tyagi: Sir, you yourself were
there, and many of us were also there.

Shri Brajeshwar Prasag (Gaya): I
was also a Member of the Constituent
Assembly, and this provision was pas-
sed unanimously.

Shri Sezhiyan: I am refering not to
the open  session of the Constituent
Assembly, but to what happened at
the party meeting.

Shri Brajeshwar Prasad: Also at
the party mceting, it was passed una-
nimously.

Shri Rajaram (Krishnagiri): It was
passed by one vote.

Shri Sezhiyan; The same point is
made out also in the appeal jssued
by Dr. C, P. Ramaswami Aiyar and
other eminent men.

Shri Tyagi: At the parly mceting
also, we were practically unanimous.
The only division was on the ques-
tion of the numerals, whether they
should be Dewnagari numerals or
they should be Roman numerals. That
was the only question on which there
was a division,

Shri Sezhiyan: I would inform the
House that in the appeal written and
issued ang sent to the Prime Minis-
ter by Dr. C. P. Ramaswami Aiyar,
C. Rajagopalachariar, S. S. Vasan and
others also, they have made g parti-
cular reference to this issue that at
the party meeting, it was passed by
the majority of a single vote only.
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Some Hon. Members: No, no,

Shri Rajaram: It was passed by a
majority of one vote,

Shri Heda (Nizamabad): That was
only on the question of the naming
of the language, whether it should be
Hindi or Hindustani,

Shri Sezhiyan: Even on the langu-
age issue, 50 per cent were on one
side, and 50 per cent were on the
other side, and the casting vote had
to be given by the President.

Shri Tyagi: No, no.
Shri Brajeshwar Prasad: No, no.

Mr, Depuiy-Speaker: An hon,
Member can say even wrong things.
But other hon. Members can refute
him later on,

Shri Tyagi: | was not raising any
point of order, but I only wanted to
clarify the position.

Shri Sezhiyan: This was the state-
ment issued by a Congress Member,
and if some other Congress Mem-
Lers oppose it, I have notlhing to say
against it. I shall leave it at that.
One Congress Member has said one
thing. and another Congress Member
says something else; so, I shall take
their words for what they are worth.

Shri Raghunath Singh (Varanasai):
There was only one opinion on the
language gquestion, The only ques-
tion on which there was a difference
was whether it should be Hindi or
Hindustani,

Shri Sezhiyan: Even at that time,
there was a difference of opinion, My
point is that even at the time of pas-
sing, there was a difference of opinion
amongst the party Members. Had
there been a free vote, probably the
position might have been otherwise.

Shrl Brajeshwar Prasad: It was a
free vote.

Shri Raghunath Singh: There was
no party whip.
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Mr, Deputy-Speaker: The hon.
Member is entitled to express his
own opinion. If he is wrong, other
hon, Members can refute it later on.

Shri Raghunath Singh: But he was
guoting a wrong thing here,

Mr. Deputy-Speaker: The hon.
Member can say that it was wrong,
afterwards.

Shri Sezhiyan; That was what I
found also includeq in the appeal
sent by Mr C, Rajagopalachariar,
Dr. C. P, Ramaswami Aiyar and
other eminent persons. If it is wrong
I shall leave it at that.

There is also another thing. Our
North Indian friends say that we can
learn any number of languages. They
come to us ang flatter us and say
‘You are really intelligent people; you
can learn any number of languages.
Hindi will not be wery difficult for
you to learn, You can learn Hindi in
such a short time and beat us hol-
low in it' and so pn, and they want
us to learn Hindi. But we are intel-
ligent enough to know why these
things are being done. It is true that
quite a large number of South
Indians are to be found in Delhi, that
they are learning and speaking Hindi
language very fluently like the North
Indians. But why it is being done?
The reason has been given by Mr.
Sankarrao Dep while speaking in the
Constituent Assembly. Mr. Deo, who
came from the then composite State
of Bombay, told the House why Hindi
was being learnt. He said:

“After all, people from the
South come to the North not for
the language, not for the culture
that Hindi gives but to earn
their livelihood”,

Therefore, only at the point of bread
ang butter, Hindi is being learnt, It
is because it has been made the
official language ang it is being forc-
ed on us. That is what I want to
impress on the House.
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I know that assurances have been
given by the Prime Minister and the
ex-President that Hindi will not %e
imposeq on the non-Hindi speaking
regions (Interruptions).

An Hon. Member: I hope you do
not want Hindi to take the place of
English.

Shri Sezhiyan: I am not going to
yield. ... (Interruptions), Other Mem-
bers will have their chance, They
are more in numbers and they have
got more time than we, They may ac-
cept what I say; otherwise, they may
leave it, F

Shri C. K. Bhattacharyya (Raiganj):
He js quoting the Constitution, Will
he kindly say whether there is any-
thing in the Constitutinon as North
India and South India? There is only
one India,

Shri Sezhiyan: It is not in the Con-
stitution, but it is in geography. If
we go through geography ang history,
language and culture, we know about
North and South. Even eminent peo-
ple in our country speak about North
and South,

Mr. Deputy-Speaker: He reads
everything with his own eyes.

Shri Sezhiyan: When he speaks, he
can speak for the whole of India.

Shri C. K. Bhattacharyya: When he
quotes the Constitution, he must go
by the Constitution.

Shri Surendranath Dwivedy: He
has not quoted the Constitution.

Shri C. K. Bhattacharyya: He can-
not quote the Constitution when it is
to his advantage and deny it when it
is to his disadvantage,

Shri Sezhiyan: 1 am quoting what
Congress members have themselves
said, They have referred tp North



8967 Demands

[Shri Sezhiyan]

and South Mr. Sankarrao Deo does
not belong to the DMK. He comes
from Maharashtra. He is a persorn
who has made great sacrifices in the
freedom struggle. He has spoken like
that (Interruptions).

As 1 said, assurances have been
given by the Prime Minister and alsa
by our ex-President that Hindi will
not be imposed on non-Hindi speak-
ing people. There is also a Bill un-
der consideration to give effect to il
But in spite of these assurances,
Hindi is still being imposed in all de-
partments of Government, in the rail-
ways, Post and Telegraphs, in  the
radio—in broadcasiing—in newsreels
and feature films, in the Films Divi-
sion, in weights and  measures; in
milestones and signposts of the high-
ways we see Hindi being imposed and
inscribed, in areas where it is not at
all understood,

It has been suggested that one of
the South Indian language should be
in‘roduced in North Indian univer-
sities, We are very much thankful
for the courtesy shown to South
Indian languages. But that does not
solve the problem. When South
Indians learn Hindi, they have io
learn it as an official language for ad-
ministrative  purposes, but when a
South Indian language is intrduced in
North Indiap universities, it is only
as an option, a hobby or pastime, and
as a compulsory language to be learut
for doing administrative work.

There is one thing more that I
want to impress on the House. The
opposition to Hindi is not confined to
Scouth India alone. In Bengal, Pun-
jab and NEFA also, there is sume
opposition to the introduction of Hindi
as the official language,

An Hon. Member: No, no.

Shri Sezhiyan: Let me have my
say. He can speak later.

Four years ago in the Assembly
and Council of West Bengal, they
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demanded in a resolution a fresh ap-
proach by a re-examination of the
official language question. Then there
was an All India Nationa] Language
Convention held at Calcutta. There
Dr. Naresh Chandra Sen Gupta said:

“Let it be remembered that
Hindi is as much a foreign langu-
age to more than halt of the
Indian people as English is and
Certainly not to pick up unless
we are talking of the bazaar
Hindi".

Another eminent professor of Bengal,
Prof, Jyotish Chandra Ghose said in
a more bitter and indignant tone:

“From the days of Raghu to
Akbar, Bengal had never been
cowed down to come under the
away of Delhi, capital of
alien imperialism, Bengal resist-
ed the attmepts of Lord Krishna
to make the whole of India as

"

onc .

He means that where the divine Lord
failed, we poor mortals may not suc-
ceed in the attempt. He said further

“Bengal had faceq many a
bullet over centuries in her
struggle to preserve her freedom
and culture. Yet one more shot
has been fired in the shape of
Hindi as official language. 1 say
Hindi enthusiasts will fail, miser-
ably fail, in their efforts”.

This is what a Bengali, an eminent
professor, has to say, and this is what
I want to impress on the House.

The official language policy has
created so much furore and so much
indignation. Unless you allay the
fears of the non-Hindi speaking areas
all the efforts that Government make
wil] be unsuccessful Some people
complain that nothing much has been
done, some think that nothing more
could be done, as everything is over;
some others say that we have to post-
pone the evil day so that the future
generation may solve the problem
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Yet some others think that somehow
or other Hindi may become one day
.he official and national language of
Indian.

In the Constituent Assembly, cne
Member—1I think he rame from UP—
while supporting the official language
policy, said this as regards Hindi:

“It i; the official language, it
is the national language. You may
demur it. You may belong to
another nation, but I belong to
the Indian na'ion. the Hindi
nation...."

Shri Heda: Who is that fanatic?

Shri Sezhiyan: He was Shri Dhule-
kar, and he was speaking on the
official language. He says it is ‘the
national language'. as though all the
sther languages are not national
‘anguages. ‘You may demur it. You
may belong to another nation'—that
i5, those who oppose Hindi are to be
termed as belonging to another na-
tion, ‘But 1 belong to the Indian na-
tion, the Hindi nation....". This is the
crux of the matter. This means that
in their heart of hearts, they want to
convert the Indian nation intn a
‘Hindi nation’.

1 concede that probably with the
present provision, with a little more
tact, a happy day may yet come
when all people in India will speak
and converse in Hindi without much
difficulty. But at that time, India will
be not the India that we see today;
it will be an India comprising Ut-
tar Pradesh and some parts of Madhya
Pradesh only. If you want that na-
tion, if you want that Indian natlon,
Hindi nation, we have no objection
to the creatlon of such an Indian
nation, Hindi natlon.

Shri Tyagi: If I speak English, do
I become Rnglish?

Shri Rajaram: We want our nation.

Shri Sezhiyan: If you accept what
Shri Dhulekar said, that is the con-
clusion,
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The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Yesterday and today a number of hon,
Members have covered a wide fleld
so far as the activities of the Home
Ministry are concerned. An hon.
Member on this side called it a resi-
duary Ministry but my hon. friend,
Shri Harish Chandra Mathur, put it
quite correctly by saying that the
Home Ministry has to deal with a
number of subjects. They are well
defined and, therefore, it is possible
to know what their functions are and
how -hose functions are being dis-
charged.

On this footing, T would dea] with
a few aspucts of the Home Ministry's
activities. Generally, they deal with
the administration in all its aspects.
So far as the adminisiration is con-
cerned, naturally the Government ot
India's administrative side has to be
dealt with by the Home Ministry,
Secondly, we are in charge of certain
Territories, 6 in all, which are un.
der the superintendence and control
of the Central Government. So con-
trol has been wvested in the Home
Ministry, Lastly, so far as the various
States are concerned, we carry on our
task in the fullest co-ordination with
them, with benefit o themselves and
to us. This is a Federal Constitution,
and with good offices, good wishes
and a spirit of co-ordination between
the Central Government's adminis-
tratlon on the one hand and the State
Administrations on the other, things
have to be carried on by my Minis-
try. This is, therefore, what we call
the administrative part of the actl-
vities of the Home Ministry.

Secondly, we have also to deal
wlth the large services side of the
Central Ministries.

As the House would be aware, the
Central Government has been ane of
the largest employers in the world.
We have got about two million emplo-
yees and about a million are under the
control of the Home Ministry. In addi-
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tion to trus we also deal, to a certain
&Xient, with the All lndua Services, At
pPresent we are having two; we are
ukeiy Lo have three more, and if the
@esire or the wisnes of the lntegration
Conierence have to be taken into acco-
unt, tnere wiil be an all India Service,
30 tar as education is concerned. Therg
also, to a certain extent, we deal witih
this question. This is so far as the
aanunustrative side is concerned.

Then we deal with the welfare
aspect, especially of certain communi-
ties which are backward so tfar as
social and economic disabilities are
concerned. Then there are certain
ninor points dealing with the adminis-
trative question, ] shall try to be as
brief as possible, because 1 have to
cover a very wide field which hon.
Members have traversed yesterday and
in the course of today.

{ shall start first with the services.
So far as the services are concerned, a
number of hon. Members made a sort
of criticism which unfortunately was
to a large extent ill-informed. An hon,
Member this morning stated that the
LA.S, were of the same type as the
former 1.C.S. during the British regime
May I point out that after the advent
of independence and after the accept-
ance of the new political ideology by
the Government and the people of
India, the services cannot afford to be
ay rigid or as hide-bound as they for-
merly were?

Secondly, so far as the I[LA.S and
I.LP.S. are concerned, they were
formed in 1948 on the initiative of the
first Home Minister of India. Since
them, we are trying our best to seeto
it that the Indian Administrative Ser-
vice and the Indian Police Service are
placed on a proper footing. So far as
the former are concerned, their num-
ber is about 1,800 and so far as the
IP.S. are concerned, their number is
about 1,000. We are trying our best
to see that these services are fully
kept informed in the knowledge and
also in the progress of the country.
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Lnay 1s the reason why we have
slarted a special course where
dilterent Lypes of Lrauung 15
given to  ihese admunistrators at
Lthe district and other levels. May
| point out to the hon. Member that
it would not be proper to say that the
services are what they formerly were?
They are efficient; that 15 admitted.
But in addition to bewng efficient, they
have also lo work uner a democralic
atmosphere. They have also to take
imto account the culture of the land.
That is the reason why in the School
of Administration we have started at
Mussoorie we take care to see that all
the officers of the LAS., the LP.S.
and the Central Services pass through
what is known as foundational course
consisting of lectures or instructions
in not merely history, not merely eco-
nomic subjects, bul also in culture,
the composite culture of India. May
I also point out an interesting fact
that Gandhian ideology has been
specifically included as one of the
subjects that have to be taught to our
administrators at wvarious levels.
Therefore, it would not be proper to
say that these administrators or mem-
bers of the ILAS, and ILP.S. are kept
hide-bound as once perhaps they
were, to a certain extent.

After the advent of independence
things have changed and the services
now are not the masters; the services
arc the servants of the people at large.
So far as the Police are concerned,
they have to carry on their work in
a strong manner for the purpose of
maintaining law and order. But
they are in the ultimate analysis
the servants of the people. That
is the reason why in the case of
all categories of government servants
and the Police in particular
we take care to see that they are
instructed in humanities. They are
instructed in the cultural side and
they are also instructed in the impor-
tant aspects of administrative fune-
tions. After the course has been gone
through, the Indian Administrative
Service personnel have to pass through
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4 further training both at Mussoorie
as also in their own districts and only
thereafter, after two years of such
training, fairly severe training, are
they confirmed.

To the L.P.S. officers also we give
training in cultural subjects. In addi-
tion, they are also given trawning
along with the military because the
police and the military have a lot in
common to do. Theretore, they have
to be taught cectain aspects of admi-
ristrative duties in which they can-
not afford to fail. This is so far as
the two services are concerned,

We get the best types of oflicers
from the States through what
15 known as promotion  quota.
They have also to pass such
training and only thereatter are
tney put in  charge of distriet
aamunistration and other important
pusts in the State Governments, Thus,
80 far as the modern aspect of the
training of these highest oflicers in the
land are concerned, Government are
alive to the need to give them proper
training, to give them humanistic train-
ing and also to give them training in
cfficiency and competency that are
absolutely required of them.

Yesterday, an hon, Member while
admitting that there ought to be
national integration, said that he did
not like the idea of having more All
India Services. Shrimati Renuka Ray
rightly pointed out that so far as India
is concerned, we have to take it as
one unit and if it is one unit and one
nation, then any member of the ser-
vices wherever he is has to cosider
himself as a national of the whole
country and has to serve in all parts
of India. He cannot say that because
he is from the South he ought not io
be posted in the North. I have myself
scen Punjabi officers serving extreme-
ly well in Madras and Kerala States.
I have also seen the South Indian offi-
cers of the ILA.S. and LP.S. gerving
with full zeal and vigour in Bengal
and other States of India. In fact, we
have been trying our best to see that
the outside element is as large as
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pussibie,  Ine States Keorgamusauon
cummussion uesired that tnere ougnt
0 be a large Innux ol members Lrom
vther States 1n a particuar State's
vadre. ‘I'nat 15 what we are trying to
sollow and roughly about 61 per cent
ot our LA.S, and 1L.P.S, personnel are
calicd upon to serve on cadres of
other Stales and may I point out that
they have been dowmng extremely
weil. They are learning the local
larnguages and they bring to bear upon
tnewr work a considerable mecasure of
detachment, a considerable measure
of disinterestedness in additionn to
scrving the particular area where they
are called upon to serve. Therefore,
in so far as the principle of national
integration is concerned, Government
are trying to follow it to the full
cxtent, so far as these highest services
are concerned. Therefore, if an officer
born in Punjab has to go and serve in
Maharashtra, or a Gujerat officer has
to serve in Bihar, these officers have
always to consider that these other
parts of India are their own, and they
ought not to complain that they have
heen transferred from one cadre to
the other or placed on another cadre.
This is in full consonance with the
principle of national integration, be-
cause, after all, we are one. We get
the best type of intellect, the most
brilliant candidates, for these exami-
nations, and we pick up the best
among them, and then the whole
machinery of administration is
geared up to the {fullest extent.
So, instead of confining the adminis-
tralive services in g State only to
those born in that State, it would be
always advantageous and in the inter-
csts of efficiency, apart from national
unity, that the best in the country are
called upon to serve in these highest
services of an all-India character.

Shri Hari Vishnu Kamath (Hoshan-
gabad): I hope it is gearing and not
jeering.

Shri Datar: I would further point
out that under the Constitution, it is
open to the Rajya Sabha or the
Council of States as it was formerly
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|Shri Datar]

Kiuwil, W pass a cesolution, and oniy
wil lne Dasis of thal resoluulun can we
liave new all-india services., During
tne December session, a sumilar reso-
luuon was passed by the Hajya Sabha
11 respect obf three all-lndia services.
kngincering 1s one, forest 1s another
anu meaical health is the third. So
lar as these three are concerned, the
Crhuef Ministers accepted it in prin-
ciple. We have worked out the details.
It would be in the interests of the
whole nation to have more all-India
scivices, and we should not consider
that the administration in any parti-
cular service ocught to be manned only
by the persons born in that State. This
is the highest competitive examination
that we are holding. We are getting
the best talent in the whole land
irrespective of the province from
which they come. Under the circum-
stances, you would agree that the all-
India services ought to be manned by
the best talent in India, that they
ought fo be trained properly, and
thereafter, let it be understood clearly,
they ought to be ready to serve in any
part of India, though they might
by accident belong to a particular
part. Therefore, if an officer in Maha-
rashtra or Mysore has to serve in
Assam or elsewhere, he ought to con-
sider the latter also as his own coun-
trv, because, after all, we are one,

We are trying our best also to see
that the Central Services are also
brought to the highest pitch. We have
becn taking a number of steps.

Shri Tyagi: What about the judicial
services?

Shri Datar: There was a proposal
that there ought to be an Indian
Judicial Service also, but considera-
tion had to be deferred because there
wag some difference of opinion,

Then I would point out that in res-
pect of the Central Sarvices also, we
are trying our best to see that the
best talent is made available from the
whole of India.
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Shrl U, M. Trivedl: That you must
try very soon.

Shri Datar: That is the reason why
at our instance the U.P.S.C. are hoid-
ing various competitive examinations.

Shri U, M. Trivedi: And do not
allow people from Madhya Pradesh
and Hajasihan to come,

Shri Datar: Let not the hon. Mem-
be:s make a running commentary.
That would not make it possible for
me to proceed with my speech. He
can request the Chair to give him as
much tume as he wants,

I am pointing out that we are anxi-
ous that the Central Services should,
in the first place, be efficient, ana
secondly that they have an all-India
outlook. That is most important. That
is the reason why, as an hon. Mem-
ber rihgtly pointed out, if national
integration has to be kept in view,
our servants ought to be able to serve
with the fullest vigour and without
zny menta] reservations in any part
of India where they are sent. That is
the reason why the largest number
of such people are taken through com.
petitive examinations, and then at
hizher levels, whenever the gestion ot
selection arlses, whenever the gques
tion of promotion arises, we also take
care to see that proper persons are
duly selected and promotion is not
denied to any person. For that we
are itrying to associate the Chairman
or a Member of the UP.S.C. with this
selection so far as selection posts are
concerned.

Shri Tyagl: Would you just permit
me tp put one question? About the
judicial services, the hon, Minister has
not been able to throw enough light.
In the case of High Courts, for
instance, they are selected from the
State itself. If the High Court Judges
were to be all-India, then justice
would be better.

Shri Datar: For the appointment of
High Court Judges, the Constitution
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has laid down a particular procedure.
It says that in all such cases, the ini-
tiative has to be with the Chief
Justice of the particular State. Before
him there is a double choice. He can
cither accept the best from the law-
yers, or he can accept the best from
the senior District and Sessions
Judges,

Shri Tyagl: The State Governments
have their say.

Shri Datar: After such a proposal
has been made by the Chief Justice
of the particular High Court, it goes
to the Chief Minister or the Govern-
ment of the State. Then it comes
here to us. 1 may point out for the
satisfaction of the hon. Memper that
whenever any such proposals come
here, we send them to the Chief
Justice of India, and after the Chief
Justice of India has given his reac-
tions, the President makes the appoint-
ments. I have not got the actual
figures, and [ would not take the time
of the House, but I would point out
that dring the last ten or twelve years,
about 150 appointments were made.

Shri Tyagi: The standard is going
down,

Shri Datar: In all these cases we
had the approval of the Chief Justice
of India. Only in about eight or ten
cases there were some differences
between the Chief Justice of the High
Court and the Chief Minister or the
Government of the particular State,
but we always try to see that the
views of the Chief Justice of India
and those of the Chief Justice of the
iocal High Court are given the fullest
importance.

Shri U. M, Trivedi: May I seek one
clarification if he does not mind? The
question is this. Is it not a fact that
on account of this procedure, during
the last one or 1} years eight appoint.
ments have been made of Public
Prusecutors who have got the dignifi-
ed name of Deputy Government Advo-
categ or Government Advocates?
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Shri Datar: I would not enter into
particular instances at this stage, but
I am pointing out the procedure which
we invariably follow, namely the
procedure of the recommendation of
the Chief Justice of the State High
Court, of the Chief Minister or the
Government of the State, and then
most important, the reaction or the
approval of the Chief Justice of India.
These are very high appointments and,
as my hon. friend Shri Tyagi pointed
oul, these are appointments dealing
with the highest judiciary in the land,
and that is the reason why this par-
ticular type of procedure was laid
down, and we have been following it
literally. Now, it is perfectly open
to the Chief Justice of the High Court
or the State Government to make
cerlain suggestions, and it is perfectly
open to the Chief Justice of India to
turn down such suggestions. The
highest common factor of agreement
we take into account. Except in one
case where we disagreed with the
Chief Justice of India because both
the Chief Justice and the Government
of the State had unnanimously made
a proposal in respect of one post and
that was accepted, in all other cases
we took the approval of the Chirt
Justice of India. You would agree
that the Chief Justice of the Supreme
Court is the highest judicia]l] officer In
the land. That is the reason why we
follow this procedure.

Shri Tyagi: The Home Minister has
the final say in the appointment.

Shri Khadilkar (Khed): Recently,
in a Convocation Address at Nagpur,
Shri D. R. Gadgil had charged the
se1vices with certain corruption at the
highest level. I have no time to read
it out. While the Minister is dealing
with the All India services, especially
when the highest cadres are more or
less attracted by the big business
houses—and they are sources of cor-
ruption at the highest level—he
should throw some light on this
charge.
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Shri Datar: I have seen the speech
of Shri D. R. Gadgil at the Convoca-
tion of ihe Nagpur Univedsity. We
have gone into that speech. We are
trying to find out whether there is the
slightest justification for the particu-
lar view he has propounded.

But, apart from this particular ori-
ticism, I may say that this question
was considered at all levels. So far
as this evil of corruption is concern-
ed, the desire to root out corruption
has always been there before us,
especially in so far as the integrity of
our officers is concerned. That was
why, as early as 1948, the Special
Police Establishment was formed, and
now it has been confirmed.

You would also note that a com-
mittee of this House and the other was
appointed to make suggestions re-
garding the rooting out of corruption.
They have made certain suggestions
as carly as 1951 angd they have been
fully given effect to.

If one goes through the reports of
the Administrative Vigilance Division,
in which the Delhi Police Establish-
ment has now been included, he
would find that whenever there are
cases of corruption immediate action
is taken, either at departmental level
or by launching prosecutions. I may
assure the House that Government is
no re<pecter of persons, Even high
officers like Secretaries of certain
Governments were proceeded against.
They were prosecuted and convieted
in certain cases. In other cases they
have been dismissed from service.

Thus, so far as the actual rooting
out of corruption is concerned, all that
I can say, within the time at my dis.
posal, is to invite the attention of the
hon. Members to the recent report of
the Administrative Vigilance Divi-
sion which was placed before this
House only a week ago.

Secondly, in 1958 or 1957, we took
another step to provent the circum-
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stances out of which corruptionn arose.
In other words, instead of taking
actiuvn against corruption, we took
certoin steps for the purpose of pre-
venting the creation of an atmosphere
congenial to corruption.

Shri Hari Vishnu Kamath: Preven-
tive medicine, not curative.

Shri Datar: That is why the Admi-
nistrative Vigilance Division was es-
tablished. Government are taking
steps to see that the whole adminis-
trative machinery is carried on in
accordance  with well-established
methods; and that is the reason why
we have got a special section in the
Cshinet Secretariat where they deal
with the methods that are to be fol-
lowed and see to it that the work is
properly carried on and expeditiously
disposed of,

We were anxious that there should
be complete vigilance even ‘before
actual corruption could take place.
For that purpose, this Division was
started. There are a number of sec-
tions. not only in the Ministries but
in the departments also; and we are
trying to see that all the circumstances
that lead to the creation or the sub-
sistence of a congenial atmosphere to
corruption iz removed. Without tak-
ing further time of the House, T would
assure the hon. Members that the
integrity of the government servant
has always to be maintained at the
highest level. Tt is not merelvy the
integrity, but the reputation for
integrity has to be duly maintained.
That is why Government is takine
action. either by wav of prosecutiens
in certain cases or bv wav of depart-
mental proceedings in others. As the
number increased. Government have
appointed Special Officers to carry on
the work of departmental enguiries so
far as these hieh officers are concern-
ed. Tt jc true that the dark side of
human nature is also there But. side
bv <ide with it it is the dutv of Gov-
srrmmment tn se~ to it that corruption
i removed. rooted out and all the con-
genial atmosphere for dorruntion is
also removed ac early ag possible.



8981 Demands

Shri Harli Vishnu Kamath: Has it
been congenial so far?

Shri Datar: For that purpose, in
addition to the Special Police Estab-
lishment, we have got this Adminis-
trative Vigilance Division and they
are cn-ordinating their work with
great vigour.

I may point out that even when
certain anonymous letters are receiv-
ed, we look into them; and in a small
percentage of cases we get a clue.

Shri U. M. Trivedi: For harassing.

Shri Datar: After all there are
human foibles; and sometimes one is
prepared to give the information with-
out disclosing his name or identity.
That is why we take care to see what
the anonymous letters are. In a small
number of cases, we get certain wvalu-
able clves. That is how Government
are trving their best to =ec that the
servires are absolutely efficient, that
they are above-board and thev keep
the highest measure of integrity =o
far as carrving on their duties is
concerned.

r oy
]

Hereafter T will deal with annther
category of subiects. namely. the Union
territories. My ministry, at present,
has been in charge of 6 Union territo-
ries. Delhj is one; Himachal Pradesh
is another. Tt formerlv consisted of
ahout 22 or 23 former States that were
foined into one: and now there is the
Himachal Pradesh Administration.

Then. we have got Tripura. Manipur,

Andaman and Nicobar Islands and the
Amindivi and other Islands =o far as
the Arabian Sea is concerned. These
are the 6 Union territories with which
we are concerned.

Shri Khadilkar: What about Goa?
Shrl Harl Vishnu Kamath: What

about Goa, nearest to vou, to Bel-
gaum? -
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Shri Datar: Let us wait for some
time for Goa.

Shri Hari Vishnu EKamath: Wait!

Shri Datar: So far as T am concern-
ed, let us wait for some time. I shall
deal with these six and the seventh will
come in due course. (Interruption).

So far as these are concerned, often-
times, on the floor of this House and in
the other place and from public plat-
forms, there have been certain critici-
sms made. But part of this criticism is
ill informed.

The question is asked, “Why not
raise all these 6 Union territories to
the status of full-fledged States?’ 1
should like to be as brief as possible
so far as these questions are con-
cerned.

You will see that Delhi is substan-
tially a category by itself. It is the
capital of India. There are certain
problems so far as Delhi is concerned.
In Delhi we have the Parliament of the
whole nation to supervise our work so
far as Delhi Administration is concern-
ed. We have given good representa-
tion {o the Delhi territory. There are 5
hon. Members so far ag this territory
is concerned. Delhi has always to be
kept a class by itself. because it is
directly under the control of this House
and the other.

15 hrs.

So far as Himahal Pradesh and
other territories are concerned, they
were extremely backward: they were
economicallv backward. Let us take
that into account. Therefore, the Stateg
Reorganisation Commission was rather
doubtful about the wav in which these
territories should be dealt with. The
majority view was that it ought to be
merged with Punjab just as PEPSU
was merged with the former Punjab
but there was a dissenting note by the
Chairman of that Commission that
Himachal Pradesh should remain sepa-
rate. The principal ground, among
others, was that this was a part which
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had been neglected since long, if not
for centuries together and therefore it
ought to be fully, properly and econo-
mically developed before it went into
any territory or before its future was
finally considered. When the matter
came up in 1956, we considered the
whole question and we thought that
Himachal Pradesh required a large
amount of help or economic outlay for
its proper development and I shall be
giving the figures soon, to show what
we have done for them. With regard
to Tr'pura and Manipur also there wae
difference of opinion but ultimatey the
States Reorganisation  Commission
stated that Manipur ought to be kept
as a Centrally administered area for
sometime and that Tripura ought to be
merged with Assam. They were also
former State areas and they were not
properly developed and therefore Gov-
ernment of India had taken the res-
ponsibility fur placing these thre~
territories on the road towards full
development. Almost no questions
were raised in respect of the other
three areas and so I am not referring
to them. In respect of these Territo-
ries, in the First Plan we spent Rs. 15
crores and in the Second Plaa this
amount of Rs. 15 crores was raised to
Rs. 51 crores. I am saying this so that
hon. Members may understand how
the Government of India have compli-
ed with their responsibility that was
placed upon them for develop’ng thes:
long neglected areas. In  the Third
Plan we propose to spend Rs. 150
crores in all these territories put
together.

Shri Priya Gupta: Please split up
these figures.

Shri Datar: If the hon. Member will
wait for one minute more, I shall give
the figures, I shall confine myself to
these three areas. I shall bring In
Delhj only incidentally. You will find
that for the year 1961-62 the total in-
come or receipts of Delhi were Rs. 13
crores while we spent Rs. 30 crores.
In 1962-83, Rs. 13 crores would be all
the receipts for Delhi but we shall
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nave to spend during this year Rs. 37
crores for developing Delhi, including
rural and urban area. In respect of
the other three territories also you can
see the small amount of receipts and
the large amounts that are being spent
by the Government of India. The
total income in Himachal Pradesh in
1961-62 was Rs, 4.07 crores while the
Government spent Rs. 19.40 crores.
The hon. Members do not appreciate
what great measures of expenditure we
are incurring in these areas. With
receipts totalling Rs, 4 crores we spend
over, 19 crores in 1961-62. For the
current year we shall be spending
Rs. 21.76 crores while the receipts
would be about Rs. 432 crores. Thus
in Himachal Pradesh, we arc spending
five times the receipt This factor
should not be lost sight of. When a
speciai study is asked for, all these
questions will have to be taken into
aceount. Now, take Manipur All the
income of Manipur is only half a crore,
that is. Rs 50.34 lakhs and in 1961-62
we spent Rs. 7.39 crores. That means,
eight times the receipts. I am  glad
that we are spending this amcunt but
this fact should also be appreciated by
the hon. Members, especially frem
these areas. The smallness of the area
and the smallness of the income are
all factors that cannot be lost sight of
when, for instance, they want that
these areas should be full-fledged
States.

Shri Dasaratha Deb: Our complaint
was not about the money spent but
that people are not associated  with
this expenditure.

Shri Datar: So far as Tripura is
concerned, for the year 1961-82 the
income was Rs. 52 lakhs—that is my
hon. friend's territory—and we spent
Rs. 10.83 crores....(Interruptions).
Please do not give me infermation;
take the information from me. Dur-
ing the current year we hava budgeted
for Rs. 55.82 lakhs of total receipts
and an expenditure of Rs. 11.52 crores;
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it is more than ten times. I am now
confining myself to these three terri-
tories not Delhi in respect of which
oftentimes a very strong claim is made
that they ought to be formed into full-
fledged States. For the purpose of
forming full-fledged States, certain re.
quirements have also to be taken info
account. They ought to be as they
called at the time of States reorgani-
sation, viable States. That factor
should not also be forgotten. At the
Government of India level, all India
level, we are anxious that not a single
part of India remains inaccessible,
neglected or undeveloped.

Yesterday, some hon. Members made
a reference to border areas. It is true
that certain border areas had not been
properly developed at all. They wecre
almost inaccessible for the major por-
tion of the year. That is the reason
why the Government of India took a
decision to help the State Governments

and the State Governments
formed small districts nnt
of these inaccessible and

highly neglected arcas—three in Uttar
Pradesh, one  in Himachal Pradesh,
one in the Punjab and one in  the
Ladakh region of the Jammu and
Kashmir State. So far as these areas
are concerned, the Government  are
anxious to sec that they are properly
developed not only in respect of the
means of communication but alse in
the mattier of education and economic
resources, These must be given to the
inaccessible places where people are
living.

Shri Hari Vishnu Kamath: Sir I
rise to a point of order.

Mr. Deputy-Speaker: No, A point
of order cannot be raised in the
midst of a speech.

8hri Nath Pai (Rajapur): Sir, you
must please allow points of order to pe
raised by any Member,

) Bhri Harl Vishnu Kamath: The Min-
ister of State is speaking about border
areas. I believe that if the Defence

885(Ai) Ls—8

JYAISTHA 15, 1884 (SAKA)

for Grants 8986

Minister were here he might have re-
fused to disclose all this information
in public interest.

Mr. Deputy-Speaker: There is no
point of order,

Shri Datar: I was pointing out that
there were certain areas in Himachal
Pradesh, Punjab and Jammu and
Kashmir which require immediate
development. There were other arcas
which are being looked afier well. We
have got NEFA for example. Then we
have got other areas which are being
looked after well, largely out of the
amounts at the disposal of the Gov-
ernment of India. These are the areas
that require a large measure of deve=-
lopment and a large measure of the
means of accessibility since for a
larger part of the year those unfor=
tunate people are suffering due to in-
accessibility of the area. We are mak-
ing large grants.

Dr. M. 8. Aney (Nagpur): I want
ask one guestion with your permission.
The Minisier of State has given figures
in respect of Himachal Pradesh, Tri-
pura, ete. I want to know  whether
these figures include the amounts sanc-
tioned for building check-posts  also
on the India-China border?

Shri Datar: The hon. Member should
not have asked this question because
these amounts are being spent on
developmental projects Thercfore, the
whole position was very clear,

Then, so far as the develcpment of
these areas is concerned, the Govern-
ment are spending croccs of rupees in
order to se¢ that the disparities in the
different parts of India are removed
as completely as possible, Therefore,
those hon. Members who are anxious
to have a full-fledged State must re-
member this. I am not pusing any
question for them. I am much less
answering any question. But I do
desire that we should all approach this
question of a full-fledged Slate from a
realistic point of view. ‘Therefore, so
far as these three territorios are con-
cerned, the Home Minister made an
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announcement some months ago that
more powers should be given to the
territorial councils: they can form an
advisory body or an executive council,
if you like, and they will have alarge
measure of control not only with re-
gard to the present subjects but addi-
tional subjects also might be trans-
ferred to them. That s & malter
which has to be considered in as dis-
passionate and as progressive a manner
as possible. So much for the Union
territories. Then, in resgect of the
backward classes—.

Shri Hari Vishnu Kamath: What
about Goa?

Mr. Deputy-Speaker: The Minister
has taken 50 minutes

Shri Datar: I am trying to finish if
you will kindly give me ten  minutes
more,

Shri Hari Vishnu Kamath: We love
to hear you.

Shri Datar: The subjects are vast
and hon. Members are anxicus to get
more information from me They are
entitled to it. That is whky, I request
you to show me some irdulgence. So
far as the backward classes are con-
cerned, the welfare side of the back-
ward classes will be dealt with by
the Deputy Minister, Shrimati Chan-
drasekhar,

Shri Hari Vishnu Kamath: Why
such division of labour?

Shri Datar: [ am only dealing with
two or three aspects of this question. A
number of hon, Membeis contended
with considerable force that the per-
centage of representation of Scheduled
Castes and Schedul:d Tribes in the
services is at all levels so extremely
low. To g large extent their criticism
is justified, but may I point out that
we are taking a number ot steps? My
hon. friend yesterday was earnest but
he criticised us, almoust without appre-
ciating what we have done.

Shri Basumatarl (Goalpara): I app-
reciate what you have done,

JUNE 5, 1962

for Grants 8988

Shri Datar: So far as the Schedule:
Castes and Scheduled Tribes are con-
cerned, they have beea working vnder
disabilities in their own ways. So far
as the Scheduled Tribes  especially
are concerned, they have been isolated
more or less from the plains, Second-
ly, the Scheduled Casies have had &
number of social disab:lities and conse-
quently the economic disabilities also.
That is the reason why the question
was shightly taken up by the British
administration, but the moment we
came to power, the moment the Gov-
ernment of India was furmed by  the
leaders of society, this question was
taken in hand in right earnest and we
passed orders that on the one
hand we ought to give them
the largest measures of scholar.
ships or stipends, while attend-
ing to their other needs on the other.
In the year 1948, we gave only Rs. 30
lakhs to the Scheduled Castes and
Scheduled Tribes by way  of post.
matriculation scholarships. T.ast year,
you will find that the amount was
Rs. 250 lakhs. Till now ‘his has been
extremely useful,  Without any dis-
tinction, all the persons who were ell-
gible were given scholarships, without
any means test being used, and that hag
helped the Scheduled Castes and the
Scheduled Tribes and other backward
classes to come up to the largest ex-
tent possible. They took to education
Unfortunately, one’s heart must  melt
when one findg that for centuries, due
to suppression, these pecpie  did not
come out, but when they tock to edu-
cation we took proper care to see that
the avenues for employment should
also be opened up for them

Take, for example, the IAS and the
IPS. It js true thal the number of
these communities in these services is
still small, and that is the reason why,
three years ago, the Government of
India took a decision that they oughtto
be specially trained. These unfortun-
ate people had no proper environ=-
ments for carrying on their studies.
Theraefore, the Government of India



8989 Demands

took up this question with the univer-
sities. The Allahabad University wuas
ready to accept our suggestion for open-
ing tuition and coaching classes. The
classes were opened two years ago.
They have given cxcellent results. It
had been my good fortune to go there
when the classes were jnaugurated, and
within ten months, the bes: among the
Scheduled Caste and Scheduled Tribe
boys came up to the expectation that
we had. That is on account of the
excellent training that was given by
the Allahabad University with  the
fullest grants from the Covernment of
India. We were giving them Rs. 76,000
in the first year for meeting the run-
ning expenses. We have given them
Rs, 2 lakhs odd for building a special
hostel for the IAS and IPS ‘rainees, As
a result of this training, you will find
that tite number of Scheduled Caste
and Scheduledg Tribe people in these
services is growing. They arz passing
examinations, not mereiy the written
tests but the oral examinations also.
May I point out one iastance? Former-
ly, for years together, we had hardly
two or three from these communities.
The highest number was five.

Shri David Munzni: (Lohardaga):
‘What is the percentage of {ribals in
the Indian Forcign Service?

Shri Datar: You will be glad to note
that in the 1961 examination 22 candi-
dates from the Scheduled Castes and
four candidates from  the Scheduled
Tribes qualified for the IAS.  You can
see that they are coming up in  large
numbers. Our scheduled castes and
scheduled tribes are a virgin field. They
have not been properly tramed for
centuries together. The moment you
give them training, they come up. I
would not go into all the figures nei-
ther shall I contest the fact that their
number is low. All the same, includ-
ing those whom we are taking imme-
diately, the number of scheduled castes
in the IAS comes to 70 and the num-
ber of scheduled tribes is 24. Former-
ly we were having one or two or
hardly five. Now, the results of the
training classes have more than justi-
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fled our expectations. May I tell the
House that we are opening a centre in
the Suoth also?

My friend yesterday made light of
efficiency, made light of UPSC and of
all other things that require careful
consideration. He said, “After all the
UPSC is your creature and the rules
are yours. Why don't you change the
rules?” Under article 335, consistent
with the claims of maintaining the
highest degree of efficiency, we
have to take these people.
I have no time to give the
other figures. 1 have got the latest
figures for central services as well  as
for the various States. They are gra-
dually coming up.

So far as Class 1V s concerned, I am
not going to deal with it, because
Class IV, includes menial servants and
others. In Class III, their number is
steadily increasing. So far as Classes 1
and 1I are concerned, their number is
rising slowly, but surely. We have laid
down, a number of rules A number of
concessions have been given to the
scheduled castes and scheduled tribes
and I am very happy that very large
numbers are coming forward. This is
so far ag their represcntiation in  the
services is concerned.

Some hon. Members made a refer-
ence in a very general and rather
vague way that the Government of
India appoints commissions, but they
do not carry out their recommenda-
tions. In respect of the scheduled
castes and scheduled tribes, during the
last two years we had appointed three
commissions. One is the Commission
presided over by our elder colleague,
Shri Dhebar. The other was the
Scavengers Conditions Commitfee ana
the third was Father Elwin's Com-
mittee. We had the reports of these
committees and as a result of the re-
commendations made by Father Elwin's
Committee, we had taken a decision to
see that the largest number of tribal
development blocks are opened. Under
the Second Plan, we opened 47 tribal
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development blocks, cach costing about
Rs. 27 lakhs in all. 324 blocks are to be
opened during these 5 years and each
block will cost Rs. 22 lakhs in the flist
phase, and Rs. 10 lakhs in the second
phase. So far as each block is con-
cerned, the share of Lthe Government of
India—Home Ministry—will be about
Rs. 15 lakhs. That would be spread
over 10 years, not 5 years. This is
so far as the Elwin Committee s cone
cerned. So, it is not proper to say that
committees are appointed, but their re-
commendations are not properly look-
ed into. We have given the fullest
consideration and witn certain minor
modifications, we accepted them.

Among scheduled castes, the condi-
tions of scavengers were exiremely
bad. They were almost inhuman. That
is the reason why we took care to see
that these conditions have got to be re-
moved. The unclean conditions in
which they were living have got to be
removed. Housing conditions have to
be provided for. The actual figures
will be given by my senior colleague.
Thus, you will find that we are trying
our best to sce that they come up to
the level.

Shri Hari Vishnu Kamath: Gradu-
ally.

Shri Datar: Yesterday, the hon.
Member, who was a member of the
Tribal Commission and who ought to
have known better, sa'd that we are
talking of national integration, but we
do very little for the tribals. Does he
know that we have spent about Rs 125
crores over the tribals alone and their
number is about 2 crores? So much
money is being spent; roads are being
opened and we are trying our best to
see that tribals are as much Indians as
others and they ought to be given the
greatest help. May I point out to my
friend, Shri Dasaratha Deb, that there

is no such thing in India as second
class or third class citizenship?
Shri Harl Vishnu Kamath: Only

first class.
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Shri Datar: The tribals and the
scheduled castes are entitled to special
consideration with a view to bring
them on a par with others. So, 1
would tell the hon. Member that we
are trying our best to improve the
conditions of the tribals and scheduled
castes. What we have done may not
be very satisfactory, but considering
the magnitude of the difficulties which
face us, we have done a lot.

I would appeal to hon. Members that
if they think of naiional integration,
they ought to help us, because we want
to see that the tribals and Harijans
are placed on the same parity with
others so far as removal of disabilities
and economic uplift are concerned. If
that is done, then there will be na-
tional integration in the fullest sense.
All of us are going tewards that parti-
cular ideal.

Matters like prohibition and cthers
are there and hon. Members have
asked a number of questicns, 1 hawe
no time, but I would point out that so
far as the main heads ¢f our activities
are concerned, Government are [fully
alive to the need to ecarry cn the work
progressively, Government are res-
ponsive to the criticism  offered and
with the fullest cooperation of not only
the hon. Members on this side, but the
hon. Members on the other side also, I
think a day would come when these
social and economic disparities would
disappear and we shall have the full-
est picture of actualised national inte-
gration in every sensc of the term.

it feramfer wredt (Frover) - Iomem
wEEA, T AIE ¥ AT H agAd §
qTAATG qEEAT 7 WU HIA A 96T
f5° 2 UCW oFa F @EH W
ag7 dr afwz $Y7 a9d T geF A
ARG ARG E R fazin e i
QAT W4 FIAT q0RAT § fF gw qw
& AM1 § F1dra /7 FTIT 9T 9T
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Y qFE g A & /Y A o faew
TTEE TEaF e IT F gT ARGl
FT GHA, a9 aF AGH THAT A@l g1
Rt | F guwar g F gw @ aww
ezl &1 @ew F¢ & THRAT F1 AEAT F
A # FTHATE TR 81 I £ |

¥ g9 ¥ FT ATH CArd
(Association of Vo!untgry Agencies for
Rural Development) § fag@ o dro
F OF 79 F( ATE AFAT AZAT g, Al
f& 79 a7 & -

“Political theory and practice
naturally refleet this state of
affairs, and political democracy
is reduced to counting of heads.
It is further natural in these cir-
cumstances for political parties,
built around competing power-
groups, to be formed, leading to
the establishment, not of govern-
ment by people, but of govern-
ment by party: in other word:,
by one or another power-group.”

Democracy mcans government of the
people, by the people and for the
people. But now democracy is the
government of the party, by the party

and for the party,
fearft v AT T oAE I T £
w7 A% ZH IN B AE1T7 q¥ gfew
q, 29 4T ¥ TOIA WA FYF A3 T
qHA | I T4 A% (% A § A oA
Frw 20 a0 maAr wedm oFEAr
FHT AZ0 FT AEAT 0
“Now,  a community in order to
be real, that is, in order that it
might be infused with the sense of
community, must emphasise in its
internal life such ethical values as
adjustment, conciliation, harmony
and co-operation. Without these
there can be no community, The
community can never be at war

with itself: one part of it fighhting
the other (albeit democratically)™

o 2w E fr m ot o
§E9G A AT AW F A R, A qEE
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FI T age & A =T A 6 aF
F, g0 9 & AW A S gwwa
A ¥ g a=-fasr, wamg
T AN AT AT BY AFAT E, FAT E
gafug @1 afafsadr sEa & o
fair & & @ & W wwar WY
e FAT WET £ | mifaniE
Fow=meT Al A4 ATE T AE EAr
FIfeq | @@P 97 0F L@ AN fY
ATZ FTH FTAT A0F 1 gET 07 fEEr
FAAEN Fi AL AT WAT AR
27 WA 1 T AT AAT qEEl F1 ATE
T AT FT XA Z |

“The representative, political
institutions for example, should
be so constituted as to repre-ent
not individuals, but their com-
munities, beginning with the pri-
mary community and going out-
ward to embrace wider and
wider circles. In this system, the
community thus takes the place
of the party—this differences
within and between communities
being adjusied and harmonised
at every level.”

Z9 sfFn #1 maAnz T =R AW
| 72 2, AfFw A A F § 'Rl
A T FH FAE ! W AT
FrE TAT gEAT 2 A1 29 IF &1 AT
AN IR FT X AT FLAFA 2 | T
FX & AL AT AR 2, IR
Z9 g Ara | W 2far fx e 9w
FIT | AMEA FT T °HF 0T 0
vy gy & afer am @ g i fr
F21 A1 7FA1 & f A w2 0 A1 g
g zm ar faam xwr =ifag
gix &1 fawe ger § sEEr g
A7z FO fgw 1 WX oWy
g7 A w1 27 At gax fag o @ oWy
T q E| FIAT o arer oY s Er
TAFA TN TR N EFFA X
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[ Rerameft et
g0 A WYz 3A &1 fafas % | afsw
mA FwaarFe T &7 fEAd forg
ol & fF 77 w0z wvwT I= @ 3
o 7o Hro T fegre ol 2 f5 I
ZIET & 1 | #1E g0 To A1 T AT
FLAT & A1 39 &1 F: 9T &0 FAT &Y
ardr & Afra #7030 wg w1 w0
grar 2 1 wifaz 3a 1 <% qm F91 Ad
FI AT AFAT 1 A KT FAT AAE 2
HIA At F AR % wFT ST GAA
HT HATT IZATE AN ITHI T Y F1erer
FISATATE A HT F AT AT A
Aaar arzar g e @ fooE @ g
(g STz F oAt H AT
The Mysore Administration—Some

obscrvations and recommedations
by A. D. Gorwala

“During the time I have been in
Mysore the governmental and ad-
miniztrative atmosphere has seem-
ed to be vitiated by what is known
as the ‘Vidhana Soudh' scandal.
This incident aroused considerable
feeling among the people and
affected very detrimentally the
morale of the entire administration™

TrErar a1za a3 mrio Hro UHo
arfsae 2, fom &1 497 & nefafrimm
1 2@ & A7 Fa1 war qr, FER
agd & dza44 mAueE {27 & A7
Er Fuzfafz o & ary § oA
F 4 AT, A9 qwEd i f1 /T T
I9 ®T FF WAL q4T | qZ @ AT FL
gy AtvEdEa E ...

Mr. Deputy-Speaker: Mysore State
is not under discus:ion here. We are

concerned with Government of India.
So, that will not be relevant here.

Shri Slvamurthi Swamy: I am
placing this before the House because
law and order....

Mr. Deputy-Speaker: It may be re-
levant in Mysore, not here.
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it fraq fa wavet © deF AR aw
N7 faaar ft FromgAr & IqE OF
I FiF & (ol 78 wHA7 H1 KA 2
FF L AT 9 AT & I AT A AT
FTOF AT R AZ FIATE IA F FAI
FH H FW AITR: ¥7 %47 2, fgarE
Z awar 2 br asr mama faar S
afea o7 a2 47 fzzma 1 7 fr 3o
v fur s A f6 3w Fa
agi frar s 7

“The Mysore scene looked at
from this point of view presents
a discouraging picture. There is
the glaring example of the Vidhan

Soudh. Nearly two crores have
been spent....”

Mr. Deputy-Speaker: Order, order.
I told the hon. Member that it is not
revelant here. So he cannot refer to
it.

Shri K. R, Gupta (Alwar): It is
only a report of a committee,

Shri Sivamurthi Swamy: It is only
the report of a committee appointed
by the Central Government. But the
Central Government has not advised
the State Government to take necs-
sary action.

Mr. Deputy-Speaker: It may be re-
levant in the Mysore Assembly, not
here. Mysore Government is not here
to defend itself,

Shri Bade: The Committee was ap~
pointed on the advice of the Central
Government to inguire into ithe mat.
ter.

Mr. Deputy-Speaker: Please leave
it 1o me to decide.

ot forgmfe vt @ @ F AR T
FEY T3 F JAT § | AT A aga q
wzg & @9 #1 A @ J
daeT T g 4w fEar 1 9w ¥
arR # & @y 1T 9T 99 2 F¥ a7
o7 F1 aAm d@a agm faw #
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AT ¥ F33 ¥ | TW €T ¥ GAOA
2 (ussy T g A wmarEr @ qn A
18 ZUTT AT | I ELT X 3o faofauw g
39 FI mTRIAT 3 AT &G FP 4T
;T [IT FrEZ a9 Fr gfer ¥ @
At IH I AT T SUTET F7 W 9"
T faar o1 gFAT | FA A oaga 7 AW
F1 = 2 vt oF @t @em & 57
fear wrm, ®few o faeft qsg @
TS AT AE F7ar e § ar e fE
§rET 97T & s faay g @ W
wag #1 wigfs 39 1 2 fF mwm-e=w
1 a7 famn s fed, 59 & femmm &
ECE A o T

IWHF AT A A FgA ARl
g fFaqe ¥ faad wee 3 o=
z3 Tt #1 fags foe & fam
fzg a7 @ | Bfsw Amoag owoun
7T 77 & wifAw av T w7 TR 13
FT ATET ETAT AT AT | TG T G AR
F = F A F W E A EAH gt &
FAT FHEAT ST QT E 1 I F a7
ST WYT 5 1 A% F7 f2ar wma fE
FFET wFTe ¥ ag g faw fre &
fair &y ot ofr 7 fy geaE F o ¥
fem

@ OE F WM W g
& AT FFAT ATFATE | AT A qGI I
A F FATE 1 IW A A AW
e AIE § T WA FL AT I >
39 fedfr &1 7 faar w9 ) S gefm@
T4Z §, I T FUTT 4 FATST AT HIAZT
AT FIT TZ E, TH AT ACH 0T EATH
faFar sm@

wa AGY €T & 4 F Fga
MR § | Feea mfzr fend (fafae)
Fq A gwEr At B IWE e
aga & fafaedio @1 7F0 9T a@H
g I & w 9ge sy R fa
AT @ @R SRT HERT gl
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gHar a1 | 3fFa § ¥ A &
fesm s s g fFsw o fufadt
WTH §I THAH H T CrS o2 aaerd
T § I 9T WY AFL I | W W
® ¥ WA AT & @uT &
gAT & | 99 AT AT FIHT F7 FH
@g Wit & | fEfasew wdee & O
9 H AgA TG TFTT WA gAT B | I
T AT T WA T | FHT A@ T
HI(AT H 9 T 419 d19 g1 T @
AT TR 4T T € ¥E Wl
o7 gaslt 71w & 79 a<g 99y
g1 T HIT IH &7 97 Ag7 991, T9
qEA qgT AFAE E |

g A A o q fafafes
BTG X TIAFG  FEAT 0T
g | WRT A% # e W oF f1Er
FEAT 2 | g8 w7 f2=3t 7 g =fed,
St 1 F1§ T a8 g a1 fF gt
Hrer & agt w1 Y | gATe agt IATEr
gfadfadt 7 g §1  wwr ¥
et # ager a1 5ar a1 HfaT agl &
I #1 fare f¢ WSl #1 A o
ST 3T & | = &1 gk §1 agmn
ZT Wifed | aferor WA §, $E MEAg
FI GrT FT A1 HAA Ao &, FIE HAA
F1 AGT ATET | ggr A g F1 @&
2 @A £ A1 IW ¥ AR aE wemaa
& st sfed

gfeadt & at & 3t & 9= 4@
FEAT ATRAT § | g1 F IR F%
AT & TG 39§ 2T 39 F1 wGW
F A5 T & AL g1 AFAT | W FT TG
THEIAS ThETg 2T =fed, S &1
WA 3T fed | F W7 & gra qEAr
ST § {6 EIAT FERT AWM WEE
@ ff 98 7 fea gfeaat &1 o 4,
fepareit avafear @zar < 41, ffaa 7o
AT T gIoaw &1 a7 | 1 w9 w5y
I F THAIAT TRETE AT ArEd 4
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[ Forargeft w=mfY]
$9 gIEE o9 gfend 41 &9 ¥ &1
IT B wHEAT W AGT g | ST AN
AfEi F @ g s Fr g T A
qEFEFAT 2 |

g A & @y FEA e g F
fafafees 129 a7 & a2 N FFAET
feeqza w7 1@ & 99 #1 fAwerar =fed )
& &1 WL 912 7 9 fF Fq F wgrae
FFEferm g 1 H 3w dgfma 7 A
TEE A I FATAHI AT AT T I
3fpa & T MEA g 5 7 o 37 F9T
TiaT a@ Fax g 1w ag Fama F;
QHATAL AT AEA § AL F FRA
qET g 5 ot < fopar ww Ao At
#1 fuaam g 2\t 9 & aferor 13 aveas
FT ST § w1 fgd | gafaz me #
oF g ad Fad fzer afgy G
w7 7 faary o1 @sr faged & foa
arq FRzr fasefl 41 2\ 5 At we §
TA FIIAAIT T 5 T G B GFAT FC
fear a1 e 2T A AT TaAr
g fx wia o 7 dq7 @ omzwfuw
AT, ASE], AT F AT FIA A
FHANET G47 7T97 FT F94T TATH
21 HY A% & @veqT AT 5O aIr
WX T FlE WIS H FEAREE F
feear & 1 g7 ag 71 =red fw ey g3
Teq 1 F18 fgeam gAre Tew ¥ AR
wfeT ara &Y gw gg Y 7@ Aea @
gard g2z 1 Fr fgemr g wew #
T | WY AIETT ATEAT & % 39 A A
HEAT FITAAT FT ATH i FT qaT faar
SITA AT THT AEN 1 AHAT | AT ATEL T
HAZT & IHFT A FTAT W | §F g1 7
oY wgTarSg ¥ qEaAre: A fow & S
g WA R aga ¥
AR ¥ T A & 17 &, AfET e
fdmm & ad & FHRE 79 fmEe
ET baen Ffed, 5 zfgr WA F
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TeEt ¥ 59 AR ¥ g g avd § 99
a9 &1 uF GEtfaaa #7) warfom 773
fagem@r 9@ |

o # # g O F L H g
FZ FT AUAT AT FATH FT § |
T OFAT IT 99 aF w7 HEAL-
ATES AT 1 GFAT A aF fF I WA
qT wwe A fRan 9@ 1 fF ey S v
waT a7 snfAd qwa 7 4 9177 ag
arg €t 7 ag ard AW F1 ATE w7 27
F1 47 7Y IAT F1H F7 909 7197 AR
FTAR FIAT AT 2 | M1 G747 F1 719
-t afem a7 w0 3y 2 A
G=Tad ¥ B g9TaT afwfa @7 aredEr
qf Tz 1 AT FOE g7 AA-FAT F
ST 97 21T 2 617 guA 2ar & fF
TAH FAH 3 A1 ¢4 77 FZ 4 91 A
Fuy AT AR AT G AT
gafaw 3@ AT F T ATH &
fam  wedr 2 i omTETT 2
Nationa] government is the only
salvation to keep the integration of

the country. Otherwize, the country
will go to the dogs.

wre GAT AgY fEar mar ar faw At
qg fergeat 7 §2 & FT70 /%7 faar
FET q7E AT AT 1 AFAT & | AT A
ag & % uF et gmdr mE & fawre 2,
o AW A At & famw §  8F
A & 6 IO AW F FAT F qIT
AT AT AT ¥ A T AT I 8 | gamar
AT 2 fF A7l o7 I TR &
AT 77 AT GAT | SAEN AH AW
f & avg Feee g2 g 1 afEA
=G gIaT & agl ¥ g7 v IHHIEAR
® G T F 9 ¥ FFE I AT
HAY FET AT, 4T =o TATFT NER AT
Fg= o 1 @er fear 9mar ar qEr
=g B1A1 | 43 A1 fan T 97 w5
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a1 # Yeaw A0 A R, ag A
09 CF wEHT F1 F9A A9 F w1 2
F1 ottt & 19aF faar W g A )

T g FT { FATAT AT FHIA
@ g |

sirgat et & (faweER)
wfgemat &1 ot Fem w1 A fAma
gy |

Shri A, S. Alva (Mangalore): Mr,
Deputy-Speaker, Sir, I want to place
a few suggestions before the House in
respect of thig Ministry which if ae-
cepted, I am sure, will go a long way
in having national integration. In the
first place, I would like to refer to the
Judge; who are serving in the diffe-
rent High Courts. The Law Commis-
sion has suggested in its report re-
cently that at least one-third of the
judges in each State must be from
other States. This recommendation of
the Law Commission has not yet
been given effect to. I do not see any
insurmountable difficulty in bringing
this suggestion of the Law Com-
mission into force. I am told there is
a rule that if a Judge want; to be
transferred to another State, then the
Chief Justice and the Government of
that State have to agree to this. This
is a rule which will not in any
help the unification of the country.
After all, judges must be prepared to
serve in any State and there should
be no question of any con:ent being
obtained either from the Chief
Justice or State Government of
another State.

Again, in the matter of superior
services also, it is absolutely neces-
sary that at least one-third of the
cadre must be from a different State.
Now we are faced with the problem of
border disputes in cach State, We all
know what happened in Goa itself
recently.

Officers from the Mysore and Maha-
rashtra States were drafted into the
service of that Territory. Then al-
legations were made by each State
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saying that the officers are trying to-
see that Goa is merged either in
Maharashtrg or in Mysore. Personal
allegations are also made. I am sure
that most of these things are false,
but at the same time there is scope
for allegations of that type to be made.

For this reason it is absolutely
necessary that officers of one State
should be posted to an other States
so that people may not feel that they
belong to a separate State altogether
and have nothing to do with another
State and the rest of India. The Home
Ministry must seriously consider this
aspect. Delay in this respect will
really be of not much assistance.

One other aspect which the Home
Ministry may also consider is about
prohibition and its enforcement. Of
course, it is really a very good thing
that prohibition should be introduced
and implemented if it is possible, But
the way in which prohibition, which
is not complete in the entire country,
is now being carried on has brought
a lot of justifiable criticism which the
Ministry has to face. Coming as I do
from a particular State where flve
different portions of the States have
been integrated—I refer to Mysore—
we find that the entire State is not
dry. Some of the areas are still wet,
As was rightly pointed out, a man
seems to be respectable if he could
drink where there iy no prohibition
but he is disreputable if he drinkas
secretly in a place where it isday. The
way in which this prohibition law is
being enforced also leaves much to be
desired. So, T would humbly appeal
to the Home Ministry to consider this
aspect. After all, sentiments apart, if
there is enough effective machinery
and the public also can be taken into
confidence and a time comes when we
feel that prohibibtion is necessary, then
it is all the more reason that the en-
tire nation should go dry. So, I would
humbly appeal to the Ministry to take
this aspect into consideration,

Then there is the talk of corruption.
The hon. Minister was kind enough to
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state that unnecessarily we are making
allegations. It is true that wild alle-
gations are made. At the same time,
after the establishment of a special
‘department the work is being done
very effectivelv and officers, without
any consideration of rank or other
considerations, are brought to justice
speedily. In this connection I would
submit that there is one aspect which
the Ministry has to consider. Some-
times it so happens that officers who
are brought to book are tried before
a court in the first instance. We know
that before a court of law the only
consideration is the evidence that is
placed before it Though we feel
morally certain that a man is corrupt,
very often for want of confidence we
see persons being acquitted. Then
when it comes to the question of de-
partmental enquiry it is said that he
has been acquitted by a court and the
facts are final and no action is neces-
sary. This also is depressing. 1 would
submit that in such cases where it is
not possible to get evidence for a
conviction, it is better that the parties
are tried departmentally.

I generally welcome the work that
has been done by the Home Ministry
I hope that they will bear in mind
these things in future,

st aretrarer (T
LA e S

LgqTEEy

e AeHET 5 qF 2 fam O
f& gw 957 A1 qRS & | FAega oA
YT AT OF7 7T AAT & | 57 90 H
FIAT ATEAT § AFA ot 7% qA qwg
T fammsmwmre ..

Mr. Deputy-Speaker: Order, order.
She must resume her seat.

5t g ;. Suteqw A,
Haw FT ata & fw faaar & & w0 H

JUNE 5, 1062

for Grants 9004

A1 97 99 A § aga §F gEL A
#aze g 9% § | fagwm: vweaw &
7 ard At gfesez wrqT 7 # 0@ =
3l @9 faugl v guar fa=re 932
feat 2 fom av f& & I8 7 9= @
a1 | 39 T # F 39 ¥ famgw agma
g f& 2 warag #71 F1EaT aga fasqa @
oY I ¥ FATHA FT H1E QAT " A
grm o= 7 fF g w71 fa=r 7
foedt ®0 % o9 7|7 T 1 1 AW
feafq & & swmar § f g e #1
atfga aga 341 @1 w1 2, aga W
EITTE | Og & Fae WO ¥ Al 9%
T F8 TRTE | 9 98 wwa F7ar g &
o & FAAA G F AT AT OF AT N
Ted faY of 7w 7 2@ & wE g
g1 /AT qE 41 fmA & owma @,
agdl At #9T HgEdAr =@ W)
oa AT FT @A a1 €92 ZET | I T
g9 Aa ATAA § ) gwTe g 9EET e
g 3@ & wfF srARTCHE FaTEr
T TF ¢ WL W WA T IS AR
St fT 9@ £ | ®A @y wmm
2 A famm @t 2 fR g W
3T TE 7 g0 ag WTawT 7 a9 |

TR &% AT @A w1 /AT &
et faamr 99 A | godr JAT0
g @ATT A FT IR A AT AT AT
AT TG WG I IART DA FATT
At T | wfET 3 A Ay ow
sEEAr @ & A1fF agd aq &
FH APAR TE 8 afed 39 ¥ wfuw
T & 4 A T T a6 qfer &
fora forer et 9 F%er g1 T wraTEaT
2, for wafaal & awe g% 1 sraggsar
2, pia @ A% afqgw vafaar s
T AT AT @ | OFAT F e )
Fafemrarsit 1t safeat wrt ag @ & |
& Afaw vwaw § F=r IR ¥
W 97 gW W\ oy @ ¥ w@wrar
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gifid & g & Afaw g0a9 A
frzar o <@r & 1 7@ TF aga T
ama &1 #1 r 2w foad fs osim
S § S TAT QAT FT FHT i1 AT
& & fomdy & afos sfaa o
qiawfAs Saq § wEar smEa #
Ffawar FAEIT T 9T T &Y 98 &
agdl @add & qgEEwr &0 § 40
IAAT 9w At g 7%ar § faar 97
Za F7 aFar ¢ ot f Afagan 2z
wFal fz=t 29 qaw EET o1 wWrar |

T A THAT FT WG AEAT FT
AEF AT HIT AESAE SAEd Tq
sarraA #1 Afaw 2fez & 391 ST w7
aq ¥ wfas afgea g wavm #7181
gafaT g Fareg 1 a1faes 217 99 1
F1E-79 qgA &1 T HIT T & |
¥ g wrAT £ i 2 ® w1 fafegmar
Ty qafqqi ag 71 &, 99 &1 g g4 &
gqrAT F1fgn A7 39 F arq Fr§ -
=AY AT AT qEY FTAAT iR

16 hrs.

g oz & o 71 2@ st T §0
# gyt 4% a7 @ <gAT & a1 79 | AE
T & arf w2 fr oAy Fwoaer
T AT T FIATAA T F1E AFHT
TE = FE, FfEF 39 X 32 0F 9@
7z 2 fF o T3 HAETT ATy T A
Fr #fqma 7 1 fqawga 2w, S
gaaAsTeRT 24 #1 #fFaa & amwr
a1 721 1 95 7 2 F At AAT g Ay
o @ F—=1z & A g W% 41
TEEAT—FT 70 TAAACEF A7 07
gr g ® TgA g, WAEA F AT
T4 g9, I FT AFTAAT FE AFA F
a1 7Y | F mrAer g fmogw A gwa
ofz g7 qwa & afF &1 qg91d W
qHA TEX &1 £ Aa 7

JYAISTHA 15, 1884 (SAKA)

for Grants 9006

# gwear g f ama s F——i w9
758 EI FRTd—3as BIF 9T 91§
g4 99 ¥ awafas am@ &1 2% ar
wifge w17 a0 3fee & afz g7 wafoay
F1 AF1@EAT F79 ¥ fAv, 57 w3faqi
F1 T WXz & faw g mox
dfaar # g5 of @ F7 wraws ),
At d waEg F44 AT

qgt Ty st @ ¥2EH F1 qrEAHE
FT | ST T T qQF HI AT T 3
A $g wtad qrEg qiatey & faafr
T T oA, F1 g HIK OF AT
forr A g wawry faar f G afafes
gfias @aret & 227 F1 gEEEr §
AT AN | A7 77 frdea @
3T ATEfear #1 aga a0 F1 @Y
g, afFq AT @arT § dewwr qfqum
areaa ¥ FTE 57 T BI LI FT qfqqE
&I & WY 99 AT ®1 qrEHE A, T w7
QFTIZ HIEFHT &g 9% & " Hr
T 1T g afa-fA gz T @A fw
9 829 ® 5 foF o & 99 fawat
93, ST AT ¥ €229 § faww & w6k
farefY Y fa7 & wwr 7 99 fawa)
T H IATENY, I F Ay i Awrg
% g g1 AT, woAT faeardr
a Y g o far ?

Shri K. C. Sharma (Sardhana): It

is a Union of States.

Shri Paliwal: Yes, that is what I
was driving at.

S fa AT T e E, g
2 Feimm 4@, afew oF g ¥
T AF HIQF FT A §, /A TF
AT g g, d wo|r |ar &
FF O I A9 &1 A9 X F, Hf
fergeama &1 dfaem a3 & o= A4y
T 2z @ ff, afewm qF gfied
T "TR TEHE 9T, 97 5 OF fadet
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[ qreirar=)
T €Y, 21T 39 & gH 1 IF AE
foaar YT srgar s A@faam a9TET )

& g # fawg famor # 7
TF g1 F Fa9 qg FgA1 971 g %
TF 99 ST FATE AT AT 8, 37 &7
afs q&r avg & AFEET FIAT B, ar
g F AIIAT &, AT § FH FAT
g W 99w w7 H gfk sfaeam
T FrE Ffsamear s g, @1 SW
Ffsargal &1 gX F1 7 g7 71 fg=aen
gt 91fEw #17 sarAa &1 wigs afem-
ardt, safaT 7em, aaa # IEAT ALY
Mg |

T 29 # feura w3, (g
afagz wfz &1 33 gR ge faor €
agl 97 39 & fAw qF Srra T a7,
FF ToqHEa TaAdz &, W Of
HATET & | 98 AFHF UF FHT K1 1T ATAA
&t & 1w 3 Al 1 ag a1 weE
Fan, AfET T AT HQE AT AR
qOr AT FEAA § | grE e fel w1 waw
OET E229 A1 £, 0F G2 BIE 377 a1
L aas fargmeazmi g 82 3,
T EH T 79 37 &1 J&0a7 71 faatn
AT @ 7 9= w2z F1 AT 1w 9y
AT §, a@ FHGL IAF a9 AT 9%
I ATAT G &, TE A AN Fqd AT AT
&1 39 ¥ fam |=f g7 =rfgg §22 @
o §2 # g w9ar wgar 3 F gEl
WA ¥ FEEEEl ¥ uh 2am a
feastT ar gt

# TS # " g, 91 fF a6
et F1 fAen w7 Fwmr omm @
afz 99 gfe & Far oy, fow g &
§F A 3@ &, a1 7 Al qoed H
& ¥ 9 9 A g §, fmwr wm
e F0F 7T @, @A-HET W WH-
fox fafore, fwfese @9,

JUNE 5, 1962

for Grants 9008-

T werr wo & AfE qE g g
o F15 WA B 5 5 e
& g o foeh & wfed, &t &
TEET WA FA, A R o oam &
i s

16.05 hrs.
[MR. SPEAKER in the Chair]

e H g At & w7 awr
TIATTAT AT F1 a0 F40 & | 5% 39
TAEATAT ATAT T Zoaw &1 fasm o
37 3fez & 5 rwear® s w9
A AT AGH &, afew waa 7 ag gy
F 0% AR 8 | s A d fer |
auqF g, AfFa f6e fi—ag fawaras
E—7 a7 sreT maar g fe= &
WA geTe wrfaat 7 7= ¥ aea w1 o
®7 ¥ geran 2, fom ® ® gasr W
TgIAT ST @ R, 1A W 2 owea
AL ATl oqE gw & owefa miw
1t Fzar @ FEd o @ & 0 wmr
gifaT F41 & 7 wmar wa AT # #rd
Frar A@ & 1 W HAE § O g
far=ri 't STETA-TITT FF FT CF ATA-
T | §2 (N QFIS WK I WAt
39 Ffez & wrar & fawq 7 qF agr AT
swfe, weT & % ¥ oF mfafasa #fir
safe g7 1 TG A FT{F FA A
WaT AGH AT | I TAA QIS0 FEATE
daT gRiT | IHN W I9 A9 FY HaT ot
TG FT |

&1 ool £ IET § ATT AT
F1 Frfera #Y, q¥ AT 77 FA7 F @A
g 7 faaw szt 7 = R
HASAT F FAET AU AT H w99
&, Tad FE Afws g § @ A
T | oY | g7 g & @t ag € fE s
& o o = o 9w ) A O we
¥ g o S g e @ & faed
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WYY X 39 W & firw frw gl #
T FEL A= &1 9Rw TeE g
HEFAT 97 | W TS g & fF wwedy qui-
T Ew FH A R g e
F, 9 ey 71 99 A% ag www T
Fd & q7 TF WA F1 @A wiAEAH
HIw i &Y & | gafaa e atafas
gfez & Zay o7 &t gar T fF wfs-
T AW A qget FwEar 7 ar ar fg=
# wog A qr wgS § | TS W
Wt gEL WOE & IAH 4T3 q |0 A,
&, o AT g4 AN A, 7 +fr 4t | =
gl A owrE @ oSEE aget
FAHEAT FI HAAT FEI HGH qAT A
T FT gALr yrfaw Wi § w4y,
T 37 T AFEAT 7 98 597 7%
ot sarar @z v § ) T o F ¥Ew
uF & Twwa g fr e & 3 fow
s AR far 51 @ @ IER gEe
| v gET F e 41 g ey
2 AT fz=dt sy ety fow s fe=t
A FT T2 FE7 qMEA F 99 foogA
& AT | gAL AW AT AT FT HEA;A
Foar e £, qafy 3 gor w1 F
& s g #1 sgag w A & W
T4F F gafagt F1 SRS B OF
st 7 S @ g fr e 1
e geee #X 1 ALY oW 39 aE
grit i afz g4 g o wdfren #3499
=T w7 7= fgsr wmarfas =7 & Fr
F1 TEufT & a7 eq9 F vgw FI A AT
aF I 9T AT AT IFY, TT7T I FT
TAY WA 43 g #T waaT g Ad
FZar orft & | g4 fawg 9% g FA
F 90T § F99 TF I A AN

WEqR WEREY 99 AT TR §
/T FET 0T |

=Y qreitere ;o= T d )

JYAISTHA 15, 1884 (SAKA)

for Grants [+10) {:]

=t o (wfesT) : AT wew
AR, g AAATIY 9T 41 99 @Y § |
q gwwar g 5 ag 2 fom @ faae
AW AT Fg1 AW A A FE WA
WM e e fFgim fF
TR 7z F At of@Er § s ol
e €1 | 99 &t agee @q ¥ fad
IEF W g7 95g g, I¢ TR
g 1| 38 % T|AT =1fga f #rE et
at TE Sl & | T g S @A IR
AT F1 519 & | a0 H# < &1 3907
TEAT @ I |/ &1 w1 g o o a=y
wi & 1 & wwwrar § i ¥ A & g
|1 gt 93T fo &7 w9 gW 9T A @
a1 St Fvae § ag @ g ar aE g,
@it gee £ g1 AT | W Wi gy
& °if s &, w=H TF 47 AT FA
¥ o @i FFRl W oA F oanw @
gmg) Frzmg 5 aga I9
FET o7 737 & A1 A o ar awm g
IR & IH1 3G FL T F4T a1 faT
QAT 79 gaal g fFag weAr oft #}
S99 FT T8 § OF g 7 81 J AR
FH1 97 331 FT 19 g g fre Wi
ag 99 FAad (6% F1 o W 0
feem o gt seft 4 1 ag v oAr ?
A AL g 3T | AR T ATATA
F1 AT 7IZ & 787 T8I FLF 913 | TGS
faestt %1 nfemt &, i1 fF fergeama 1
foer 2, % w13 | Tw A 73 A3 wet
& & & foaq ga foE & aga ==t
grit @ 1 o A7 gfea 7o, ag et
AT A F1 F51 FT 794 frg a2 F wefr
§ ot fara fazeh g 2wy W 2
oIT /A ¥ T FzA gAT ¢ ag TF A9V
2, ow fx & | agw @ ¢ O @
AR ITFOE AEa AT @R |

et av 47 a1 § fr fog® am

# a1 quE e ¥ gafeas agd §Y
gaT & 1 WX A fr W A foeet
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[ ]

el F FT L A (80 FT ATN
ft & | & Fu1 A A F AT W @
§ | WA, AT 7 Y AW W
A § | T 23T 98 & fF 99 wgt av
dY 32 A TF I F1 W T AT
AFT B AT AT §, AN FT WEAT JY
# =z wifsa £ a0 ag @ & a1 wanfa
# aTF 93 ©r & | Fay @ F gt
# fa aga o3 foar w1 SfeT gk
A AR & F0AAE &1 fF 97 7w
gay 2 frafoadt 1 @mfedl, 9% a8
T §E 9T, A A q Atz 95y F 8,
FATT @A HEA, a1 ¢ a7 A2l | § a8
A 76T 5 A1 gl AT g ar
at gy faym awE € ST " w0
Fgl R W a8 i 37 &, S v o
qT% G4 FTT N 2 1 ITH T TF FT
2@ FT [T g qF AT T A {6
g d1 FHT Zar &9 T 2, W1 I F
ST gTAT & a7 9T 0L g, a1 OF 79
T A & 1 9z AR ot #fegl # wa
&, 9% ZARI FEE UL 9T a1 Ugaw
AT q¢, I TiFt #Y grerg ndr 2 fo
AT OF A WEET & A1 9 0 AT 3
%z & foq 39 & o1 o= Ag M A 9%
FIST A4l | qF2 I3 TT Al W0, Fal
Hngll &, TAET W[ WiTZ 487 |

#F qgdAt gh1 3@ I9 A@EaT §
OF FTE Al fFgem I R A W@ g

OO WA B T, AT A
ATET 2

ot e § qoy fagm |
SR qoara faqm @0 7 | arel § @
g AT qF TuTdt 7 & T F qgAE
qr #IT 980 1 G 9 9AH & F A
At ar | @ &3 Fg qaren fear o w@
T g fe wid gfomt & faa Awtan
Tgd & W I & fod i St

JUNE 5, 1962

for Grants goI12:

Fa A T AR Y 5 AR W@ R
/T it it § g 7o ST Faerr
ATEAT § | WIEwS W N Hrneiedt F
AT & 1 gfeai ®1 ot gon fp s
1 HrmEfeat a9 | ¥ 7 959 74
foram | 9 T Y HETESAT §OF FATH
987 | IHT I qH fAan fF aga 1w
far AT & 1 @ wEEdeT FEYE
AR gfart A § 1 a9 W g
f gfeweil %1 graTsfear ar a+ § qfa
a faar &2 % fox @ 2 1 3% fag =2
T TG )

& avg @ AFAT F1 wAATE 0
gt T w1 @ g fvond Awfar «
a1 gfeadt #1 aga 38 2 fzar § 178
greT & A 1 Fg & & ok e afe-
SAT T qATAT T 7 At gw o g
gRit | # 0F waTw TATA HEEAAT J
qgr 41 | IEFT I qH [RAT | T
S qATAT F 1 T {AUN-UE F wAE
T HEFA F 97 AAT F1 AF A fax
T 1 €ho THo Fro Yo T A F IAH
fargges amz 71 w1 AW R | T A
33""[ ?F_KGFE{L‘.&?‘: 2o Tqo qre T
T YT ot =rerEr @ Ia7 faar
fr 39 & uF freges ave 9 dFas
FAEE 1 ¢ | 97 AT fA0ia A F7
fe ag fasges ame #1 g ar dFas
FATH &1 | TAD T T & (LUR-%o
ﬁ'%lﬁuﬂoqaolﬂe'{ﬁﬂ({ﬂﬁﬁ
{1 forggsr Fre AT 439 FAHE ¥
¢ | 36T ag @ § wmE! aaars fw S
FeTee o g IR (v B & wr afwm
adt, que 7 Frf gfeaa agl, tes #
¥aT OF §, Q0% TF & WMT (ug #
UF 31 T a9 ¥ 7 TR E | AU
YE ¥ oY Ta-EEed § e fgeed
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WS WERY  9F HTY A1Y g
waEAT & & aaan ?

o AT GAE ¥ AZN, TN A
Wt FAr g A F ¥ g7 7 AT OF /4
q&r ar & ZAre #1T rE ar
* g%l # gfeadl &1 amr @ o
ag Y FFr WL qA AT g0
§ 7 93y W AFET secg WYY
Tg Y AE N ¥ 1 gF 0 qF IO AT |
Hgq Zamare mifew avaf § @
fad w7 v, 37 ¥ fazges
AT 53¢ Famia ¥ f7g 17 o, 17
Tfegd q 30, A1 39 a7g 33 F9 A7
T3 FAT AT ¥ #EA A
aifeg |

s WTE qEAT MR 0 qE 94
o1y fam are & feme 2 @ & 7

off e coreey & fwm %

wE

Wi WIS qEET MR 4LET H
feaar frwsziz zar 9w 39 # fFad
gfam a3 g aqam |

e - F F7A 2R FifE,
TEAE AT ATA FZ T AT | qRT L
Fo%F faq w1 | 37 F A@ faggee
FEZT Wi 9, AH g4 AM2F 4, v3 ®7
fag w3 1 Fzm 2R wifEw, TR
§ fogezaz gom 3¢ @1, 397 7 a1
g fazere &=, 17 Wnfed ¢, =@
F FAT | I TE® T FZT A
AMEH, Fawar 4 20¢ Fr frpeziz
g, = fasyss wez fAg Wy
¥y gty Arfgd 4, 3w ® F4
Fza ZAWMG AMEE, 9EET F 3o
# forszie gar, Wl @t fagree
FIEE &, & TfEq, I1C FT F4T ¢ | Hz
detrareenfee T faeet # oftfe Wy F a3
% 8, 7@ 9T 4R T Fowweie gur

JYAISTHA 15, 1884 (SAKA)

for Grants 9014

T | 15 forgasy wree & 8, 3¢ wifeq
q, 2IFT F4 ¥ ) 2w woy F7T 2
37 7 At 38 fgger wwE &
wafe arfzgd 9 99=

a9 g UM & A 1 &
g ar uw #i Y A\ gE qWe A
& &g mar fx Ffewat &1 S AT
G AR FG W AT it aw AT g
MT & G HIT FIT KT 1T TT005 |
77 § IT G F AT AT | I
T3T H OF GATHT & AT F e
EEASL R S SR E (0 B R 1 4
43 2 fR7gi7 S F1 [qIT F IT I
F1 wArE frar o7 a7 A FafwaEt
TAZT T IMT AT F 1 T A A
a7 7 sgrer faadr wefrar wge
Y HFT FrEfraT E T aAr 2 aAr
7T A1 7T ¢ fF 3T ARG FT AT TG
fear sr wzr & 1 @E avv 39 AT At
aF 70 BrEA 730 ¢ | T2 7RI fE weAT
Ft 371 1 w1E 77ARA A I G
F5 fwar 1 gfeae 9T g@m &0 w2
O IT AT WOT E, TRl o Aar
fF g7 9strs & ®Y I AT (e ¥
q7 T W w7 39 9 | Tfwemr @
f zmi? fir giw =gy & 7fa7 z2w &y
FACIT AT 7ET & | g1 A FTATET & |
w2l AGar & o7z A7 97 7 43 &
IFI T FE TTAFEA A X AT TAA
F1E gvArA 73 (A4t | 370 T Famar
fa gwrdt frg w21 FRIUT R 1 AT R
ETEA ATAT pob AT P 3 FATU,
2eye | o7 it 5 #7 3ot A faar
2w ru-3o wrgd F A1 TE 7A@
F AITGZ AT FzA AT R AT E
3T & T3 &1 A gAAr 7@ gL
at o5 grera o § fww A ¥ oA
avar § 5 s & 97 aga 3=
Q@
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[# ]

78 7% & fF 7 avwrc ag AT
£ | g wAT g wAFW IT AN HY
FG Far w71 qgAr & 1 AfFA F 7
ar 7z aw7ar fear @ e ag = o
§zT F7a7 WA & IT T A1 JT H
i @ faa s & 0 " §oFar
7z fo garr wfzzr 4 Jify fafas
2 § 99 A AT FF sfAl T
TF FAT FAET 97 1 37 & f77 =g
FTT ATE FF AT T I L ogEl &
wifeq 9z 7247 TFET AT | AT LAUY
H Il F 9F Teq7 AT g1 | 71§
¥ 7 zar f& ot g & 97 TwaT
TTAT SNE T 2T AT @I & 1 gfeaAl
8 AT FAM! FAAT A1 g Wl qE
Teq7 FY FT TFAT AT 9T qE AT AIAT
Mg A IT wEIE AR fAEw @
9 747 & g uw AW faw AT #
qaw G371 1 v4r & | w7 qF F AT
FOE AT AT AT T AL FTF 7 3IA
F1 FUAT TE T IAIr AT AT 4T |
oT TAT F21 T AT B A AZ HT AT
gl 73 w7 @ AT gAw oA AfE
FIAR GAEZ ¢ G, T AWE T A7
St ETAT AF FTAT AT A2 gOAI Y
T4 ¥ HZA TAAAZ AT RTAC T H
TR &1 ghewa ward & fax fan
91 39 &1 747 AT g arfen fgar
Tar ¥z oAAA f® Aza wadae T
St ®7AT FfTHAT FT ATIRC AT AZAX
# ard gred qewed w1 faar a1 37
Trar 34 o wtfxq ad adt fear war
ST FMATT T W A F gred H AT WY
w7 faar 41 37 7 aT6 qwAr A9 F
qAHA AT Al | #zA wATAZ A
GITE T F FF FW T fAF 2
HIE o FIAIC TIAGT WX 3} @M &3
BT FY W gieEl #Y Iwfa ¥ 9y
A fy | 9@ F A § 9@ gg q9 fear

JUNE 5, 1862

for Grants 9016

™ fF g T 99§ &1
g9 faqr @ ar A3 @ qare | |
Wt g9 ¥ wam faar 91 qg 3 9w
T gt ¥ faar gom & 1 9= ¥
OUy A9 H grIE 1 qg Tae™@r 41
f& 9@ @R @ q @H @9
T@ T qré § W 39 7 99 W
¥ 39 W #Y Afaq w1 fawn & 1w
F g1z qoae @R T A E Al
gz FTAAT G T4 9T 2 | FEE
T gAT FE & FH F
fo ST goaT 3T & ag 'qAn N arfi
o1 T & 1 9 g9 @ 99 ¥ afgmn
AT 2 A1 ALY # 97 FT Ag A A
oTAT & | # IW A1 F AGAH FIAT
fr &3 MRz gl F SER &
ford & FCO AR g AfE 9\ R
T ¥ fag gal @ g 9 feve
FAT g § AR I AT g a4 R
fF 7z 5@ wroa ® FIw g g §
e ATETS ¥ AT A9 Feed &M
QU A& T § ) qg w9 @ AT H
& 39 Adver 9 9gA g fF Tomme 9y
T gfomt @1 a8 gafad & @ &
7 AEY 2T =g A aF &4 fre
T AT WgT & ;IE TRl A
¥ qr Aegdr @1 FL OA@E AGL
T &, &9 FraA €, Af AR wge
FAATH § | WX A7 AW T 4@ &
37 F A AA At {6 ag {5 7% 2r-
Fadi &1 99 #19 Igm ! gafag
T 79 gaAT F1 oy ¢ fF ag e
awg I §y for a7 | afe g &
WAt ST ferar o7 /% | WO &9 afeqt
¥ qAW QT FAF G WA F ww
w1 ¢ AT TRl A FGl AT HHA BT
qEEAT F qE T A a1 T
1 Srarfy | @t 39w A a9 @l
& & ot § fow & fr ag frdt ag
forer @ &% | 4@ 39 § @@ ag
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ALY &1 91gy #ifE 39 & fad 9T
1Y St g 3 ) wfET g 79
a2 Al WX Az F g oI F
T[T Y g T qAM 7 5T T g
qHREET AW "I F fEATC 9t 9%
T AT & A 9T FT A A E
A g owwm A a
Fitg ' A=A ¢ AT A T@ Ay
SETT & | qg TE AM £ A AT &
a7 T3 qgA AN Afzw a9 § o Afea
IT ¥ HAT A FI IT FT OAAT ARS

g

§ z77 FrA Bt WA g 7 gvar
oz am Fge A4 2 fa gfosst f s
FSAT & WT T T TFAT FEA ATAT
& w2 fr 2w A ower wiT
qrET F fA7 97 T ATEA 97 §4
W | I E FAT I F AT I
F FaAdr FT & & AT AT OFAT A
FIW @ A AFAT 2 W A G-
T a1 gFAT | ag 3fuEa &
g R @t A T gwr #1 E
5 #, ot fFAY ot AT § AL ®
A W G A §F FAEE &5 £ I
AWt #7139 mAW " 3y frem
g Fifzz 1 3 Al A w17 -
HiZT AW &1 F2A & ATE W ATHIT
FT EqAT @ FA1 Mg | I AW
AW am s fAa gar 21 2 SR
s e &, #1607, T 7
orE1 freent @ &1 av sgra freer W g,
I A0 F1 A T FAT AN NI
F1 ot wEAr 7H @ FoaA A
AT g | Ag F7 #7 f A AW R
2, 37 &1 Grg IAT AL ATAAA FAT
@ & AT TR § OqHIE WA T
SR | Fqr B w1 oA FOw A9 A9 &
| AT 3w Apn K@ faan gt #9
fret amer A &Y e 7 a1 oA
885(Ai) LSDD—9.
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TR IEE@ E I qg A AT FHE |
Tz HATET 9T F A § AR @ AW
I @ ¢ 5 oag g s i
Qerd ? ag 7 qu g ? oF A
T 5 77 78 ¢ B T gu oAy &
FA THS FT TG 9€ 9% T Z |
YT AT FT qg FH AGH AT & ) oA
T H 3 AT OFAT A A A
g1 awA &1 qF A T3 AGEE ¥ A9
FZAT TTAT & {F qHTT Wi 39 qar
A H HA U AE AT A FT
qr @ 2 |

gfomt £ Jgadr ¥ faw &1 aewd
fawa F#1 & 1 gg | aeEr )
97ma & m& fafeex ¥ wi F aam
fear & sife domelt w7 # @A @ AR
AL 9q9 ® oot wmr ¥ fR gfot
F T FET FATT AH | IR A
aaerar & fF o9 o do AT An
gfemm £ ok © @@ zfwa ofeEr
2| 31 7 aAemn 2 fF o 9w af@r
ad # fom & fF o =+ & fam d@irsT
WA & ¥ WA & fag 99 & am
AT ROEL AGl g HWIT IT A gEd
TgA G AT & AW 9d T IR
¥ agem g fE gAre 9 e ame
T E A & fF Af@m A &
Al T I¥ A qmar W | zAfed
d 7 WA WEET 7 AT ATHA ag
e #=ur f o 7o &7 swfq @
fad zfrat &t 27 377 geTeTH] F1
FT FAT ITET ATEA 2 A1 IHA AT
TR TH TA FT oA AT g
faadr @ am I fA gEEr
AT 1 A Ag Ad &7 AT TEA
AT AZAN & FTHT 97 AH & A
oY Az @iv A (FF e T Aver &Y
A | TF AT ATVA ACET KT 7T
g fo 4 & |y 97 9g WA Fal
arfr g7 &7 faoeft #1 &% a7 90 &7



9019 Demands

[ m=mm)

W7 qF T oA« | gy
AFTTF T g3 afag w7 7 ¥
&fwq faaar w0 aifgn gz a8 fwar
o 71 8 | FATe A v w6 fog A A
gfeqt & w9 430 & T Tar FT 7T
BT 8 IART AT A AT FTT ISA1 AT |
| A1 T I FAg a4T i aqrd
sty arfw e ot TR 7 OI94T
FZaN & FF T T ITA TAT AT |
gy A g oF 7gT 78 fradr ard
A1 fF qaRdTT = F4O3, fo AM
HIT Yo AT 5 FLrT 37 37 4 397 #
s o fF afzqt 7 957 grAT 7 93
gu & 981 g § ATy A9 i faw
THAT F4F IS AF | gAIL TZ FAT AL
7 waaqr g & 39 S0t F1 591 329
Y 590 7AT 2, T4 qfF TF q57 w7
W T 2 A1 3961 3T T 71 AT Eq0T
u vaar gen fw &0 vwa FvAdr &
IEF THAT AT q7 FET AT T T AT
T I4 7T AL F[ AF | ZTAAT AT 5T
FETARTHI o1 AFET AR 74T § AT A
feafoa Taar & A ®iz0 THAr E 3AES
arrasr (5797 f@ar e az 7 31
fof Tz ®ezr 927 FAAT AT 1 92337
T2 A | Gz FiT aiat &1 faar v
qrafaar aqiqd faq ¢ i 7l zfraar ar
gIfdsz & TW f®1 T AT IAA
gzl 77 Fz A1Z 97 g4 w1 Trd

[ wAewT a2 2 omore g Jer
F1q14 L fra ardt ae vzq v frg wwe
R w0 R, A1 7E IEG § 5 gq w7
QI-VATT & TAAT 99 7 TZ7 27
fofar wtig | 39 &1 372 93 ¢ (% Faq 41
Tgarr faa w@r 23z w24 o fan
TFA AT FAT 4T, FAT Y qIZ AQr ¥
O AT A0 FAT AT F 1 AT F
HTAT EF AT T7 7 I&T

JUNE 5, 1962
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IFT qEA, § AT T gEaATE

Mg |

Mr. Speaker: This morning, hon.
Members had desired that the time
might be extended by two hours, and
the House had agreed to that, but be-
cause the programme is so tight and
we have cancelled our sittings after
the 22nd, we have to find time in the
interval that we have got. I hope the
Members wil] not have any objection
to our continuing till 6.30 today be-

cause we shall require that time if we
want the allotted time.

st mofs T (wgdr @zv) -
o WA, FE AR T A FfmaFr
FA W07 F A Fgr 41 ﬁ' Tq qAIq T
T A7 AT AL A T g ) wifET Far
7@ 2 f& 9 o a7 9 alw-‘r T HIHT
st fame A o 27

HeTW WEEq : 7Iq AT § AEIAT
AFIA R I T E I ARIATASNA
TRIE T A FT ATATE Y A e
ARAE T 31 W77 T97 ASAH 7777 21
RIAATY ATET 7 L, qAT IT FT AT
oA

sfi worafa TR AT AT 13T A0
i frar 2, FwT 79 A1 OF 07 47
qrwr w427 faar &

oEq WERW . AT m AT
FAU A H T FZ | AAArAT o
aafzar 747 2 w7 wWAST AT i
fan gafzar a¥7 2 | 9@A7 77T F7
fafaezs #zg & mq w47 o 2
fafrers s 9 37 & T37 4 3 v

i
= "ga feg o

ofi &gt Tag (Treaw) o EIFT
q1E7, AT FAT, ,_3 ZAIT, i ETT
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g7 FT AT § T AT 30T 17
g 9a aqaragavta wr mar @ & A7
BF Z1 W@ A AR FE@ F e A
S AITAT & VT 97 AT
w1 AT F Ak frAAr AEAr g
AT 3T KT AHT 9T 17 AT THFEATA
& 57 3 o gy |71 77WAT § AR
forq #1 2 qq7 sifm 7z 2 B Y
T frar ma # gar AsF FA
feqrar w27 f25 Arw T |31,
At f§ w1 wadr Aae Ad #, w2Eq
9T %13 ZAT % ¥Zzq 39 F1 qvfaq
TAAM w4, AV AR A ARAT
gff w3 A% w77 F1AF AE AT
T 27 FA A Tfeeam 7 fq92 2
9, T A% AT KT AAF F2T A AT
Wi %9 " A 0 Ffgd |

F7 AT gW1 F 9FF & frea
FT AR 2, q2f oAT0 FATR HATT
&0 AT ARAT | T30 F15 T THIAT AT
gl 2 afEd somw atr 9Tz FaA
FoArz7 77, F2 14 T osfaai &
A FT T30 8, 737 J 54=@T HA-
ATH ATTIZ L A wzAfiwaA v g
AN AT T AR A, AR T AMA
FFT K 20 A AT HIF KIEROA
IR EL I i e (E AR O 7 & 1
¥ Az #1047 H A% FoA7 2l
g awar & wd 7w 797 £ IF A
FIH TAA T ALAIAT FTOTAT T, FAAT
FIAT ARZAT & AV TFFEZ FT TIT
& A7 9 A miEETA A 2 AT
aF =7 31t 7 farz afagr 7, 7398
qAET § AT FOFIIT &1 R
&1 2T JEf

fafaegl &t foiz & ;g7 o« 7ama
F TAF H oF wH@| & a9 fadr
TEE I ITFHF AR e A B R
waard # foizd  faser 2 f5 S
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qifFearT & FT: TRIE 5§ SEAT HTHE
HmFr a9 W3 § AT IEEI
AZEFA T A TETE | F AWAAT
fe g fafqesr av o8 = 71 K7 ar
fF 7 7w %3 f@ a8 797 I E, AFA
qg Ag( Fer T4 | 9g F1 ™ ¢ fr9q
FT ATH-TSATA FLS ATIL 1 FAT AT
FHICT §F AT & 99 9T A14-
qIATH #[ LFAAT FL ! TIAAL HT
TR AtT 77 Wz wgAr =ifeq 47 fF
A4z @47 079 2 HIT 39 § F1F q997
T 2, fwa 77 foqie § gy @ 5
qZ a9 79 & AWA A AAA £F @
g 29 1 FAIT-93AF &7 NFA
# F21 =701 2 {6 W gAe geAwe
AE Z A ZTTAT AT AR F77
v oar 2 fR g AT | TSI
AL T CC I B e E R AR
TAT 2, FE ARAT gET q5F i Ag
sl 17 A Ay i ow wa fw
FT9 F29 7 AF %1 (w1 A A7
A oA HAFNE AT wa b g
HIAT & A7 FAT AR A7 20 5H
F1 Z(F TATA A AT ATAL F
97 1A # F tafysze amza TrAagisg
7 77% fzAmar e ¢ W § ek
FAT § 6 77 1 AR 9 741 14T
FH]

Hrar FY fgErdd & w41 A &
AT 0T JIET FT q4TA AT G287 H2ZH £ |
TATHZ T A1 41 THAT T4 o 37 9T
¥ A7 0T 91T F1 QAT Y 2 ) forar
¥ A7 av =7 9z fzsAT 1 Sifam
ga T Hamgr w2 7 da9 &
TFATAA &1 72 &, T 6T R F
7g g2 fasga waq & fs 97 71 gaw
AT AT I F A F ATHAA FAT
qfewa 3 1 ZHa g3 AT A 3,
TAATHE F ITH AT SqIT aET 2, gAY
wqTET gfem w1 g SATEr S
2 fFa 29 & arage @Y 9 AT @
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[ sy farg]

%9 fFed ¥ ateaTa g1 @ 2 "IN ST H THY FETGT AT o7 gFaT &
AFT FT FT5 A9 A} g1 Tl g, HT 22 1 57 q1L F gTaq 741 ZA00 0
grerifd 3@ are # ag waw @ fF ag A g F1E Q7T T ;T A & v T A

& qeFi #1 w0 21 A Awman g fF A
SATIH aTd F a3ET FA AT T G
FTE ZH7T q5F T9 ATA K1 q_1ET KO
o 7% 1 7T 7, g1 e e
s gm fafrees 424 &1, 92 T=a
7@ ®Y7 0% 7 uF (37 37 978 F1 A9
21T 73 "7 39 71 w08 geAwm 7 fan
SR | §A FTATA & ATAAZ TAAHT T AT
& g1 wan 2 A1 d= 91T A O
CAETIR e i T B 1 U AR O
q@E T FT TAAMI H ATATT
S F AT A1 YRl Zard
FHATT A7z faAdaade 71 F0f7
F7A1 &, ag Fifz7 &7 2 fF 77 3%
A% 9T AN ARl F7 72§ |

Y7 gat # S Ar Z1AT g1, ATEAE
wAY, o Fmare, T fzedr ®OMzA A
GIEREE & art ¥ 0F q9A A7 F4"
& 20 4 fF 777 97 &= TAL AEH
faw weez g0 2 fom & av &
v 7%, 1eey & fgqram agEA § 0z
&fea fagr mn © “<c TTAT WTR AEH
Fhag WAz Awz A7 | 9FE &
TATHT Z1, 739 F39 77 Z7471 L7 g
gtz f&T 1 = gvAT FEA GfEw
HAZET 75, Og g1 AT FIATA 2 |

§ g 7 garaq 7 fafaszs A=

& warg &1, A1 % 37 A9 # g,
agl 97 9gA1 qEAT § -

“The number of cascs of crime

registered in the Capital in 1960

wa; 6542 of which 1,253 ecases

detected. The number untraced
was 5,280,

During 1961 6,980 cases were
registered, Of these 1,114 were de-
tected, 4,782 remained untraced. .’

AFTTAT G, ForFAl q7 AT NG
& far 913 1 g@ & 1 aga A feew
mifwaes & fa71 gam & Wi arer Ay
w21 3l 7g & 1 07 e § oo qvAz i
#gEe g1 A7 57 f a7 93 e
AT 0T AT 7 T a7 AT 0
# =9z g 5 fafaees aga 24 av=b
F1 FIAT T TWA, AfFT § IT %1 aqrn
|EAT £ I A & A & IATh
F1 faaan wzt afadz &, ag Aa faeet &
o1 771 2 W7 faeeT § TEwm T wmr g
# 7 37 a7 # o gfem sfea & q@
fRegaraag am &1 s W gq A
A9 w1 gfAw e faan f& o=
f& az@ agi U¥ w"ir gA A,
na o A1 wiT W gmr &
Fza =1 fF 7z awz 2 f5 o g f
I A0S & TT AT 9 7 MQE 27 & R
farT A8t & | AT, 07T TN FT OF HAOH
A | UF TAE 31 HIT AT 3 TINIE
F w27 AT T fzgr war, T
a1 3T G0 97 98 9% a4 | 7Y
g 1 | fafaees arga amm a3
Mo FAle o7 gio e HAle T f®
TaTE FAT BAZET 2 | JIAI7 FE T@
#, warz TvA #, a3 ufarz AT I
97 2 | g7 T2 Fra0 2 fa 77 faet
@z o, A1 fa TAAdT 2, warg 7 A
#i7 gafrm gAiez 78, 41 #7 TE ar
Uz IET qIAEA 3 2 ¢ §g AT
g & 1 7 g gFET AFT1 ¥ 02T arer
Agi Z, Afwa w7177 T AATE

ggr q¥ Zgrl # fFwad @ segd
FaS AW AT H A § | ATLAT AT FATH
£ A A g &) qFaT & | 4g AT
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Y & o == faardy a3 # & 3 73 50
QR FT AT | T H FART E, FrEa-
w1 § Zfem & o foamr @ 794 &
&% 79 F 1 Tl & qr foend 2
g 2, 2Ad § 1 g madaT &
oTe 742 79 & & H O faar o
g1 & ag ured 7+ # foae grir, sy
&y arfa aw wadt =31 #r fadraa Az
FTHE | AFT AT A 7 AFT OF
HIEHT & T AT freAta ate 70w ag
21 37 {7 ATgA| 7 &9 T AT ATHT
FFA9 TTTATE | HAA & 9T F Fr2
qqr gar 4t | G5 fedy Ffawe 7 Far
o =130 9T 72 2 A1 F@7 0 5 gwrdy a8
qfewa & o ad w771 & q97 & w2
5 2 AT 29 I &Y Tgw A foeAt=
A | A A mE fFE AT aaz 18
ar a1 2 7 fgamma Fz7 wqdqz 7
TE # | F g 7 7 W w5 7
®T FEIA ALY B IFAT 7 FATA AT
W19 Jg7ArAEr &4 quer ufTie £ g
&7, IT AT A1 13 #7 {79 ¥ 77 H
HIRT TEA B AT F FARAU AT
%14 21, fF 7z a7 71 2, arhy afemw
§ W1 H A AT AT A, IT R AT
orFE % 3, KIET HTAT F 3, 9% AR
s ®T & 9 fgegEAr & fedr faen
¥ o1 Pl wma, =g Asw wEm oA oar
frat iz w27 &, 41 &g mF oA
Foa1? =rar #1780 mraedy | s FE 9T
F I AT AGA A IAG AT AT
F foq wo wrdy Aare g, AfwT Iy
qrg AT w12 ZfgarT A 8, a8 wL v ¢
wAs = 7, 98 7@ 9wy 7 fw fog
& F ®1E oY ATET TH | IART gLl
w1 i s agt feareqaa g1 rar ay &8
FFAATH AGT &1 Ia | AfwT 0 7T A
aqrz 9 oz, (e T fwar war
gaa 78 qay wars fw ow T30 FIw
FETET 74T | ATHT FAT FTA T F AT
zgaa &t 7t fr gart gwr frgeam ®
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Qe , wegfre AW E Aw A
AT FAT FT T N FTAGT qrA 7 A0
320 73T | wRREAE & 1 71 ffw AN
qTF T ATET AT & | T A W A
& | 747 9g 9o g7 ave & <A fF agr
BT& T 78, AN g1 8, FoaiE wrer
¥&. v 37 wrafaqy &1 qred 7 25 707
AT I7F FEIHTT FT qF ¢ Qe 042,
$ &WE AT 97 fFar a7 78 U AT FAW
qr | FET & =T T@T A% 79 0
AT F FA1A &, I« 7 7w 2 faq
g | o7 =g 927 97 FE AT U&7 B
qr g1, I1E AT A 0477 AT, 927 ¥
AN q7EE A4 FLT | T A0E A=A 2,
et ¥ o oA 48Y 21

AFT a@ F 7F FEAr ATRAT F
fF oy 27 & fa 290 AEa 0 w1 T2
TG TAAM & | H a8 § Fzar g 5
fogar 9o AT & FrrT faaT o qte
Tqe HIT Hrie To THo F { HIAY T2Z
¥ q% F T3 9F4T §, IT F1 4gT A
feqrermgsr & fzar 7ar & 1 A1 =16
fafaezs a1 &, w1 sfr 727 agr a7 &,
a1 fafrezst azi o@ wsg T4 ® E
37317 76T #1 Femrrams &7 faar &
o7 F77 F F gAE F71 9T F47, 3T
FEA 97 AT AAT | WG E ATA A@T
qrEfarET aga & 1 F 39 Fr oF frae
G F7AT FrEAT g | AT 77 &) o
qET g FTAMA A ZAAT | Ao o
araE 1 ArRfaal 1A | Aql 39
&AM FT AEEE AqH w7 AT
wTar | A7 979 fae 7 fza 1 | FE
Frar faq & 1€ a1 7l 7741 41
9Iq I A T qFEar fwar 1 Azar-
Fa gt wfagz v aferararm aarfs
fF 9g ARAT qFEAT FE A AL,
afwr Fgi o gEE FE 19 gQ
fif off TaHE qqT @ 4, IqA Fa,
T | Al wEEd TR AT 1 TAg
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] = fag)
aro fag ssy A Ta 08t s-%-%3
T W, gA TERA @A T AR
¥ o o FATA F1 FA@AF H
e foar mr 1 ff TEEET WX
9 TEqFET W s R | 3A
FIE 7 WA FIOT AT FT G
N UF qTE ART A TAT4E oAl
gdr fFwmAranGg g A
a9 "7 IHF WEH! | ;fEET,
F A1 57 Fggd) #ga fw far A
q, 30 fE go Flo & 7w 9 7, TRA
woo §F FTHANT fagr HT F21< frar
f& Fara I 2 1 9 FT AR
f& az anar ¢ afx #7721 & wam
A AHRAT § HI wREEH L 2
FAF At gd mmmm & g
o faffezr A% ¥ faas foT=s
9T 3T IH A AT IT A owTA Al
T afFa e w2 7 0T I FI9 Al
fezi famm, mdm &6 & mm, TR
% IT FI f's'z: frar nar | figr Tz
FarA A;MEe Tio (TFAr wZsAT 2 fx
| A ARl WA W A Ty
AE gHT | "wMa 2 (4 FE 4w 2,
A e od i gEET e v 3
Az A AT w2t sy
T ATy A1 uWTEY (74T, AO94 SW A
a1 frar, gt 712 5 daer far fr
ag A 2, AfFa f&v A 0w A
q Ff AT TE T T TET AT R 2
W FATT F1 T ATE A I W 72T
g ag faz #mzg 39 *1 fewea
fery o e far fF 3z amze <8 oot
BIFA U mAeTza {F 90 F1 7qe qro
Fga g faar 7w A9 £ fF oaz a4
¢ aa w7 1 Tmerruptions ) &
A ATEY A 1 A AAS F
BT FqT FEAT F1EA & | OF A4 I 7T
FT drr FX fagr, W) aw 7/ €
fr qraTe ARE Tt A wfagw I
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& | STHT T A1 2w | ma fAwe
¢ T w2d & fe el 9 | Mgt
Fed ¢ & qamg 11 ™, T8 I aw
AT A1 TS R Sy faemar ?

Wﬂtmmﬁo!ﬁo THo ﬁ'r

LG R R B
foq zamm & oY ff a7 @ A
FAT § AT G4 & | AW 98 T ey
T |

o wg< fag W o A A
H SHTE &1 IEe gEd 7 OF AT
AT F1 S g4 frar 1 F o fafaeex
aea 7 fraez Fvar g fF a7 g5
AFAT AL 7 AHA WAV FET AT A |
AT AT 4% q2 HFAL 1, MEodla
Tqo AT F1AFE AT 95 R wmiET
FAAE At 21323 fedmaEm )
W& omil AT frfem= arg,
q7 AR AW T AR @ fZq )
I tAT A A iE w0 3Ar 2 iR aaa
AT VETE | wEA e (FEHTATT A
ATz w ZMER ®/Y | o7 ETAA d=T
AT E W T 7T grviEEv T4 e
A gr G931 & v #faET iaer
ferrrans Zr =F9 2 1 § FvemA
ey A1 fsm F1 #F  a@mEn ag
H A AT E@ED F FIEWAE ) A"
AL # R avem 21

7 a7 q1z4 &1 w@m fr=mem
mFEa 13T FI TH Vo FNOATE U
IR Yo T AT BN VRN E, IH A EX
0F g EEateT AifEAT A 1T ETE 0
qAfIw £ F 91 7 K9, TG F7 AT
q 47 NA1g & $REH I A [FAT A
ST TET & 1 WM ARIH A8 1 faniEe
FETF | FH T FH EHIL g W H
3 AvE F FTEE qAT: Y
T T g W e AWM FT AW
qamr amr § 1 AseRfer [
FTamE | frelt § A9EF WROR
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F 9T § 1 qg MW T @A
Q& e fasr 7 | g ® e 6 ag
s &= giem ot £ &

AR RERA : IF F1 T Kaar @
At 71 2 7

ot wgdt fag : A8
qegey REEE: Wi 99 @ g ¢

it g3t fag 0 wEd ax fevgz
FN R TH 9T AT O A E ) 3
s fom wt ara awmg gl asm
FTA FA AT ATHL FT T AL AT, |
g #A Fo o F faget | AT
oo fa ST @Y AT A IEET qEr ==
wa ATy fF #r & 0 F F2 g
f a®r R0 7 o qoF A A A AR G
39 &f A A &, aeEw, e
A1 agF fagear & e famar &
7% | 97 |1 ZWIY AT O WEL FT G99

2

AT TAA a7 # fF oam i |
Foe FIgaA G0 AT MA F T |
Fwa Pzugtaoa (aas fwar ¢ osm
S5 A (F AT L AET g7 w=IF
Fraurargee Fiwea 7 7m0 A9
S AT AT AfFT ATET I g9
TR wE A 4 "I a7 3E 9 0F
sxvee &1 99 (& faega v w99 #
oo, A nE IzAE Aed o r3Iw
frgifaEa o &1 AT 99 &7
foram apan Y7 €zEm qFCTET AT A
o wwwr  femma w0 v fw
FAT F AT BOA TAF g0 IT Al
FT ATOTATES FU | AT 78 AT A
# 4 7w I AT 7 qE0 FY
s 3§ wmd B v EW AW,
Taqd A wETg & A #
FFC wEr g AW | A A
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UL A AT | A FT Ty e e
ge | W A SN &Y & Ay
AT | ZITA FTIfaS FAtar ;|
# vF famrer 3 argar g o TEr A
Forrer FAYe Frafae awrft o
g Al ¥ g3 § oawr Ay ddvAe w
ara a7 e g & faw awg & a@f #r
qafas & z#2 z#E faw oo o
IHE AHLT G3T FT AT | AAT FA F
Zoe T iwee faw dw fear
#r waT fFar wm,  SEET AEEw
T &7 IuE gaew ag £ feer
g gfrsat s s .
16 hrs,

WEqW RERW . TF AT SATEAT
FH WA W

oft wg?t fag 72 A1 ara o @Y
ferar

weqN ARG . a7 a1 AfaEaac
Foare faemr 20

ot gt feg o F A A1 oA
AR TEAT A1EAT E

S WERY | q¢ TAAHE FT FTH
AR 1 F MR T AT T T AT )
o7 HOAT AT A TZ | AfgA 0g
frer Ay AfweA=aT & am faar ¢

it wg<t feg o i AT A FEew
aredr g |

weqe AFIY © A AT IT T ARV
AFATHAT AT 7ZY FT AFA |

off oy feg : A TR AES
FAT ATEAT |

"eqW WRRT . W9A TE AT wAT
2 f& @@t &1 qorae AT & AW
g T ¥ o W ez § o I
#19 fFar o1 @1 & 2T o frae
o1q 7 faar & 3T WEd &
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ot wgt g : o 39 Eadma faa
F A A g

WA WEEY ¢ ATHA 39 AT FT
gt sfseraT T qmm fFar £

oy wgdl fag @ F adfr A A1 wzarn
@ z f& dfadar 7 fgq a7z
qmE f&ar |+ gz T avg gHE T AT
wfam qrEff & o gorsfea o@ft 2o
ST WAIATAT H AW 9 & gAF (@A
q Aw4 ®fAm qEf F IET 1A
farar

REqH WEAQ ¢ TA AETAN AT
OTTRT TRAT 927 | 79 Fr2 f39 0=
gt orrar & A1 @z Ay Afgerae 71 faq
qaAT AT R, 48 A Az FE HwAA 7
7z =t 9t 7 am fwar o am
agt afFardz & € FigT o a3 J
ag #amy s fr il afaarae 3
saF1 a1A a1 @ 1 7z 780 Far A1 AFAT
fe gasr = a2 7 o fFar 30
g A7 A g7 gATAAT F A FIA
qT| & W4 IART WY AL A A
FT AFMAAT A FL F7 ART fF
A& w9t 7 qrg fwar 2

st wg<i fag A1 7 fan TR
fan w21 g fF @A 7% g7 § Al
¥ 1gd a7 g aHET 77 "7 gl
gmae 9T faasr & sidsaa foo
war ar A a9 wrw anie ad
AT T4 AT IH TCAEFT AT AT
W I T A3 FE T I AT
a1 w1 & % ewag wrar fagges s
i FIIATARA & | g wad 2 fF
aw = & ¥ faw smar @ Gfwa gaw
fog o srd| S gy fafaez &
AR agT TE( g SR FH FO | TH
AT adr 4 fFade #74 & fag
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I97 95 FOT F1 FdAr Fr fawrfor
F | IR A FF g2 fram 6@
FHIZTT & &t fF 7iwg & w277 ¢ Sa9
Far arar g f e €1 Z9 3 oz
d qgar et § 7 Fr gws qgeaa
FZAT |

Shri A. N. Vidyalankar (Hoshiar-
pur): Is he criticising the taxation

policy of the State Government....
(Interruptions,)

weaw wgEg : § F war fran
qr |

s wg< Fag ¢ F mAr 2 owar

oeae WERY : AT AN a7 &1,
qrowl a7 A1 g1 fAar

ot w3t fag : F oF 707 T T2
F7 ATAC ATT FN AT FTAT F )
arry a7 zframr w0 qar g
21 3zt & f37 Fr oA 2 395 7 927
fe=ft 1 2uo F7HE Ay 7 far
o f&7 2oo a9 w7 frar
g9 FmEz i o7 T3 % AT gArt
qAT 47 9T 7 |

Weqs WA ¢ P TAL T g1
fafaezs 7 fagi 2

s @y fag . @gr A1 o w0
zfaam w3 2

#w Fizg & F game fam arr &
sferem w37 &1 F31 9} fF ow
FGAT g1 | HH  FAR IATH A
THET YATAT WIE | I9% @|@ai #
T AEY & 1 A F AR T FE FC A
we FAT g g 5 T ag | wsdr
¢ &fm g o famme fram oo A T3
g A fF FH FEAd SEE
Fr3fas & @M ar owE F gnr ?
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The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sekhar): Sir, during the discussion
some of the hon. Members expressed
great concern over the welfare of
Scheduled Castes and Tribes and the
other backward clas-es. My  senior
colleague a few minutes back spoke
somewhat elaborately on certain as-
pects of the welfare schemes and 1
would now like to confing myself to
some of the social welfare schemes
undertaken by the Ministry, This
section of the population has been re-
ceiving special attention since Inde-
pendence. During the First Plan period
assistance was given to the State
schemes 1o implement them, The
Second Plan undertook  centrally
sponsored schemes and the entire ex-
penditure on them wag borne by the
Central Government. In addition to the
fifty per cent contribution which was
given to some of the State schemes
during the Third Plan period, central-
Iv sponsored schemes are now confin-
ed to schemes which relate to speeial
disabilities keeping in view the re-
commendations made in the annual
report of the Commissioner for Sche-
duled Castes and Tribes and also the
recommendations of the various com-
mittees which make special studies of
the problems of the backward class.
The important schemes which have
been taken during the Third Plan
period are :the improvement of the
working conditions of scavengers and
sweepers, provision of subsidie; for
housing them as also house sites for
those who are engaged in unclean oc-
cupation: as also landless labourers.
During the Second Plan period 43
multi-purpose tribal blocks were
started with an outlay of Rs. 27 lakhs
which was borne both by the Home
Ministry and the Ministry of Com-
munity Development and-co-operation.
But in the Thrid Plan period it has
been decided to allot, in addition to
324 tribal welfare blocks which were
mentioned by my senior colleagues,
six more of which two will be in Goa,
two in the Union Territories and two
in places still to be decided. Each
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block will be started in an area of
200 sq. miles with a population of
25,000 of which 66.66 per cent will be
Scheduled Tribes. All these blocks
will be started during the Third Plan
period. Each block will have a budget
of Rs. 22 lakhs in the first stage and
Rs. 10 lakhs in th¢ second stage.

Mention was made about the landless
Scheduled Castes and Scheduled Tri-
bes. I would like to mention here that
since 1951, 7:8 million scres of land
were allotted to landless person: of
which 3.6 million acres have been
allotted to persons belonging to
Scheduled Castes and  Scheduled
Tribes. In the Third Plan provision
ha: also been made for land colonisa-
tion schemes and supply of agricultu-
ral implements and other aids for the
members of the Scheduled Castes and
Tribes. Under the land colonisation
schemes additional financial aids for
land improvement, for the purchase of
plough, bullocks, seeds and other im-
plements will be provided to persons
belonging to Scheduled Castes and
Tribes to whom land has been allotted
by the State Government. For this,
there is a provision of Rs. 3 crores.

In the matter of educational facili-
ties, the progressive increase in the
expenditure incurred under the post.
matric scholarship schemes for these
people iz clear from the faect that
while a sum of Rs, 3052 lakhs was
spent in 1952-53 it has risen to Rs.
286.57 lakhs in 1960-61. The amount
that is going to be spent in 1961-62 s
to the tune of Rs. 311.57 crores, nearly,
All these go to show that something
is done. But this docs not satizfy the
needs of the population. At the same
time criticism was made that in the
prematric stage nothing has been
done. How could assistance be given
at the post-matric stage unless the
people have been given assistance in
the pre-matric stage? So, unless they
are given assistance in the pre-matric
they cannot reach the next
stage. Besides this, my senior col-
league, an hour back, mentioned about
the rise in the number of members
from among the Scheduled Castes and
Scheduled Tribes in the All-India
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services such as the IAS and the IPS.
All this goes to show that we are
aiming at increasing the status of our
people which of course has to be In-
creased tp a greater extent.

The Education Ministry has set
apart Rs, 225 lakhs per annum for the
post-matric scholarships for the Sche-
duled Castes and BScheduled Tribes.
But this was found inadequate. So, the
Mini try of Home Affairs, in accor-
dance with the recommendations made
at the conference of State Ministers
in charge of the backward c]asses‘ has
sanctioned an additional amount for
1960-61 to the tune of Rs. 46.62 lakhs.
It was Rs. 9.7 lakhs in the year
1959-60. There is also an additional
amount asked by the State Govern-
ments other than Andhra Pradesh and
the Union Territories to the tune of
Rs. 89:46 lakhs which is being sanc-
tioned this year. All these go to show
that our effort: to improve the lot of
the people are going apace.

The number of post-matric scholar.
sips that were granied to the Sche-
duled Castes and Scheduled Tribes
has incresed from 2,181 in the year
1950-51 to 64,637 in the year 1960-
61. Besides, these, grants are  also
given for buying books and other im-
plements and for mid-day meals,

With regard to the utilisation of
funds, therr has been a progressive
improvement. But there ha: been
a slight slack also in the previous
years, But the improvement has been
brought about by constant reviews
and ovaluation through progres: re-
ports and prompt removal of difficul-
ties. We have also written to state
Governments requesting them to take
decisions early in the year so that they
can utilise the fund; early. In addi-
tion, we have also requested the State
Governments to ensure maximum co-
ordination among the various depart-
ments and also to arrange for training
for their officers &nd give them in-
centives so that they can work in the
interior of backward areas.

In addition, following the recom-
mendations of the Estimates Commit-
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tee of Parliament, the Ministry has
constituteq central co-ordinating
committee with representatives of

"the different Ministries and the Plan-

ning Commisison. This committee will
see that the backward classes get a
due share of the benefits from the
general sector of the Plan, The State
Governments and the Union Territorieg
Administrations have also been re-
quested to constitute similar com-
mittees.

In addition to this, assistance to
voluntary organisations is given_ that
is, to organi-ations of an all-India
nature, Rs. 67.88 lakhs were sanction-
ed directly by the Minitsry to such
non=-official organisations ag are
working for the welfare and benefit
of the Scheduled Castes and Schedul-
ed Tribe: and other backward classes.
Even during 1961-62, we have granted
Rs. 19.73 lakhs to such institutions.
There is a provision of Rs. 1.25 crorey
in the Thrid Plan for this purpose.

In thi: respect, I would like to say
that some hon. Members  expressed
concern over the deplorable condition
of the hostels that are run by some
of the organisations. Here too we
give direct grants only to organisations
of an all-India nature. Their propo-
sals, when they come in, are being ex-
amined in detail and in a realistic
manner and adequate grants are given
to enable them to extend suilable
facilities to the boarders. In addition,
there i3 a large number of local or-
ganisation: who get funds from the
State Governments, We bear 70 per
cent of the expenditure. to ensure
proper utilisation of the funds, the
grants for each year are released in
two instalments, the first in April or
so, after the progre s report ard the
unaudited statement of accounts of
the previous years are furnished and
the second instalment is relecased
roundabout November, after the pro-
gres: report for the first half-year is
furnished. The  Commissioner for
Scheduledq Castes and Scheduled
Tribes or his representatives serve on
the managing bedie; of all-India or-
ganisations, Similarly, local organi-
sations have to accept on the mana-
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ging bodies a nominee of the State
Government, In addition, there are in-
spections by officers of the State
Government . All these accounts of
the organisations are also subject to
test-checks through the organisations
of the Auditor-General.

On the Scavenging Conditions En-
quiry Committee report, an advi ory
under the chairmanship of Prof.
Malkani has been appointed to mobilise
efforts for solving the problem. The
schemg for the purchase of wheel-bar-
row: has been liberalised. The grants
now also cover the supply of imple-
ments like scrappers and protective
devices like gum boots and gloves We
are alsp sanctioning pilot preject: in
each of the States for completely im-
plementing all the recommendations
of the Malkani Committee, with a view
to totally eliminating the practice,

Shri U. M, Trivedi: On a point of
order, Sir. The hon. Deputy Minister
was a Deputy Minister in 1952 also.
She is intervening in the debate, One
must be wvery chivalrou  towards her,
but she is reading her speech. She is
an intervener  in the debate and she
should speak exr emprore and not dead
her specech.

Mr. Speaker: Ministers arc allowed
to do it. Even when intervening,
Ministers have that liberty,

Shrimati Chandrasekhar: I am
sorry if I have given that impression.
To be sure that I did not commit mis-
take: about the numbers..

Mr. Speaker: Even if that be a fact
and she be reading then too she has
privilege.

Shrimati Chandrasekhar: Shrimati
Renuka Ray referred to the Untoucha-
bility Offences Act and she wanted to
know the number of prosccutions
launched after the Act was pa sed in
1955. 1 have got the list, If you
would like me o give that also, I have
to rcad from the papers, because I
cannot remember all the figures for
all the States,
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Mr. Speaker: That is for her to
decide. She has the liberty to read

Shrimati Chandrasekhar: I will give
the total number for all India: 174 in
1955, 574 in 1956, 467 in 1957, 603 in
1958, 552 in 1959, 474 in 1960 and 213
up to June 1961, totalling to 3057 pro-
secutions.

WA W A (HEAAE Aq):
Uz FRE A1 FE € 7% F g7 9z v
# HIfF geiE= 192 & g ¥ 9%
fedid &1 w8 2 a1 AR #AF & I
gy o mar 27

Mr, Speaker: Prosecutions.

Shrimati Chandrasekhar: The
numbers give the prosecutions laun-
ched after the Act was passed in 1953.

About scheduled areas and schedu-
led tribes, commissions have made
recommendations on this subject and
they have been examined. The Esti-
mates Comm tice, in their 48th ceport,
had recommended some special survey
of the indebtedness among the sche-
duled tribes. Agrecing with the re-
commendations, action is being taken
to have a  sample  survey  made
through the National Sample Survey
Organisation. Certain States like the
State of Madras  have  undertaken
local survey in their States and the
expenditure is being met from out of
the grants given by this Ministry.

With these words, I would like 1to
finish my speech.

Shri M. Ismail (Manjeri): Mr.
Speaker, Sir, one hon. Member, Shri
Harish Chandra Matkur, complained
that the important matter which goes
by the name of ‘national integra=-
t.on' has been decided upon outside
the House. He wag of the opinion
that such an important matter bearing
upon the national life of the coun-
try must be brought before the House
and the decision of the House must
be taken upon it. He is perfectly
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correct, and and I am also of the
same opinion.

Sir, such things have happened in
the past. It was announced a few
years back that the end and aim
of the society here in the country is
the establishment of socialism or
socialist pattern of society. That de-
cision was not first made by the Par-
liament. That decision was made
outside and later on it came into the
House. Then again, another decision
was made, a decision of very great
importance, outside the House. 1
mean the question of adopiing a uni-
form script for all the languages of
the country. This is a matter which
has a factor containing a large ex-
plosive emotional content in it and it
ought to have been decided by the
House itself. But that, again = was
decided upon and settled outside the
House. And, now this question
of national integration is being dcalt
with by some other agency than this
supreme, important and  sovereign
body—the Parliament of the country.
‘That is one aspect of it

In answer to a question this morn-
ing, the hon. Home Minister stated
that though all the political parties of
the country are not included in the
nationa® integration conference or the
committees and bodies set up hy it,
other parties may come up before
those committees as  witnesses. I
thought that this question, though it
was being settled outside the House,
would be done in a co-operative

manner; but the way in which the
matter is being done seems to be
partaking of a partisan character.

Some of the parties who are vitally
interested in the affair are omitted
from the deliberations. Then they
are asked to appear before a com-
mittee. The members of the com-
mittee are to act as judges and
these members of the other parties
are to appear before them as wit=
nesses or rather as criminals and cul-
prits. The members of these other
parties have no opportunity of test-
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ing the data upon which the com-
mittee was going to base its conclu-
sions. This is not fair to all parties
prits. The members of these other
concerned, and nothing will be lost
in such a matter by bringing in all
the partics concerned into the ma-
chinery that is set up for achieving
the object,

But there is another thing. 1 do
not know what the sponsors of this
move have got in their mind in the
name of national integration, whaether
they have got the idea, to put it
bluntly, of liquidating certain parties
and certain communities or interests
in the country. If that were so, I
want them to consider that history
has had experience of such an action
and such a procedure. Such attempts
were made in other countries of the
world in the past, and it never did
any good fo any country that indul-
ged itself in such activities. 1 do not
want our country also to have the
samc experience,

With regard to the National Inte-
gration Conference, it put forward a
statement, an  claborate  statement,
and when one goes through the whole
statement, only one sentence sirikes
as significant, as having any purpose-
ful content, and that sentence is this:

“The Conference took note of
certain apprehensions and fears of
some minority groups and the
need for taking steps to remove all
legitimate gricvances.”

See the manner or the style of even
this one sentence which is of wvital
importance in the whole statement.
It evades the question and puts
things in an evasive manner. First it
speaks of “certain apprehensions and
fears of some minority groups” and
then it also speaks of the need, not of
removing those apprehensions and
fears in a direct manner, but it
speaks of removing “all legitimate
grievances”. This seems to be a
casual manner of putting things,
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Now, anyway, they speak of taking
steps in that direction. But, then,
after the Conference met and made
its deliberations and has set in motion
its various agencies in the shape of
committees, things have been  taken
place in the country, explosions have
taken place in the very capital itself,
disturbance like those in Malda
have taken place. Speaking of these
bomb explosions, there have been 70
explosions of bombs and crackers in
Delhi since 1956, and one notable
thing about it is, all these explosions
have taken place in mohallas occu-
pied by one community, and that is
the Muslim community. It has been
place inside mosques and around cer-
tain mosques. For example, these ex-
plosions  took place inside the
Fatchpuri mosque  and out.side
the Fatchpuri mosque. They have
taken place around Jama Masjid;
they have taken place in  Muslim
mahallas like Bellimaran, Lal Kuan
and Jama Masjid arca. I* makes one
to believe that those who are res-
ponsible for these nefarious operations
were capable of doing what they
wanted, capable of choosing mohallas
and then indulging in their operations
in thosc particular mohallas. As 1
said, it is always the Muslims that
were the victims. It is their proper-
fies that were damaged. But, then,
another noteworthy fact is this, that
it was always the Muslims that were
arrested in connection with these ex-
plosions, they were arrested and kept
in custody and then let off. Nobody
was brought before a court of law,
and no officer was taken to task for
not detecting these happenings. which
were going on for the lo<l »ix yoears,
and that too in the capital of (his big
country of ours. The Home Minister
stated some davs ago thati the hand of
foreigners is suspected to be in it.
These things are going on for the last
six years, and that too in the federar
capital of India, and the Government
and their officers have not bexn szble

to find out whose hand is in it znd
what kind of animosity that foreigner
can have against these poor Muslims
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who have been victims of these ex-
plosions.

Shri Datar: May I correct the hon.
Member that all these are not in or
near the mosques, One of these ex-
plosions has taken place even in a
Congress office, It is not only the
Muslimg that are injured but Hindus.
also have been injured.

Shri M. Ismail: How many of them
were near the Congress office?

Shri  Badrudduja: Majority of

those were Muslims.

Shri Raghunath Singh (Varanasi):
One was in Diwan Hall, He cannot
say that all these happened only in
one community. It happeneq in both
the communities.

Shri M. Ismail: I want to know
whether the place mentioned by him
is not adjacent to Muslim areas. From
the vast majority of cases one can
argue that the target was that com-
munity,

Shri D. C. Sharma: Even our coun-
try is adjacent to a Muslim country.

Shri M. Ismail: Those living nearby,
their  (muslims) neighbours, also
might have come to grief in one or
two cascs. The question is that these
happenings are taking place for the
last six years and even after so much
has been made of this national inte-
gration conference and of the neces-
sity for taking steps to reassure the
mingrities here these things happen
again., With regard 1o the vietims mo
compensation that the public know of
has been given to them.

Then again I spoke of Malda. In
the recent past there have been com=-
munal disturbances and violence in
places, like, Firozabad, Sitamarhi,
Mubarakpur, Jabalpur, Sagar, Bhopal,
Chandausi, Aligarh, Meerut and
Malda, With regard to Malda so many
thing; are being saig but no expla-
nation has been found for certain
things. In all these disturbances
again, as in the case of these explo-
sions in the Capital, the sufferers
have been the members of the mino-
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rity community by way of deaths and
by way of loss of property.

A new element can be seen in these
disturbances. In Saropa village in
Jabalpur District eleven people and
in Gazalghat village in Malda six
people, altogether 17 people, were
burnt alive. These disturbances have
taken place even during the for-
eigner's rule. But then such gruesome
scenes were not enacted during those
days.

The other day the hon. Prime
Minister of India is stateq to have
said that these cases of being burnt
to death were not deliberate cascs;
the houses were set fire tg and the
roof fcll down on the people who
happened to be therc. I do not want
to contradict the hon, Prime Minis-
ter for whom I have got great res-
pect but I want him 1o consider the
fact that when a house is burning it
takes some time for the roof to come
down angd during that time people in
the burning house do not simply wait
there for the roof to fall wpon them.
There have  becen no! one or two
cases but 17 such cases have happer-
ed in the recent pas. When such
things are happening in the country
there ought to have been sene in-
quiry, if not a judicial inquiry, some
public inquiry, so as to show to the
people that there are others who are
really interested ip the well being of
the people and in sceing that such
things do nol happen. Now even this
burning alive is in doubt. Was there
any public inquiry about  these
things? Then apain, was there any
reliet rMered to those people and do
the public know what relief was given
to them and how these people have
been rehabilitated? These  are  the
questions. This is the way in which the
national integration programme is
being worked.

Another thing which disturbs the
.emotional side of the people is the
scurrilous writings indulged in by
some parties form time to time. There
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were agitations, there were meetings.
and thre were shootings in connec-
tion with such writings. Such writ-
ings are found even in  text-books
which are approved by the Govern-
ment for use in schools and colleges.
Some care must be taken of such
literature  being circulaled in  the
country. Time and again it has been
said that the matter will be attended
to, and even the Prime Minister of
India once said that such (hings must
be attended to ang that the Home
Ministry will take all necesary sleps,
legislative  steps  if necessary., But
things are going on. Even the other
day there has been a protest in Cal-
cutta with regard to such writings.

With regard to the
given to the minorily  communities
about equal  treatment where  em-
plovment and scrvices are concerned,
ng less a person than the honovred
Prime Minister of  India said at a
Congress meeting  that he had [acts
and figures in his posscssion to prove
that the position of the minorities is
deteriorating from vear to year in
the matler of represeniation in the
public services. Ang when somoebody
drew his attention perhaps to certain
rules according to which these em-
ploymen‘s are made, he said why
should such rules come into being
which militated agninst  the repre-
senyition of the minoritics, which re-
presentation  they were  having all
along.  The Muslims ang other mino-
rities were found fit for public ser-
vices only fifteen years ago, All of
a sudden they find themsclves as hav-
ing lost their ability and competence
tor public service! If such a calamity
huppens with regard to onc whole
community, is it not the duty and the
interest of the government of  the
couniry to make an investigation into
the maticr and find out what is it that
has happened which has made them
so suddenly unfit for public service?

reassurance

In that connection I have to men-
tion that altogether about 18 Muslims
were dismissed from service, from
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the few people who were enjoying
government service, on the score of
their belonging to the Jamiat-Islami
directly or indirectly. When the ques-

tion was asked as to why these people .

were dismissed, it was said that they
belong to an organisation which is
subversive, But nobody has so far
shown, and they have so far not made
it clear as to how this organisation
which is purely a religious organisa-
tion can be said to be a subversive
organisation.

Shri Raghunath Singh: Their ob-
ject is that. They don’t believe in the
sovereignty of India.

Shri M. Ismail: What they have
done. what subversive activity they
cngageg themselves in, is the ques-
tion. If it was because of any sub-
versive action, it was the duly of the
Government to bring those pcople
before a court of law; to book them.
Have they done so? Apart from say-
ing this Hukwmat-e-Ilahi and other
things, if the Government had  any
concrete cascs of subversion against
the Jamat-e-Islami or other people,
the duty of the Government was to
bring them before a  coury of Jaw.
The law is there. It must be pul in
opuration with reference to any cvil-
docr, whoever it may be Nothing of
the sort wag rlone. But,  merely a
charge alone is being madc.

Another thing which is disturbing
the feelings of the people is the use
the Government are making of the
Preventive Deotention Act. Originally,
when this Bill  was brought before
Parliament, I was one of those who
stoutly supporied the passing of this
enactment. I said that such a mea-
sure was pecessary in the country in
the then circumstances and the Gov-
ernment must be armed with all
powers to deal with subversive acti-
vities. Now, the way it js being
made use of is only creating a feeling
of insecurity amongst the people. For
example, you all know the case of
about 100 people, Akalis who have
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!Jeen kept under preventive detention
in reference to the Punjabi Suba
agitation,

Shri D. C. Sharma: Do you know
what they were doing?

Shri M. Ismail: That agitation has
been withdrawn. All reasonable peo-
ple would have expected the release
of these people, Bul, they are still kept
in custody and people do not know
the reason thereof.

One hon. Member referred to the
comparative communal tranquillity in
the southern region. I want to say
without the fear of being contradict-
ed, that the tranquillity and that kind
of condition in that region was large-
ly due to the co-operation of the
Muslim Leapgue, Wherever the Muslim
League was active, you would not
have heard of the breach of law and
order, This is a fact which is not
claimed by me alone 1p our credit.
This is a fact which has been testi-
fieg to by the Chief Minister, late
Shri Prakasam. He hag said that, not
only in public mectings, but also in
the Constituent Assembly of India
ang in the First Provisional Parlia-
ment of India. If anybody wants, a
refercnce may be made to the records
of the Constituent Assembly. He has
=aid that we in the south have set an
example not only for the whole coun-
try, but for the whele world as to
how differeni  communitics can live
together. He has spoken in glowing
terms of the Muslim League, how it
co-operated with him and his Gov-
ernment in the matter of maintain-
ing law and order. One Governor
after another after Independence has
been paying the same ecncomium to
the services rendered by the Muslim
League.

You may have hcard of some agi-
{ation in Northern India and cases of
shooting also in that connection, with
reference to book called Living
Biographies of Religious Leaders.
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There, in the south, people were un-
ruffled, They simply put the matter
to the Muslim League. They said,
the Muslim League is there and it is
its look-out to do what is necesssary
in that conncction. There was not a
single meeting. There was no agita-
tion whatever in that area, simply be-
cause they lookeqd to the Muslim
League to attengd to the
thing. The Muslim League did
that. It put the matter to the
Prime  Minister of India who
made a statement and the people kept
quiet over that. This, I am telling you
with reference to the accusation that
is being levelled against the Muslim
League, The Muslim League is anti-
communal. It national. (Interrup-
tions) It ha: proved it not meraly by
any oral claim, but by solid acts and
facts which can be found recorded
even in the records of the Constituent
Assembly and the legislatures of the
States. Therefore, it is not a matter
to be laughed at. It is a harq fact
which can be verified and which can-
not be erascd out now by any amount
or argument or derisive action,

oY wEmER et (faeEt)
qEqeT 7GR, g wArd 7 o Ayt
F oAy w97 9v forar & 3AE waw
a7 zfaer fom =39 afmam & 0z
HATAF F F1 77 (797 =1 § TAT
g Az & == F7 gw oW g9
JFA 17 AAAT T AAITA #1347
F w7 grard fx g oz aaf 8 e
TEA A A AT FHAUTAT AT
=T Yo A ¥ AwAT 2 fami.
feedt g wA g1 e @ A AT
$8 FAL FHAMTAT T q4MT, 407
AT A wiE A aftam gErAm i
AT R F TAE AHATT AT AT
S 79 H, 79 famr g v oA
Yo,000 FHAMATAT #1771 7
sfaetor 75 &1 =gEear 21 AfET F7E
qEHTT A IF F WA A 7 AT
srafaa § I791 e F1 99 U R

JUNE 5, 1962

for Grants 9048

aut # gg wfq @t 1 T § g T[@gA
&Y ST Y g

AN @ Wit famw ® & F 70
AT §, 97 42 fF @R iy S
& weged #1 941 €Y 2 91 fady
e W afafa & sfaasa & e
FRM At fEwar a1 1 a7 foE a8t
g W AT Sz AATE A1 o
W 9 (LY AT A AT § WA
9| oY fomr &

“F7Em ATETT A AZA F AAATO
fet Al fz=  2rgw aar smfafs
F1 gfteror a1 5% 2 @1 w1 32 2, W
T AR Tre ATA LA & FH A
&g ¥ ferdt ® w7 F1 /e A faar
ST A A FE TR AvET @ TE A
qgF AT N A A ARIE 0 feT
fomt # 10 FvF 21 =7 faerd faar
o sgFT F74 q=g, AFMAD HT TARRT
AW ATAT FAET AT AFTAT 2 |

T OTEIM & T A AGT A
FEAT WA § fF A1 wAem #r freE
2 gaF1 3| § wfa g ¢ fF faen
ot qafraA g9 7 #1749 A7)
fear wTw 1 AF R AF AT 2,
fg=1 3 gz A7 Al firaT & araer |
ST W AP F1 wEe fEa g ey
A TZA AT W G0 A ATAL
T HAET F OAAA 1%I AAATT F
AFE T FAT & w4 # ey
ferdY & iz 7a1 g1z fomad #1 wafy
g Wt 2w 3T g A7 fAmEy 2
fF zw az fagq =1 7 s=7 £
Fratea (a7 &9 fawdr e i o 2 395
fedt & 3oz A7 e fmd Y wamfy
S| Af g A 8 AR
33 FETEE 39 SFR F § A ey



9049 Demands

1 & § dfew 9 ¥ Faw =
wrafedl # fg= § gree W A foed
1 wqAfa & ™

THY ST 99 WY Ao HATE
¥y wwm § fad Faw dm
Figigt 7 fe=r § gwe A AR
faas i efwrd 1w @ ) At
faam FaEm § w33 mTEE
g 9% Faw vF F1 fgd ¥ 3w Aiw
dre fama 1 wwia & w2

Fafa® F19 AATAT H ATHT S0
A ¢ faad o ® oA fg=l ®
gz A Az fAmA # osraear T
£ | A= AR F o= Lo AAATT
§ afaw gwy o f77 ® 3w #Wiw
qiz  fama @ gawfy fFar awien
1 AE & TR

# 7 ag +ft e |rer v f gmrdr
T o7 faemn &1 fagg ¥ "awd
T Feazr AT 2, fama et 0Ht e
F1 A% FEAr AT AEAr AZ 2
9F 9 g, K0 2, 964 2, 71 IO faraq
Q@ Fw fg=d {9 T 1 97 9 AAET
s gt ot wRa o e
9T W9 AT AR S5 W wEEd 9%
WA T, AT I & o a2 EeE
H E G T w9 fF gmie "@fEem
# fer 1 AW F ¥ H T
fFur mar @ owtT ST A A oW o
"EFY

q 7 gz W s T@1 o faan
g5@g § 3a8 fg=l arzavgedd &
ey #1 feafa @7 2, @1 73 W 9
& IX W aamay m f§ weg e (eke
% ufafes Y sigawser @0=A
*T AT &A1 qAET & fRe e man
q[ F9F FAA AT LY AF IR
I §OT MU TEATEET AT HET
tts § 1 & 7 qg A AFAT ATRT QU
f& @7 fraq &=t qur wme
o & fomw st aw w1 fe=
385 (Ai) LSD—I10.

JYAISTHA 15, 1684 (SAKA)

for Granta 9030

ZETUex A & @ Y e
$33¢ Fa™@T A7 | § ¥ qg A o
|mer fF QT Fatagt # i argageEs
qizy ¥ fai ¥ 27 321¢ 1Q §
ar 3991 a8 FY $ a9 fzar w5
0 & fou sqaear &1 g

T A%g § F201 qe § fr afaara
7 fz= #1 wwar & w7 # wHER
farar & =i wrg w27 & fr oF fafisg
qag 97 fa=r W97 A 9T 9gT
®F Al 4z 71 a97 3 7 AR
AT & g7 W F21 g fF A
I A1 a7 fz731 ¥ WA F AT IAX
et ® frmr wmw o afed 73 gaar
T WIMT 78S ® ZIU FAFN ¥
a7 2780 T KA T HEAT ¥, 933
g o3A8 7 vyoe~s & 3IAT fEAAY
# faq a0 AT veud F IV WAAT F
fem an | & =z 2 % 73 w9A A9
1 97 377 &1 7 a9z afaca Afaard
§ fafgez faar 2 7 g aas @17 €
W 1 #AEFTARAT £ |

gl a1 4 17 w1 7 A
Az g Az 2 fr avrm H D
O AT & €4 97 HAA T4
1 fmar frar & 0 Afw o =19
faqd 9F <A1 WA ¥ S I AR
FART FAFT F FAAAT 9T I AT
@1 41 A1 FAH 0% gAT 7 §r /AA
gy | geafea wr 3§ fafas f=h
® s WA A §

g fzY & avaw & fae=g
T gHG  TEF €T E GN9T
X fr &9 = f=r F1 5o e
% ¥ 9 AT ATed & 7 99 fgr Y
foast ff gfaam & 79 & @91
fear & waar zw =t %1 o)
ZATY 9WH {941 U FATOr AT
fdraordva sr g WE ? 99
fadas & evz Y o wfgq fr el
¥ @@y W@ QW #q1 dfaem ¥



9051 Demands

[ st areft]

T AT FEET AT 4T AT AT
W aE 5 ford) &1 wew @ 7

wh am 3y fF 77 geey @
fet #7151 oy ez W & w7 Y
TATFT IFEIWW & AT F WA 9@
g & s fF oarer S 3 oz
g1z gfufa aut & wlfydna 5w o
@ g1 Ferar fx au gas 1 agAd
AT & =7 0 w=0F17 {Far mam Jr aan
ag 57 wra ¥ {70 aum =95 am
grit waar ag A fa=g| 7 @
HUAY WiGT FEF F7 fEgr ¥ oH)r
fet # moar ¥@ grow 7 faar 2
FAF! Gz T AT ST F wIAT H
gg a1d = _grit ? sw faggs § G
AMIATHT =41 1 an1 a7 1 feafq o3
[t W, 379 "wifT A g a1 w7
i ! A A froew & mag n
fadas aad Awr iq Al a1 faEm
T ¥ W TAT T |

FamA fqfy & ' 4 g ©
# Fear |EAl 2 fE omrg omoaar A
wmidgd 7 faga  ®7 3 gamafs #
o AT 1 T fFar & g fafn
% @4 wison & (a0 o geq faf &
& § @ frar w0 ol owan
wmuAA § ot 37 am oA 51 s afao
WAFRNT AGH & IAT AT T Wqhs
ffseigam e @I aT 4
w@T fagar w0 &ffF § a2 gwm
o @ g fF g a5ma A fam
¥ gEEEa ¥ F wF T w@Er  ?
TET #37 & @1 QLT gFar «1 Hlgai
WA g | 2 fEer 1 9T, A S
AT /T /AR KT WAT ITLF 7197 GHA
THT T A A g g A1 gq (g
W gfaw gadar #4744 a@r

wit ¥ oF 7 awm A sfean
s & sfafafy & sg w73 W
¥ Uy wFAT F W 0T F I

JUNE 5, 1962

for Grantg 9052

g1 | e wel fF W q@ u waEa
oFar & 9+7 &1 32 Y g AfFT a=I-
R HATEgAr g ! I A ¥ am
gOT a1 7 a7 § FAv gmv av !
Afrawdt § 91 gET 971 AT wANE
¥ Far gwm 91 ? WE Ame WEIAW,
AT qE 3391 TN A@ g fF farae
F O IR AL H T qe FE TR b
e 7 99 wEwE & ogw w4 S
A o IEE FFT F owgq 349 fnA
¥ gz w4 g & wilemg # gzaw
a1 W AT 97 A g% 41 f& awm-
AT F uFqH € AN FFT TAT °v ?
WAFYT T HEAT FAT TH WAL 9T
g g% o f& oF gadt F1 UF AFE
% w1 a7 faq § 37 & @ FAnds
fear war ? wa Egw &1 g2 amw
T8 M7 A gd 4t f fegmt &
Bl & WAH 9% 9 %a T A ?
#rawdl €1 "eAr agr A WMAIT 97
gt At fF fm zmre W RY H
Mzt # 0f ? mdfing ¥ 9=z ;T
e Agt gt f¥ afaa & s@a § oy
fazndf gre i @ gasgr wmiwT famar
T A 3 0% § a1 IEEIA
T # wEErET agr ? F A At
# #74 gq i vEar 1 gEri &
Wl & | g AT WuAr gaig g fF
W gR A ATal FF T Fd § Al @R
q< & 7g £ wé Fga & fF g% svwar-
fagar F1ara FTIFE | F g@FTT B
W AT # AT 9 &4 3 Agaw g
fF wrw gmil O F 89 THIT F
UG A A% T 07 afFal
Fra I @ & @ @ oad afiw
wam & §ig 1 giaTEe AT aEw
qedt & MT AF g S ST e §
fs 38 & €ig R g5 20 F1 A
g9 ¥ HIT FA%T gg S w1 aeft
¢ f& witwmad g 5 ov 99 FT
AU IWFT FIAT IMFAT € ITHT IW



9053 Demands

7Rt ¥ faafaa &< wrafce awsmsi
¥ g W< Iml fear sw f6 W
ATt FAfT T FT 9F | F oA A
peYy # w@ar g ¥ @@® § I
A=t w5 e X 1 36 o F T A
AT W7 W § | X WA g e
q e g7 o Al 9 faEe s
R T & FqL grer e Er FIrd
F grg faorg §3 wwgr WU ITEA
* a9 3A%r gre fear @, w9
& 4 Ot g7 F FIT G @ AT
goR wTag Hg ¥ FOL T T A
fer gaw1 g FwfeT &1 oamEm,
qg I T AFTF A7 ARATE

W® 59 am & & F e
F@IL 72A &1 g0 47 A7A 94§
f& g fergema &1 quo frarad]
® WA § fRar FT W & nFar
E @A & f&n g3 o FErr @
FgT qA TA AT BT A qE g
7z WA edffg ofsq 93 & w€gm
d¥m  qforg a9 &1 oFE
w1 wfgal &1 433 &4 & AT *
aga & Afgmamei aw FzmET AT 0
¥ amar g f& owa gArt g
¥ ot fiE ag gwma w1 wqfa sw
a1 G g ar g ®1 frde magar
AT TTfEn | AT T qZ ERI ATHET
g & queft Mg & 5@ eart wew @
fagurd § T 3T & FTOT T AGE
® gafgat st &1 AGY qFg 91 W
§ SfET quarer 7 X W A Yo
ag @1% a1 %o 17 @z AaAfF ag gAt
Far 7 @t av gwQ feafa
gt ? Tafre 9 WA WTEEE §
f& g ofeest & wfascdx 7 3
# am7 W 77 fear 9 a1 7 fEar
wg afF7 79 & &4 9q qfew qs-
fafre o & a1 wrEAw § IAwr §@
@ § weaui=g Fr=q § aiw faan
J@ faEd st R OAr qesarEt

JYAISTHA 15, 1884 (SAKA)

for Grants 9 54

aigfa I W § I I
freror forar o1 &% | ¥o% fag & ag
agar g 5 fr=r A gt & A
qfee wet it & ¥ 9EH
Enacc i ) S
g, fmm wrma 7 qfew ot
I IEH oF wpEE waw e
far ama fr Sg oy & g@ wfoww
gfer gL N FT ORET oD | OFW
F1 qfonw gg grm & g 1 wafa
Ffaa &7 & 39T T 9@t Wi W
St @t 37 9T 7% fAgerw &7 59

% @q9% W § Fg 95T FEAT AEA
g1z s § 3t A gy g ¥
AAEAT AT AT AR E ) HAW H WT
qiffeara & @MW1 QT FFH ART FEY
TIT AT R AW A AT & WTH
| FT g:@ gl fF sl vF W gmn
qAAE T Mg WA A I oA w
e foar & f wamrar #1 fonda
& W 7T qifFEAT A oagd a9y
weq ¥ gaemra im0 O §74 qE
1 #mr F A1 @ & qg gEd AR
FUT Tq9 9T 54 9T UF HEAAG
qeg A A% fac o ¥@1 fF @g
AT dF ST SR g feMf W
T F mfad @ ¥ w6, g
T q I A (8% & WY AR
fereraray & s a7 &8 7w@AT o aFAr
g f& ag oifFem & dmr o &@&
A F o & 7 7 wad 9w faw wt
TaaTaT 9Ear § fF ag @mr &1 wfa-
T FIA HEA a6 & HiwT A
g g s A aa A 1 wEw
W ama § A d@mr w7 wfawaw
FF fFET A EEweE 9T T &
ag fawex ggmmz sl fumm & @t
Fio & fumd T a8 wam =X
Fmw § A afeeT § wfgw w70



9055 Demands

[=t swrrfiT qedt]
oTgT @ | §H IO 9 ) O qg T
ﬁ#ﬂmﬁﬁﬁmﬁ ¥ fammT "y
3 g ST e fRT &+ o
e\ FAEmg F oamEw T
A fadta qaFar w1 ggan & afeww
AT R 3 | § A 1 a2 faamr
e g 1% AT 9% 97 9 979 iy
AR A HTET F AT 57 qifees
#ym aEHfergiFr a2 2
F FAFAT w1 @1 91 &1 TEE 93
T I HA AT ¥ ATH TR FY
gg FAEAT g1 41 f5 g mfse
R frgul #1 38 976 7 90
7 7 FT afFea g fapran T
B A1 a5 WF 97 &1 9561 F7 fwE
g9 39 AT Fr =qIMAT F@ SfFF
faddr siqqen az1 7 t9FET S
39T g AIA § 9T qfEEAE
F1 g7 A1 gt wfw 37 fAwe go
FMT F1 A FF 20 44797 FT qF |
T qIFEard 34T gvdr A qan
g a1 fET Faddr a7 zg Aer |
faw wr @ & IAAT wrFT H o@zr 9
HATEAF WA &AM FOIN
FAM U | T gL 9gq A A
ZFAT FT IF MF 97 qfe=y fzar 4
AT qifFET w1 Gd7 Jaradr 34
Fifa F1 M ‘AT FH0 IS fFAr W@
g\ ¥ gwad g f& ag Fifa ga awen
& GEMMT § 0F agT 1A & [t |

s a@1d fuady s arafra gz
wfr Y & waw srFEez FOAT =WT@T
qr Iz § W X 99 F AR 919 G
gafos sumre 1 W ZAR 3W A AR
® Am 91 wifas A wrow g
AT B | AT REET, AT GHA I
;AT A WX § AfF g4 F AWM T
[ 7 Gzl g gwE aw F7 &
@ § T 9 sawr wifawar agd

JUNE 5, 1962

for Grantg 9036

w @ @ fowwr i avia & g3 §ww
# 7t 7 war | { g g 5 am
T WATE W gHIR AW FI AT
zfer ¥ graww @ Fr arfae Fan
3} 9 TR g WAEE ow ag W
e 2 91T £ fF am o9 & AR 9%
TR T FH AR @ H ArCTEREET
F1 FreTE 4 (A Tt sqEet ft 77 0
FARI & AW 9T FF U 99 T E,
TR ¥ A% 7 g 99 99 @
¥ ot 3IF1 FAT 0F  TEEQHG AMAT-
T FAMETATE | 9 ¥+ 9T A A
FAlAF smar faar w1 w®r g 39 9%
sfara =7 A1 o ATTSTEAT €

TIEE TAAT qERAE 3 oTH 91
1 tarma fpar wa g fg osiifaas
F Ve ATH 7% 0 T 23T 9 UETe ISET
21 A gRrer 92 WA AR T T
ZAAT ATEE A1 AT L F A TR
FHATE 2 97 g4 7191 T q1q wifa-
AMF ITATH A TN | F7 T 8 48
A1 oz uifFaie 1 G % 0
FFE AYwEr § 41 1 oafrEm ®
s 97 faurg 7 73 wia

qeE fafae<t & a9 & "
HF F A8 977 1 T 937 1 FBME0
q1 | wd fAgAr a1v § 7 37 WeA F1
qgr a1 a1 48 &g §7 a9 faar m™@r
a1 5 7w TEF WiwE IS T @
2 o 3w qarEwa o far s
# % 59 w5 & ag 93 a1 fF "5
% fefqeed daq & wfafsa, sfsql,
T agg, FT0 WX WRT 89 ¥
sfafea wa aee a0 Wi §
ag ot war SA%! fasar § ag faw
fafaee ®1 faa faen & 7 & &
gafae 93 o ff oF T WA OF
I FT IJAT T gU  Ag  FawmAr
mr g fs @7 @7 Y @t sk



9057 Demands

aoedt fafrer gt 3w # & oy
fF 3o oF o # §F AT FT 3o
AR T 47 T WA F7 74T IR
¥s ZAC fAAT 3 | ¥R @ AW
# foorn w1 AR &€ 7 v AR
gt A 9 fFar @ 9y F7 w7
zrw foar mr f& wiws eI fea
ar g & AT gATT WE FA AT A
ot ¥2 faar mr fF @@ gFES
fFe w1 @ & mfaw a7 wiwE
F9 aF TZ0 @ ¢ s faw
qArg o fau graww = A g
fF o0 ¥FTC F 9T F1 IO qqTEHT
feqr a1 &% 1 ¥fFw § T § fw
I A 3T & G 0F FI | ard
fafqee<t #1 @5 w®@ ¥ = T3
™ § WY Ag ST SATaT A3 T &
foesr ff 99T @ a99 IR AT
2 & 7 9 99 a9 gETEnRgEt |
AT A7 T EHET AT FEW AT
H5% g9 # F T | |/ 9 g
ST H AT F ® AT ST &
@ SEE wz7 i A #7 gafa s
afgr 1T 39 EET T OWITEL
FE F7 3471 ATMEY |

o W 0 UF a9 F2 FT  F9AT
TG AZA FIAT F | AORIT T FrATRA]
a5t 71 fagm 773 ¥ fam 0w nw
g ¥ F7rEt w9t &1 nfn fAuifa
# | qam w7 FrgFmie § fao
oo HqAT ufIar @ orE g 39
w2y ¥ 9 = FUz wqu  AwEdt
a5t & fawm & fAau @ o & | afFa
# Fgt T g fr fam o At
w1 & 39 1 fer & oA oA fF oA
1 TENET F, odem wvoE T
FIH FT FE TmEEEr FAH0 ATMET 0
TR & A0 qga,  geTrEr "4
AT FT ZAAT AT AAT &, AT FAT
T & drwr & AT &, Afww we

JYAISTHA 185, 1884 (SAKA)

for Grants 9058

FrE MTFATH AT T, A IN K WIN-
/T AT AIAAT GO AT T |
T A A faaak gEe @9
T & v wWifyg w7 o o
a1 T A FT a7 e w5 fme
F FTA N W ZW R AWEAT AT

=t morgfa oW oeqEr W O1EY,
A TET OFAT FT AT ZHIL AT
A W & g7 vF fymaw amfrs
F FqAW 97 F | 3A AT H AR WA
# &\ AT qge 1 92T g1 ATl 8,
wa 7 Fwt fazaarg qf=zz & aua
] w3 greT amt 1f wfemr &
fere v F31 gmran

18.02 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

IH MHT UF  AMEATAETEr q "
TF |41 A &21, “az A T9a e
aza™ 41 | 39 A feg whgT & are
w7 gfeaz aar & ' T v 7Y SndY
q gwa a7 fzam, " mmrT W@
39 7 41 77 frar 7 owAv wTEe
F Qe & FE & IR A qAT & A
¥qTH a9TaT a° 34t a7 fEar 77 oA
FIMMETE &1 A F94 ard AW
ATTGAT &1 AT AT AT AFT 39
wamE 7 foar o g 7 ogwa &
T ¥ 2 {  AESfgEar HW
AT KT BT ATE &7 59 o7 A1
UFAT FT T2 SUTET T 770 TF7 2 |

AW ARTE FAT ¥, TT FAN AT
¥ UMY AR O AE 3IE 2
froamr a g am =y, = fF o
oA ZET AWT AE UFAT AT
I 4 g faw a7 oA oFA
FIE F AT E S F I T AEMAI-
@ fAdza F7 s ¢ f& ow
7 93z A9 g9 7. AR WS A
famr of | 37 Aua gare FW H fey



9059 Demands JUNE 5, 1962 for Grants 9060
[ sorafa <)
ToEEER, few gammae AR FZH, AFAE FATAT WX ATZAT-

AzAMEEY  ArATmaaw® 37 A6 W
FE q | 3 TFT g g A a@id
I 777 37 faFw &1 7 410 gA AT
qg TFAT FT AAG IA AF 00 AL
qr 1

OIS & ¥ QI Awarg 9E gy
w g faa & W &1 ogEwm @ @39
¥ 39 AT AR 1 gare Faa qaray
AT 34, g AR aEa &
W 2w & fRfmf & I17 7 737
FTCHF I T oWEAE AE, I T
amA 7z OF agT A3 owiw g fF
q7a T3 31 Afaa & @Al & fag
9 20 & ofa &1 A T faer 2
oTs 2 FT 2T OF fgemry amfew
T aE w1 H2gA w7 v & fE ogmny
qa & fgemzre Far g1 frv7 ® oA
®TH IS0 TE ) ATA IH A W OAT
fraz=s afamar a7 w@r 2
I F AT F4 6 fAT "R %1
g FEII FA Wi AT W
¥ wzf 9 ATAIfAE A A3
WI% q% FIT &, AEC K qATH H
gl 97 F3 FIH ISM T4 Afga |
TH U39 % WAl 93F4, 2T T 93l-
fora qay AT 39 #7 g uF faeere
ambes WA 29 A ¥ A % ae
T i a7 o Agt "/
"o

afew # aEs AT wo
AT § fF gt 99 afedt oo
Y =T AT =g, A fF FETY M7
o & wiEl & A v @ § o
®Y g9 23|T §, AFT IT & A # g9
FeAT AE WEA | WA FE ATAAG
wEt J gy wfeRd § oare ¥
FATH JBIT | AT g7 2@ ¢ f faregee

g & Fereza &1 fad 39 faq
Arafa # agf faar e 2 f g
q% # 39 #r anfa & wredr 487 g
& | A& qg g7 T s gn g fr
Xq g5 f WA HAT & g 4
ware fagr srar & fomr &1 g,
{wfg, faar @« 2, f& ®ar &t
giafre & dfmam & am @ &
g 3 g A gl wK A9
T 1 1T QU A9 fEar aan
tiafargg AT FTOr T 7 Ay
qETT A F6 g7 arg 97 fawr fmr

&7

# mraAg wfY, A araR, #¢
qUA-Am w1 3 47 ¥ 91 @
ofFd Faw arSi & fFaY & fiw 0
T |wew 7@ g1 oAFAr | gH 4g
aray & f& 9= %t A § w8 @Ay
TRl &, FfFT 3T F Y F1H FH A1)
w daw F &er 2 0 & fasraa
NI # TF 07 gy w@ A0 E,
fag(z wzw & 99 Fardz F, ot
f& graera & a2 weg A & qmw
g STar @, TTY A argar aEr
H 9gAT gaT Tg w1 § 5 qw fEw
M EHEHF? FaEA ST aw g fa
oF fagges sz & 493 A, @Y
TEo To THo tﬁ'{ﬂ‘l‘fo'ql}ﬁo Qe
# qra &Y mar, argar A # qrw g
a1, R &7 oF T ¥ faq g
foar, st ag aifenfae & a1, @
T 2 ¥ 99 ¥ A IE ¥ 9 wA™
frar & “qm fow ot F @Y7 waT
TF THTT MAST FT 9 FIA a0
WX St & arEer § dfa g
T SR & mfgsrd o Rt o«
FA TR AT AR GG H 99
R g o g wwre gi@ g7 $E



Q061 Demands
TR, a1 g famr £ Fasivardy gt 7

T §EA ¥ UF §ad & oodqq H
qAYT Mg WAY 7 FA7ar 49 fF 2w 97
¥ grio Ue mwHe ¥ foyysz FwEw
& oo grxfaqi § safawr faar,
afFT arar NG § F 797 T g1 A0
0T IT A F &T7 77 {70 a0 | g7
NTwEAgI g s AaT & 5
fagree Frza & qfagrs #9328
agt faax & #1799 7 warfaaga
# F1ogE g1 WA E, FEAEE FT
Ay AT FIT A AR F G
oF WA ¥ g faar wmar & fr owqs
safaq fagtse #reza 1 8 A1 @l
qT 39 F1 @ grgar @ g1 «dr

21

T 2@ ¥ fa @wmi &1 afsal
a& armtfas, wfds w7 a8 d47g
Fr graag 4 wf, fam &1 qaar "
@ A-fqaAT &1 AR HAL ALY famr
I9 & fam g &1 AFE F A3 qQ
aa dfaaA o eraT wfadq @@ o
W 39 gifagsw &1 &rF v ¥
qraq 7 f&ar s |wY7 39 A oAy
qafq &1 waTv 9 79 w13, a1 ag
fog & faerara g 7 gr AT TW
gaT ¥ o f5 fggeqa &7 arfa
aifadqrdz & s fam & w1v g9 &%
AFT, T ATHIT K1 AT FET ML,
fasges-Frezy  wfmmax w1 foe
# & 7§ qFAZIT¥ 1 gesa fwan
ST & | WIC FEHEIT I (FASTA
1 T §FATAE FT T, ot gfeemt
wX dva¥  gwrfad Y aga @Y
qREQT gAY AT AW AqTed 9 4w
& qre w347 9241 ¢ fF zafq ag &z
T AT IT VAT §1 Q€T FIa
2, AfFT a@T A T ¥ 3T A
wrAtde 7g! faar amar g

JYAISTHA 15, 1884 (SAKA)
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WIS a3 & XN 1 T A &1 T
T3 ¢ & FT IT & A FTH wqT
aTet 1 frroe T AT &

Jqreme g <Y : AT AT qHG @H
Froaar

=t orafa T F 7T wA w-
e Ffarr &7, dfE qA g 73 e )
w9 % %9 99 fgaz g7 A3 i 9 |

Iqreas AT : 7di, A8 & e
A1 d | YT FaTEr AE fAAa

&Y qoqfa Tq  HAAGT F 9
Aty M am § 1 aw W 9w
fae A g feg a1d )

Iqreaw WA ;WY FHE I
% A6 § | AR AT w79 @Y faa
T |

Y wrorafa TR : F agT el gHT
FTE

g AT A qoA qAT A ¥ QG G
fs ar§ wUT TIAT TIT6T FTEZH AT
WZT AFAE FATAA & ATH1 b (d FATH
& A 9 fa7 o @ § 1 397w wTezA
I qraRt ¢ FAT E, I I4AT FHRAA
&1 wraTay Ao $T ag 3T A1 wrardy
w1 dr7 g fgear g wmar g, WX
iy &1 sqaT § 3 w07 | 4
oRE § AF) w1ar f& @ A7 A uF
farerrdt o< fFad 3% &7 fgama AT

oo wejsaat faaronm & am 9w
qq LeUS ¥ AMATT ZZ FT FTHTA F7
&t fear sat § | OF HIAATg FIET A
q5 & AR GATL T8 A FT A4 9
T AT 1 7 '9qE F A FZ 7 G,
? IAT I & QA TAATAT ATGAT F1 /A
v &% & T 7 fran waqr femr
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& 98 | gaam W ar .7 1erd s agll § wn g owht | Wi wnw

arqg qT WA @, &@w Y g &
aa afgan e2ee 2 frar oma) & fr e
wEACHE g1 91 afda a1 @% Ag
g | &1 STal @ SfE 7€) gARTr
& WIY F2e ATEIL @121 a1 § | FAT
oAt 2 & g HETT e FY ATEH F
wrat ot wegmmer faaam & fAa
a9 F7A 1 8 | 27 § 71+ i dve
FARST AW & K T 341 fF mw I
el &% 39 F1 AfgE g faadr
oy AfFa vm ag Y g w7 & af 2
oS 3 & £ F19 6 OHT FHEgrT A4
@ &, AfF w1 gTET AAT 2
A FTGA F ZAT7T RETAAT F1 &cH F7
gl & 7 AF wmay g & oF S
o 1 ¥z & & Afem § wermar
F &R F7 fzar | 4 FUATEF 97
AT F Of Al & fx wfw e &
R HEYAT 91 24 fod 1T 7Y e
afY, AfFT Fa1 fom fz3 #1779 w0
9 fra g e g e gr ok ¢

Y gaTE W7 WA AT F FAATA
wvET A gt 11 Ty g A fad
FifST Faw e (Tar 21 8 T ifan
FATHS &1 UT @1 & | T9E TEArs &
AT ATHIC F A9 9 9T Hrl
EFM | &Y AR 34 & faeeTe o3t 91
TR T AT §, I 6T ZHTGA AT
e & | TaTgETE afrafadt § w2t
fogd & woar wan & @13 § 607
TR g g aveh o 2 ) wH A
faa Y a2 oraT @ W= A 07 e an )
AT 924 F AW 9T ug F4 fagndt §1
Y we w98 ag faq o g
WTET § 1 91 3 $IT A AmamdE 97
gFal § % 30 F ¥ F1¢ o1 oF a;
W & T 97 GAT G T I7T A1 &Y 7
& 9 9 FF) sarer & gwr &

fergeam &1 ge forrtare WX qar fomn
et wran & fF g ga ol R,
AfF7 ag am @Y gE & | WA 9 A
am g gf & a1 afwol & w9 @
AT F1 GH FE F (A0 WG AT
ATH T FGT F4W ISAT AT 7RI & 7 A4
ag a1 A @7H g1 A%AT § ¢ o'W Ay
AT s@ & fed feewerT & faw q
A & A1 so-go AT fragfam
F WIAA &1 g f441, 991 38 = 1 U3
zfreAt & o1 |fdl &, 9971 & 37 2w
& feyafodl & agav siaq faar #2 &,
g, amarfas w7 safors gar &
oG A5l F7AFAT. B AWATAF (7227
FYAT ATZAT E &F TH FA T RAA A |

Mr. Deputy-Speaker: The hon
Member will, please, resume his seat.
Shri Pratap Singh, Himachal Pradesh.

st wavg fag  favater o ITemr
wEEd, 94 4gd 9 FEAT 47 Afw
ITEH & THTE ¥ F A€ MeHIA 7 21 A
AT ®T EER FIAT GEAT g | AfAma
Zfeds 1 89 ¥ sgar /vy gl
Zm fafd & 2 o & 3o ora =0
17 & femaw 93@ 1o g Gl
femaat &1 AsHn g, "1 grEr gigl
framadt #1 d18 L 0% g€ #1 7ad 7
AT AT 9T, {8¥s H | 9§ 3F9
e aeed Wi e A fame ama
foaradt 1 dred @ ®war 4 o4,
I T A1 TsHlaw ndf ® ST fE
fEaT== 93% SATHEA F ATH F FIH F7
T Y, TF |9 F AT qFg4T FAT
o1 fF a7 T8d NG FfawEe #1 TSy
Zrm, e fam== azw 7 afwfea
saT g1 o9 #1 8T ARZA7 7947
Z0T0, 99 & 1% S4T Ar 39 f AIHEAT
w1, I F FOF T8 049,
TN a9 fEaaT I37 TF FARAS &€
T ATE | FHY T 9T /A R8s |



9065 Demands

fawmae waw F e wiwra & oo
g, I F AR A LAUL-UR A
7T Afyefza wATEd ARIAT TAFT
% wroea gf A fp qe A 2z TR F
agw gf | Afgw geize fogmrargseA
Fhers $ i F are 777 & femmafes
foeen #1 gor &7 3w wr fEfEa
F¥faw & = & aar war | F 6 E
qreq g wgm fa@ ZfeEfe
Fiferet Gz ot o & 3 & fger== w2
FT T FTIET TEAT A7 FAT TAAA THAT |

zfv@maa Fifas ox aar fAaer
AT s g @ o &1 A A A A
a9 7gd qfiFAE 21 T A1 9% 19
aaw a%4 g fF mmaET e g Ae A aw
F ST 72 AT E o I A F T E
T2l & @ FWAT 3 (7 9% §7 W@
FCAT & | FATY FIHIT AT FUS T
famraer w2 #1723 F fAq 2 20
Jfe 57 aF I9 T AZFAT F A 2,
T aET A1 T ZAT Tq, A AR
grawar @ fe agr e AR A E E
Fgr wrar & agr #EE AW @ OE
wgT AT g % agr 3T W AT
G & 1 Afda F I § A9 FEEwAT §
f st w1 T2t o7 fafasft & s
7 g fewmaer sy 1 591 B F fam,
ag AE & qfF WA F AH A A2 g
AT &GN F WG T ZAT A AT A
TS AT FATE WA AT 7 fpas
qaW | AT AfET 39 w1 F s
7 g | oW 3 fr fafaeh &
a7 fgmaw g3w 9 faadr wed
T g oA w2 fF fveo e
el qEF Al Afew I E A 3w
S FT WIS SANET TG AT IH 9
faw 233.c0 7@ wvAT @ {Far W@
o1, IF AT LA G ATAT FA § TR
) Zfag @Y fag yee @1 Tt wEw
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AT 9 {6 IR Y9, (= T TAT A
gHT | W FH 49 A9 B 34 f few
fae # fot 92§ o1, fow oomd
Ffog fem Al & a4, @t &
| A #F Awar g f& w feoi
F a1 &7 Zfaq f& 51 qed fafaedy &
I F AA, AT FAFTAT FTF FTHT
ot 39 & LHRA § &4, 39 F a2 0F
£ 91 FTE qYF A & A Iy i A
I CilAR R i el il
g1 AT I FIETAT A I Av
R 74 &1 797 02 @ fw 7992 ¥
& f& woar samar =9 fEar s = R,
T aE9E 39 F {5 3@ v A6 &
uTEEN § FH I AE A1 @I 8 13
TATER WA 39T & AATR ¢, A2 HEA
wirmE g msgg 7 99
58 2 fom M7 o 7=y g fr wE
qeare o &, afew qu awr & avam
9T &L 7RI, A7 F HIT qT AL A 747 T
AT 97 A FY AT femrae
3@ 7 1 9zt 97 o 2 wifas
FT AT & IT A A% A wRAH w9
s st F oA g
FT T/ 97 FTH &7AT §, AAT HeAw F
AR FT F7T | AET AT FAT
tefafagam & ara & 1 F agensm S
 f& agt o7 gaFaA &1 wgFaT §
TAFTT F HeFH A 7918 7 @A WA
¥ F 57 7941 A0 AF &7 a=w T
AN w¥faer & qra & A arefia =
AR & 2T A 3w e i an wrAA
q o 7 A 3, a7 77 Gefafrgaw
FAHE | TF AT HEA FAAT A G |
wfrft @ afigmgm A 8
7 23 w1 qEd mar GE g
THY 777 7 W17 ZAT AT F1 39 Ay
TETATAT T AEFAT §, A1 AIIFT qAT
== 5 GE vt & werara 22
#T3fae £ fam an & o 337 wevaE
vsfafrs & gra 7 & | &Y A qgeaget
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[t s frg)

fawmr & WY staf a A1fq &1 Ao ag
usfafaaq & am 2 | 3290 & @
GIZ FEIATA & T2 AT D I 2
HT 27 #71 qae9 4z ¢ fF $3a @A
FIFA FIIMAA & 907 § AT AR AOH
AT 1FFqAE T A A, SAMINE,
g, smam qfaw wfz faaa
Qiavar fgara €1 T B FTH TIAT
2§ AT & a1 faar gefafedm &
EAHE |

a2 f gefafasg o a7 3 w@n
& 1 98 91 g9 faedT § 45 7 80 A7
FCATT I AT T E AT A AL F
foe framd ard1 & | 3T gwda@T & fF
q3F 39 @Y § M 93F % fau qz189
FFE N W AfFFRTIAG F
T ATT 27 A1 FTIF AT ATHT AIAH
g1 o 1 W a2 wEea 7 R g,
o fF agd 7 FW AT L K
aTH & g1 AT 41 T2 T avfT Fra
#, g I99 gOAT & a1 wq a1 fan .
g1 & &4 i w92+ & g e faan
AT TET & | T2F F AFEA wa w1 A
FHATZI@IZ 1 TZAAIEA A )

# ot FEa fF 917 gat fafaeee
A9z 4 9 q@TaT § AR AT G
Y ARTT 1 AT F7H qg AT g1 AHAT
a1 f Far g1 T & 1 v fafree aaay
F 4 q1 qafqs © AAEI AT FH
g8 FG 4, HIAA FF {F 999 4 | X
F1€ 9T FTH AT qT AN A 39 ALE
BF g1 ST g1 | A qATIH E@
4 fiF gud Y g1 St ¥ gEy A
aaa fear srgar | SR ww gER
T G| Faeat g gy T § ) 7w
T A gATAA A FERY FERT AT
e widfam & mit § ag faege
frreesft anfaa @ Y 2 1 e wea &
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EMIE QAT gred fRe 9T W, g9
®1€ A% 919 g0 T2d | g7 @ AW
ATEd § AT gHE o A1 TET & 4 gEnr
2T 9 12 A1 ¥z 47 /17 9 &/ w22
& faq #1777 gg Srdrem & 5 7 grew
o a2z & g AT TAT HFAT 2 A
A I gAH! faedt =iz ag) 20 w1
GE I gmaigRasd w1 gw
TAAT & fo Z9H! 497 TATE T FATF
& 1 7w g e g fw o gare
q41 9 7 3@t 7 a1 739 € 6%
Y 7T AT TATE qF AT G | F AT
23 B T I3 AT FIT FF FATHI aF
ATT F | ITH! TAT T9AT 91 6 AT 9
e S &1 e §, Fel I F1 =@
&, FET ATT F1 T & 7T F2i Arerma
I T FIT & ASAT & | A6 v
¥ 3zt 1 @aA ufafasgam & gig
o HTAT & W7 94T 7 A F fFaA) 3@
WHATA AT HIT T AR A TG |
AT JYF 9T TG AT AT A D
q=ifaw 2d § 961 & qarfas ag daa
FIAHIA 7677 RN aMACANIA G
3 THIH ITFATHI G 4 FTHATE 1 AHAY
& ZAR qgi 07 3am 2 fF faed o
& fau oot 93 F #E1A 7 o1 T FIE
O Tt ) STEE gy & qgt "
e T HE A IR e e o
TATHI & {0 T a9d § F agi #7
TECTT FT BY HEET FT qFd £ |
w7 F agT G} A at g  qgi
TETGT T AGHH AT H HS | a1 X
T H W9 H G AT ATEAT a7 |

WEl aF TIATIRE T FAW § A
277 49 IFIA I /A qF IT7 T
AT AR FF aAA T faegw
e g1 A F ) 2w awi A ArE g
femaa # fog Fod € dfaa agt w1g
qEF AT A} | TEm AT ag ¢
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oA qafas & Al #1 wrf wfgwr
A A A I F IR &
afea gfrar 1 fe=at 7 frarsy smar
fsfemmaagagagasiar &)

ALYTE FIFZ AW FI FET AW
2q | foad 7 91 941 2 fF quad
fewra= & fagm v, 0 97 7 @ 9%
a9 98%0 | 5.5 31 g | AfET gAq
fag e 15z 71 0THIH ATHT -2 F |
qg FAd IR ATHH BN | TAFT
Frow 7z 2 f5 o wmen Aifr @1 oW
g 32 gart zra | 721, 3z vefufrm o
& T | gafan A frdT 8 fe
T T I &1 A AT ATT AT EA
I0eifee wrefaa #1 a2t 7 9@t fawran
ST fEmTerA &1 T A AT
TAATAE FLH AATAFATZ |

Mr. Deptuy-Speaker: Shri
Badrudduja.

Shri Badrudduja: How long are we
sitting today?

Mr, Deputy-Speaker: He can begin
now and continue tomorrow.

Shri Badrudduoja: Mr, Deputy-
Speaker, 1 have grown wiser after
hearing the observations of hon.
Members on both sides of the House.
I want to discuss at length a subject
but as the time at my disposal is
very short, I cannot do justice to it
So, with your permisison, I shall only
touch certain aspects of the subject
this afternocon.

‘The Ministry of Home Affairs is
mainly concerned with the problems
of maintenance of peace and tran-
quillity in the land and the manning
and administration of the public ser-
vices, Peace and tranquillity in the
land can only be maintained, can only
be ensured, if justice, as laid down in
the preamble to the Constitution—
social, economic ang political—can be

JYAISTHA 15, 1884 (SAKA)
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secured to all citizens of the State,
if the fundamenta] rights of all citi-
zens guaranteed in the Constitution,
their lives and liberties, their honour
and properties are protected, if the
people of the country, all sections of
the Hindus, Muslims and Christians
are allowed to contribute according to
their own lights and convictions to
the political, social and cultural evo-
lution of the common motherland.

Sir, only twentytwo years back,
when Shri Fazul Huq, my revered
leader, was the Chief Minister of
Benga), we constituted a majority in
Bengal, In those days, the Muslim
Leapue wajs in its fullest swing Dr.
S. P. Mukerjee, a stalwart of this
House, threw a challenge to the Gov-
ernment of Shri Fazul Hug when the
Secondary Education Bill was being
piloted on the floor of the Bengal
Legislative Assembly, by saying that
he would not sllow that Bill to be
placei on the statute book. Shri
Fazul Huq, representing the Govern-
ment of Bengal as Chief Minister and
Education Minister, naturally had to
accept that challenge, He said T shall
see that this Bill is placed on the
statute-book”. But, in that heat
gencrated on the floor of the House
by this challenge and counter-chal-
lenge, I stood on my legs and said:
I do not propose to accept that chal-
lenge from a brother to a brother,
from g friend to a friend, from a
child of the soil to another, from a
Bengali to another Bengali, bestowed
with the same thought, disturbed
with the same sorrow, tortured with
the same suffering, the same misfor-
tunes, the same trials and ordeals of
life. I plead for a better understand-
ing and deeper reconciliation between
communities. I plead for a greater
Bengal, happier Bengal, a prospe-
rous Bengal, a greater India, a hap-
pier India, a more peaceful and pros-
perious India where all classes and

communities groups. In  society
would be adequately represent-
ed, each one contributing ac-
cording to its own light and

conviclions to the political, social,
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cultural ang economic reconstruction
of the common Mother land, paving
the way for inter-communal harmony
and peace which was the c¢ry in
this much distracted, and much
agitated, and much disturbed land
of Hindustan. I had that dream
of life then, and that dream was,
however, shattered after partition,
I had wvery great regard for
eminent leaders of the Congress
who were fighting the British Im-
perialism, braving the storms of the
dangers created by class hatred
creating a new re-orientation, deve-
loping a new phase, shaping and re-
shaping, moulding and re-moulding,
integrating and re-integrating the
forces of India in those dark days of
British  imperialism reinforced by
narrow loyaltics. When the Congress
came to power in December 1940,

JUNE 5, 1962
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once we linked up with the progres-
sive forces in order to strengthen this
country against the evil effects of the
communal passions ang prejudices
which were eating into the wvery
vitals of the nation But our dream
was nol realised; that dream was
shattered. Immediately after partl-
tion, the minorities on both sides of
the borders had to pass through blooa
& fire and massacre which took place
on both the sides on a scale which
one could hardly have ever imagined

Mr. Deputy-Speaker: He
continue his speech tomorrow.

might

18.30 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
June 6, 1962/Jyaistha 16, 1884 (Saka).
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CoLUMNS
ORAL ANSWERS TO
QUESTION 3 846 1—g8
S.Q. Subject
No.

1271 Banning of communal
bodies and institutions ., K761—66

1273 Tax  collection and
national  income . 8766 -68

1274 Rourkela Steel Project . 8768—72
1277 Hindi books to non-Hindi

speaking States . . B772—77
127% New Polytechnics in

Delhi 3 : . 877779
1279 Steel Plant at Neyveli . B779—S81
1280  Industrics in Delhi . HyBi-Bz

1282  Aid to famine-stricken dis-

trict of Andhra Pradesh 8732-83
1284 Free mid-day meals for

New Delhi Schonl children 8784-88
1285 New  cducation  code for

Delhi . . . K78 5—38g
1286 Study of South Indian

languages in Hindi regions 8789—93
1287  Watch industry . . %793 —95

12%8 Import of transformer
and axle oil and lubricants 879507

125%g  Rest houses for Lamas

from Ladakh B797-9%
WRITTEN ANSWERS TO
QUESTIONS . . B79B—8H¥S
S.Q. Subject
No.
1275 Coal for steel plants . 8798
1296 Heavy Electrical Plant  in
Andhra Pradesh ., . 8798%-99
1281 Ordnance Factory for
explosives . . . 8799
1283 Iron Ore  Project in
Orissa . : . B799—8800
1290 Sale of ‘B’ wvchicles to
ex-servicemen N . 88oo-o1

1291 Agreement with Esso
Standard Eastern  Oil

Company . . . 8801
1292 Pig Iron Plant . 8802
1293 Hindu Succession Act 8802
1294 Htm:le Magas' activities

in Manipur . . 8802-03

1295 Oil in Gangetic basic . BB03-04

1296 Petroleum resources in
ECAFE region . i 8804

1297 Forged currency notes . 8804

9074

WRITTEN ANSWERS TO
QUESTIONS—contd.

5.Q. Subject CoLumMns
No.

1298 Shortage of coalin ~ Ah-

1299

1300.

1301

1302

1303

medabad . . . BBos
Manufacture of coffee

machines in Defence Rifle

Factory . . . BBos-06

.Forcign  exchange for

students going abroad . 8Bp6-07
Nationalization of pn\atc

coal mincs . RRo7
Institute for training machine

tool designers at Jalahalli RRo7-of
School and college  edu-

cation in Madras . 8808

1304 Fscorts Motor-cycle and

Sconter  Factory, New

Delhi . ) . EBo8-o9
1305 Noawural gas  struck  in

Olpad, Surat district . BBog-10
1306 UK. loans to India . 8810
1307 Polytechnics and  Junior

Technical Schools for

girls . . B¥IO-II
1308 ]*nurth()lanhncrv R8T
U.S.Q.

No,

2511 Arrcors of wages of MES

employees, Bikaner . BHri-iz
2512 Fertilizer Factory  at

Mangalore . . 812
2513 Black marketing in nationa-

lised text books | . BRIZ2-13
2514 Regional Training College

for multipurpose  school

teachers 5 . & HB13
3515 Accepting hlgher tenders

in Manipur | . BBia-i14
2516 Beggars in Delhi i 8814
2517 Delhi Beggers Home .  8814-15
2518 Compensation to ILA.F.

2519
2520
2521
2522

2523

2524

Officers released by Nagas 8815

Divorce under Hindu

Marriage Act. 1955 BBI5-16
Suicide cases . . BB16
Beggars in Delhi . BR16-17
Iron and steel quota to

U.P. traders . . BBI7-18
Elementary school tea-

chers of Orissa i B818
Culture centres in Orissa  8818-19
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WRITTEN ANSWERS TO
QUESTIONS—contd.

U.5.Q.

Subject

No.

2525

2526
2527
2528

2529
2530
2531

2532
2533
2534
2535
2536
2537
2538

2539

2540

3541

2542

2543
2544
2545
2546
2547
2548
2549
2250
2551
2552

2553

Scales of Utkal Umv:rslty
teachers g .

Oriya drama
sports in Orissa

Development of Oriya
language : 2

Vijnan Mandirs in Orissa
Coal for Orissa

Reserves for invculmtnta
of L.I.C . .
Austrian loan to India
Scavanging conditions
Enquiry Committee Re-
port

Teachers in DeIhl aided
schools i

Primary education under
Municipal Corporations

Excise duty on power
loom silk fabrics

(il and coal deposits in
Tripura

Officiating  allowance to
Survey of India employees

Survey of India .
Manipur Administration .

Mica Mining Industry
in Andhra . .

Reservation of posts under

Manipur Administration
for Scheduled Tribes
C.I.D. personnel posted
in Rajasthan . .
Rescarch stations for fruit
preservation |, .
Govwt. offices in Imphal
area, Manipur
Seizure of gold smuggled
from Pakistan
Madras Engineering
Group, Bangalore
Student houses for
cutta University
Hindi knowing staff in
Himachal Pradesh Ad-
ministration . .
Import of horses/mules
Excavations in Ghngg-nr
Valley
Pakistani natlon.uls over-
staying in India
Conversion of Scheduled
Castes Hindus to Chris-
tianity . .

Cal-

[Dary Drcest)

CoLumNs

8819-20
8820
8820-21

8821
8821-22
8822

8822-23
8823-24
8824-25

8825
BB25-26

8826
8827-28

BB28
8828-29
8829-30

8830

8830-31
8831-32
8832
8832-33
8833-34
8834
8835
8835-36
BB36-37
8837

8837 -38

8838
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WRITTEN ANSWERS TO
QUESTIONS—contd,
U.8.Q. Subject CoLumns
No.

2554 South Indian languages

in North Indian Univer-

sities . . 8838 —y40
2555 Trombay Fertilizer Fac-

tory " 8840
2556 Women as tcachcrs of

Primary schools BB40-41
2597 Building material  for

Tripura BB41
2558 Dacoits in Tripura H#841-42
25859 Traffic problem in Delhi . 8842
2560 Coke oven plant 8842-43
2561 Customs duty on old goods 8843-44
2562 New Universities 8844
2563 Fertilizer Plant in Msdhyn

Pradesh 8845
2564 Andaman firing 8845
2565 Pilot Linguistic Surveys

in NEFA . : . B8 46
2566 Study of modern Indian

languages in Delhi Uni-

versity . ! . BB46
2667 Charcoal f:nclory at .M.ad-

ras . . BB4h-47
1668 Overtime alluuanOe in

Armed Forces Head-

quarters . B847-4%
2569 Chinese nationals over-

staying in India BE4%
2570 Traffic signals in Delhi . BB4%
2571 Cars owned by Central )

Government . . . BR48 49
25§72 Fourth Asian Games in

Djakarta . BR40
2573 Archacc]ogl.cal Surv:y in

Ladakh N . B849-50
2574 Tagore Centre in Lon-

don . 88s0
2575 National Institute of

Sports . . . BBso—s2
2576 Delhi schools in tents . 8852-53
2577 Executive Committee of

Hindi Sahitya Sammelan BBs3
2578 Body to study instirutions

of Hindu Marriage etc. 8853-54
2579 Recognition to a‘\ssucln»

tions BES4
2580 High Courts of Assnm 8854-55
2581 Pension benefits for

I.N.A. personnel BB55-56
2582 Manganese and iron ore

in Bijapur district BB56
2583 Strike in Statt Barﬂc in

1960 . . 88sT
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WRITTEN ANSWERS TO
QUESTIONS—contd,

U.5.Q.
No.

2584

2585
2586

2587
2588
2589

2590
2591

2592
2593

2594
595
2596

2597
2508

2599
2600
2601
2602
2603

2604
2605
2606

2607
2609
a6ro

2611

2612
2613
2614
2615

2616

Subject

State Bank of Indis
Union . . .
Fire Control Radats
Defence Production
Conference, 1961
Agreements for foreign
collaboration . ]
Iron Ore depositu in
P. . .
B.A. First Year srudentt
of Delhi
Hardinge lerary, Dclh:
Plaques of Poet Tagore .
Expedition to H:malayun
peaks . .

Institute of Indlan Foun-
drymen

Coke oven plant
Overtime allowance
Movement of coal by

Childrens" books
Mid-day school fur adull
women

Ex-service men . .
Advocates Act, 1961

Pay scales of Prlmlry
school teachers

Contract for Military
boot-ankles . . ;
Defence Research and
Development Council
Indo-U.S. Agreements
Royalty on minerals
Undergmund mines at
Korba .

Handling of mternnnorml
passengers by Delhi Police
Coking coal colitcry at
Ramgarh . .
Black marketeers nesr
cinema houses in Delhi
Scholarships to  Schedu-
led Caste students in
Punjab . i

Tribal Housing Sch:me
in Punjab State

Iron and steel reqml'!-
ments of Punjab .
School mid-day meals
scheme in Punjab

Three Years Degree
Course in Punjab

Yijnan Mandirs in Punjab

[Damwy Dicest]

CoLumMNs
8857-58
88358
8858-59
8859
8859-60

8860
8861
8861

8862

8863
886364
B864-65

BR6S
BR6S

8865-66
8866-67
8867-68

BR6R
BBOR

BB69
886970
8870-71

8B71-72
B872
8872-73

8873

8873
8873-74
8874
8874

8875
8875
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WRITTEN ANSWERS TO

QUESTIONS—contd.
U.S.Q. Subject CoLumMNs
No.
2617 Pending cases in Pumub
High Court . 8875-76
2618 Hard coke for Gu;nrnt 8876
2619 Royalty on oil ; 8877
2622 Income tax arrears . 8877
2623 New Physica luborato-
ries . 8877
2624 Roadsto analarnu lh[ . 8878
2625 Group insurance busi-
ness . ; . . 8B78-79
2626 Japanese trade credit . 8879
2627 Employees of public un-
dertakings . . #879-80
2628 Tribal block staff . . BBBO-81

a6z9 Engineering students
from NEFA, Nagaland

and Manipur i . BRI
2630 Social Welfare Dcparl:—

ment, Delhi . . B881-82
2632 Delhi Rent Control Act 8882- 83
2633 Sahitya Akadami . BBR3-R4
2634 National Book Trust 8884-85

CALLING ATTENTION TO
MATTERS OF URGENT
PUBLIC IMPORTANCE .. 8885—g0-

(1) Shri  Warior called the
attention of the Minister of
of Defence to U.S. Ambas-
sador Mr. Galbraith's re-
marks about India’s Defence
Forces as revealed in the
newly released U.S. Con-
gressional  Committee Re-
port.

The Minister of Defence (Shri
Krishna Menon) made a
statement in regard thereto .

(if) Shri Bagri called the at-
tention of the Minister of
Home Affairs to the out-
break of fire in Connaught
Place on the 4th June, 1962.

The Minister of Home Affairs
(Shri Lal Bahadur Shastri)
made a statement in regard
thereto.

PAPERS LAID ON THE
TABLE . . . 88091
(1) A copy each of the follow-
ing Notifications under sub-
sectlon (2) of section 3 of the
Al India Services Act,
1951.
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PAPERS LAID ON THE
TABLE—contd.

(i) A copy each of the follow-
ing Notifications making
certain  amendments to
Schedule III to the Indian
Police Service (Pay) Ru-
les, 1954:—

(a) G.S.R. No. 1066, dated
the 2nd September, 1961.

(b) G.S.R. No. 1091, dated
the gth September, 1961

(c) G.S.R. No. 12133, dated
the 7th October, 1961

(ii7 A copy of the All India
Services  (Travelling  Al-
lowances) Amendment
Rules, 1961 published in
Notification No. G.S.R.
1125, dated the 16th Sep-
tember, 1961,

(i) A copy cach of the follow-
ing  Norifications making
cerrain amendments 1o Sche-
dule I11 to the Indian Ad-
monistrative  Serv.ce (Payv)
Rules, 1954:—

(a) G.S.R. No. 1244, dated
the 14th October, 1961.

(b) G.S.R. No. 1246, dated
the 14th October, 1961 .

(iv) A copy of the Indian
Civil Service  Provident
Fund Amendment Rules,
1961 published in Notifi-
cation No. G.S.R. 1274,
dated the 215t Qctober,
1961.

) A copy each of the follow-
ing Notificauions making
certain amendments to the
Secretary of State’s Servi-
ces (General Provident

‘a) G.5.R. No. 1274, dated
the 21st October, 1961 .

GMGIPND—LSITI—885(Ai)LS—25-6-62—900
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PAPERS LAID ON THE
TABLE—contd.

(bY G.S.R. No. 1276, dated
the 215t October, 1961.

(2) A copy of the Foreign Ex-
change Regulation (Third
Amendment) Rules, 1962
published in NMotification
No. G.S.R. 642, dated
12th May, 1962, under sub-
section (3) of sectin 27 of
the Forcign Exchange
Regulation  Act. 1947

ELECTION TO COMMI-
TTEES . .

The Minister of Scientific Re-
search and Culrural Affairs
(Shri Humayun Kabir) mo-
ved for election of two Me-
mbers of Lok Sabha to be

members of  the  Cen-
tral Advisory Board of Bio-
logy for Botanical Survey
of India and the Zoological
Survey of India, The
motion was adopted

DEMANDS FOR GRANTS .

Further discussion on Deman-
ds for Grants in respect of
the Ministry of Home Affairs
continued.  The discussion
was not concluded.

AGENDA FOR WEDNES-
DAY, JUNE 6, 1962/ JYAI-
STHA 16, 1884 (SAKA)

Further discussion on Demands
for Grants in respect of the
Ministry of Tlome Affairs
and also consideration of the
Demands for Grants relating
to the Ministry of Labour
and Employment.
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